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RAJYA SABHA
Friday, the 30th April, 2010/10 Vaisakha, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Spending by Eastern Railway
*501. SHRI MOINUL HASSAN : Will the Minister of RAILWAYS be pleased to state:
(a) whether itis a fact that Eastern Railway is spending Rs.215.00 for income Rs. 100.00;
(b) if so, the steps taken by Railways to overcome the situation?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (a) and (b) A Statement
is laid on the Table of the Sabha.

Statement
(&) No,Sir.
(b)  Does not arise.

SHRI MOINUL HASSAN:: Sir, the question is related to the operating ratio of different zones
of the Railways. In reply to my question, the hon. Minister said, “all are no.” My question is, if we
go through the operating ratio of different zones of the Railways, it reveals that the Eastern
Railway is in the worse position now. After bifurcation, its position is deteriorating day by day. |
would like to know from the hon. Minister whether after bifurcating the Dhanbad and Mogulsarai
divisions, the situation has become like this. According to the suggestion of the Railway
Convention Committee, will the Minister consider merging the Dhanbad division with the
Eastern Railway to save the Eastern Railway, the prestigious zone of our country and the
Railways also?

KUMARI MAMATA BANERJEE: Sir, it is a very sensitive question. Though | was not the
Minister at the time when this bifurcation took place, you know, and you will appreciate that we
had opposed this move. But bifurcation has been done 8 years ago, in 2002-03, and it is the
expectation of every State that they want something more. We also want it. But we know that
because of Dhanbad and Mogulsarai divisions, it has been cut off from the Eastern Railway. It is
a fact that earlier the operating ratio was about 160. Before bifurcation, the operating ratio was



120, and after that, it is about 160. So, it is between 120 and 160. There are so many causes
behind this and bifurcation is one of the main causes. The Eastern Railway, like the other
Railways, is prestigious also. Now, so many zones have been set up. | would have been happy if

my hon. friend had opposed it at that time.
SHRI SITARAM YECHURY : We opposed it.

KUMARI MAMATA BANERJEE: No, you did not. Please excuse me. Otherwise, we would
have worked on the situation. But | do not want to play with fire now because it is already with
the Jharkhand State. It is also a neglected State. But | would be very happy if it comes to us. It is
a Cabinet decision, the Government decision. | think, if my friend from West Bengal, moves a

resolution, | will support it. Thank you, Sir.

SHRI MOINUL HASSAN: Sir, everybody knows that many Committees have been formed
by the Railways which do not have any direction relations with the Railways. But given the
Committee members high salary, perks and infrastructural facilities, though it is an all India level
Committee, it is actually working in the Eastern Railway area. The Eastern Railway is a small
zone. Will the Minister say that this unwanted expenditure has an adverse effect on the operating

ratio of the Eastern Railway at present?

KUMARI MAMATA BANERJEE: Sir, it is a fact that we have 16 zones. In 8 zones, the
operating ratio is very good. But in the other 8 zones, the operating ratio is less. It depends on
the situation also. If you see the figures in respect of the Eastern Zone, you will find that it
depends on the average carried load of freight also. If you see the average carried load, then you
will find that the Eastern Railway is not the longest part. It is a small part. It is a very good area.
Now, they have the port, they have the potential area, they have the economically viable area.
But there are some areas which are neglected. Why is Jammu and Kashmir given special
importance? It is because that is our heart, that is the neglected part. In the case of the North-
Eastern Railway, the operating ratio is just above 233 though an Eastern Railway it is 190 which is
above the average. So, if you see Jammu and Kashmir and the North-Eastern Railway, it is
above 2 points something. As Eastern Railway has the maintenance centres, the working

expenses are more because...

Sill sﬂaf T distance %, I 999 HH %I It is 157 kms. in the Eastern Zone. If you see the
others, in the Central Zone it is 325; in the East Coast it is 359; in the North Eastern zone, it is
341; in the South-Eastern, it is 249. The South Eastern Railway is headquartered at Kolkata. So,
it depends on one group or the other group. In our country, in some States, there are neglected
areas, there are some good areas, there are some potential areas and there are some socially
desirable areas; that is why, more and more steps should be taken for development of these
neglected areas, to give them more expansion projects, to give them more expanding

augmented areas and all that, and to create more and more infrastructure. Sir, it is a fact that



out of about 14 lakh employees, 1,27,000 are in the Eastern Railway, and in the Northern
Railway, their staff strength is more. Sir, because of the Sixth Pay Commission, we have the
burden also. So, due to the Sixth Pay Commission, Rs.55,000 crores are involved, and, now, in
the Eastern Railway itself, due to the Sixth Pay Commission, our recurring expenditure for the
staff also is about Rs. 2,000 crores.

SHRI MOINUL HASSAN: Sir, the question is not about the staff strength.
...(Interruptions)... The answer is not related to my question. ...(Interruptions)... The answer
is not related to my question, Sir. ... (Interruptions ). ...

SOME HON. MEMBERS: Please protect us. ... (Interruptions)...

SHRI MOINUL HASSAN: Sir, please protect us. ...(Interruptions)... Sir, may | repeat my
question? Many Committees were formed by the Railways, which are not directly attached with
the railway works. Many Committees have been formed......

MR. CHAIRMAN': Your question relates to the original question.

SHRI MOINUL HASSAN: Yes, Sir. ... (Interruptions)... And they are working in the Eastern
Railway Zone areas. My question is... ... (Interruptions ...

MS. MABEL REBELLO: Sir, this is a first supplementary.
SHRI MOINUL HASSAN: No, no, no. It is my second supplementary.
MR. CHAIRMAN: Okay. All right. You have repeated your question. That is all right.

KUMARI MAMATA BANERJEE: Sir, with your kind permission, | want to reply.
...(Interruptions)... With your kind permission, Sir, | want to reply. Whatever Committees we
have set up, it is according to our Constitution and our Railway rules and regulations.
...(/nterrupt/ons)... We have not done anything wrong, which is not related to the Railways.
That is absolutely wrong, what you are quoting.

MR. CHAIRMAN: Shri Santosh Bagrodia.

SHRI SANTOSH BAGRODIA: Thank you, Mr. Chairman, Sir. | would like to know from the
hon. Minister one thing. The income from higher classes of the Railways, particularly in Eastern
Railway, is reducing year after year, whereas the income from the second classes and the lower
classes is increasing. Is that the reason that you are giving more subsidies from the general
revenue towards the dividend relief? If so, how much relief are you giving as a subsidy to the
Eastern Zone only ? And are you giving a similar relief to the other Zones? If not, why not?

KUMARI MAMATA BANERJEE: Sir, | think, you will appreciate that Railways is a vast
Ministry, and we have got different types of Departments. We have got approximately 14 lakhs
employees. It includes everything. So, Sir, we need a separate question for that because
we have the vast staff, we have the plans, we have the augmentation infrastructure, we have
the passenger services, we have the freight services; we have so many things. If he wants an



answer to his specific question — it is not related to the main question — he should give notice
for a separate question; we can reply to his separate question.

MR. CHAIRMAN: Dr. Malaisamy.

DR. K. MALAISAMY: Thank you, Mr. Chairman. | am inclined to appreciate the
performance of Railways, but | am told that there are wasteful and objectionable expenditures as
per the audit report of CAG. If so, can it be elaborated a little and the action taken to correct
those wasteful and objectionable expenditures ?

KUMARI MAMATA BANERJEE : Which year? | want to know the specific year.
DR. K. MALAISAMY: Okay. In the last three years, Sir.

KUMARI MAMATA BANERJEE: Sir, whatever report we have received from CAG, we
respect the CAG report, and, as you know, | have already submitted a white paper. As for our
accounting system, we are trying to strengthen the accounting system, and the CAG Report has
also appreciated that; you know that. So, Sir, whatever we do, according to our CAG report, we
take all steps and care.

MR. CHAIRMAN: Shri Sitaram Yechury.

SHRI SITARAM YECHURY : Sir, | am just rising in response to the Minister’s reply to the first
question that | just want to remind the hon. Minister that CPI(M) had always opposed the
bifurcation of these zones. Number one. And the reason why we opposed is important, and that
is related to my question, that Railways, apart from everything else, is the premier pan-indian
organization of ours, and it has an important role in giving a pan-indian consciousness and
promoting that consciousness in the country. Therefore, bifurcation of railways State-wise is
something that goes against the spirit of this pan-Indian consciousness. Will the Minister assure
the House that there will be no further bifurcation of these zones State-wise as and when the
demand comes? That is eroding the role that the railways is playing.

Secondly, she said that it was done eight years ago.
MR. CHAIRMAN: One question, please.

SHRI SITARAM YECHURY: She said that it was done eight years ago. Eight years ago the
hon. Minister was a member of the Cabinet from the other side.

KUMARI MAMATA BANERJEE: No, | was not.
MR. CHAIRMAN: That is not relevant.
SHRI SITARAM YECHURY : Okay, that is not relevant. Answer the first question.

KUMARI MAMATA BANERJEE: Sir, in 2002 and 2003 | was not a Cabinet Minister. This is a
wrong information. | think that anybody can ask me any question, but not politically motivated.
(/nterrupt/'ons)... | don’t give the answer politically. | will appreciate the hon. Member, if he
doesn’t ask questions politically. (Interruptions).. It is a politically motivated question.
(Interruptions)...



SHRI SITARAM YECHURY : How can it be politically motivated? (Interruptions)..

KUMARI MAMATA BANERJEE: At that time, we opposed it and now also. | will be happy if
you bring a motion. (Interruptions )..

MR. CHAIRMAN: Please don’t intervene. (/nterrupt/ons)... No, Mr. Moinul Hassan, you had
your time.

KUMARI MAMATA BANERJEE: You bring a motion, | will support you. (Interruptions)..

SHRI SITARAM YECHURY: | want an assurance from you, Madam, that you will not further
bifurcate the zones State-wise. It is a simple question. (/nterrupt/ons)...

MR. CHAIRMAN: Please. ..... ... ... (Interruptions)....
SHRI SITARAM YECHURY : We want no further bifurcation. (Interruptions)...

KUMARI MAMATA BANERJEE: | can’t play with fire. | am interested in Dhanbad,
Mugalsarai and other places all over the country when the zones have been bifurcated. | should
have been happy, at that time, if anybody had supported us. But nobody supported us. This
time | want to tell you very categorically that if you want it seriously, please bring a motion, and |
will give you full support. Don’t you think that | will give you support? (Interruptions)...

SHRI SITARAM YECHURY : If you bring it, | will support it. (Interruptions)...
MR. CHAIRMAN: Yechuriji, please. (Interruptions)...
SHRI SITARAM YECHURY : You bring it. You are the Minister. (/m‘errupt/ons)...

KUMARI MAMATA BANERJEE: | will support. (Interruption)... You know.
(Interruptions)... Don’t ask politically motivated questions. (Interruptions). ..

MR. CHAIRMAN: We don’t have discussion here. (Interruptions)...

KUMARI MAMATA BANERJEE: Sir, they should not insist on me ... (Interruptions)... We
came to Delhi. We staged a dhamna. At that time, they did not support us. (Interruptions)...

MR. CHAIRMAN: Question No.502. (Interruptions)...
Navodaya and Kendriya Vidyalayas

*502. SHRI SHADI LAL BATRA : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of Navodaya and Kendriya Vidyalayas functioning in the country,
State-wise;

(b) the details of funds sanctioned and utilized by these Vidyalayas during the last three
years, State-wise;

(c) the details of the facilities provided to the students and expenditure incurred per
student by these Vidyalayas;



(d) the names of districts which have two Navodaya and Kendriya Vidyalayas at present,
State-wise;

(e) whether Government proposes to open two Navodaya and Kendriya Vidyalayas in
other districts of the country; and

(f) if so, the time by when these Vidyalayas are likely to be opened?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL) : (a) A
statement is laid on the Table of the Sabha.

Statement

(a) There are 977 functional Kendriya Vidyalayas (KVs) and 576 functional Jawahar
Navodaya Vidyalayas (JNVs) in the country. The State-wise break-up is given in the statement-|
(Seebelow).

(b)  The Region-wise details of funds released to KVs and utilized by them during
the years 2007-08, 2008-09 and 2009-10 are given in the statement-Il (See below). Similar
State-wise details for JNVs are given in the statement-lil (See below).

(c) Students of KVs and JNVs are provided with necessary class-rooms, library,
computer room, laboratories, drinking water and sanitation facilities, sports facilities and other
infrastructure and services that are required for scholastic and co-scholastic activities. JNVs
being residential schools, the students of JNVs are also provided free boarding and lodging as
well as uniform, text books and stationery for daily living.

The average recurring expenditure incurred per student by Government during 2008-09 for
KVs was Rs.13242/ - and the corresponding figure for JNVs was Rs.41763/-.

(d)  The names of districts having 2 or more KVs or JNVs are given in the statement-IV
(Seebelow).

(e) and (f) In case of KVs, the location depends on the request of the sponsoring agency
and the viability of the proposal including number of students of the priority category and
commitment of the sponsoring agency to provide land free of cost. In case of JNVs, the present
policy envisages one Vidyalaya per district. However, as a special case, 20 additional JNVs were
approved in districts of large SC and ST concentration in the year 2008-09.

Statement-/

The state -wise number of functional JNVs and KVs in the country

Sl. State-UT No. of functional No. of functional
No. JNVs KVs

1 2 3 4

1. Andaman and Nicobar Islands 2 02

2. Andhra Pradesh 24 50




1 2 3 4
3. Arunachal Pradesh 16 13
4. Assam 27 50
5. Bihar 38 40
6. Chandigarh 1 05
7.  Chhattisgarh 17 25
8. Dadra and Nagar Haveli 1 01
9.  Daman and Diu 2 01
10. Delhi 2 4
1. Goa 2 05
12. Gujarat 20 42
13. Haryana 20 27
14. Himachal Pradesh 12 21
15.  Jammu and Kashmir 14 34
16. Jharkhand 24 30
17. Karnataka 28 36
18. Kerala 14 29
19. Lakshadweep 1 01
20. Madhya Pradesh 50 81
21.  Maharashtra 32 53
22. Manipur 9 07
23. Meghalaya 8 07
24. Mizoram 7 03
25. Nagaland 1 05
26. Orissa 30 36
27. Puducherry 4 03
28. Punjab 21 39
29. Rajasthan 33 56
30. Sikkim 4 02




1 2 3 4

31.  Tami Nadu™ — 37
32. Tripura 4 06
33. Uttar Pradesh 68 97
34. Uttarakhand 13 41
35. West Bengal 17 51
TOTAL 576 Q77

*Tamil Nadu State has not opted for the Navodaya Vidyalaya Scheme.
Statement-I/

Details of funds released to KVs and utilized by them

(Rs.in Lakh)
Sl. Name of the RO 2007-08 2008-09 2009-10
No.
Funds Funds Funds Funds Funds Funds
Released  Utilised Released  Utilised Released  Utilised
1 2 3 4 5 6 7 8
1. Ahmedabad 3110 3108 5657 5656 5644
2. Bangalore 5200 5199 7531 7530 9113
3. Bhopal 5432 5430 8300 8292 11778
4.  Bhubneswar 6252 6252 8800 8742 10706 Accounts
5. Chandigarh 6085 6083 7500 7446 11637 not yet
6.  Chennai 7640 7600 10912 10913 15271 compiled.
7. Dehradun 5435 5400 7900 7888 10426
8. Delhi 10635 10632 15101 15100 21485
9.  Guwahati 3978 3976 5748 5748 7421
10. Hyderabad 5003 5003 6509 6508 10144
1. Jabalpur 5638 5635 7132 7132 7811
12.  Jaipur 4905 4904 8000 7995 11098
13.  Jammu 4682 4698 6900 6878 9131
14. Kolkata 5955 5953 8036 8036 11008




1 2 3 4 5 6 7 8
15.  Lucknow 6805 6802 10399 10398 13077
16.  Mumbai 5325 5324 7133 7132 10907
17. Patna 4770 4770 7300 7899 9762
18. Silchar 2982 2082 4482 4481 4482
19. KvS (HQ) 9300 9200 12515 12512 1852
TOTAL 109132 108951 156455 156286 192753 0
Statement-1//

Details of funds released to JNVs and utilized by them

(Rs. in Lakh)
SI.No. State/UT Financial Year(s)
2007-08 2008-09 2009-10
Funds Funds Funds Funds Funds Funds
Released Utilised Released  Utilised Released Utilised
(Anticipated)
1 2 3 4 5 6 7 8
1. Andaman and 347.93 347.75 683.70 679.01 323.93 323.93

Nicobar Islands

Andhra Pradesh 3777.93 3773.48  4225.41 4181.50 5478.05 5478.05
Arunachal 2016.00  1990.00 3747.56  3722.28 6373.55  6373.55
Pradesh

Assam 3904.00  3867.00 6891.23  6841.75 6730.81  6730.81
Bihar 7354.30  7251.55 8685.52  8555.18 9583.03  9583.03
Chandigarh 156.32 1563.95 203.50 201.25 240.71 240.71

Chhattisgarh 3385.84 3385.06  4523.72 4308.17 4979.14 4979.14
Dadra and Nagar 77.85 75.64 141.97 141.72 133.29 133.29

Haveli

Daman and Diu

Delhi

242.43 236.01 259.53 252.05 324.88 324.88

465.05 440.80 454.78 445.60 636.30 636.30




1 2 3 4 5 6 7 8
1. Goa 369.14 386.02 380.61 376.35 396.10 396.10
12. Gujarat 2927.38 2878.89  4723.76  4709.84 5501.77 5501.77
13. Haryana 4333.61 4209.61  5353.03 5307.15 5759.27 5759.27
14. Himachal Pradesh  1498.84 1487.69  2842.15 2839.81 2816.47 2816.47
15. Jammu and 1931.51 1874.41  3571.61 3358.72 4961.37 4961.37
Kashmir
16. Jharkhand 5174.04 5130.60  6076.33 6028.36 5850.54 5850.54
17. Karnataka 4339.77 4316.27  5280.71 5163.72 6499.19 6499.19
18. Kerala 2865.16 2859.11  3455.48  3425.42 3788.05 3788.05
19. Lakshadweep 97.71 97.68 188.48 182.67 181.68 181.68
20. Madhya Pradesh 8603.01 8402.03 10787.50  10025.51 12693.95  12693.95
21. Maharashtra 5543.81 55608.47  6768.13 6431.45 8003.65 8003.65
22. Manipur 2545.00 2528.00 3329.64 3323.26 3878.59 3878.59
23. Meghalaya 2779.10 2104.50  3254.10 3247.57 2303.42 2303.42
24. Mizoram 2093.00 2082.00 2594.94 2584.22 1730.33 1730.33
25. Nagaland 1097.00 1065.00  2670.09 2654.33 4463.05  4463.05
26. Orissa 5130.95 5070.50  9056.01 8673.80 4079.75  4079.75
27. Puducherry %02.11 898.66 925.28 917.87 1155.80 11565.80
28. Punjab 2239.12 2238.12  3573.77 3572.97 5011.85 5011.85
29. Rajasthan 6092.20  5825.88 7043.50  6989.42 7831.05  7831.05
30. Sikkim 1174.00 1169.00  1720.01 1716.42 714.91 714.91
31. Tripura 458.00 451.00 12056.25 1194.61 2142.83 2142.83
32. Uttar Pradesh 11879.99  11699.14  13999.12  13840.25 17195.61  17195.61
33. Uttarakhand 2570.22 2550.75  3046.76 3014.01 4494.77  4494.77
34. West Bengal 2509.65 2486.56  5510.52 5475.00 7068.73 7068.73
TOTAL 100881.97 98823.13 137173.70 134381.24 153326.40 153326.40

10



Statement-1V

(A) Names of Districts having two JNVs
S.No. State/UT District
1. Andhra Pradesh Khammam
2. Andhra Pradesh Prakasam
3. Assam Karbi Anglong
4. Chhattisgarh Dantewara
5. Jharkhand Pakur
6. Jharkhand Palmau
7. Madhya Pradesh Ujjain
8. Meghalaya East Khasi Hills
9. Punjab Amritsar
10. Rajasthan Banswara
(B) Names of districts having two or more KVs
Sl.No. Name of the State Sl.No. Name of the District
1 2 3 4
1. Andaman and Nicobar 1. Andaman
Islands
2. Andhra Pradesh 2. Rangareddy
3. Hyderabad
4. Visakhapattnam
5. Krishna
6. Guntur
7. Chittoor
8. Anantapur
3. Arunachal Pradesh 9. West Kemeng
10. Papumpure
4 Assam . Karbi Along
12. Dibrugarh

1



1 2 3 4
13. Tinsukia
14. Sibsagar
16. Cachar
16. Kamrup (M)
17. Jorhat
18. Sonitpur
19. Nagaon
5. Bihar 20. Saran
21. Darbhanga
22. Samastipur
23. Patna
24. Gaya
25. Begusarai
6. Chandigarh 26. Chandigarh
7. Chhattisgarh 27. Dantewada
28. Durg
29. Korba
30. Koriya
31. Raipur
32. Rajnandgaon
8. Delhi 33. East Delhi
34. North West Delhi
35. North Delhi
36. New Delhi
37. South West Delhi
38. West Delhi
39. South Delhi
9. Goa 40. North Goa

12



1 2 3 4
11. South Goa
10. Guijarat 42. Ahmedabad
43. Gandhi Nagar
44. Kutch
45. Jamnagar
46. Vadodara
47. Surat
48. Anand
49, Rajkot
1. Haryana 50. Ambala
51. Panchkula
52. Karnal
53. Sirsa
54. Faridabad
55. Gurgaon
12. Himachal Pradesh 56. Chamba
57. Kangra
58. Hamirpur
59. Shimla
60. Solan
13. Jammu and Kashmir 61. Jammu
62. Kathua
63. Udhampur
4. Srinagar
65. Anantnag
66. Baramulla
4. Jharkhand 67. Bokaro
68. Ramgarh

13



1 2 3 4

69. West Singhbhum

70. Dhanbad

71. Ranchi
15. Karnataka 72. Bangalore

73. Bellary

74. Belgaum

75. Dharawar

76. Dakshin Kannada
16. Kerala 77. Kannur

78. Kasargod

79. Ernakulam

80. Kozhikode

81. Palakkad

82. Thiruvanthapuram
17. Madhya Pradesh 83. Bhopal

84. Gwalior

85. Indore

86. Itarsi

87. Jabalpur

88. Katni

89. Rewa

90. Sagar
8. Maharashtra 91. Thane

92. Mumbai City

93. Mumbai Sub-urban

Q4. Raigad

95. Pune

96. Ahmednagar

14



1 2 3 4
97. Nasik
38. Jalgaon
99. Chandarpur
100. Nagpur

19. Manipur 101. Imphal

20. Meghalaya 102. East Khasi Hills
103. Ri-Bhoi

21. Mizoram 104. Aizawl

22. Nagaland 105. Dimapur
106. Kohima

23. Orissa 107. Angul
108. Ganjam
109. Khurda
110. Bolangir
n1. Sundergarh
112. Cuttak
113. Koraput

24. Puducherry 14. Puducherry

25. Punjab 115. Ferozepur
116. Ludhiana
7. Bhatinda
118. Mohali
119. Kapurthala
120. Patiala
121. Gudaspur
122. Amritsar
123. Jallundhar

26. Rajasthan 124. Jaipur
125. Tonk

15



1 2 3 4
126. Jodhpur
127. Bikaner
128. Alwar
129. Barmer
130. Jaisalmer
131. Ganga Nagar
132. Ajmer
133. Udaipur
134. Baran
135. Sawai Madhopur
136. Kota
27. Sikkim 137. East Sikkim
28. Tamil Nadu 138. Chennai
139. Coimbatore
140. Kanchipuram
141. Madurai
142. The Nilgiris
143. Ramanathapuram
144. Sivaganga
145. Tiruchirapali
146. Tiruvallur
147. Vellore
29. Tripura 148. West Tripura
149. North Tripura
30. Uttar Pradesh 150. Mathura
151. Agra
152. Lucknow
153. Sultanpur
154. Kanpur

16



1 2 3 4
155. Jhansi
156. Allahabad
157. Gonda
158. Sonebhadra
159. Gorakhpur
160. Varansi
161. Ghaziabad
162. Bareilly
163. Meerut
164. Shahjahanpur
31. Uttarakhand 165. Dehradun
166. Tehri Garwal
167. Uttar Kashi
168. Pauri Garwal
169. Chamoli
170. Hardawar
171. Almora
172. Pithoragarh
173. Champawat
174. Nainital
32. West Bengal 175. Burdwan
176. Darjeeling
177. Kolkata
178. Howrah
179. Jalpaiguri
180. 24 Pargana North
181. 24 Pargana South
182. Malda
183. Midnapore

17



SHRI SHADILAL BATRA: Sir, | asked about the details of funds sanctioned and utilized by
the Jawahar Navodaya Vidyalayas and Kendriya Vidyalayas during the last three years, State-
wise. There is a mention that in Haryana there are Kendriaya Vidyalayas and Navodaya
Vidyalayas. But in Annexure-Il there is no mention of Haryana and there is no mention as to how
much funds were released during the last three years. There is no mention of Haryana.

SHRI KAPIL SIBAL: Sir, what we do is that we release the funds to the various regional
offices and there is no regional office with respect to Haryana is mentioned here. But whatever
funds were required for the schools in Haryana — there are 20 Jawahar Navodaya Vidyalayas —

were released to them. There were no complaints about that.

SHRI SHADILAL BATRA: Sir, this is my first supplementary. | want to know...
(Interruptions)...

MR. CHAIRMAN: No. Please ask your second supplementary. (/merrupt/ons)...

SHRI SHADILAL BATRA: My second supplementary is that the concept of Kendriya
Vidyalayas and the Navodaya Vidyalayas was to promote national integration and excellence in
school education. They are rural-based schools. Now the next policy of the Government of India
is that there will be no examination up to 10th class. | feel that if there is no examination up to the
10th class, then the whole concept will be defeated the reason being that in rural areas if there is

no examination, no studies will take place in schools.

SHRI KAPIL SIBAL: Sir, in fact, the Jawhar Navodaya Vidyalayas and the Kendriya
Vidyalayas are two separate special category schools. As far as the Navodaya Vidyalayas are
concerned, there will be examinations for entry. That is the Navodaya Vidyalayas Scheme. In the
rural areas only meritorious students are taken. So, the impression of the hon. Member that
there will be no examinations for entry into the Navodaya Vidyalayas is wrong. As far as Kendriya
Vidyalayas are concerned, these are from class 1 to class 12. Now we have the Right to
Education Act and under the Right to Education Act, which is from class-1 to class-8, the
stipulation is that there shall be no examinations for entry of children into the schools.

So, the Kendriya Vidyalayas Scheme has to be brought in line with the Right to Education
Act. That is my answer to his question.

it ifarTer Y1 T Aoy, FIRAT W) ST HE WSS HRA P 1 37TS T, SHH A gl Bl
SrIe Al €1 S 2 &R S0 fofg WRifthe gaSe Aae gid1 © fh ga+ U9 &1 S1ae &1 See|
frsel w9 § 7EMS 9gd 9¢1 7, BASCIS & USRSt 9¢ €, Afd S1ae &1 1 oY Sae &
RET| H AT HTEgH A AT HAT Sl A I8 1 18 g [ STd UTS RISt 98T &l a1 MM, T
FIT I Fd] & [TY SRIC BT U1 Al IGTAT ST AT 12 FAT Wpell b RIS DI SATARTSS
o SITQT &6 @ I U1 R N 1feh 9=l Bl Sl eI firel?

SHRI KAPIL SIBAL: We have already for the JNVs increased the diet fee. But for Kendriya
Vidyalayas, we don’t give the diet fee. For JNVs, it has been increased.
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SHRI AVINASH RAI KHANNA: In view of the increase in prices...

SHRI KAPIL SIBAL: Yes, yes, it has been increased keeping in view the increase in

prices.

SHRI KUMAR DEEPAK DAS: Sir, the Minister in his reply has mentioned that there are
50 Kendriya Vidyalayas in Assam. One of the Kendriya Vidyalayas is situated in Barpeta, which
has been started recently. The Government has allotted land to this school. This school is yet to
run with complete infrastructure. Will the Government take necessary steps to see that this
Kendriya Vidyalaya runs with full infrastructure in Barpeta? Part (b) of my question is...

MR. CHAIRMAN: No, no, there is one part only.

SHRI KAPIL SIBAL: Sir, | am given to understand that sanction has been given and the
school is being run on a temporary accommodation. As you know, Sir, it takes a bit of time to
build full infrastructure of a school. That will be done.

SHRI KUMAR DEEPAK DAS: From our side, from the MP quota and the MLA quota,
we have given money for construction. But the Central Government has to give the required
fund.

SHRI KAPIL SIBAL: Once the land is allotted, then, of course, the Central Government will
make sure that there is a permanent structure. In most of the Kendriya Vidyalayas, there are
permanent structures. So you don’t have to worry about that.

i I ARV AIE; W1, § A9 77edd J #3A1 St I 1 18 § fob Aidal b1 Sl HIel
o1, T I8 TG B (AT T 87 3R A B (&1 1 7, A Fi2.... (Interruptions)...

MR. CHAIRMAN: Please resume your places. (Interruptions ). Please resume your places.
Let the question be answered.

27 Hfter et IR, SiFRae #¥R 1 Sl a1l Y87 8, BTelifd a8 39 Harel § Heford e
&, off R ol...@em)...

S} HHTE I&TR: JT W Bl ey F o1 gar 2
s} et Rreger: § SJTCI’CI'T\IEW SEICERETD %IK' TR _g"l Sir, | just want to mention that

one should understand the mechanics of it. We have passed the Right to Education Bill. Now

the whole purpose of this quota was to make sure that people who belong to certain sections of
civil societies, which are not part of the priority list, should also get admission. So the hon.
Members were granted the right to nominate two persons of their choice for such admission.
Now under the Right to Education Act, 25 per cent of the seats will be reserved in all Kendriya
Vidyalayas, for civil category. Twenty-five per cent of the seats will be reserved for the category
No. 7, that is, 25 per cent for the people in the neighbourhood. Which means, the 980 Kendriya
Vidyalayas, all of them, in the years to come, will have 25 per cent reservation. (Interruptions).

MR. CHAIRMAN: Please listen to the answer.
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SHRI KAPIL SIBAL: Now, Sir, there are 10 lakh students in all the Kendriya Vidyalayas in the
country. Twenty-five per cent of the 10 lakh students, up to Class VIII, comes to about 25,000
and the total MP quota was about 2,800. Instead, under the Right to Education Act, we are
giving 25,000 representations to this category... (Interruptions)

MR. CHAIRMAN: Please... (Interruptions) Let him answer... (Interruptions) Please resume
your places... (Interruptions)

oY HUTA IER: TR, ....(HAUM)... IS TR g1 b A1 I B ...(FGHH)....
7} I ARV AIE: IR, ...(FGLTH)...
oY TS IFETT: W, ....(SFAYH). .

#t g9l S (@Y. 98 9I5Y, 98 ISV ...(FGUM)... g S, §6 SISy
..(GLTH).... HHTE KR S11, 31T I8 TS| ...(FALT)...

it HHTS IREER: WX, ...(TALT)... TE TRIET P AT T foham TR 2 ..(G4H)....
7} M ARV A1 IR, AR a1 G ..(FqeT). .

ot QUTIfY: 319 §C SIS0 ...(FELM).... 96 SIS, 98 ST ....(FALM)... TS ...(FGLH)...
It is evident that Members want rights above citizens...(Interruptions)... 34 ECISIRY
...(FAYTH).... 3T ST 7! &1 G AT ..(FFET)...

Nt Hite Rieer: 5w wR A $ ArT g3 e & o o 1 d ded © 1 89 Al it
TH.H. BT S E 2, 89 9 2 3R g9R 993 1 ) s fyer =nfey, @ 8 S a
ST T < Il .. (TaHT). .

Y WS IFATS: IR, ...(FAHTH)...
2t Y. T4 TE: TR, ...(FAYM)...

At B Rreger: § ST Sa T8 < T (@Y. § SR Sad T8l © gl
..(TIHT)...

oY QUIIRY: 31T € SISU...(FEHTH)... 37T 36 STSQ...(FGH)...
At Rrar=< far): 9%, ...(@au™)... I8 ffSRex & RIaT® no confidence 2 ...(@Em). ..
i Y. T4 W@: W, ...(FGHTH)...

oft quTafa: 3T IS TSV ...(EUM)... 9 SISV ...(&EHM)... That is all. Thank you very
much. wFIT H. 503. ..(HGHM).. 3T 96 I8Y, Sl ..(FdYF)... What is
this?... (Interruptions).. 319 98 W8V, WIS ..(FAYH).. No; please resume your
places...(Interruptions) | am sorry; you cannot do this...(Interruptions)... 319 I3 ST it
..(FFHTA)... faRY ST, @ISl You are a senior Member ... (Interruptions)...

#ft Y. T @: WY, ..(FAYM)... T, 39 R fSTHeH 81 A1 ...(aem). .

st Ui : oMy 39 R T & forv Aifew ART ..(@a@am )... If you want a
discussion, then, give a notice. That is all... (Interruptions)... 39 IS STV ...(FGLH).... Please
allow the Question Hour to proceed... (Interruptions)... ﬂ'IETrﬂ, 3 ¥ dTel Y ﬂ%, 379 31T I3
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STST ...(FFLTH)... AT S, it is not fair. 3T IS ST @S| ...(ELH)... FITAT . 503.
..(I9YT)... Y S SITEY...(AIdHT)... | have called question No. 503. Question No. 502 WH
Bl AT B1...(FAIM)... J9%a9 . 503...(Interruptions) | am sorry...(Interruptions) This is
incorrect... (Interruptions) Please sit down...(Interruptions) | am sorry, you cannot get
protection for wrong things... (Interruptions)

MR. CHAIRMAN: This is not a matter which relates to the functioning of the House. Please
resume your place. (Interruptions) Please. (Interruptions) Mr. Mysura Reddy, please resume
your place. (Interruptions) Please. (Interruptions)

Y AR TV IAT: TR, 3N TRETUT ATBYL....(ILT)...

MR. CHAIRMAN: We are on Question No.503 now. (Interruptions) Please. (Interruptions)
WIS, 39 46 ST ...(&EH)... 319 &1 81 Al ...(&EH)... One minute. Let Question
No0.503 be answered.

Availability of storage facilities

*503. SHRI R.C. SINGH : Will the Minister of CONSUMER AFFAIRS FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that about 20 per cent of the wheat targeted to be procured this
year will have to be stored in the open for want of proper storage facilities in the country;

(b) if so, the target for procurement this year and the available storage capacity with
Food Corporation of India (FCI);

(c) whether it is a fact that a large quantity of wheat which was stored in the open, has
been reported to have been damaged; and

(d) if so the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) to (d) A statement is laid on the Table of
the House.

Statement

(a) The wheat to be procured this year will be stored scientifically, both in covered
godowns as well as in Covered and Plinth (CAP).

(b)  The estimate for wheat procurement in RMS 2010-11 is 262.67 lakh tonnes and the
available storage capacity (covered, CAP, owned and hired) with Food Corporation of India
(FCI) as on 31.03.2010 is 288.36 lakh tonnes.

(¢) No, Sir. Large quantity of wheat stored in CAP, has not been damaged, However,
some quantity of wheat kept in CAP storage has became non-issuable due to rains, cyclone and
natural calamities etc. which are beyond human control.

(d)  Wheat stock damaged (non-issuable) stored in CAP by FCI during the last three
years are as follows:
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Year Quantity of Value

Wheat damaged (in Rs. Lakh)
(in MTs)
2007-08 147 6.73
2008-09 623 28.50
2009-10 716 32.73

2} TR RiE: R, U, )37, Maml &1 B4l I 3 R8T 81 I 28.54 ARG ST TS
T@lﬁ‘?}ﬂ%ﬂf additional storage capacity *I'I@_T\’ﬁ?‘@ﬁ%l Udh @?Wﬂﬁﬁﬂ'ﬂ??ﬂ%ﬁw
T3S, f¥01 & godown T IR & & g we W faan w1 8, S/6fd gaRT I g
JATHT F =119 W V&1 51 97, I I1d Yol UiR # 1 vl B ...(xaaem)...

MR. CHAIRMAN: Please do not show any newspaper.

ot IR, Rre: TR, Gl e & 9 Ag T <@ 51 H 73 7SIy A S aredn g P
godowns BT food grains Y& B IO IRTT I &b o0 WS IR AT {31 711?399 BHR food
grains Y STV, 39 foTg 2t Sft RIT e wr Y8 872

PROF. K.V. THOMAS: Sir, as per the knowledge of the Government, no FCI godown is

given for liquor storage. If any specific case is brought to our notice, it will be looked into.

Coming to Punjab, we have enough covered storage, the total capacity of which comes to
3,72,936 tonnes. We are in touch with the State Government and trying to see to it that, since
we have much better production this year, we procure whatever comes to the market. With the
assistance of the Punjab Government, we are procuring and storing whatever is coming to the

market.
MR. CHAIRMAN: Ms. Mabel Rebello. Second supplementary. Yes.

sft IR.3. RiE: W=, 730 A8IST &1 U8 answer AP Tl 81 3R HA1 ARIGT BT SIHRI
TEI & A1 d 0 S| H 1 I8 FE VBT § [ IORAT H SAYR & el TR U138, f$uT &
godown ¥ TRTF T Tt 7 3R IHF q1ER I H1 Fidh U1 ¢l AN 3] ABIGH H1 I8 1A
i T8l Bl

ot QUTIY: MTURT TaT AT B 2...(FILTH)..

it aR. . e W7, 771 AT 98 & ... (cgaum)...
MR. CHAIRMAN: Just one minute. Let the hon. Minister reply.

SHRI SHARAD PAWAR: Sir, | have seen that report. This report was there in some of the
newspapers that one of the godowns is being used for storage of liquor. | have gone into
the details. | have collected the information. Sir, that godown is not controlled by the FCI. There
are a number of warehouses. Some of them are with the State Governments. Some of them
are with the Central Warehousing Corporation. Some of them are with the State Warehousing
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Corporations. The entire capacity is not blocked or booked by the FCI. Wherever there is vacant
capacity, the concerned authorities are giving that to various people for different purposes. It is
true that that particular godown, which does not belong to FCI, was given for storage of liquor.

MR. CHAIRMAN: Thank you. Ms. Rebello.

7t IR M. RrE: TR, IRT AT question? ...(FAU)... I8 I T8AT &1 <)

ft FUTafy: 31T <) Farel 81 T, ..(&EH)... Sorry. Please don’t mislead the Chair.
it 3= . R 721 IR, v &1 Hard gan g

it |uTafcr: T8, TE11 P &1 FaT 81 T 211 am sorry. Please. (Interruptions)
SOME HON. MEMBERS: Sir, he has asked only one. (Interruptions)

MR. CHAIRMAN: Wrong. (Interruptions)

SHRIMATI BRINDA KARAT: Sir, only one. (Interruptions)

MR. CHAIRMAN: Wrong. (Interruptions) No, no. Please resume vyour places.
(Interruptions)

SHRI D. RAJA: Sir, he has asked only one supplementary.

MR. CHAIRMAN: No, no. | am sorry. (Interruptions) This business of asking serial
questions cannot go on. Please go ahead with your question. (/merrupt/ons) Mr. Raja, please.
This is not your turn (Interruptions)

SHRI D. RAJA: Sir, he has asked only one supplementary. You can check the record.
(Interruptions)

SHRIMATI BRINDA KARAT: Sir, he did not ask the second supplementary. Please check
the records. (Interruptions)He was repeating the same question.

MS. MABEL REBELLO: Shall | go ahead, Sir?
MR. CHAIRMAN: Yes.

MS. MABEL REBELLO: Sir, off and on we see on the television that in this current year
almost Rs.800 crores worth wheat was destroyed in Punjab. | want to know from the hon.
Minister whether he is making any budgetary provision this year onwards to construct state-of-
the-art godowns, the modern godowns to store all the wheat that you will procure so that not a
grain of wheat is destroyed in this current year. | want to know from the hon. Minister whether
any budgetary provision will be made for this, and when the construction of modern godowns
will be completed so that 120 crores people of India can really have the advantage of having
good food. ... (Interruptions)

PROF. K.V. THOMAS: Sir, regarding the damage of foodgrains in CAP and other storage
facilities of the FCI, | would like to say that if you look at the data, you will find that even though
there is a damage, it is of very negligible quantity, looking at the huge quantity of foodgrains the
FCI is handling. Sir, in 2007-08, the quantity of wheat damaged was 147 metric tonnes.
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...(/m‘errupz‘/ons)... In the year 2008-09, the quantity of wheat damaged was 623 metric tonnes,
and in 2009-10, it is 716 metric tonnes. Sir, we are handling a very huge quantity of wheat and
rice. Sir, it is not only the FCI, the State Governments and other agencies are also helping us in
this regard. Sir, we have a large scheme for the construction of storage facilities with the
assistance of State Governments. We are in touch with all the State Governments in a large
number of projects, and with assistance from the State Governments, we will be able to have the

state-of-the-art storage facilities.
MR. CHAIRMAN: Now, Shri H.K. Dua. ... (Interruptions)...
MS. MABEL REBELLO: Sir, the hon. Minister has not answered my question.
MR. CHAIRMAN: | am sorry. You can’t keep on asking questions. ...(Interruptions)...

MS. MABEL REBELLO: Sir, my question is not answered. | asked about the budgetary

provision made for this year. He did not answer it. ...(/nterrupt/ons)...
MR. CHAIRMAN:: Is there any answer to that question available ? ...(/nterrupt/ons)...

SHRI H.K. DUA: Sir, the answer given by the Government paints a misleading picture
virtually bordering on complacency, and gives an impression that all is well on the storage front.
The figures given are very limited. The FCI figures regarding damage under the scheme called
CAP are, in 2007-08, it was 147 metric tonnes; in 2008-09, it was 623 metric tonnes and in
2009-10, it is 716 metric tonnes. Sir, anybody can go to Punjab and Haryana for a day and see
how short is the facility for storing grains. The Formers Commission has given report which is
scary on the storage front. Nearly 30 per cent of the perishable commodities get lost every year.
The nation suffers a loss and the growers suffer a loss. | would like to know as to what plans the
Government has to step up the building storage facility so that we don’t lose any grain, or any of

the perishable commodity further.

PROF. K.V. THOMAS: Sir, as | told in reply to the last question, we have taken a number of
steps to have new storage facilities. We are in touch with the State Governments. These facilities
are done by the State Governments, the FCI and the CWC. Sir, we are giving a lot of funds to
the State Governments for this purpose. We have got a specific scheme; there is a seven-year
scheme, which includes the private enterprises also. So, new schemes are being implemented.

Sir, this is being done with the assistance of the State Governments.

sft SR TV UATE: FHIURT S, TG AT #30 Sft 1 1t 811 o SR ueer  offt &
=g Bl YRI WRIG FCI Bl PRl 2, Rifdh ITR T3 ARBR 7 $HBT ST FOI Bl = faam 8 3iR
6 FCI % U HSRUI B & T 7, 3Afer 98 ot &1 Arad e W¥ie 0T IE 8139 IoE 9
IR T 4 oId] BT A9 (el WRIGT T&1 ST 81 81 g™ IR% g $I @I 9 H4 81 W& &,
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FIfp HSRYT BT & el g1 H A A1 St F S g b 7 IR IS H HSR0
T B 9GP 17 BIS HeH SSTR &7 T S84 5P [T BIS action plan 1T &2 If
&1, 1 3P IR A T Bl HaT B

ft IRE yaR: GUTURT AEIGY, S99 1 91 B SR U H FCI TR &) Ta! &, I8 91d Fal
21981 4R FCI §RT STE-SITE W purchase Y% 8, TR H g1 WIHR FT § fob a4 5718 W
T8l Hel 8, a81 9 purchase centers TR FCI & e wTg! &1 ¥t X141 & ST FCI purchase ®t
2, 974 ¥ 98 I8 FCI SRIRGT [ I WIS 8] 81 98] &1 &T Ta-He &l Yoid! fhami
@@Rﬁﬁ?ﬂ%, 17T advance financial support FCI AT 3R gord] frami I wWies & 91g FC
I transfer BRI 2| RGBT G4 HISIT A FCI BT 3T U AR TSI HRAT I 78] 2,
o ST ST UT 81 81 FCI B RTeR) Tee Toivl ¥ WRISHT, TR $RAT, T BT 3R
R TGTHE Bl public distribution & fTY available BT 81 IR T2l 7 i1 I3 RAFHERI FCI &
W T & 8, 98 FCI BT YR TE1 BR Fabdll 8| TRBR b AR I8 1 olls 15 © (b 394 a8 bl
cooperative institutions AR I Q@ﬁl’&ﬁzﬁﬂﬂ?{ Pl IMTTIHAT %\’I gfe ?Ta’ﬁlﬁ?ﬂ, Fﬁ%‘? EREICES
31 TIp A WIS SR <2 | W U 9ga RIP1Id 1 &1 8 & A1 B1 minimum
support price g1 firerel &, Fife agf Ria= Wie bws B 3Maegdhl &, Sa- Wilg b d8f
TR TE & 3R SHD! B (BAMI DI DT TSl &1 SHD! GORI B D! ATLIDHT & MR &
IE 914 IR TSI ARBR & &9 H oY 2l

oY N9 IV AT HISY, I RPN b HUR IRV & ...(SHIL ). .
oft gurafar: <RaIU, 319 39 IR discussion &1 BT ...(FGET). ..
oY TR IV AT HBISY, I RPN b HUR IRV & ...(SHIL ). .

oft gumafa: <RI, 319 $9 WX discussion &I BN ...(EHM)... 81, Fel, IJ§ el BN
..(TFET)...

ofY o191 9TISh: HRISY, IS Hal 5T WRBR TR JRIT oV ...(FILM)... I8 Sih I1d T8l
B...(Hag™). ..

ot FUTIY: TE discussion B SIS TE1 © ....(FAL)... T IS SISV ....(FAHH)...

Y g1 YTos: 8ISy, I AR IR IRIY IIT AT B ....(HL™)... ST BRI A
Tt ST =RV .. (HaET). .

MR. CHAIRMAN: | am afraid this is not correct ...(Interruptions).. Please resume your
place... (Interruptions)...

sft o191 UTedh: HEIGY, o WRGR UR IRIY TSR 379 Bl T AT § ...(TILT). .
it FUTIRY: HUIT MY IS STV ...(FI)... HIAT 3T I8 15T ...(FFLH)...

oY I9191 UTSh: HBISY, 3R 31U 3 HRIdTe! I el fNdTeil, T 89 e & dieshR Bl
...(TFHT)...

it |AuTafcr: HUIT AT IS STV ...(FALTH)...
sft IO191 UTS® : HBIGY, 3R 3N 9 delete 8] HRA 8, dl 84 WG Bl BIel TS
..(aH)...

it |umafe: <Rav, 0 2T BT 2, R YR BIs Rrerad 8, O 7 S TE XIb A
SEIEN R&T1S examine %ﬁTIT, ISP 918 B BT ..(I9YT)...
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2} TN TS h: VST ARBR TR RIT THR 3T BN ol ATed &, I8 T8 8l obdl &
...(TATH)...

MR. CHAIRMAN: | am sorry this is not correct. ... (Interruptions)...

i AR T SATE: HE IS, H &1 WA T o ...(aem)...

Y WHTIRY: [T U BT 2 ...(FGETH). .

i} R T IATER: HEIGY, HA g Bl WXIT &b IR H W} Yo] o7 ...(FqLM)...
N} FO191 UTSh: HB1S Y ...(FqHTH)..

MR. CHAIRMAN: | have already given a ruling on this. Now let the next question be
addressed. ...(Interruptions )...

7 R T SATA: HE IS ... (ALTH)..
37} SOl UTedh: HE IS ...(AYTH)...
MR. CHAIRMAN: | will examine the record and then decide. Thank you. Question No.504.
*504. [The questioner (Shri Ravi Shankar Prasad) was absent. ]
ST @ 7 4 gfg
*504. 37t IfQ SiHR TS : T ST WA A7 IA BT U B [
(P) 91 I8 | & o fa7d ©: 7241 & SR <9 4 391d &1 917 4 g §s 85
(@) afe &, @ f™aR, 2000 | AT, 2010 B 37y & SR 59 71 H fova uforerd gfg g3

&;

(3T) T S | DI GRT B ob [T <20 H ST b TR ATAT H SUTG bl &7 WA Dbl
g 8; 3R

() IS &, T SHTG -&Hd1 Ud AT o §19 &7 3ic_Tel fha- 272

T W3 (3 dR9s RiR): (@) 9 (9) U fJavr 964 & Ued W 39 fear man gl

feor

(F) I H T @ AT RIS ST @ @ud | I g8 g1 Ggw wga affa
(SR EIRT Aehferd FHrH sfids T8 SR H & f 710 6 A8 3FITd 3/par | AT, 2009-10
P SR YRARIT ST B 8] WU H T a¥ B FHH a1 BT 1 4 1.3 URrerd &1 gig
S B TS B

(@) fa=iaR, 2009 @1 =T § A7, 2010 H IRACTT SETT BT WG 19.4 iR 9¢1 B
T, ¥aTd &) @ud &1 e gigdt aRad v fHeR a2l

() 3R (&) g9 2009-10 F fIY SRR gRT SR T 3rfde] & SR AURHT gL
B 72.76 FAFTTT 7 T &9 B gl H TRAFSSTT S8 BT ITa 59.69 fAferas e ok
IR ST B8R, WU 56.48 HferaT € 81 399 SR 811 8 &b <21 3 T &)
IRIHT AT ST STUTGH D1 b & A B
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Increase in demand for Steel

t*504. SHRI RAVI SHANKAR PRASAD : Wil the Minister of STEEL be pleased to
state:

(a) whether it is a fact that demand for steel has increased in the country during last six
months;

(b) if so, the percentage increase in this demand during the period from December, 2009
to March, 2010;

(c) whether capacity to produce steel in huge quantity has been established in the
country to meet this demand; and

(d) if s0, the gap between production capacity and demand?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH) : (a) to (d) A Statement is laid on
the Table of the House.

Statement

(a) The demand for steel is characterized by consumption of finished steel in the country.
The provisional data compiled by the Joint Plant Committee (JPZ) indicate that during the last six
months /.e. October to March 2009-10, the domestic consumption of finished steel has recorded
a growth of 11.3% over the corresponding period of last year.

(b)  The consumption of finished steel in March, 2010 has increased 19.4% as compared
to December, 2009. However, the steel consumption pattern is dependent upon seasonal
variation.

(c) and (d) As per the provisional data released by the JPC for the year 2009-10, against
the domestic crude steel capacity of 72.76 million tonnes the production of finished steel is 59.69
million tonnes, and domestic consumption of finished steel is 56.48 million tonnes. It indicates
that the domestic steel production capacity is higher than the current demand for steel in the
country.

SHRI N.K. SINGH: Sir, | would just draw the attention of the hon. Minister to the last
sentence of his reply which has been laid on the Table of this House, which says that the
domestic steel production capacity is higher than the current demand of steel in this country.
Would the Minister like to comment on the anomaly that India has the lowest consumption of
steel? We have one of the highest prices of steel. And for an economy which is growing at about
8 per cent, with the objective of going at a higher rate, how is it that our demand is way below
acceptable international averages leading to the anomaly of domestic production being higher
than what really is the demand? Is it because productivity is low or because of cost of steel in
this country has kept the demand artificially suppressed?

SHRI VIRBHADRA SINGH: Mr. Chairman, Sir, the hon. Member has put a very
pertinent question. The figures that | have given pertain to the position as it prevails today. In

tOriginal notice of the question was received in Hindi.
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The last financial year, the production of steel was more than the demand in the
country.

But, | fully agree with him that the demand for steel is growing day-by-day by leaps and
bounds. Also, per capita consumption of steel, which is one of the lowest in the world today,
stands at only 34 kg. It is also going to grow. Keeping this in view, we have undertaken a
massive expansion of our steel making facilities in the country, both in the private and also in the
public sector. | would like to tell the hon. Member, at present, the domestic consumption of
finished steel is 56.48 million tones. We envisage a plan by which this production will go up to
120 million tones by the year 2011-12. While calculating this, we have not taken into consideration
the Greenfield projects. Sir, only the Brownfield projects and special programmes by the PSUs
and other companies which have Brownfield projects have been calculated and | am sanguine
that we will be able to achieve this goal.

it <ToTa 3[g: FHTIRT ST, 317U J1eds | § A HA1 S | SIE1 dredn g b R/ a8
el & fb 51 I & < 92 3B 8, SUb 09 H domestic steel manufacturers @1 RrdTad 872
ITHBT BEAT B T S iron ore%,wiﬁqwmﬁﬁfﬁﬁﬂﬁwﬁ[ww@ﬁ?éﬁ?iron
ore AT AIHATST 59 ARE W Al € 6 ST g HE iron ore fAetdT &, i@ avg 9 d
T 9T 8, STa(d St BiRAfeTe! 9 iron ore AT A1fthaTsT &1 < <11l 8, S9 WX fhdt fooes a1
PIs =01 721 &, WK R A ST b4+ quality iron ore &, ST oTh e SI1eT fad1e 81 a1 39
AT & H0 Sft BT T e 2

ot fxug g TR, 99 @ steel pricesﬁﬁaﬁﬁmwaﬁm@?aﬁw%\,ﬁm
FaR 515, Ife AT AT <, AT H 571 A STA16 < Fhll gl

it TTofta g : &1, AR
oft QUTIRY ; 31T 59 ATl BT ST S IRTTI

SHRI VIRBHADRA SINGH: Sir, | was saying that there is similar question — Question No.
515 — slated for oral reply today regarding the steel prices.

7} XTSTE gF « 81, A1 1871 1Y 3747 A1 < Hahd

MR. CHAIRMAN: No, no. We are not clubbing the questions. You just reply to this
supplementary. Please do not go on to another question.

SHRI VIRBHADRA SINGH: Sir, | don’t know which mafia the hon. Member is talking about.

7} I7STa Y : IR, MY AT GaTel GHS 81 UTG| HIT iron ore export TR a1 WIR & b Sl
domestic steel manufacturing industry %, ST AT iron ore et ERRIG %\', ENS ?ﬂQ steel
products % T G IB &2

SHRI VIRBHADRA SINGH: Sir, he has also raised a good question.

We have a big store of iron ore reserves in the country. But, at the same time, the Ministry
of Steel is of the view that we should do everything possible to conserve our iron ore in the
country. At present, we are just exporting iron ore at a throw away prices. This will be having
impact on the prices of steel. So, it is better to export the finished products than exporting iron
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ore. We must export value added products instead of exporting iron ore. At the same time, |
am not aware of any mafia as such. | think, this question should be addressed to the Mines
Ministry.

SHRI RAJEEV SHUKLA: Sir, exporting cannot be at a throwaway price.

SHRI TAPAN KUMAR SEN: Sir, the hon. Minister’s reply reflects the complacency. When
the record says that in 2009-10, the finished steel capacity was 59.69 million tones, the domestic
demand was 56.48 million tones. The margin is very thin. Our country is also exporting steel to
outside. If the export is also taken into account, | think, we are in shortage of steel. Hon.
Minister himself has assured that 120 million tones capacity would be reached by 2020. My
question to the hon. Minister is: If that is the vision of production by 2020, the input requirement
within the country, particularly the precious iron ore, will also go up. So, will the Minister
seriously consider to put an absolute ban on export of all kinds of iron ore... which the hon.
Minister himself just now told, are being sold at throwaway prices. So, | would like to know
whether that ‘selling at throwaway prices’ requires a ban and whether the Steel Minister is going
to take a serious step in that direction.

SHRI VIRBHADRA SINGH: Sir, so far as | am concerned, as a Minister of Steel, | have a
considered view that there should be a total ban on the export of irone-ores so as to meet the
domestic requirement of the country. But, of course, the Government does not function only
with one Ministry. | will impress upon the Government, upon the Prime Minister and upon the
Finance Minister also to consider the proposal for a total ban on export of iron-ores. But it can
be achieved through other methods also. It can be achieved by some taxation measures also to
discourage the export of iron-ores.

Import of raw sugar

*505. SHRI DHIRAJ PRASAD SAHU : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of sugar imported in the financial year 2009-10;

(b) whether there is any problem in processing of raw imported sugar in the country,
especially in Jharkhand; and

(c) if so, the steps taken to sort out the matter and also to increase the availability of
sugar in the domestic market in order to control the soaring prices of sugar?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR) : (a) to (c) A statement is laid on the Table of the House.

Statement

(a)  As per report dated 07.04.2010 of the Department of Revenue, the quantity of the
custom cleared imported raw sugar and white/refined sugar in financial year 2009-10 (from
17.4.2009 to 31.3.2010) is 26.84 lac tons and 12.64 lac tons respectively.
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(b) and (c) Due to restrictions imposed in November, 2009 by the Government of Uttar
Pradesh on transportation and movement of imported raw sugar in the state, processing of
imported raw sugar was affected. However, the Government of Uttar Pradesh has since lifted
the restrictions in February, 2010. At present, no problem has been reported by the sugar
mills/refineries in processing of raw imported sugar from anywhere in the country. There is no
sugar mill/refinery in the State of Jharkhand. The Central Government has taken a slew of
measures to increase the availability of sugar in the domestic market and to control prices of

sugar as indicated in the given Statement-I.
Statement-/

Measures taken to increase availability of sugar and control sugar prices in
2008-09 and 2009~ 10 sugar seasons

. Allowed duty- free import of raw sugar under Advance Authorization Scheme by
sugar mills on ton-to-ton basis with effect form 17.02.2009 upto 30.09.2009.

. Allowed duty-free import of raw sugar by sugar mills under Open General License
with effect from 17.04.2009 and opened up to privet trade from 31.07.2009 for being
processed by domestic factories on job basis. Presently, this facility is in force upto
31.12.2010.

. Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED
upto 1 million tons with effect from 17.04.2009 and opened up to other Central/State
Government agencies and private trade in addition to existing designated agencies
with effect from 31.07.2009. Presently, this facility is in force upto 31.12.2010 with out

any quantative cap.

. Levy obligation has been removed in respect of all imported raw sugar and
white/refined sugar. The white/refined sugar has been also allowed to be sold at the
discretion of the importing organizations, but sugar processed from imported raw

sugar is subject to accelerated releases.

. States have been requested to waive VAT on imported white/refined sugar so as to

make the imports competitive.

. The levy obligation on sugar factories has been enhanced from 10% to 20% of

production for 2009-10 sugar season only.

. Stockholding and turnover limits on sugar dealers were imposed vide notification
dated 12.03.2009. Further, Khandsari sugar has been brought under the ambit of
stockholding and turnover limit from 16.07.2009. Presently these limits are in force
upto 30.09.2010.
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. An order has been issued vide notification dated 22.08.2009 imposing stockholding
limit on large consumers of sugar who are using or consuming more than ten quintals
of sugar per month as a raw material for production or consumption or use,
stipulating that such bulk consumers shall not hold sugar stock exceeding fifteen
days of their requirement. The notification has come into effect from 19.09.2009. The
stockholding limit has been lowered to ten days, and the revised limit has come into
effect from 20.02.2010.

. Futures trading in sugar in domestic exchanges has been suspended w.e.f.
27th May 2009 to curb any possible speculative tendency. Currently, this is in force
upto September, 2010.

i} fIRST FRITE 9T : TR HE IS, SATO 3 TR (T, I fofg # e e=dTe ar
B AT HAT ST BT ST BIw] FAITSTTd & Ud 39 a8 H ARPR Bl AR F 9gd A ARIE1
HeH ISIY I 8| HEIGY, S H =i+l ! aifies STRaxd 23 MAferas e 21 | smuds arees 3 #31 i
ST 9181 § (o <191 & ST IR SR’ H Sl B &, SHBT YRT BR P (oG &1 ARPR
fep} ferRIy IISTHT UR 1o R X&) 87 AfS 8, Al el &R 87?

4} ¥R IAR : FHIIRT HEIG, I8 919 94 © & (el arel fegi d =il &l Sc1a 33
BT T, 98 150 G 1 ¥ 71 3T AT 3R < BT SIRw=d 220-230 ARG T b AU 2,
iy T B P HuR T off | vl fRARY F sHIE R BT Ueh IRAT BHN IFTEA AT 37751
Gefl 1 a1 ¥ & & 14l d <111 production @1 ST fhIRT #R UTY f~g=IT ¥ off W& 8, I8
180 TG T & ITAUTH & 3R 39 AT W o IR e 211 el 387 ® sufely 39 A1el saraT
A U1 B ghd) g AR w H imported sugar, plus sugar which is produced in the country,
ST T BT Sl SR 8, g8 YRI B bl IR A 311 W& 81 ST81 TP 31Tl AT Bl
I BT AT B, FHY 1T H RebTS @ & 919 31Tl AT excess production BT SITEAT,
U AT 31T fevg i # g9t faars < w81 21 sfifery Hifdhe # e R 91 319K 81 R8T &, I8
EISKEEAGILR RS IR

2} kST TS WA : HEIY, WRPR & R Hedl Al AT TR SIRI ST AT $
371 31 fa=iaR, 2010 T STRT @ I AT YR TSR H A1 DI DI 3R B BI BI HHTIAT
87

SHRI SHARAD PAWAR: | think, in the last Parliament Session, this issue was discussed. At
that time, the price of sugar in open wholesale market was something about Rs. 4,800 per

quintal. Two days back, the price, which we have collected from all over the country, was
somewhat near to Rs. 2,550 per quintal. So, it has come down from Rs. 4,800 per quintal to
Rs. 2,550 per quintal, plus excise duty. So, the trend is definitely going down.

DR. PRABHAKAR KORE: Mr. Chairman, Sir, in the reply, in the measures taken, it is
mentioned, “Allowed duty-free import” and “Levy obligation has been removed in respect of all
imported raw sugar..” Is it a fact that this is going to affect the sugar mills of our country? As per
the reply of the hon. Minister, next year, the production is going to be surplus. | would like to

know whether the sugar mills can pay the same price for cane which they are paying now. This is
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a very serious matter. Is the Government going to continue the same policy on import of sugar,
that is, without levy and duty-free import of sugar? Are you going to do this for the indigenous

sugar factories also?

SHRI SHARAD PAWAR: Till last year, there was a tax up to 60 per cent for import of sugar,
but when there was a shortage, there was a mismatch between demand and supply. When we
realized that we are not in a position to produce as per the requirements of the country, there
was no alternative but to import and resolve the problems of the consumers. So, for the sake of
providing incentive to imports, it is true that, we took this decision — ‘no duty on import’ this is
number one; ‘no levy’ this is number two and ‘no release mechanism’, this is number three.” So,
these three major concessions were given which are not available for domestic industries and
domestic producers. But that was the situation last year. As | said, today, the position is
altogether different. It is true that there is more production. Trend is, definitely, of more
production and prices are going down. We have to protect sugarcane farmers. If we have to
protect sugarcane farmers, definitely, the Government has to take a decision at an appropriate

time to keep a level-playing field for both of them.

St daT HRA : TR, A S 7 S Sa7a 31 8, SHH SR B8l © [ B $eH AR A
T B R0 § A & {17 Sa1y 21 <ifer oot ff i+t &1 319 99T ¥ 35 $ud fohell 21 394
W & o ARPHR 7 Sl #5714 I3, I [Tege 3T 37, el 2| #_T P ATegH | TRER A
3R #3115t ¥ HaTed & b 31T Sl I8l Ueh 9 Ui b g, (1 &, A 919 g g1 YRR Ao Bl
BT < aTel Je &1 H SATRT I8 ST @M g b 5] A1g dog 1 87 R Haer=a
MU 391 HedAl # Aied &l Ry &, ST Iog 991 872 oFR 371 §9F IR § a1 &, df 3resT
RE|

oft IRE TOR : IR, TSl 91 A1 TZ § AT B <9 A T8l O ¥ 8, I 91 99 T8l Bl
AT GST 5 $al fb 3ot 35 B9 fohell D+ &1 g/ Rl # B, S1o 8, it is between

Rs.33/- and Rs.35/-. But, in some places, it is Rs.35/- also. But | recollect that in the

same House, in the last Session, an issue was raised that prices reached to Rs.49/- to
Rs.50/- per kilo. So, it has come down from Rs.50/- to Rs.35/-. That means, trend is,
definitely, indicating as to in which direction it is going. A question was also raised about
concessions. What concessions have been given? Duty-free import has been allowed.

..(Interruptions). .
o IR YT : Ul 15 B9 fohall A <) fiyerct ol .. (raem). .
MR. CHAIRMAN: Please allow the question to be answered.

SHRI SHARAD PAWAR: Duty-free import has been allowed. And the total quantity which
has been imported — that figure has been given here — is somewhat near to 26.84 and 12.64
altogether. So, one will have to calculate, because at that time 60 per cent duty was there. So, it
will be : the quantity of sugar X 60 per cent duty. | have got the figures ready with me, but it is an

open secret. .. (Interruptions)...
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2 TR Yo : AR, 15 B9 | 50 DU T b & DR AU 7R O 50 B0 4 35 B9 A1
&P ST ST Y, T A Pel AR g2 ...(FALM)...

MR. CHAIRMAN: Please allow the next question. .. (Interruptions)..

ot IRE YR : TR, 15 39 fhall § A 24 & &7 7 ...(HaEm)... [FaHT B S9@ SuS
PI ST BT <=1 B, T BT T MU | 3R forar =1 T8} v mday, <=l & ST 50
Y el b S Fhd Bl ...(ILT)...

MR. CHAIRMAN: Please, we are running out of precious time. ...(Interruptions)... Mr.
Punj, please. Please resume your place. ...(Interruptions)... Yes, Mr. Anbalagan.

...(Interruptions)... 3T SRT ARI BT W1 HaTe Y&+ QI ...(REH)... AT SRT GIRT DI T
HaTd YO S| ..(aHT)...

SHRI BALBIR PUNJ: Sir, it is the mills which are making money. ... (Interruptions)...
MR. CHAIRMAN: Please.

SHRI SHARAD PAWAR: Those who understand the sugarcane farming know this. You can
ask the hon. Members who are sitting by your side and who are in sugarcane plantation. Those
who are in sugarcane plantation never got this price in their lifetime. They know what price they
got last year. Nobody has seen that type of price. You can ask your own colleagues.
...(Interruptions)...

MR. CHAIRMAN: | am afraid you are preventing the other Member from asking a
question. ...(Interruptions)... Mrs. Karat, please. ...(Interruptions)... No; no; please.
...(Interruptions)... Mr. Anbalagan, go ahead.

SHRI'S. ANBALAGAN: Mr. Chairman, Sir, ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, what is this answer? Every input has gone up and he is
saying that kisans are getting very good price. ... (Interruptions)...

MR. CHAIRMAN: No; no; you had asked a question and it has been answered.
...(Interruptions ... Mr. Anbalagan, please go ahead.

SHRI S. ANBALAGAN: Sir, the Minister in his reply has said that various measures have
been suggested to increase the availability of sugar. Through you, Mr. Chairman, | would like to
know from the Minister whether these measures served the purpose and whether they are
adequate.

SHRI SHARAD PAWAR: Sir, if a proper price is provided to the sugarcane grower, he will
definitely take an interest in sugarcane plantation, and, if the ample plantation is there,
automatically the price will be maintained at a particular level. The reason | am saying why the
farmer is going more for sugarcane plantation is because he has got a good price for his
produce, and, | am sure, the prices will go down.

*506. [The questioner (Shri K.E. Esmail) was absent. ]
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Availability of essential commodities in outlets of NAFED and
Kendriya Bhandar

*506. SHRI K.E. ISMAIL : Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the essential commodities made available in the outlets of NAFED and Kendriya
Bhandar in Delhi and the selling price of each of these commodities; and

(b) the prices of the same commodities in the open market ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS) : (a) and (b) A statement is laid on the Table
of the House.

Statement

(a) and (b) The details of list of essential commodities made available in the outlets of
Kendriya Bhandar and selling price of each of these commodities and open market price at Delhi
as on 22.4.2010 given in the Statement-l (See below). The list of essential commodities made
available in the outlets of NAFED and selling price of each of these commodities and open
market price at Delhi as on 28.4.2010 given in the Statement-Il (See below).

Statement-/

The table showing list of essential commodities made available in the outlets of Kendriya
Bhandar and selling price of each of these commodities and open
market price at Delhi are as on 22.4.2010

SI.  Item Name Pack Kendriya Bhandar. Open Market price

No. Size Selling Price as on at Delhi as
22nd April 2010 on 22.4.2010

(In Rupees) (Rs. perkg)

1 2 3 4 5

1. Atta 1Kg 13.90 16.00

2. Rice (Loose) 1Kg 19.50 23.00

3. Sugar (Loose) 1Kg 32.00 33.00

4. Channa Dal 1Kg 31.00 34.00

5. Yellow Pea Dal 1Kg 22.00 N.A.

6. Kaka Channa Dal 1Kg 30.00 N.A.

7. Arhar Dal 1Kg 70.00 74.50

8. Malka Red Dal 1Kg 52.00 58.00

9. Kala Masoor Dal 1Kg 43.00 N.A.
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1 2 3 4 5

10. Rajma Chitra Dal 1Kg 41.00 N.A.
1. lodized Salt 1Kg 07.00 12.00
12. Soya Oil 1Kg 52.50 N.A.
13. Mustard Oil 1Kg 63.00 66.00
14. Urad Chhilka 1Kg 56.00 68.00
15. Moong Chhilka 1Kg 79.00 88.00
16.  Ground nut Oil 1 Litre 93.00 110.00
17. Vanaspati 1Kg 48.00 55.00
18. Kabuli Chana 1Kg 43.00 N.A.

Source: Kendriya Bhandar, State Civil supplies department, Government of Delhi.

Note : Prices of the essential commodities quoted by Kendriya Bhandar and the State Civil
Supplies Department, Delhi are not strictly comparable on account of varietal differences.

N.A.: Not Available.
Statement-1/

The table showing details of essential commodities made available in the outlets of NAFED and
selling price of each of these commodities and open market
price at Delhi as on 28.4.2010

Sl.  Essential Commodities Nafed Rates Open Market rates (Rs.)
No. (Rs.) at Delhi as on
28.4.2010

1 2 3 4

1. Pulses
Arhar Dal 65 75.00
Moong Whole 76 N.A
Moong Chilka 78 88.00
Moong Wash 79 N.A
Masoor Malka 51 N.A
Gram White 39 N.A
Gram Yellow 30 N.A
Gram Dal 30 33.00
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1 2 3 4

Green Peas 25 N.A
Rajma Chitra 37 N.A
Yellow Pea Dal 22 N.A
2. Edible Oil
Sunflower Oil (Fortune brand) 61 N.A
Soyabeen
3. Onion 13 14.00
4. Potato 6.50 9.00

Source: NAFED, State Civil supplies department, Government of Delhi.

Note : Prices of the essential commodities quoted by NAFED and the State Civil Supplies
Department, Delhi are not strictly comparable on account of varietal differences.

Note: N.A.: Not Available.

MR. CHAIRMAN: Hon. Member, Mr. K.E. Ismail, is not present. So, any supplementary on
this?

oY IR, g« R, H a1 A1 HA1 ARGy | I ST A8 g (b Sl A Ths
& A1 A el 31 i < 3@ 2, a1 ufers fewieqe Rives & #1egw & 98 | i
Th U DY BIg AR 8?2

PROF. K.V. THOMAS: Sir, the items supplied through the PDS is done by the State
Governments. Sir, the items supplied by the Kendriya Bhandar is done by the Bhandar itself.

There are certain items in Delhi, about 18 items, from atta to kabuli channa, which are supplied
by the Kendriya Bhandar. The PDS system is managed by the State Government.

*507. [The questioner (Shri Bhagirathi Majhi) was absent.]
Admission in Kendriya Vidyalayas

*507. SHRI BHAGIRATHI MAJHI : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether his Ministry will provide special percentage of quota to all those children who
are residing within three kilometres of Kendriya Vidyalayas so that they may get admission;

(b) whether Government will increase infrastructure of Kendriya Vidyalayas so that for
every class, the number of sections can be increased and more students can get admission; and

(c) if so, whether Government has allocated required funds for developing required
infrastructure for Kendriya Vidyalayas in the country ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL) : (a) to (o)
A statement is laid on the Table of the House.
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Statement

(a) There is no such proposal. As per the Right of Children to Free and Compulsory
Education, Act, 2009, Kendriya Vidyalayas (KVS) are required to admit in Class |, to the extent
of at least 25% of the strength of that class, children belonging to weaker section and
disadvantaged group in the neighborhood.

(b) KVs have been established primarily to cater to the educational needs of the wards of
transferable Central Government employees. The following are the priorities for granting
admission to different categories of children:-

(i)  Children of transferable Central Government employees including ex-servicemen::

(i) Children of non-transferable Central Government employees including ex-
servicemen:

(i)  Children of transferable and non-transferable employees of autonomous bodies,
public sector undertaking and Institutes of Higher Learning of the Central
Government:

(iv)  Children of transferable State Government employees:
(v)  Children of non-transferable employees of State Government:

(vi) Children of transferable and non-transferable employees of autonomous bodies,
Public sector undertaking and Institutes of Higher Learning of State Government:

(vii) Children from any other category.

The number of sections and the student strength of a Kendriya Vidyalaya are increased
based on the need and in such cases, adequate additional infrastructure is also provided for. For
the session 2010-11, 720 new sections have been added.

(c) There is a budget provision of Rs. 350 crore under "Plan" for Kendriya Vidyalayas
during 2010-11. Part of it is meant to be utilized to develop necessary infrastructure in Kendriya
Vidyalayas.

MR. CHAIRMAN: Hon. Member, Shri Bhagirathi Majhi, is not here. Any supplementary on
this?

ft IS STAATE : AHTURT ARG, AT H3A Sft 7 FET & fh 25 wReiT diet diax daeH
% T QT ST H I8 ST A18d g 1 25 WRRIT BIC H 15 oRg dedi H dihx AR & Bl
SHd 1 B g W ST A1ed § {6 1600 WS ol FHT AT I 9T & 7R DI o7 | S
3BT THIC B, I8 WH &I SIU? ...(FILT). .

MR. CHAIRMAN: Please allow the question to be answered. ... (Interruptions)...

A Bt Rt : 7eIey, I8 |aTel go1 11 & fob a1 i fhellHeR & radius TR PICT BT
1 el ?
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ot IMERT AT : TR, {MYT SaE AT ® fh 25 wRRie diey JR B fear S
...(TEHT)...

MR. CHAIRMAN: If you start a discussion, we will run out of time. ... (Interruptions)...

3t et Rieget : STaT9 < ST, 2T A1 12 91 S L...(FaeT)...

MR. CHAIRMAN: We will run out of time. Please ... ... (Interruptions)...

N Bl Rieget : STaTe < <Y, 39 A1 dlel S X8 8 1...(FaHm)...

MR. CHAIRMAN: Yes, please go ahead. Please answer the question. ...(/nz‘errupz‘/ons)...

SHRI KAPIL SIBAL: Sir, as you know, under the Right to Education Act, now there has to
be a neighbourhood school and the State Government will decide the parameters of the
contours of that neighbourhood school. It is not for the Central Government to prescribe a three-
kilometre limit or any other limit. It is for the State Government to prescribe it. As and when the
State Government prescribes that limit, we will know what the catchment area of that
neighbourhood school in the Kendriya Vidyalaya will be.

MR. CHAIRMAN: Question Hour is over.
WRITTEN ANSWERS TO STARRED QUESTIONS
Funds for Horticulture Boards

*508. SHRIMATI T. RATNA BAI : Will the Minister of AGRICULTURE be pleased to

state:
(a) whether Government is releasing funds for horticulture boards in the country;
(b) if so, the details for the Eleventh Five Year Plan; and

(c) theincentives given to such boards for the Plan period, State-wise and their working

conditions presently ?
THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR) : (a) Yes, Sir.

(b) and (c) Details of funds released to National Horticulture Board (NHB) during the

Eleventh Five Year Plan are as under:

2007-08 Rs.121.03 cr.
2008-09 Rs.122.47 cr.
2009-10 Rs.143.00 cr.

State-wise details of subsidy sanctioned by NHB during Eleventh Five Year Plan are given in
the Statement-I (See below). During this period, NHB has sanctioned back-ended-subsidy of
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Rs.169.6 crore for 568 cold storages of 27.41 lakh MT capacity. About 1 lakh acres of additional
land has been brought under cultivation through 20,869 technology intensive integrated projects
which will provide additional 11 lakh MT of horticulture produce in the country. It is estimated that
these schemes would generate employment for about 3.44 lakh persons.

Statement
State-wise details of subsidy sanctioned by NHB during Eleventh Plan

(in Rs. crore)

SI.No. Name of the State Subsidy sanctioned
1 2 3

1. Andhra Pradesh 26.7959
2. Bihar 1.3461
3. Chhattisgarh 1.5627
4. Delhi 1.7092
5. Gujarat 42.4428
6. Haryana 1.3299
7. Himachal Pradesh 19.5082
8. Jammu and Kashmir 1.9021
9. Karnataka 35.1100
10. Kerala 7.5498
1. Madhya Pradesh 7.8011
12. Maharashtra 106.8751
13. Orissa 3.5071
14. Punjab 13.0521
15. Rajasthan 10.5636
16. Tamil Nadu 24.1665
17. Uttaranchal 10.0648
18. Uttar Pradesh 104.2604
19. West Bengal 4.4502
20. Arunachal Pradesh 1.3680
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1 2 3

21. Assam 2.4664
22. Mizoram 1.4617
23. Manipur 0.4600
24. Nagaland 0.9894
25. Sikkim 1.3703
26. Jharkhand 5.3522

Disinvestment of SAIL
*509. SHRI RAMDAS AGARWAL : Will the Minister of STEEL be pleased to state:

(a) whether Government has decided to disinvest the Steel Authority of India Ltd.
(SAIL);

(b) if so, the present stake of Government in SAIL and the total amount likely to be raised
through disinvestment as well as from Follow-on Public Offers (FPOs) in financial years 2010-11
and 2011-12; and

(c) the mechanism Government is setting to have transparent system for
disinvestment ?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH) : (a) to (c) The Government has
decided to disinvest 10% of its shareholding in SAIL and to go for 10% Further Public offer
(FPO) of its equity, in two discrete tranches to be issued at appropriate times in consideration of
SEBI guidelines and prevailing market conditions. The present stake of the Government of India
in SAIL is 85.82% of the total paid-up share capital of the company of Rs.4130.40 crore.

At current prices, total receipt from the disinvestment and issue of fresh equity would be
approximately Rs 18,000 crore. However, the actual amount that would be raised through
disinvestment as well as from FPO would depend upon a number of factors including inter alia
the prevailing market conditions, share price and the investors' interest at the time of actual
disinvestment. The entire process would be carried out in a transparent manner in line with the
relevant provisions of the Companies Act, 1956 and SEBI guidelines/regulations governing such
transactions.

Filling up of posts of teachers

*510. SHRI NATUJI HALAJI THAKOR : Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether posts of teachers sanctioned by the Central Government under Sarva
Shiksha Abhiyan (SSA) have not been filled up by some States, including Gujarat in the districts
of Bharuch, Mehsana, Amreli, Rajkot and Surat;

40



(b) if so, the details thereof; State-wise;

(c) whether Central Government has taken steps for filling up of posts of teachers in
these States, particularly in Gujarat, district-wise; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL) : (a) to (d)
Under Sarva Shiksha Abhiyan (SSA) 12.82 lakh posts of teachers have been sanctioned to the
State and Union Territories till 2009-10, against which 10.22 lakh posts have been filled up till
31.12.2009. SSA sanctions teacher posts at the rate of (i) two teachers for new primary schools,
(i) three teachers for new upper primary schools, (iii) one teacher for every 40 children at
primary and upper primary stage. A statement showing state-wise details of sanctioned and

filled posts is given in the Statement (See below).

Recruitment to teacher posts sanctioned under SSA is undertaken by the State
Governments/UT Administrations. No teacher posts have been sanctioned for Gujarat under
SSA till 2009-10, since the State has a PTR lower than 40:1 and no new primary and upper
primary schools have been sought to be opened under SSA. The State has been meeting its

requirement of teachers from existing teachers in the State sector.

With a view to expediting progress in recruitment, SSA undertakes periodic review and
monitoring with the States in the quarterly performance review meetings as also while appraising

the Annual Work Plan and Budget for each State every year.
Statement

Filling up of Posts of Teachers

Sl. Name of State Teachers sanctioned Total Teachers recruited
No. upto 2009-10 upto December, 2009
1 2 3 4

1. Andhra Pradesh 38238 39766

2. Arunachal Pradesh 5517 5271

3. Assam 3042 0

4. Bihar 260841 160145

5. Chhattisgarh 56579 59938

6. Goa 169 169

7. Guijarat 0 0

8. Haryana 8948 8936
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9. Himachal Pradesh 4178 3453
10.  Jammu and Kashmir 38104 27222
1.  Jharkhand 94605 81711
12.  Karnataka 24278 21798
13.  Kerala 0 0
14.  Madhya Pradesh 97368 78672
15.  Maharashtra 13423 12158
16.  Manipur 365 0
17.  Meghalaya 10656 8965
18.  Mizoram 1889 1609
19.  Nagaland 590 0
20. Orissa 83349 68752
21.  Punjab 4840 4813
22. Rajasthan 114132 93119
23.  Sikkim 410 185
24.  Tamil Nadu 22628 25473
25. Tripura 5770 3902
26.  Uttar Pradesh 276217 249481
27.  Uttarakhand 7559 5998
28. West Bengal 107219 59032
29.  Aand N Islands 67 67
30. Chandigarh 785 757
31.  Dadra and Nagar Haveli 448 377
32. Daman and Diu 95 63
33. Delhi 36 36
34. Lakshadweep 26 28
35. Puducherry 48 41
TOTAL SSA 1282419 1021937
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Raising of fee by Higher Educational Institutions

*511. SHRI TARIQ ANWAR : Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that higher educational institutions, particularly IITs, IIMs and
Central Universities are likely to raise the fees;

(b) if so, the reasons therefor;

(c) whether it is a fact that Government is facing resource crunch so far as money
allocation to universities and technical institutions is concerned; and

(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBBAL) : (a) to
(d) The Indian Institutes of Management (IIMs) Ahmedabad, Bangalore, Calcutta, Indore,
Kozhikode and Shillong have decided to increase the fee for Post Graduate Programme (2010~
12 batch). IIM-Lucknow has no proposal for raising the fee for this session. As per information
given by IlIMs, hike in fee is due to increased costs, including on the revision of pay and
allowances of teachers. At present, there is no proposal to raise fee in the Indian Institutes of
Technology (IITs). Taking into consideration the programmes offered and other relevant
considerations, different Central Universities have different fee structures which vary from course
to course. Fees for the next academic session has already been published in their
prospectus/brochure. IITs, IIMs and Central Universities being autonomous bodies, are
empowered under their Acts/Statutes/Rules to fix fees for different courses. In the case of
Central Universities, the fees are fixed by the Executive Council/Board of Management of the
University.

While admittedly, there are limits to allocation of funds for Central Educational
Institutions/Universities, depending on the overall availability of funds approved by Parliament,
sufficient funds have been made available to these prestigious institutions for the developmental
needs consistent with their ability to spend. The funds allocated in the Eleventh Plan are
substantially higher than the Tenth Plan. Resource crunch has not been allowed to adversely
impact allocation to Universities and Central Technical Institutions.

Concession for disabled persons in trains

*512. SHRIMATI BRINDA KARAT : Will the Minister of RAILWAYS be pleased to refer
to answer to Unstarred Question 1813 given in the Rajya Sabha on 12th March, 2010 and
state:

(a) whether there is any proposal to grant concession to disabled persons in the
Railways similar to those granted to senior citizens, press correspondents, doctors and artists in
Shatabdi, Rajdhani and Duronto trains;

(b) if so, the percentage of the concessions; and

(c) ifnot, the reasons therefor?
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THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (a) to (c) Railway
always provide special facilities for physically challenged persons not only in railway travel, but
also in granting licenses for stalls for providing livelihood. For physically challenged persons,
concession is available in more than 2000 mail/express trains except in Rajdhani Express,
Duronto Express, etc.

Irregularities in PDS

*513. SHRI OM PRAKASH MATHUR : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that one man committee appointed by the Supreme Court to
investigate the state of the Public Distribution System (PDS) has highlighted glaring irregularities
in the system;

(b) if so, the details thereof;

(c) the measures taken/proposed to be taken to reform the Public Distribution System;
and

(d) the role envisaged for the Public Distribution System in the proposed food security
legislation ?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR) : (a) to (d) Central Vigilance Committee (CVC), set up by Hon'ble
Supreme Court in the context of Writ Petition no. 196/2001 to study functioning of Public
Distribution System (PDS), has submitted its reports to the Hon'ble Supreme Court in respect
of 12 States/UTs, namely, Andhra Pradesh, Bihar, Chandigarh, Delhi, Gujarat, Haryana,
Jharkhand, Karnataka, Orissa, Rajasthan, Kerala and Uttarakhand as well as a report on
Computerisation of Public Distribution System (PDS) operations. A gist of recommendations
contained in the Committee's reports, which are common to most of the States/Union
Territories as well as report on Computerisation of PDS Operations, is given in the Statement-|
(Seebelow).

Central Vigilance Committee has referred to certain deficiencies/shortcomings in the
functioning of TPDS and has made recommendations for strengthening of TPDS. The reports of
the Committee relating to States/UTs have been sent to concerned State/UT Governments to
examine and send comments along with their action taken report.

Government has issued directions to State Governments to streamline functioning of TPDS
by enforcing provisions of PDS (Control) Order, 2001. Besides this, the Government has also
issued instructions to States/Union Territories to strengthen Targeted Public Distribution System
(TPDS) by improving monitoring mechanism and vigilance, increased transparency in
functioning of TPDS, use of Information and Communication Technology (ICT) tools and
improving the efficiency of Fair Price Shop operations.

The proposed National Food Security law envisages, inter alia, entitling every family below
the poverty line to a certain quantity of foodgrains each month at subsidized prices. Details of the
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proposed legislation are being worked out. The proposed legislation would also bring about

broader systemic reforms in the Public Distribution System.

Statement

Central Vigilance Committee Report on PDS in States/UTs (Recommendations common to

most States/U Ts) and Report on computerisation of PDS operations

Income criterion for poverty be revisited. This should not be less than minimum wage for
agricultural labour.

Poverty in urban areas to be based upon minimum wage payable to an unskilled workman
in the area.

Above Poverty Life (APL) as a category be abolished. Alternatively, the APL category be
restricted to households having annual income of Rs. 1 lakh.

Global Positioning System (GPS) be installed on vehicles transporting PDS foodgrains for
tracking their movement.

Reconstitute and activate Vigilance Committees, which should meet at regular intervals.

Fair Price Shop (FPS) be allotted to persons or groups having kirana/grocery stores. Sale
of non-PDS rice and wheat not to be allowed from such FPS.

Fresh licenses to be granted in a transparent manner.
Door step delivery of foodgrains of FPSs.

There is a need for rationalizing the number of beneficiaries attached to each FPS to make
the shops financially viable.

Complaint redressal mechanism with 24 hour helpling for lodging complaints by
beneficiaries and follow up action.

Supply of PDS foodgrains in small packages of 5-10 kg in HDPE bags.
Facility of mobile FPS especially in remote/tribal areas to be encouraged.

Zero tolerance towards corruption. Strict penal action/departmental action be taken
against offenders, Strengthening of enforcement and anti-hoarding machinery.

Independent agency to monitor working of PDS - Ombudsman/Regulator be set up.
Political influence in operation of PDS should be done away with.

Introduction of computerisation of the entire distribution chain, right from the procurement
process ending with retail distribution by the FPS dealers.

Winding up of UGC and AICTE

*514. MS. SUSHILA TIRIYA : Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(a) whether itis a fact that University Grants Commission (UGC) and All India Council for
Technical Education (AICTE) are being abolished;

(b) if so, the reasons therefor;

(c) whether Government has the ‘capability/infrastructure’ to regulate the foreign

universities that are likely to be set up in the country in the near future; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBBAL) : (a) and
(b) Based on the recommendations of the National Knowledge Commission and the committee
to advise on the Renovation Rejuvenation of Higher Education under Prof. Yash Pal, the need to
establish an overarching authority in higher education other than agricultural and medical
education has been expressed by Government as one of its priorities, subsuming the existing
regulatory bodies such as University Grants Commission (UGC) and All India Council for
Technical Education (AICTE). Fragmentation of Knowledge over time has constrained the
emergence of new knowledge at the frontiers of disciplines. It has become imperative that a
holistic view of higher education is taken because of the increasingly converging nature of
disciplines at the frontiers of emerging knowledge. Also, the restructuring of the Higher
Education sector, in the context of a knowledge economy that thrives on innovation, the creation
of new ideas and raising the consciousness of people, requires a new spirit of regulation that
respects the autonomy of institutions amidst the need for accountability towards quality with

opportunities for access to all.

(c) and (d) The draft legislative proposals including that for the regulation of entry and
operation of foreign educational institutions, which has been finalized for introduction in
Parliament, provides for an appropriate regulatory mechanism by authorities established by

law.
Rise in prices of Steel
%515, SHRI SHIVANAND TIWARI : Will the Minister of STEEL be pleased to state:

(a) whether it is fact that prices of steel have risen in international market during the last

six months;
(b) if so, the facts thereof and the rise in its prices in countries like China and USA;
(c) whether itis also a fact that prices of steel have risen in the country too; and
(d) ifso, the rise in its prices from January, 2010 till date ?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH) : (a) and (b) Yes, Sir. Price of

steel in the international market has increased over last six months. Ministry of Steel monitors

tOriginal notice of the question was received in Hindi.
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freight on board (FOB), export price from major steel producing countries. The movement of

international steel prices (FOB) in respect of major categories of steel is given below:-

US Dollar/Tonne

Month T™T HR Coil CR Coill GP Sheets
Oct 09 505 475 595 625
Nov 09 495 483 615 645
Dec 09 510 510 625 660
Jan 10 535 535 635 660
Feb 10 540 555 685 695
Mar 10 570 608 700 745
Apr 10 660 655 790 745

(Source : Economic Research Unit)

(c) and (d) The retail market prices in India have increased since March, 2010. The
indicative retail market prices in respect of certain major categories of steel, inclusive of taxes,
duties and transportation in Delhi market are as below:-

Rupees/Tonne
Month T™MT HR Coll CR Call GP Sheets
January 2010 33970 35980 39530 44050
February 2010 33310 35890 40090 44350
March 2010 35100 36810 41210 45720
April 2010 40890 45090 47580 52580

(Source : Joint Plant Committee)
Construction of new rail lines in East Central Railway

*516. PROF. ANIL KUMAR SAHANI: Wil the Minister of RAILWAYS be pleased to
state:

(a) the details of physical targets fixed for construction of new rail lines and doubling of
existing lines in East Central Railway during the year 2007-08 and onwards;

(b)  whether Railways have achieved the laid down targets;
(c) ifnot, the reasons therefor; and
(d) the steps taken to overcome the hurdles hampering achievement of the targets?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (a) to (c) During the
last 3 years /.e. 2007-08, 2008-09 and 2009-10, target of 196 km new line and 128 km of doubling
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were fixed in East Central Railway. Out of these, 167 km of new line and 115 km of doubling have
been completed till 31.03.2010. Remaining sections will get completed during 2010-11. There has
been delay in completing projects in the target year due to reasons of delay in land acquisition
and forestry clearance, unprecedented floods, water logged sites, contract failures and
constraint of funds.

(d)  Land acquisition, forestry clearance, monitoring of progress, execution of works are
regularly being pursued with concerned agencies for timely completion of targets. Steps have
been taken to modify contract conditions to bring efficiency in contract management. Efforts
have been made to generate additional resources for expediting completion of ongoing projects.

EDUSAT hub and Satellite Interactive Terminals

1%517. SHRI Y.P. TRIVEDI : Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government of Maharashtra has demanded funds from the Central
Government by sending a proposal for approval to set up Central Government’s award winning
EDUSAT hub and 448 Satellite Interactive Terminals (SITs), an independent TV Channel for
education for Shaleya Teaching Department;

(b) if so, whether Government has taken any decision to sanction the proposal and
release the funds; and

(c) ifnot, the reasons therefor and the present status of the proposal?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBBAL) : (a) to
(¢) Ministry of Human Resource Development is mainly implementing: (i) National Mission on
Education through ICT which primarily focuses on higher education institutions; and (ii) the
Centrally sponsored scheme "Information and Communication Technology (ICT) in schools"
with the objective of establishing an enabling environment to promote the usage of ICT in
Government and Government aided Secondary and Higher Secondary schools for imparting
computer literacy and computer aided learning.

The request from the Government of Maharashtra seeking funds for Satellite Interactive
Terminals (SITs) for the School Education Department is not covered under the above
mentioned two schemes of the Ministry of Human Resource Development.

Funds under Sarva Shiksha Abhiyan

*518. SHRI SANJAY RAUT : Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether some State Governments have demanded more funds for successful
implementation of Sarva Shiksha Abhiyan (SSA);

(b) if so, the details thereof and whether Government is considering to adopt new
formula for the expenditure in SSA; and

tOriginal notice of the question was received in Hindi.
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(c) the details of steps taken or proposed to be taken by Government for making SSA

more transparent and ensuring proper utilisation of funds provided under this programme ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBBAL) : (a) and
(b) Under Sarva Shiksha Abhiyan (SSA), States/UTs are provided funds on the basis of
approved Annual Work Plan and Budget (AWP and B) for the year, taking into account the fund
sharing pattern between Central and State Governments applicable for the year. Several States,
including Karnataka, Delhi, Uttar Pradesh, Meghalaya, Madhya Pradesh, Gujarat, Bihar, Orissa,
Rajasthan and Arunachal Pradesh have sought additional financial support to meet the
requirements arising out of implementation of the provisions of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009. The 13th Finance Commission has earmarked
Rs.24,068 crore for the five year period of 2010-11 to 2014-15 towards elementary education. The
award of the 13th Finance Commission will augment the resources of the States to provide

grants for elementary education.

(c) For effective implementation of SSA, a rigorous monitoring system has been put in
place, which includes inter alia, submission of monthly/quarterly progress reports and periodic
review meetings by States, field level monitoring through reputed institutes of social sciences
and university departments of education, as also independent review missions on programme
progress. In addition, statutory and independent annual financial audits and concurrent financial
reviews are conducted under SSA. A system of electronic transfer of funds to State Project

Offices of SSA in States and Union Territories is also in place.
Gauge conversion in Gujarat

*519. SHRI PRAVEEN RASHTRAPAL : Will the Minister of RAILWAYS be pleased to

state:

(a) the details regarding route-kilometres of gauge conversion on Western Railway in the

State of Gujarat converted from metre gauge to broad gauge during 2005 to 2009;

(b) whether Railways are aware that train services have reduced or on some lines there

are no services at all on account of above gauge conversion; and

(c) if so, the action proposed by Railways to restart the same number of train services

which were available prior to gauge conversion?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : (a) 569 route Km of rail
lines on Western Railway in the State of Gujarat have been converted from Metre Gauge to
Broad Gauge from 2004-05 to 2009-10.

(b) and (c) The train services have been introduced keeping in view the public demands,
traffic justification, operational feasibility and resource availability, over the converted sections fit

for running passenger traffic and the number of trains have not reduced in general. The Broad
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Gauge coaches have about 20 to 25% more carrying capacity than the Metre Gauge coaches
and their introduction has led to greater capacity to clear the traffic. The direct connectivity
offered on conversion to Broad Gauge is also far more wider than the availability in Metre
Gauge.

Shortage of edible oils

*520. SHRI PARVEZ HASHMI : Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is acute shortage of edible oils in the country;
(b) if so, the action taken by Government to meet the requirement; and

(c) the action and plan Government is proposing to improve the production of edible oils
in the country to reduce import of such edible oils?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR) : (a) and (b) Although there is a shortfall in domestic production as
compared to demand for edible oils, the gap is met by imports. As such there is no shortage.

In order to meet the requirement of edible oils in the country, the Government has taken the
following steps:

(i)  Theimport of edible oils is under Open General Licence (OGL) except coconut oil.

(i)  Import duties on crude and refined edible oils has been reduced to nil and 7.5%
respectively.

(i) Exports of all major edible oils except coconut oil and except branded oil in small
consumer packs within a quantitative limit has been banned.

(iv)  State Governments have been authorized to impose stock limits on edible oils and
oilseeds.

(v) A Scheme for distribution of subsidized imported edible oil to ration card holders at
the rate 1kg per ration card per month is under implementation.

(c)  The Government has taken various steps to increase production of edible oils in the
country which includes:

(i) A centrally sponsored Integrated Scheme of Oilseeds, Pulses, Oil Paim and Maize
(ISOPOM) is being implemented in 14 major cilseeds growing States for increasing
production.

(i)  Block demonstration and Integrated Pest Management demonstrations are
organized through State Department of Agriculture and Indian Council of Agricultural
Research.

(iii) Enhanced incentives to farmers through fixation of higher Minimum Support Price
(MSP) of major oilseeds.
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(iv)  Indian Council of Agricultural Research (ICAR) is engaged in the development of
higher yielding improved varieties and production and protection of technologies in
oilseeds.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
ISOPOM Scheme in Chhattisgarh

13840. SHRI SHREEGOPAL VYAS: Will the Minister of AGRICULTURE be pleased to state
the details of the amount sanctioned, released and payment of balance amount with regard to
the proposals received from Chhattisgarh for Isopom Scheme, post-harvest technique machine,
micro-management work plan and national organic farming ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS) :
Details of the amount sanctioned, released and balance unreleased amount for Chhattisgarh for
the year 2009-10 are as under:-

(Rs. inlakh)

Name of the schemes Amount Amount Balance

Allocated released Amount
Integrated Scheme of Oilseeds, 1261.57 1261.57 Nil
Pulses, Oilpalm and Maize
(ISOPOM)
Macro Management of Agriculture 2170.00 2170.00 Nil

(MMA)

Post harvest technique machine Nil Nil Nil
National Project on Promotion of Nil Nil Nil

Organic Farming

Survey of agricultural production

3841. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any State-wise survey of agricultural production has been done by
Government;

(b) if s0, the details of production of main crops;

(c) whether any survey has been done regarding crops in Goa;

(d) the details of the production of main crops’ in the last five years; and

(e) the efforts made by Government to increase food production in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS) :
(a) and (b) For assessment of production under major

tOriginal notice of the question was received in Hindi.
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agricultural crops, most of the State Governments conduct General Crop Estimation Surveys
(GCEs). State-wise details of production of major agricultural crops in the country during
2009-10 (2nd advance estimates) are given in the Statement (See below).

(c) and (d) The Government of Goa conducts Crop Estimation Surveys (CESs) for
assessment of production of paddy, ragi, pulses, groundnut and sugarcane. Details of
estimated production of main agricultural crops in Goa during the last five years are as under:

('000 Tonnes)

Crop 2004-05 2005-06 2006-07 2007-08 2008-09
Rice 145.2 147.3 130.3 121.6 123.3
Pulses 9.4 1.5 16.3 1.3 10.1
Foodgrains 165.7 159.8 147.4 133.6 134.3
Groundnut 5.4 7.9 4.6 7.0 8.2
Oilseeds 5.4 7.9 4.6 7.0 8.2
Sugarcane 60.6 55.9 58.3 56.0 49.3

(e) Inorder to increase production of agricultural crops in different States of the country
including Goa, the Government of India is implementing various schemes such as Macro
Management of Agriculture, Rashtriya Krishi Vikas Yojana (RKVY), Integrated Oilseeds, Oilpaim,
Pulses and Maize Development (ISOPOM) and Integrated Cereals Development Programmes
etc.

The efforts made by the Government to increase production of agricultural crops in Goa,
include assistance/incentives to farmers on purchase of seeds of high vyielding varieties,
bio-control agents/sex pheromones for plant protection, purchase of agricultural machinery,
demonstration to farmers on paddy, pulses and groundnut, revitalizing water bodies through
desilting, digging of wells, installation of pump-sets for sprinkler/drip irrigation, new plantation
and ratoon management of sugarcane besides increase in the minimum support price/fair and
remunerative price of paddy and sugarcane to ensure better returns to farmers.
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Statement
State-wise estimates of production of major crops during 2009-10

Production (‘000 Tonnes)

State Rice Wheat Coarse Pulses Foodgrains Ground- Soyabean Rapeseed Oilseeds Sugarcane Cotton*
Cereals nut and
Mustard

1 2 3 4 5 6 7 8 9 10 1 12
Andhra Pradesh 11649.0 8.0 4057.9 1442 .1 17157.0 1024.1 137.0 2.0 1547 .1 12258.0 3493.0
Assam 3593.5 64.0 15.8 7.6 3680.9 NG NG 121.0 136.6 1077.0 1.0
Bihar 2995.5 4903.2 1908.0 493.8 10300.5 0.7 NG 87.1 144.3 5384.6 NG
Chhattigarh 3723.3 93.3 186.6 507.5 4510.7 13.3 78.9 20.1 1562.6 18.6 0.1
Gujarat 1166.7 2465.1 1299.8 538.4 5470.0 1863.0 70.0 261.0 3139.0 11330.0 7875.0
Haryana 3576.0 10764.0 12583.3 171.7 15765.0 2.0 NG 924.6 964.6 4654.0 1879.0
Himachal Pradesh 51.0 523.9 362.2 18.8 955.8 0.0 0.6 4.8 6.1 15.2 0.0
Jammu and Kashmir 839.2 263.0 552.0 14.6 1668.9 0.0 NG 45.5 48.1 0.3 0.0
Jharkhand 1341.7 139.7 222.0 183.3 1886.6 10.2 0.0 39.6 59.6 401.1 NG
Karnataka 3397.6 2583.0 6146.0 981.0 10777.6 512.0 78.0 1.0 1103.0 21646.0 904.2
Kerala 565.7 0.0 0.8 1.8 568.3 2.1 NG NG 2.1 112.0 1.0
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1 2 3 4 5 6 7 8 9 10 1 12
Madhya Pradesh 996.2 7343.4 1457 .1 3697.7 13494.4 143.7 6109.1 754.1 7108.6 2519.3 394.1
Maharashtra 2123.2 1603.0 6210.0 2147.0 12083.2 414.0 2767.5 2.0 3442.5 54046.0 4914.0
Orissa 6939.6 6.5 228.6 482.3 7657.0 95.4 NG 2.2 204.7 661.3 150.6
Punjab 11280.0 15492.0 508.1 23.0 27303.1 3.0 NG 36.0 81.1 3720.0 2159.8
Rajasthan 228.3 55632.3 3983.5 1016.8 10761.0 357.2 914.6 3238.2 4729.6 135.4 284.4
Tamil Nadu 5959.3 NG 1841.8 220.4 8021.5 875.3 NG 0.2 971.1 33090.8 2241
Uttar Pradesh 10422.3 28900.3 3104.8 2380.2 44807.5 50.0 5.0 1470.0 1607.0 93102.9 1.0
Uttarakhand 621.0 1019.0 322.0 66.0 2028.0 2.0 18.0 18.0 39.0 5060.0 NG
West Bengal 14305.0 812.5 332.9 243.4 15693.8 145.0 0.6 340.0 712.3 1600.0 30.0
Others 1794.1 92.5 279.6 107.3 2273.5 1.5 37.4 61.7 122.6 435.3 7.0
ALL INDIA 87568.3  80278.6  34272.8 14744.7  216854.4  5524.5 10216.7 7429.1 26321.6 251267.8  22318.4

*Production in 000 bales of 170 kg. each, NG: Not Grown
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National Agricultural Insurance Scheme

3842. SHRI K.V.P. RAMACHANDRA RAQ: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether National Agricultural Insurance Scheme presently covers presowing/planting
risks;

(b) if not, the reasons therefor;
(c) whether Government proposes to cover them also; and
(d) ifso, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) No, Sir. National Agricultural Insurance Scheme (NAIS) which is under
implementation since Rabi 1999-2000 covers only yield losses due to non-preventable risk during
period from sowing till harvesting.

(c) VYes,Sir.

(d) Based on recommendations including coverage of pre-sowing/planting risk of the
Joint Group, constituted by the Department of Agriculture and Cooperation, a proposal on
Modified National Agricultural Insurance Scheme (MNAIS) has been prepared by the
Government.

Growth of parthenium weed

3843. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the total area of arable land that has become uncultivable due to rampant growth of
the parthenium weed;

(b) whether Government is aware of the experiments conducted in the State of Haryana
of using the beetle zygramma as an effective antidote; and

(c) the action Government intends to take for carrying out adequate tests for the
development of this beetle as an antidote to the pernicious weed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Out of total cultivable and arable land about 14.25 million hectare land has been estimated to
be infested severely with the rampant growth of parthenium weed. However, with manual
weeding and using herbicides, farmers are able to cultivate crops in these areas too but with low
productivity.

(b) Government is aware that parthenium weed defoliating beetle zygogramma bicolorata
is being used to suppress parthenium in the State of Haryana. Nucleus culture of zygogramma
bicolorata supplied from Directorate of Weed Science Research, Jabalpur is being regularly
released by Haryana Agricultural University the Krishi Vigyan Kendras located in different districts
of Haryana.

(c) Research efforts have been made at Directorate of Weed Science Research, Jabalpur
to develop technologies to mass rear zygogramma bicolorata throughout the year to use it as an
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effective antidote against pernicious parthenium weed. Technologies have also been developed

to overcome the limitations of this bioagent to make it more effective against parthenium.
Gene fund for improved seed varieties

3844. DR. T. SUBBARAMI REDDY: Wil the Minister of AGRICULTURE be pleased to

state:

(a) whether his Ministry has mooted a gene fund for improved seeds varieties and plans

to invite private participation to develop both the fund and research;

(b) whether this would become a major project once it takes off with a private public

partnership model; and

(c) if so, whether PPP model functions would have to be worked out and whether

Government is keen for private participation ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) The establishment of ‘National Gene Fund™ has been done under the provisions of
section 45 of the Protection of Plant Varieties and Farmers’ Rights Act (PPV and FR Act), 2001.
The management of this fund is being done as per the provisions of PPV and FR Act, 2001 and
PPV and FR Rules, 2003. The Gene Fund is applied, inter alia, for the expenditure for supporting
the conservation and sustainable use of genetic resources including in situ and ex-situ
collections and for strengthening the capability of the Panchayat in carrying out such

conservation and sustainable use.
National Project on Management of Soil Health and Fertility

3845. SHRI PENUMALLI MADHU: Will the Minister of AGRICULTURE be pleased to

state:

(a) the aims and objectives of the new scheme National Project on Management of Soil
Health and Fertility;

(b) whether it is a fact that under the above scheme Government only set up soil testing

laboratories across the country;
(c) if so, the details thereof;
(d) the details of the STLs set up in Andhra Pradesh;

(e) whether it is also a fact that not a single STL has been set up in Andhra Pradesh in
2009-10;

(f) if so, the reasons therefor; and

(g) how the above project helps in increasing the fertility of soil and thereby productivity

in the country ?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The Government of India has launched the “National Project on Management of Soil Health
and Fertility” (NPI\/ISF) during 2008-09 to promote soil test based balanced and judicious use of
fertilizers for improving soil health and its productivity.

(b) and (c) The components of NPMSF scheme include setting up of 500 new static soil
testing laboratories, 250 new mobile soil testing laboratories, 20 new fertilizer quality control
laboratories, strengthening of the existing 315 soil testing laboratories, strengthening of the
existing 63 fertilizer quality control laboratories and promoting organic manures, soil
amendments and distribution of micro nutrients during the Eleventh Five Year Plan.

(d) The details of STLs set up in Andhra Pradesh are given in the Statement-1 and Il (See
below).

(e) and (f) During 2009-10, 2 new static Soil Testing Laboratories at Kurnool and
Mahbubnagar districts and one new Mobile Soil Testing Laboratory at East Godawari district and
strengthening of 10 existing Soil Testing Laboratories with provision of Atomic Absorption
Spectrophotometer (AAS) have been taken up with the funds released under NPMSF.

(9) Soil test based judicious application of chemical fertilizers in conjunction with organic
sources of nutrients is recommended to sustain good soil health and higher productivity in the

country.
Statement-/
Details of Soil Testing Laboratories existing in the State (Location-wise),
Mobile Soil Testing Labs (MSTL ) and Regional Soil Testing Labs (RSTL)
in Andhra Pradesh
Sl.No. District Location of the STL
1 2 3
1. Srikakulam Amadalavalasa
2. Vizianagaram Vizianagaram
3. Visakhapatnam Visakhapatnam (MSTL)
4. Visakhapatnam Anakapalle
5. East Godavari Samalkot
6. East Godavari Tadepalligudem
7. Krishna Vijayawada
8. Guntur Guntur
9. Guntur Bapatla (RSTL)
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2

3

10. Guntur Bapatla (MSTL)
1. Prakasam Ongole
12. Nellore Nellore
13. Chittoor Tirupathi
4. Ananthapur Ananthapur
15. Kadapa Kadapa
16. Kadapa Kadapa (MSTL)
17. Kurnool Yemmiganur
18. Mahaboobnagar Jadcherla
19. Nalgonda Miryalaguda
20. Khammam Khammam
21. Warangal Warangal
22. Karimnagar Karimnagar
23. Adilabad Adilabad
24. Nizamabad Nizamabad
25. Sangareddy Sangareddy
26. Rangaredy Rangareddy
27. Rangareddy Rajendranagar (MSTL)
28. Rangareddy Rajendranagar (RSTL)
Statement-I/
List of Agriculture Market Committees (AMC) STLs in Andhra Pradesh
Sl. District No. of AMC, Sl. Location of the AMC
No. STLs No. (sTL)
1 2 3 4 5
1. Srikakulam 2 1. Palasa
2. Palakonda
2. Vizianagaram 1 3. Parvathipuram
3. Visakhapatnam 2 4. Narsipatnam
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1 2 4 5
5. Paderu (ITDA)

4. East Godavari 6. Rampachodavaram
7. Rajamundry
8. Tuni
9. Ambajipet

5. Wast Godavari 10. Jangareddigudem
1. Bhimavaram

6. Krishna 12. Nuziveedu
13. Machilipatnam
4. Gudivada
15. Nandigama

7. Guntur 16. Narsaraopet

8. Prakasam 7. Kandukur
18. Markapur

9. Nellore 9. Kavali
20. Gudur

10. Chittoor 21. Madanapalli
22. Chittoor
23. Kuppam

1. Ananthapur 24. Dharmavaram
25. Penugonda

12. Cuddapah 26. Proddutur
27. Rayachoty

13. Kurnool 28. Kurnool
29. Nandyal

14. Adilabad 30. Indervelly
31. Nirmal
32. Mancherial

15. Karimnagar 33. Peddaipally
34. Jagtial
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35. Vemulavada
36. Manthani
16. Nizamabad 2 37. Bodhan
38. Kamareddy
17. Mahaboobnagar 4 39. Narayanpet
40. Gadwal
41. Nagarkurnool
42. Wanaparthy
18. Nalgonda 3 43. Nalgonda
44. Bhongir
45. Suryapet
9. Warangal 3 46. Kesamadram
47. Jangaon
48. Eturunagaram
20. Khammam 3 49. Kothagudem
50. Bhadrachalam
51. Sathupally
21. Medak 2 52. Medak
53. Siddipet
22. Rangareddy 4 54. lbrahimpatnam
55. Vikarabad
56. Pargi
57. Medchal

Rationalization of tax structure on foodgrains and sugar

3846. SHRI'V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Central Government is expected to emphasize on States the need to
rationalize their tax structure on foodgrains and sugar to bring down prices of essential
commodities during the State Chief Ministers conference;
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(b) if so, whether Prime Minister had already held the meeting with the Chief Ministers on

food prices; and

(c) if so, to what extent State Governments have agreed to implement the suggestion

and to what extent it has helped in checking the price rise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) A conference of Chief Ministers was held on 6th February, 2010 to discuss, inter
alia, the issues relating to prices of essential commodities, the various taxes imposed on sugar
etc. The Conference was attended by Prime Minister and Union Finance Minister and Agriculture
Minister.

(c) The Gujarat, Karnataka, Delhi, West Bengal and Bihar have abolished VAT on
imported sugar. Chhattisgarh has abolished the entry tax on sugar. Prices are influenced by
a number of factors, including taxes. The rationalization of taxes also helps in reducing the

prices.

Use of agricultural land for other purposes

3847. SARDAR TARLOCHAN SINGH: Will the Minister of AGRICULTURE be pleased to

state:

(a) how much area under agriculture has been taken in Punjab and Haryana for SEZ,

Government projects, industries and housing colonies; and

(b) whether there is any policy to further ban on the use of agricultural land for such

purposes ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) As per available data, the extent of agricultural land has marginally declined from 4.25 million
ha. in 2005-06 to 4.24 million ha. in 2007-08 in the State of Punjab. Similarly, during the same
period in the State of Haryana agricultural land has declined from 3.78 million ha to 3.75 million
ha. This decline in extent of agricultural land in both the States indicate that agricultural land has
been utilized for non-agricultural purposes. However, Government of India does not maintain
data in respect of diversion of agricultural land for other uses viz. Special Economic Zones,

Government projects, industries and housing colonies, etc.

(b) As per the Constitution of India, land falls under the purview of the State
Governments, and therefore, it is for the State Governments to bring in suitable policies/
legislation to check the diversion of agricultural land for non-agricultural purposes. Governments
of Punjab and Haryana have no specific policy to ban the utilization of agricultural land for

non-agricultural purposes.

The steps taken by Government of India for prevention of diversion of agricultural land for

non-agricultural purposes are enclosed as a Statement.
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Statement

The steps taken by Government of India for prevention of use of agricultural land for non-

agricultural uses:-

(@

(b)

()

National Policy for Farmers 2007 (NPF, 2007) : The National Policy for Farmers
2007 envisages that Prime farmland must be conserved for agriculture except under
exceptional circumstances, provided that the agencies that are provided with
agricultural land for non-agricultural projects should compensate for treatment and
full development of equivalent degraded/wastelands elsewhere. State governments
have been advised to earmark lands with low biological potential such as
uncultivable land, land affected by salinity, acidity, etc., for non-agricultural

development activities, including industrial and construction activities.

National Rehabilitation and Resettlement Policy, 2007 (NRRP, 2007) : A National
Rehabilitation and Resettlement Policy, 2007 has been formulated by Ministry of
Rural Development, Department of Land Resources which came into effect on
31.10.2007. The policy provides that only the minimum area of land commensurate
with the purpose of a project may be acquired. Also, as far as possible, projects
may be set up on wasteland, degraded land or un-irrigated land. Acquisition of
agricultural land for non-agricultural use in the project may be kept to the minimum;
multi-cropped land may be avoided to the extent possible for such purposes and
acquisition of irrigated land, if unavoidable, may be kept to the minimum. The Policy

has been sent to the States/UTs for implementation.

Policy in case of SEZ : Government of India, Ministry of Commerce and Industry
(MOCI) have constituted an Empowered Group of Ministers (EGOM) under the
Chairmanship of Shri Pranab Mukherjee, the then Hon’ble Minister of Defence to
consider the issues related to SEZs and the EGOM at its meeting held on 5th April,

2007 recommended that:

. In respect of pending applications for SEZs, there may be processed for
in-principle, formal approval and, notifications subject to the conditions that
the State Government would not undertake any compulsory acquisition of
land for such SEZs.

. Upper limit of the area required for multi product SEZs to be fixed at 5000 ha.

However, State Governments may prescribe a lower limit.

. A comprehensive Resettlement and Rehabilitation Policy be worked out
ensuring livelihood from the project to at least one person from each

displaced family.
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3848.
state:

©)
(®)
©
C))

Jharkhand

©)

Based on the above recommendations, Governments of India has decided that Board
of approval (BoA) will not approve any SEZs where the State Governments have
carried out or propose to carry out compulsory acquisition of land for such SEZs after
5th April, 2007. However, cases in which all persons interested in the land either have
not submitted any objection under Section-5A or have withdrawn the objections
submitted and have thus acquiesced in the proposed acquisition of land may be
considered. In other cases, where there are objections under Section-5A, the
Collector/Acquiring Authority may not proceed with the acquisition for the purpose of
SEZ and such cases, if any, brought before the Board of Approval may not be
considered.

Micro irrigation projects in Jharkhand

SHRI' PARIMAL NATHWANI: Will the Minister of AGRICULTURE be pleased to

the per cent of net sown area dependent on monsoon in Jharkhand;
the reasons for poor irrigation facilities in Jharkhand;
the steps taken by Government to enhance net irrigation area in Jharkhand;

whether dry land farming and micro irrigation projects have been put into operation in
;and

if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):

(a) About
(®)
®
(i)
i)
©

82% of net sown area in Jharkhand is dependent on monsoon.

The reason for poor irrigation facilities in Jharkhand is as under:
Undulating topography.

Hilly region.

Small land holding where big water storage structures can not be created.

Government of India has launched a Centrally Sponsored Scheme on Micro irrigation

during January, 2006 in the country including the state of Jharkhand. An amount of Rs.229.92

lakh has been released as Central subsidy to Jharkhand for implementation of Micro Irrigation

system sin

ce inception of the Scheme.

(d)and (e) Yes, Sir.

3849.

Shortfall in production of rice

SHRIM.V. MYSURA REDDY:
SHRI PENUMALLI MADHU::

Will the Minister of AGRICULTURE be pleased to state:
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(a) whether it is a fact that there is nearly 20 million tonnes shortfall in production of rice
in 2009-10;

(b) the quantity of rice that Government is proposed to import from the international
markets to make up the deficit of Kharif crop;

(c) whether it is also a fact that Government is discussing with Thailand Government for
import of rice directly without involving private traders; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Sir. As per the 2nd advance estimates released on 12.02.2010, the production of rice in
the country during 2009-10 is estimated at 87.56 million tonnes which is lower by 11.62 million
tonnes as compared to the production of 99.18 million tonnes of rice during 2008-09.

(b) The present stock situation of rice is sufficient to meet the requirement of TPDS and
other welfare schemes of the country at the current level of allocation and hence, at present,
there is no proposal to import rice for the Central Pool.

(c) No, Sir.
(d) Does not arise.
Production of Malihabadi dasehri mango

3850. SHRI AHMAD SAEED MALIHABADI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has any proposal for promotion of production of patented
Malihabadi dasehri mango;

(b) if so, the details thereof;
(c) whether Government has any plan to provide infrastructure to Malihabad district; and

(d) the steps taken by Government for bountiful production of this variety of dasehri
mango ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. The production of Malihabad Dasehri mango is being promoted under the
Centrally Sponsored Scheme of National Horticulture Mission Scheme (NHM) and State Sector
Scheme for Development of fruit-belts (Non-Plan) in Lucknow district, which includes mango
fruit-belt areas of Mall, Malihabad, Kakori and Bakshi-Ka-Talab.

(c) One mango pack-house has already been established at Rehmankhera (6 km. away
from Malihabad), which is equipped with desaping, washing, grading, packing and storage
facilities for promotion of marketing and export activities, Besides, one Fruit-mandi has also
been established at Dubagga near Malihabad for marketing of mango. Auction platforms are also
available in this fruit-mandi.
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It is proposed to establish one model fruit mandi, 22 post harvest kits, 1 primary processing
unit, 1 low energy cool-chamber and 3 functional infrastructure for collection, sorting, grading,
packing, etc. at Malihabad.

(d) During 2010-11, following activities are proposed under NHM and State Sector
Scheme for Development of fruit-belts (Non-Plan) in Lucknow district for bountiful production of
Malihabad dasehri mango:

1. Area expansion under Dasehri mango in 72 ha. and high density area expansion
in 15 ha. is proposed.

2. Rejuvenation of senile orchards in 400 ha.
3.  Promotion of Integrated Pest Management in 44 ha.
4.  Horticulture mechanization - 8 power operated machines.
5.  Distribution of foot-sprayers - 66
6. Training of Farmers - 800 (No.)
Subsidy for drip/sprinkler irrigation

3851. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:

(a) the total number of farming households and how many out of them have adopted
drip/sprinkler irrigation in the country, State-wise;

(b) the total hectares under irrigation, and out of this, hectares covered under
drip/sprinkler irrigation, in the country, State-wise;

(c) whether as per above statistics, new irrigation system is gaining ground in the
country; and

(d) the Central subsidy provided to farmers who adopted drip/sprinkler irrigation during
the last three years, year-wise, State-wise and number of beneficiaries thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Total number of farming households are estimated to be 893.50 lakh, of which 10.32 lakh
farmers have adopted drip/sprinkler irrigation system in the country. Number of beneficiaries,
State-wise are given in the Statement-1 (See below).

(b) Net irrigated area is about 622.87 lakh ha, of which 19.46 lakh ha. is covered under
drip/sprinkler irrigation. The State-wise details are in the Statement-1 (See below).

(c) VYes,Sir.

(d) Details of Central subsidy provided to farmers for adopting drip/sprinkler irrigation,
year-wise, State-wise is given in the Statement-ll.
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Statement-/

Details of total area under irrigation and area covered under drip/

sprinkler irrigation
State Net Irrigated Area Covered Number of
(000 ha) under drip/ farmers adopted
(2007-08) sprinkler drip/sprinkler
irrigation irrigation since
(Areain ha.) inception
1 2 3 4
Andhra Pradesh 4644 474941 350895
Arunachal Pradesh 54 0 285
Assam 76 0 707
Bihar 3462 641.45 340
Chhattisgarh 1334 71775.54 45904
Goa 35 246.13 159
Gujarat 3528 192093.20 85401
Haryana 3025 36167.35 17661
Himachal Pradesh 104 0 251
Jammu and Kashmir 308 0 0
Jharkhand 142 445.50 223
Karnataka 3132 302616.47 130745
Kerala 388 5823.31 2861
Madhya Pradesh 6418 81637.76 36170
Maharashtra 3181 385401 172141
Manipur 51 0 400
Meghalaya 58 0 1649
Mizoram 9 0 649
Nagaland 76 0 565
Orissa 2158 19010.27 8396
Punjab 4112 13412.84 6230
Rajasthan 6444 314741 145945
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1 2 3 4
Sikkim 9 0 576
Tamil Nadu 2864 37424.95 18712
Tripura 61 0 92
Uttarakhand 345 0 600
Uttar Pradesh 13085 9784.21 4893
West Bengal 3136 481.18 230
Others 48
TOTAL 62287 1946643.1 1032680

Statement-1l

Details of Assistance provided and number of farmers adopted drip/sprinkler

irrigation for last three years

(Rs. In Lakh)
3. State 2007-08 2008-09 2009-10 Total
No.
Assistance No.of  Assistance No.of  Assistance  No.of No. of
provided famers  provided famers  provided  famers  fammers
benefited benefited benefited  benefited
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 5747.76 57423  9727.31 61790  14340.7 189373 308586
2. Arunachal Pradesh  71.25 125 0 0 60 0 125
3. Assam 82.65 145 312.08 an 87 51 607
4. Bihar 0 121 0 169 0 50 340
5. Chhattisgarh 783.39 18696  954.45 18154  1251.98 6680 43530
6. Delhi 0 0 0 0 0 0 0
7. Goa 0 56 2 39 10.7 60 155
8. Guijarat 7349.6 21518  4898.61 26714 4469.46 25000 73232
9. Haryana 604.19 3893  1207.28 11152 216.69 1268 16313
10. Himachal Pradesh ~ 22.23 39 125.25 125 65 50 214
1. Jammu and Kashmir 0 0 12.75 1 28.98 0 1
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1 2 3 4 5 6 7 8 9
12. Jharkhand 0 0 0 0 0 223 223
13. Karnataka 6864.51 30628  7318.66 51036 6381.3 31164 112828
14. Kerala 0 1114 0 776 0 147 2037
15. Madhya Pradesh 700.46 1193 4649.84 19183  3474.58 13453 33829
16. Manipur 57 100 135.75 250 28.56 0 350
17. Maharashtra 13897.34 41113 14748.06 50220 10707.08 46936 138269
18. Meghalaya 331 556 296.4 500 303 453 1509
19. Mizoram 79 140 96.9 170 188 125 435
20. Nagaland 57 100 94.88 225 72 100 425
21. Orissa 108.4 1535 337.94 1339 528.4 61M 8985
22. Punjab 427.05 2093 504.88 1604 861.54 1821 5518
23. Rajasthan 2341.14 33795  2382.31 38876  5703.15 33892 106563
24. Sikkim 232.26 407 26.79 47 114 85 539
25. Tamil Nadu 2200 3910 0 5799 0 9003 18712
26. Tripura 52.73 92 0 0 35.62 0 92
27. Uttar Pradesh 0 2330 150 644 0 987 3961
28. Uttarakhand 69.83 122 147.53 70 17 58 250
29. West Bengal 0 6 0 121 0 103 230

TOTAL 42078.79 221250 48129.67 289415 49044.74 367193 877858

Years No. of farmers benefited

2007-08 221250

2008-09 289415

2009-10 367193

GRAND TOTAL 877858

Miserable condition of farmers in U.P.

3852. SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that condition of farmers in Bundelkhand and Eastern

Uttar Pradesh is very miserable;
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(b) if s0, the details thereof;

(c) whether Government is aware that marginal and even farmers having holdings of
10 acres are unable to maintain their families due to non-profitable agriculture in the regions;

(d) whether a survey will be conducted to assess the correct situation;

(e) whether a financial package will be announced for farmers of Bundelkhand and
Eastern UP and whether Government will review its agricultural policy to make it farmer friendly;
and

(f) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (f) The State Government has reported that while the condition of farmers in
Bundelkhand and Eastern U.P. is not very miserable, but during time of drought in Bundelkhand
and of floods in Eastern U.P., farmers, particularly small and marginal farmers, suffer extreme
hardships.

In order to assess the condition of farmers in Bundelkhand Region, the Government of India
had constituted an Inter-Ministerial Team (IMT) which visited the region in February, 2008 to
advise on the measures to be taken for Integrated Development of the Region. Based on the
recommendations of the Inter-Ministerial Team (IMT), a Comprehensive Package for Integrated
Development of Bundelkhand Region of Uttar Pradesh and Madhya Pradesh has been approved
for implementation of various interventions at an estimated cost of Rs. 7266.00 crore in a
time-bound manner out of which Rs. 3506 crore has been earmarked for Uttar Pradesh. Besides
this, during times of drought and flood, a quick assessment of the damage is made with a view
to extend relief admissible from Calamity Relief Fund and National Calamity Contingency Fund
(NCCF).

Various Centrally Sponsored Schemes such as Rashtriya Krishi Vikas Yojana (RKVY),
National Food Security Mission (NFSM) and National Horticulture Mission (NHM) etc. are
already under operation in these regions. 2 Schemes have been introduced for implementation
through Rashtriya Krishi Vikas Yojana (RKVY) from the current financial year, namely (i)
Extending Green Revolution to the Eastern Region of the country, covering Eastern
Uttar Pradesh with an allocation of Rs. 57.27 crore during 2010-11. (i) Special Initiative for
Pulses and Oilseeds in Dry Land Areas by organizing 60,000 Pulses and Oilseeds Villages in
Rainfed Area during 2010-11 with an allocation of Rs. 27 crore for Uttar Pradesh during the

current year.

In Uttar Pradesh, out of 71 districts, 45 districts have been covered under the National
Horticulture Mission (NHM) which includes all the 7 districts of Bundelkhand region of Uttar
Pradesh and most of the districts of Eastern Uttar Pradesh.

Under National Food Security Mission (NFSI\/I) - Rice, 14 districts, under NFSM - Wheat,
26 districts and under NFSM - Pulses, 6 districts have been covered in Eastern Uttar Pradesh.
Six districts of Bundelkhand have also been covered under various components of NFSM.
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Availability of pastureland

13853. SHRI BALAVANT AL/AS BAL APTE:
SHRI SHREEGOPAL VYAS:
SHRI RUDRA NARAYAN PANY:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that availability of pasture land for cow and other animals is
decreasing in rural areas;

(b) if so, whether its reasons have been examined;
(c) whether it’s having adverse effect on production of milk and health of animals; and
(d) the scheme under which above matter is being taken care of ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Reasons for gradual decrease in area under pastureland are that the
majority of these lands have either been diverted for other agriculture purposes or have been
encroached.

(c) Decreasing grazing area will lead to decreased availability of nutrients to the milch
animals, leading to lower production and productivity.

(d) Department is implementing a Centrally Sponsored Fodder Development Scheme
throughout the country having a component of Grass Land Development including Grass
Reserves. Under the component, during 2009-10, Rs. 712.05 lakh were released to the
States.

Importance of clean milk

3854. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has launched any Central scheme for training and strengthening
the infrastructure to create mass awareness about the importance of clean milk production
amongst the cattlemen in the country;

(b) if so, the details thereof;

(c) the number of cattlemen trained under the scheme in Tamil Nadu since launch of the

scheme; and
(d) the role which has been assigned to Government of the State in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Central Government is implementing a Centrally Sponsored scheme
“Strengthening Infrastructure for Quality and Clean Milk Production” in the country since 2004-05

tOriginal notice of the question was received in Hindi.
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under which 100% grant-in-aid is provided for training of farmers on clean milk production and
for supply of detergents, antiseptic solutions and utensils besides strengthening laboratories in
dairy co-operative societies and 75% grant is provided for setting up of milk chilling units. Since
2004-05, 144 projects have been approved with total outlay of Rs.228.84 crore as on 31.3.2010.
About 5.42 lakh farmer members have been trained and 31.27 lakh litre chilling capacity has been

created in the country under this scheme as on 31.3.2010.

(c) A total number of 31,835 farmer members in Tamil Nadu have been trained upto
31.3.2010.

(d) The State Government sends the proposals under the scheme. The Central
Government releases funds to the State Government which in turn releases to the State Milk
Federations/District Milk Unions for implementation of the projects. Progress of the projects
under the scheme are monitored and reviewed by the State Government.

Achievements in agriculture growth rates

3855. DR. RAM PRAKASH: Wil the Minister of AGRICULTURE be pleased to
state:

(a) theannual growth rate in agriculture sector during the present decade, year-wise;
(b) whether the present agriculture rate of growth is as per the fixed targets;

(C) whether the country will achieve 4 per cent growth rate by the end of Eleventh Five
Year Plan; and

(d) if not, the steps being taken to achieve the agriculture growth rate target of 4 per
cent?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The growth rates in Agriculture and Allied Sector during present decade are as follows:

Year Percentage growth rate of

agriculture and allied sector

1 2

At 1999-2000 prices

2000-01 -0.2
2001-02 6.3
2002-03 -7.2
2003-04 10.0
2004-05 0.0
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1 2

At 2004-05 prices

2005-06 5.2
2006-07 3.7
2007-08 4.7
2008-09 1.6

Note : CSO has changed the base year from 1999-2000 to 2004-05

(b) to (d) The growth target for Agriculture and Allied Sector is set at 4 per cent for the
Eleventh Five Year Plan (2007-2012). There are year to year variation in growth over the targeted
growth rate. To incentivize the states to increase investment in Agriculture and Allied Sector to
achieve targeted growth, Government has launched several Schemes which include:

(1) A Plan Scheme, Rashtriya Krishi Vikas Yojana has been launched during 2007-08 to
achieve 4% agricultural growth during Eleventh Five Year Plan in Agriculture and
Allied sector.

(2) Another, Centrally Sponsored Scheme “National Food Security Mission (NFSM)”
has been launched in 312 identified districts of 17 States with an aim to achieve
additional production of 20 million tonnes of food grains by the end of Eleventh Plan
(2011-12).

(3) Centrally Sponsored Scheme “National Horticulture Mission” for holistic development
of horticulture sector was launched in 2005-06. Improvement in production and
productivity, technology promotion, extension, post harvest management and
marketing are the major programmes of the Scheme.

(4) Integrated Scheme of Oilseeds, Pulses, Oil Paim and Maize (ISOPOM) has been
launched to provide assistance for purchase of breeder seeds, production of
foundation seeds and distribution of seed mini-kits, distribution of plant protection
equipments, etc.

(5) Macro Management of Agriculture and Integrated Cereals Development Programmes
etc. have also been launched to augment production.

Research for development of new varieties of mango

3856. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the annual funds given to the Central Institute for Subtropical Horticulture in 2008-09
and 2009-10;

(b) whether it is a fact that this Institute has been primarily responsible for research on
mango in the country since 1972;
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(c) the reasons for the failure of this Institute in developing new varieties of mango which
could have elongated the mango season in the country;

(d) whether the Institute has been unable to meet the expectations and requirements of

the farming community ; and

(e) the steps taken to upgrade the research facilities and set target dates for improving
and lengthening the mango season in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The annual funds to the Central Institute for Sub-tropical Horticulture in 2008-09 and
2009-10 is given below:

(Rs. in Lakhs)

2008-09 2009-10
Institute Plan 375.00 360.00
Institute Non-Plan 977.65 1250.50
All India Coordinated Research
Project (Sub-tropical Fruits) 250.00 280.00
Pension 130.00 194.81
‘P’ Loans and advances 10.00 —
AP Cess Funded Scheme 12.17 7.61
TOTAL 1754.82 2092.92

(b) Yes Sir, CISH is primarily doing the work on mango, both at Institute as well as
through All India Coordinated Project on Subtropical fruits, which has centres across the
Country. Besides mango the Institute is taking up research on mandatory crops like guava,
aonla, bael, jamun, jackfruit and papaya. The centre was started as central mango research
station in 1972 and elevated as Central Institute of Subtropical horticulture in the year
1995.

(c) The institute has developed several new varieties namely Dashehari-51, Ambika and
Arunika. A new hybrid, H-1084 developed has maturity reaching in August and shall elongate the
mango season.

(d) and (e) The institute has developed several varieties in mango and guava. Lalit and
Swetha varieties of guava are popular. A seedless jamun varieties has also been developed at
this institute. The institute is actively engaged in the supply of quality planting materials of new
varieties, dissemination of technologies pertaining to rejuvenations, production, protection and
Post harvest management. Village level seminar, field days and stakeholders meetings are
held at the initiatives of the institute. The institute has created media resources file incorporating

73



farmers advisory for the media to sensitize the farmers on current issues of mango production.
The institute has a large germplasm repository (721) in mango, which is being evaluated for
identifying climate resilient superior varieties.

Achievements of CISH in horticulture
3857. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Central Institute for Subtropical Horticulture (CISH) has pioneered a
plantation method called ultra high density meadow orchard plantation of guava in Andhra
Pradesh and Maharashtra;

(b) if s0, the details of this campaign by CISH;
(c) the number of farmers benefited from such achievements till now;

(d) whether any audit has been done of the ground level achievements of CISH on
various claims and achievements in horticulture over the last five years; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) Demonstrations on this technology has been conducted. The technology is
also popularized through print and electronic media. Several farmers from Ahmednagar district
of Maharashtra and Anantpur district of Andhra Pradesh have adopted the technology.

(c) More than 100 farmers have adopted this technology covering 404 hectare and many
farmers have visited the Institute to learn the technology.

(d) and (&) Yes Sir. A Quinquennial review Team of ICAR has reviewed the work of the
Institute for the period from 1.4.2001 to 31.12.2006. The Research Advisory Committee reviews
the work annually and provides guidance to the Institute.

Guidelines for increasing production of pulses
3858. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has issued any guidelines to States and Union Territories for
increasing production of pulses in order to bring down their prices;

(b) if s0, the details thereof; and

(c) how far the average retail price of pulses have come down indicating their prevailing
prices?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) In furtherance of the announcement made by Hon’ble Prime Minister of India on
6th February, 2010 in the conference of Chief Ministers on “issues related to prices of essential
commodities”, for starting a National Mission on Pulses, National Food Security Mission
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(NFSM) has been strengthened with enhanced scope for intensive promotion of pulses crops.
The pulses component of Integrated Scheme for Oilseeds, Pulses Oilpalm and Maize (ISOPOM)
has been merged in the mission and all the districts in the ISOPOM/NFSM States are now
covered under NFSM Pulses. In addition, 15 districts of Jharkhand and 10 districts of Assam
have also been included under NFSM Pulses based on their potential for pulses development.
The revamped NFSM Pulses is now covering 458 districts of 16 states as against earlier 171
districts of 14 states. Government of India has issued guidelines for implementation of NFSM-
Pulses which provides assistance for promotion of quality seeds, Integrated Nutrient
Management, Integrated Pest Management, farm mechanization, demonstrations and trainings

of farmers etc.

In addition to the above mentioned enhancement of scope, the NFSM-Pulses have been
strengthened further with the introduction of another initiatives — Accelerated Pulses Production
Programme (A3P) that has been launched as a part of NFSM Pulses from 2010-11 onwards.
Under Accelerated Pulses Production Programme (A3P), 1 million hectare of potential pulses
areas under the major pulses crops viz. tur, urad, moong, gram and lentil has been taken up for

large scale demonstration of technology in compact blocks.

An amount of Rs. 300 crores has also been provided in the union budget 2010-11 to
organize sixty thousand “Pulses and oilseeds villages” in rainfed areas with attention to promote
dry land farming. These funds have been provided as additional central assistance under the

ongoing scheme of ‘Rashtriya Krishi Vikas Yojana (RKVY)'.
(c) The average retail prices of pulses have been controlled through
1. Ban on export/duty reduction on import/import by PSUs
. Extended zero duty on import of pulses for another one year upto 31.3.2011.

. Extended the ban on export of pulses (except kabuli chana) for another one
year upto 31.3.2011.

. Extended the current dispensation for PSUs to imported pulses against
reimbursement up to 15% of losses and service charge of 1.2% of cif value up
t0 30.9.2010.

2. Supply of pulses through PDS

. Extended the scheme for distribution of imported pulses through PDS upto
31.3.2011.

3.  On Stock limits

. Enabled imposition of stock limit orders by State Governments in the case of
pulses upto 30.9.2010.
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Second generation Bt. cotton seeds
3859. SHRI D. RAJA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the Indian subsidiary of Monsanto has announced that its first
generation Bt. cotton was ineffective against the pink bollworm pests;

(b) if s0, the details thereof and Government’s reaction thereto;

(c) whether it is also a fact that it is a strategy of the company to phase out the first
generation Bt. cotton seed and promote the second generation Bollgard Il seeds which would
fetch higher price; and

(d) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. M/s Monsanto recently issued a press release on 7th March, 2010 stating that pink
bollworms (PBW) have developed resistance to cry 1 AC gene in cotton crop in some localized
pockets of Amreli, Bhavnagar, Junagarh and Rajkot districts in Gujarat.

(b) The Central Institute of Cotton Research (CICR), Nagpur, a nodal agency for
monitoring the development of insect resistance to cry 1 Ac gene, has informed that the
methodology followed by M/s Monsanto in concluding that cry 1AC gene is not effective in
controlling the PBW is flawed and, therefore, the inferences are inconclusive. The Chairman of
the Genetic Engineering Approval Committee (GEAC) of the Ministry of Environment and
Forests (MoEF) convened a meeting on 20th April, 2010 with the technology providers; Indian
Council of Agricultural Research (ICAR) and CICR, Nagpur to discuss the issue of development
of resistance of PBW to Cry 1 Ac gene. It was decided that CICR, Nagpur will carry out scientific
studies during the ensuing season and recommendations should be made only after arriving at
proper scientific conclusions.

(c) and (d) M/s Monsanto India Ltd., has denied adoption of such a strategy to promote
second generation Bollgard-Il to phase out the first generation Bt. Cotton seed, considering that
Bollgard-l is planted by cotton farmers across key cotton growing countries in the world and
given the popular demand of Bollgard-Il technology by cotton farmers in India.

Purchase of photocopier paper

3860. PROF. ANIL KUMAR SAHANI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether his ministry has purchased photocopier papers at higher rates during the last
3-4 years;

(b) if s0, the details thereof;

(c) the reasons for purchasing the photocopier paper at higher rates than available in
Kendriya Bhandar at much cheaper rates like Spectra copier paper; and
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(d) if so, the action taken to purchase the paper at most economical rates as per Rule
137, GFRs-20057

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) Photocopier paper is procured by the Ministry of Agriculture from time to time strictly
in accordance with the provisions of the General Financial Rules (GFRs), 2005. As provided
therein, the mode of purchase is decided based on the value of procurement to obtain most
competitive and economical prices with maximum transparency. While procuring photocopier
paper, provisions of Rule 137 of GFR, 2005 and the existing orders on the subject issued by the
Government are always kept in view.

Allocation of funds to Jharkhand
3861. MS. MABEL REBELLO: Will the Minister of AGRICULTURE be pleased to state:

(a) the total funds his Ministry has allocated to the State of Jharkhand during the last five
years, year-wise, district-wise and missions-wise;

(b) the quantum of these allocated funds actually spent in Jharkhand on various activities
during the last five years, year-wise, district-wise and missions-wise;

(c) whether any funds have specially been allocated for Left Wing Extremism (LWE)
districts of Jharkhand;

(d) if so, the details thereof during last five years; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Detail indicating the funds allocated, released and expenditure during last five years
for mission mode schemes of the Ministry in the State of Jharkhand is given in the Statement
(See below). District-wise allocation and expenditure monitoring is done by state governments
only.

(c) to (&) No funds are allocated for Left Wing Extremist (LWE) districts specifically in any
scheme of the Ministry.
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Statement

Allocation of funds to Jharkhand

Name of the State : Jharkhand

(Rs. in Crore)

Year 2005-06 2006-07 2007-08 2008-09 2009-10
Name of the Scheme Alloca- Release Exp. Alloca- Release Exp. Alloca- Release Exp. Alloca- Release Exp. Alloca- Release Exp.
tion tion tion tion tion

(prov.)

National Horticulture 59.90 30.30 0.03 83.25 40.00 19.48 90.18 7.81 23.51 98.73 50.00 52.01 47.66 30.84 43.64
Mission

National Food Security 0.00 0.00 0.00 13.07 9.80 4.49 11.63 4.93 4.60

Mission (NFSM)*
National Bamboo 0.00 0.00 0.00 3.88 1.00 1.00 3.10 2.77  2.77 3.17 1.09 1.09

Mission#

*NFSM started from 2007-08
#NBM started from 2006-07
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Co-operation among BRIC nations
3862. SHRI N.K. SINGH: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the BRIC nations (Brazil, Russia, India and China) have recently agreed to
extend their cooperation in agriculture to promote global food security;

(b) if s0, the details thereof;

(c) whether Government of India has urged BRIC nations to increase productivity in
foodgrains and also to set up a working group of experts in farm research; and

(d) if so, to what extent the BRIC nations have agreed to implement various decisions ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) Agriculture Ministers of Brazil, Russia, India and China (BRIC), met in Moscow and
agreed on broad contours of quadrilateral cooperation in agricultural sector with particular
attention to family farming the development of which will not only help long term interests of the
four States but contribute towards global food security. It was also agreed to set up a standing
Expert Working Group for implementation of measures collectively agreed which, inter alia,
include increasing production and agriculture research.

Import of manure

13863. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether India is importing dung manure for agricultural use;
(b) if so, the names of the countries from where it is being imported; and
(c) the quantity of manure imported till date from the year 2005, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) and (c) Details indicating country-wise and year-wise quantity of manure imported
from the year 2005 onwards are given in the Statement.

Statement

India’s Import of Manure (ITCHS : 31010091 (Animal Dung ), 31010092
(Animal Excreta), 31010099 (Other,) for 2005-06, 2006-07, 2007-08,
2008-09 and April 2009 to November 2009

ITCHS Country 2005-06 2006-07 2007-08 2008-09 Apr. 09 -
Qty. (KGs) Qty. (KGs) Qty. (KGs) Qty.(KGs)  Nov.09
Qty. (KGs)
1 2 3 4 5 6 7
31010091 China PRP 0 0 0 3200 0

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6 7
31010092 Netherland 0 0 250 0 0
31010099 Unspecified 0 2880 2880 31 14000
31010099 South Africa 15000 7000 14500 15005 1000
31010099 Canada 96620 144148 99436 180872 87599
31010099 USA 79335 40185 108604 80100 18910
31010099 Mexico 0 0 1000 0 0
31010099 Australia 19150 37890 16581 27816 80300
31010099 China PRP 46404 147667 434220 711528 505643
31010099 Japan 0 60 6423 4140 0
31010099 Korea RP 0 0 1670 5430 271
31010099 Malaysia 0 0 0 7425 0
31010099 Singapore 0 0 100 0 0
31010099 Thailand 750 2600 222 954 428
31010099 U Arab Emts 0 0 0 48000 0
31010099 Taiwan 200 138 0 0 0
31010099 Austria 0 0 76000 171000 98649
31010099 Belgium 147000 84000 105000 0 0
31010099 France 3900 0 0 0 0
31010099 Germany 14288 78000 21840 174 0
31010099 Ireland 0 0 0 3360 5040
31010099 Italy 21160 91512 123800 143700 256084
31010099 Spain 2000 800 3547 1421 0
31010099 UK 0 0 5000 2256 0
31010099 lceland 0 1000 10000 10000 0
31010099 Norway 41900 40000 51000 85000 75000

TOTAL 487707 677880 1082073 1501412 1235364

*The figures for the period upto 2008-09 are finalised whereas those of April 09 to Nov. 09 are

provisional

Source : Directorate General of Commercial Intelligence and Statistics, Kolkata.
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Development of new variety of paddy

1t3864. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether a new variety of paddy has been developed by scientists which despite
getting submerged in water for twenty days yields 3.5 tonne per hectare;

(b) the details of development process along with the areas where the usage of this
variety may be most beneficial;

(c) whether Indian Council of Agricultural Research and other Agricultural Universities
propose to increase the commercial production of the said variety;

(d) if so, the details thereof; and
(e) the further steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. Swarna-sub 1 variety developed under the collaborative project of Indian Council of
Agricultural Research (ICAR) and International Rice Research Institute (IRRI), tested and
identified by Central Rice Research Institute (CRRI), Cuttack, vyields around 3.5 tonnes/ha
despite remained submerged in water for two weeks.

(b) Swarna-Sub 1 was developed by incorporating submergence tolerance QTL Usus1ll
into Swarna variety using Marker-assisted backcross breeding procedure. This variety is
beneficial to the farmers of flash flood areas in States of Orissa, West Bengal, Assam, Bihar and
Eastern Uttar Pradesh.

(c) to (e) Yes, Sir. A total quantity of 78 quintals of breeder seed has been indented. This
quantity is being produced during ensuing Kharif season 2010 at CRRI, Cuttack. For commercial
production of this variety the breeder seed is further multiplied of foundation and certified seed to
make it available to farmers.

Technological innovation

3865. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Indian Council of Agricultural Research had introduced 36 models of
technological innovation based sustainable rural livelihood in more than 100 most disadvantaged
districts in the country thereby benefiting 50,000 farm families;

(b) if so, the name of districts covered in Maharashtra;
(c) whether tribal predominant districts were also covered; and

(d) if not, by when such districts in tribal belt and economically backward Vidarbha
region would be covered?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(b) In Maharashtra three subprojects covering ten backward districts are approved as
listed below:-

Title of subprojects District Covered
Sustainable Rural Livelihood Security in Garchiroli, Chandrapur,
Backward Districts of Maharashtra Nandurbar, Ahmednagar,
(Proponent; BAIF Pune) Yawatmal

Sustainable rural livelihood security through Hingoli, Nanded

integrated approach in Hingoli and Nanded
districts of Maharashtra
(Proponent: MAFSU, Nagpur)

Efficient Land Use Based Integrated Farming Aurangabad, Gondia,
System for Rural Livelihood Security in Dhule

Aurangabad, Dhule and Gondia Districts of

Maharashtra (Proponent: NBSS and LUP, Nagpur)

(c) Garchiroli and Nandurbar are the tribal-predominant districts. Ahmednagar,
Yawatmal, Hingoli and Dhule also have significant tribal populations.

(d) No new projects are under consideration at present.
Introduction of e-courses by ICAR

3866. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of e-courses introduced by ICAR for degree and post graduate
programmes during 2007 and 2008;

(b) whether on-line access to research journals and other similar material was provided
during 2008 and 2009; and

(c) if so, whether these journals were available in English and Hindi only, or regional
language versions were also made available so as to cover maximum number of users/
beneficiaries ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) NIL during 2007 and 2008.

(b) Yes, Sir. Abstracts of research articles published in the Indian Journal of Agricultural
Sciences and the Indian Journal of Animal Sciences has been available and both the journals are
available in open access from March, 2010.

(c) Research journals published by ICAR namely, the Indian Journal of Agricultural
Sciences and the Indian Journal of Animal Sciences, are available in English only.

Decline in production of pulses

13867. SHRIMATI MAYA SINGH : Will the Minister of AGRICULTURE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether production of pulses in the country is declining in comparison to their

consumption;

(b) the ratio of the consumption and production and import of pulses in the country
during the last five years;

(c) the reasons for the declining production of pulses in the country; and

(d) whether due to low production, prices of pulses are likely to go up in the coming
days?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) As per latest available data on consumption of pulses collected through the
Consumer Expenditure Surveys of National Sample Survey Organisation (NSSO), consumption
of pulses in the country during 2004-05 is estimated at 10.09 million tones. Details of production
and import of pulses in the country during the last five years /i.e. 2004-05 to 2008-09 are as

under:
(Million Tonnes)
Year Production Import
2004-05 13.13 1.34
2005-06 13.39 1.70
2006-07 14.20 2.27
2007-08 14.76 2.84
2008-09 14.57 2.48

(c) Pulses are genetically low yielding and less input responsive as compared to other
cereals and oilseeds. Major constraints on production of pulses in the country include,
inadequate availability of quality seeds of improved varieties, inadequate and imbalanced use of
nutrients, soil moisture stress/drought yield losses due to insect-pests and diseases, non-
utilisation of full potential of rice fallows etc. besides less profitability as compared to other
competing crops.

(d) The production of pulses in the country has increased from 14.57 million tones during
2008-09 to 14.74 milion tones during 2009-10 (2nd advance estimates). Due to various
measures taken by the Government to reduce the impact of the price rise, the retail prices of
pulses such as gram dal, tur dal, masoor dal have declined over the last three months.

Monitoring of drought situation
3868. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government proposes to set up a strong division with adequate power and
expertise in his Ministry to deal with drought as the present set up of drought monitoring cell is
inadequate and ineffective to tackle drought situation;
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(b) if so, the details thereof; and
(c) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) A drought Management Division and a Drought Monitoring Cell exist in the Ministry.
With the availability of manpower in both the units, the impact of drought of 2009-10, spread
across 338 districts in 14 states, mainly on account of deficit rainfall during South-West
Monsoon, 2009, was managed effectively.

Financial support to drought affected farmers in Andhra Pradesh

3869. SHRI GIREESH KUMAR SANGHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of farmers affected by drought, benefited under the National Agricultural
Insurance Scheme (NAIS) in the State of Andhra Pradesh;

(b) the total amount spent under the scheme to provide insurance coverage and
financial support to the farmers affected by the recent drought in the State of Andhra Pradesh;
and

(c) the crops and areas notified in the State for the purpose of providing relief under the
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) During 2009-10, out of total claims approved of Rs. 801.33 crore for Kharif 2008,
Rs.781.23 crore have been paid to 7.58 lakh farmers in Andhra Pradesh. Claims of Rs.36.60
crore of Rabi 2008-09 have been approved by Agriculture Insurance Company of India Ltd.
(AIC) for 0.50 lakh farmers to be paid after receipt of State share. Yield data of Kharif 2009 crops
have been received for major crops by AIC from Andhra Pradesh State Government and claims

are being processed accordingly.

(c) Details of crops and areas notified for Kharif 2009 under NAIS in Andhra Pradesh are
given in the Statement.

Statement

Details of crops and areas notified for Kharif 2009 under NAIS in

Andhra Pradesh
SI.  Crops No. of Name of the Districts notified
No. Districts
Notified
1 2 3 4
1. Paddy 22 All Districts except Hyderabad
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4

Jowar

Bajra

Maize

Redgram

Greengram

Blackgram

Castor

Sunflower

Groundnut (Ul)

Groundnut (1)

Soyabean

Sugarcane (P)

12

12

13

17

10

16

o

1

Kurnool, Ananthapur, Kadapa, Chittoor, RR Dist.,
Nizamabad, Medak, Mahaboobnagar, Nalgonda,
Warangal, Khammam and Adilbad.

Srikakulam, Vizianagaram, Visakhapatnam, East
Godavari, Nellore, Prakasam, Kurnool,
Ananthapur, Kadapa, Chittoor, Mahabubnagar and
Nalgonda.

Vijayanagaram, Visakhapatanam, Krishna,
Prakasam, Ananthapur, R.R. Dist, Mahabubnagar,
Nizamabad, Medak, Warangal, Khammam,

Karimnagar and Adillabad.

Visakapatnam, Krishna, Guntur, Prakasam,
Kurnool, Ananthapur, Kadapa, Chittoor, R.R. Dist.
Medak, Nalgonda, Mahabubnagar, Nizamabad,

Warangal, Khammam, Karimnagar and Adilabad

Krishan, R.R. Dist. Nizamabad, Medak,
Mahabubnagar, Nalgonda, Warangal, Khammam,

Karimnagar and Adilabad

Guntur, R.R. Dist, Nizamabad, Medak, and
Adilabad

Guntur, Prakasam, Kurnool, R.R. Dist.
Mahabubnagar, Nalgonda and Warangal.

Kurnool, Ananthapur, Kadapa and Mahabubnagar

Srikakulam, Vizianagaram, Visakhapatam, Krishna,
Prakasam, Kurnool, = Ananthapur, Kadapa,
Chittoor, R.R. Disst, Mahabubnagar, Medak,

Nalgonda, Warangal, Khammam and Karimnagar.

Nellore, Chittoor, Kadapa, Anantapur, Kurnool and

Mahbubnagar
Guntur, Nizamabad, Medak and Adilabad.

Srikakulam, Vizianagaram, Visakhapatan, East
Godavari, West Godavari, Krishana, Nellore,

Chittor, Medak, Nizamabad and Khammam.
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14. Sugarcane (R) ik Srikakulam, Vizianagaram, Visakhapatam, East
Godavari, West Godavari, Krishana, Nellore,
Chittor, Medak, Nizamabad and Khammam.

15. Cotton (1) 8 Guntur, Prakasam, Kurnool, Kadapa,
Mahabubnagar, Karimnagar, Khammam and
Warangal.

16. Cotton (UI) 17 Vizianagaram, East Godavari, Krishana, Guntur,

Prakasam, Kurnool,  Ananthapur, Kadapa,
Mahabubnagar, R.R. Dist, Medak, Nizamabad,
Nalgonda, Karimnagar, Khamman, Warangal, and
Adilabad

17. Chillies (I) 10 Krishna, Guntur, Prakasam, Ananthapur, Kurnool,
Mahabubnagar, Nalgonda, Karimnagar, Warangal
and Khammam

18. Chillies (UI) 7 Guntur, Prakasam, Kurnool, Medak, Mahabub-
nagar, Nalgonda and Adilabad

19. Banana 4 East Godavari, West Godavari, Krishna and Guntur

20. Turmeric 7 Guntur, Kadapa, Rangareddy, Nizamabad,
Adilabad, Karimnagar and Warangal.

Implementation of Gramin Bhandaran Yojana

3870. SHRI GIREESH KUMAR SANGHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government has made an assessment of effective implementation of Gramin
Bhandaran Yojana in various parts of the country;

(b) if so, the details thereof along with the total number of rural godowns constructed
and the number of farmers benefited under the scheme; and

(c) the basis of providing subsidy to entrepreneurs for constructing rural godowns in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. An evaluation of Central Sector Scheme of Gramin Bhandaran Yojana was
conducted by an independent agency during the year 2006. The Evaluation Report indicates that
principal objectives of Gramin Bhandaran Yojana Scheme have been met like creation of
scientific storage capacity, prevention of distress sale, reduction of loss in quantity and quality,
creation of addition employment opportunities in rural areas, encouraging private and
cooperative sector investment in creation of storage infrastructure in major producing zones and
major consumption zones in the country etc.
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Since inception of the scheme w.e.f. 1/4/2001, a total of 16263 rural godown have been
constructed all over the country. The number of farmers benefited from the scheme is not
available. However, as per the evaluation report godown owners are predominately farmers
(70%). While 95% of the godowns are used to store agricultural output, 5% store both input
and output.

(¢) Under the scheme of Gramin Bhandaran Yojana, subsidy @ 25% of the project cost
is provided to farmers, agriculture graduates, cooperatives and Central Warehousing
Corporation/State Warehousing Corporations for construction of godowns. In case of North
Eastern States/hilly areas and SC/ST entrepreneurs and their cooperatives and Women
Farmers, subsidy @ 33.33% of project cost is provided. All other categories of individuals,
companies and corporations are given subsidy @ 15% of the project cost.

Achievements of Kissan Call Centres

3871. SHRI MANOHAR JOSHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the progress made so far in respect of setting up of Kissan Call
Centres;

(b) whether it has been decided to set up Kissan Call Centres in all districts of the
country;

(c) if so, the details thereof;
(d) the districts covered so far; and

(e) the steps being taken by Government to expedite the process of setting up of Kissan
Call Centres?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The Kissan Call Centres run by the Government of India have been functioning since January
21, 2004. The total number of Call Centres has now increased to 25 at different locations
covering farmers in all the States/UTs. The details of location of these Centres and the
States/UTs served by each Centre are given in the Statement (See below). The Kissan Call
Centres are accessible through toll-free number 1800-180-1551 from all telephone networks
(including mobile phones) from 6 AM to 10 PM on all 7 days of the week. Farmers’ queries are
replied to in 22 local languages on all aspects of agriculture and allied subjects. Since inception
of the Scheme and till 31.3.2010, about 42.05 lakh calls (including IVRS and Live calls) have
been received by the Kissan Call Centres throughout the country.

(b) No, Sir. The existing 25 Kissan Call Centres are serving the needs of farmers in the
entire country.

(c) Not applicable.

(d) All the districts of entire country are covered with the existing State level call
centers.
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(e) Not applicable.

Statement

Location of Kissan Call Centres and the States/UTs covered by each Centre

SI.No. Location States/UTs covered
1. Hyderabad Andhra Pradesh

2. [tanagar Arunachal Pradesh

3. Guwahati Assam, Manipur, Nagaland

4. Patna Bihar

5. Raipur Chhattisgarh

6. New Delhi Delhi

7. Ahmedabad Gujarat, Daman, Dadra and Nagar Haveli
8. Shimla Himachal Pradesh

9. Jammu Jammu and Kashmir

10. Ranchi Jharkhand

1. Bengaluru Karnataka

12. Trichur Kerala and Lakshadweep

13. Jabalpur Madhya Pradesh

4. Nagpur Maharashtra and Goa

15. Shillong Meghalaya

16. Aizwal Mizoram

17. Bhubaneswar Orissa

18. Chandigarh Punjab, Haryana and Chandigarh
19. Jaipur Rajasthan

20. Gangtok Sikkim

21. Coimbatore Tamil Nadu and Puducherry

22. Agartala Tripura

23. Dehradun Uttarakhand

24. Kanpur Uttar Pradesh

25. Kolkata West Bengal and Andaman and Nicobar Islands
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Suicide by farmers in Vidarbha

3872. SHRI MANOHAR JOSHI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether attention of Government is drawn towards media reports that seven farmers
committed suicide in Vidarbha region thereby taking the toll to 638 this year;

(b) if so, the reaction of Government thereto;

(c) whether it is a fact that the number of suicides by farmers are increasing despite the
implementation of the scheme of waiving of agricultural loans by the Government; and

(d) if so, the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) As per information made available by the Government of Maharashtra, 23 farmers have
committed suicide in Vidharba due to agrarian reasons during the year 2010 from January 1 to
April 08, 2010.

(b) to (d) The Agricultural Debt Waiver and Debt Relief Scheme, 2008 has been
implemented in all districts of the country. As per provisional figures, a total of 3.01 crore small
and marginal farmers and 0.68 crore other farmers have benefitted from the scheme involving
debt waiver and debt relief to the tune of Rs. 65,318.33 crore, as their line of credit has been
declogged due to clearing off of their principal and interest liabilities.

Details indicating the number of suicides by farmers due to agrarian reasons in various
States during the last three years, as reported by the respective State Governments are given
in the Statement (See below). As would be evident from this statement, the total number
of suicides due to agrarian reasons has been decreasing since implementation of this
Scheme.

A rehabilitation package of Rs. 16978.69 crore for 31 suicide prone districts in four States
includes both immediate and medium term measures with an aim of establishing a sustainable
and viable farming and livelihood support system through debt relief to farmers, improved supply
of institutional credit, crop centric approach to agriculture, assured irrigation facilities, watershed
management, better extension and farming support services and subsidiary income
opportunities through horticulture, livestock, dairying, fisheries etc. It has been decided by the
Government to extend the period for implementation of the non credit components of the
package by 2 more years i.e. 30th September, 2011. In addition to this, the Government
of Maharashtra Provides Rs. 1 lakh to the dependent of the deceased farmer as immediate
relief.

For revitalization of agriculture sector, a number of plan schemes and programmes are
under implementation across the country which include National Food Security Mission to
improve production and productivity of foodgrains, Rashtriya Krishi Vikas Yojana with an
objective to incentivise the States so as to increase public investment in agriculture and allied
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sectors in a decentralized manner, National Horticulture Mission, Macro Management of
Agriculture, Integrated Nutrient and Pest Management and Support to Agriculture Extension
Services etc. The National Policy for Farmers, 2007 also has definite provisions to improve
economic viability of farming.

The Union Budget 2010-11 has outlined a four pronged strategy to spur agricultural growth
with a view to promoting inclusive growth, enhance rural incomes and sustain food security.

Statement

Number of suicide by farmers due to agrarian reasons as reported by
State Governments.

S. Name of the State Period/Date of reportNo. of suicides by
No. farmers
due to agrarian
reasons
1 2 3 4
1. Andhra Pradesh 2007 504
2008 419
2009 219
2. Karnataka 2007-08 182
2008-09 143
2009-10 (upto 31.08.09) 14
3. Maharashtra 2007 590
2008 627
01.01.2009 to 31.01.2010 463
4. Kerala 2007 68
2008 22
2009 03
5.  Tamil Nadu 2007 01
2008 01
2009 Nil
6. Punjab 2007 24
2008 12
2009 18
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7. Guijarat 2007 04

2008 01

2009 Nil
8. Assam 03.12.2009 Nil
9. Arunachal Pradesh 17.08.2007 Nil
10. Bihar 14.05.2008 Nil
1. Chhattisgarh 16.03.2010 Nil
12. Goa 08.03.2010 Nil
13. Haryana 10.03.2010 Nil
14. Himachal Pradesh 10.03.2010 Nil
15.  Jammu and Kashmir 18.11.2009 Nil
16. Jharkhand 25.04.2008 Nil
17. Manipur 23.03.2010 Nil
18. Meghalaya 27.11.2009 Nil
19. Madhya Pradesh 22.03.2010 Nil
20. Mizoram 05.02.2010 Nil
21. Nagaland 23.11.2009 Nil
22. Orissa 04.03.2010 Nil*
23. Rajasthan 14.12.2009 Nil
24. Sikkim 30.11.2009 Nil
25. Tripura 25.03.2008 Nil
26. Uttar Pradesh 20.11.2009 Nil
27. Uttarakhand 09.03.2010 Nil
28. West Bengal 31.10.2009 Nil
29. Andaman and Nicobar 05.03.2010 Nil
30. Govt. of NCT of Delhi 04.03.2010 Nil
31. Daman and Diu 05.03.2010 Nil
32. Dadra and Nagar Haveli 22.03.2010 Nil

91



1 2 3 4

33. Lakshadweep 12.03.2010 Nil
34. Puducherry 24.03.2010 Nil
35. Chandigarh 15.11.2009 Nil

*41 cases of alleged suicide by farmers.
Setting up of National Institutes of Drought Management

3873. SHRI MANOHAR JOSHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that the Second Administrative Reforms Commission has
recommended for setting up of National Institute of Drought Management;

(b) if so, the details thereof;

(c) the responsibilities proposed to be entrusted to this Institute;

(d) the reasons for delay in setting up the Institute; and

(e) the steps being taken by Government to set up the Institute at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. The 2nd Administrative Reforms Commission in its 3rd Report titled “Crisis
Management: From Despair to Hope” has, inter alia, recommended that a National Institute of
Drought Management may be set up.

(c) to (e) The matter is under consideration of the Government.

Development of high yielding crops

t3874. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:

(a) the names of the less water consuming high yielding varieties of crops that have been
developed keeping in view of the monsoon system along with the crop-wise details thereof;

(b)  whether unavailability of additional water was the reasons for no increase in the yield
of wheat after the 80s;

(c) the names of the improved varieties of less water consuming local grains that have
been developed;

(d) whether Government would arrange for development of F-1 category seeds at
Panchayat Samiti level to ensure the availability of certified seeds to these new improved crops;
and

tOriginal notice of the question was received in Hindi.
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(e) whether help of Panchayati Raj institutions will be sought for this?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Indian Council of Agricultural Research (ICAR) along with State Agricultural Universities
(SAUS) have developed several early maturing varieties of crops which perform well under
moisture stress and drought conditions. Some of these varieties/hybrids are: Wheat (PBW 527,
HD 2888, HI 1531. HI 1500, HD 8627, HD 2888): Barley (HBL 276, RD 2660, K 603); Rice
(Vandana, Anjali, Dateswari, PNR-519, VL Dhan 208, Varendra, Sahbhagi Dhan); Maize (Pusa
Hybrid Makka-1, 2 and 5. Vivek-33, Vivek-23, HM-4, Vivek-27, Pusa Extra Early-5, PMH-2,
Pratap-1 and Vivek QPM-9); Chickpea (RSG 888, RSG 963, RSG-14, ICCV-10, Kabuli);
Lathyrus (Bio L212); Mothbean (CAZRI Moth 3); Horse Gram (AK21); Guar (RGC 936);
Groundnut (JGN-3, K134, Kadiri 6, CSMG-84-1, GG-2); Mustard (Pusa Bahar, JD-6, Shivani,
RB-50, RGM-48); Soybean (NRC 7, JS 71-05) Cotton (HD 123, RG 18, Jawahar Tapti,
Omshankar, RAJDH 7); Sugarcane (CO 8371, Co 980-14; Jute (JRO-524, Shyamali).

(b) The production of wheat in 1980-81 was 36-31 million tonnes which increased to 80.58
million tonnes in 2008-09 and accordingly, the production of wheat has not declined since

eighties.

(c) The names of the important improved varieties of less water consuming in local coarse
grains are Sorghum (CSH 15R, CSH 19R, CSV-18, RSLG-262, CSH-12R); Pearl Millet (HHB 67
improved, GHB-757, GHB-538); Ragi (Shakthi, TRY-1, VR 708, A 404); Foxtail Millet (AK 132-
1, Kodo-KK-2), and Little Millet (OLM-20).

(d) and (e) Participatory seed production has been started at different centers of ICAR
Institutes and SAUs under National Seed Project (Crops). Presently, several State Agricultural
Universities (SAUs) and ICAR Institutes across the country are producing quality seeds of
improved varieties in different crops through farmers’ participation. In this programme

Panchayats can help to a great extent in boosting the seed production.

New Fertilizer Policy

1t3875. SHRI KAPTAN SINGH SOLANKI: Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that difference of opinion has emerged in Government on New

Fertilizer Policy;
(b) if so, the details thereof;

(c) whether Government had sought any suggestions from representatives of people,

farmers and industrial groups for New Fertilizer Policy; and

(d) if so, the details thereof ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): () No, Sir.

(b) Does not arise.

(c) and (d) Government has introduced Nutrient Based Subsidy policy with effect from
1.4.2010. Wide consultations were held with the State Governments, Fertilizer Industry and
concerned Ministries and Departments of Government of India while finalizing the policy on
Nutrient Based Subsidy (NBS). The NBS was approved by the Government after considerations

and recommendations by the Group of Ministers.
Decontrolling of prices of fertilizers

3876. SHRI T.K. RANGARAJAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there is any proposal for decontrolling of prices of fertilizers;
(b) if so, the details thereof;
(c) whether this would empower the manufacturers liberty in fixing the prices;

(d) if so, whether Government has contemplated mechanism to protect the interest of

the farmers; and
(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (&) The Government has introduced Nutrient Based Subsidy
Policy in respect of Phosphatic and Potassic fertilizers (except SSP) with effect from 1.4.2010.
This policy is applicable on SSP with effect from 1.5.2010. As per this policy, the Government
shall pay subsidy to the manufacturers/importers on DAP, MOP, NPK Complexes (12 grades),
MAP, TSP, Ammonium Sulphate (AS) and SSP based on the nutrients contained therein.
Though the MRP is being fixed by Companies, the Government has fixed the subsidy under
Nutrient Based Subsidy in such a manner that the MRP with effect from 1.4.2010 fixed by
companies in near to the earlier level of MRP. A marginal increase of Rs. 30 per bag only has
taken place. In case of MOP, no increase has taken place and in case of SSP there is reduction
of Rs. 70 per bag.

Availability of fertilizers

3877. SHRIMATI VIPLOVE THAKUR: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) the production, demand and supply of various fertilizers in the country during each of

the last three years and the current year, fertilizer-wise and State-wise;
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(b) whether there is a shortage of fertilizers in various States including Himachal Pradesh
and farmers and facing hardships and suffering losses due to non-availability and delay in supply

of fertilizers;
(c) if s0, the details thereof and the reasons therefor; and

(d) the steps taken/being taken by Government to provide the fertilizers as per
demand/request of the State Governments and to increase the production and availability of

various fertilizers in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) Urea is the only fertilizer which is under partial movement
distribution control of the Government of India. All other fertilizers like DAP, MOP and NPK etc.
are de-controlled since August, 1992. The availability of Phosphatic and Potassic fertilizers is
decided by the market forces of demand and supply. Union Government monitors availability of
fertilizers at State level and State Governments are responsible for further distribution within the
State.

The production of Urea, DAP and Complex fertilizer during the years 2007-08 to 2009-10 is
given in the Statement-I, Il and Ill (See below). The requirement (demand) and availability of
major fertilizers namely Urea, Di-ammonium Phosphate (DAP), Muriate of Potash (MOP) and
Complex (NPK) fertilizers including Himachal Pradesh during the year 2006-07, 2007-08, 2008~
09 and 2009-10 are given in the Statement-IV to VIl (See below). The procurement of all
fertilizers is done by Himachal Pradesh Marketing Federation (HIMFED) on behalf of the State
Government. Depending upon the demand of fertilizers, HIMFED places orders on the fertilizer
companies and procures these fertilizers from them. Since the warehousing capacity in the
State is limited, the HIMFED procures fertilizers on month to month basis based on actual

sales.

The State has not asked for any increase. In fact, Himachal Pradesh has surrendered some

of Urea allocation given to them under ECA, because of decrease in consumption of it.

(d) In order to ensure availability of fertilizer vis-a-vis requirement through out the

country, Department of Fertilizer has taken various policy initiatives, some of which are:

(i)  Each state in consultation with the fertilizer suppliers is required to prepare a monthly
supply plan district wise within overall availability at state level for ensuring availability

of fertilizers in all parts of the State;

(ii) The supply of fertilizers by manufacturers/suppliers is being monitored through a
web-based Fertilizer Monitoring System which is able to track production, imports,

dispatch, arrival and sales up to the district level;
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(i)

(V)

)

V)

The state governments have been advised (i) that the State Institutional agencies will
coordinate with manufacturers and importers of fertilizers for streamlining the supplies
(ii) to review the railway rake points in their states and take up the issues with the
Railways for improvements, if any, required to ensure availability of fertilizers in every

nook and corner of the State.

The Government has introduced a Nutrient Based Subsidy Policy in respect of
Phosphatic and Potassic fertilizers w.e.f. 1.4.2010, which has replaced the outgoing
Concession Scheme for P and K fertilizers. Under the NBS, State Governments have
to play more proactive role to co-ordinate with the manufacturers/importers to tie up

supplies of fertilizers as per the requirement of States.

Manufacturers of customized fertilizers and mixture fertilizers are now eligible to
source subsidized fertilizers from the manufacturers/importers after their receipt in
the districts as inputs for manufacturing customized fertilizers and mixture fertilizer for
agricultural purpose under NBS. There would be no separate subsidy on sale of
customized fertilizers and mixture fertilizers. To encourage soil and crop based usage

of such fertilizers, the State governments need to facilitate the same.

The resources available for production of fertilizers like Urea, DAP and NPK are being
utilized to the full capacity. The indigenous production of fertilizers is not adequate to
meet the increasing demand. There has been a gap between the indigenous
production of fertilizer and its demand. The gap between the assessed requirement
and indigenous production is met through imports. Government is always
encouraging production of urea in the country to achieve self-sufficiency. The
Government has announced a new policy on 4th September 2008 to attract new
investments. The policy is based on Import Parity Price (IPP) benchmark with
suitable floor and ceiling prices aiming to revamp, expansion, revival of existing
urea units and setting up of greenfield projects. The policy aims to substantially
bridge the gap between consumption and domestic production of urea in next five
years subject to adequate availability of gas at reasonable pries. As a result of this the
production of urea has increased from 200 LMT in 2008-09 to about 211 LMT in
2009-10. It is expected that the indigenous production of urea is likely to increase
further during 2010-11. Government has also taken initiatives to encourage indigenous
production in P and K sector by allowing import parity price to the indigenous
manufacturers of DAP. Government has also reduced the custom duty on
phosphoric acid from 5% to 2% to enable indigenous manufacturers of P and K
fertilizers to procure this important input at reasonable price. Government is also
encouraging private sector and public sector companies to explore the possibilities
for joint ventures abroad to ensure uninterrupted supply of fertilizer inputs to P and K

sector.
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Statement-/

Production of urea for the Years 2007-08 to 2009-10

(°000° MT)

Name of Plants 2007-08 2008-09 2009-10

1 2 3 4
PUBLIC SECTOR:
NFL:Nangal-II 478.7 514.5 474.0
NFL :Bhatinda 511.4 537.5 514.7
NFL :Panipat 511.6 488.3 512.9
NFL :Vijaipur 899.9 865.9 878.5
NFL :Vijaipur Expn. 866.6 937.9 949.6
ToTAL (NFL): 3268.2 3344.1 3329.7
BVFCL: Namrup-Il 77.6 60.7 79.2
BVFCL :Namrup-Ill 251.7 128.5 230.4
Total (BVFCL): 329.3 189.2 309.6
RCF:Trombay-V 0.0 0.0 306.9
RCF:Thal 1832.3 1903.3 1782.2
ToTAL (RCF): 1832.3 1903.3 2089.1
MFL :Chennai 440.5 405.7 435.9
TOTAL PUBLIC SECTOR: 5870.3 5842.3 6164.3
COOP. SECTOR:
IFFCO:Kalol 544.5 559.8 601.2
IFFCO :Phulpur 629.9 662.7 722.6
IFFCO:Phulpur Expn. 924.3 840.6 1000.1
IFFCO:Aonla 875.7 986.8 1000.3
IFFCO:Aonla Expn. 989.3 1018.1 1000.3
ToTAL (IFFCO): 3963.7 4068.0 4324.5
KRIBHCO :Hazira 1739.7 1743.2 1779.6
ToTAL Coop. Sector: 5703.4 5811.2 6104.1
ToTAL (Pub+Coop.) 11573.7 11653.5 12268.4
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1 2 3 4
PRIVATE SECTOR:
GSFC:Vadodara 240.8 236.3 281.5
SFC:Kota 380.9 395.5 382.2
DIL :Kanpur 0.0 0.0 0.0
ZIL:Goa 395.4 412.4 387.5
SPIC:Tuticorin 0.0 0.0 0.0
MCF:Mangalore 379.6 379.3 379.5
GNFC:Bharuch 670.3 592.3 601.7
IGF:Jagdishpur 880.3 1068.6 1096.1
NFCL :Kakinada-| 757.2 768.9 757.0
NFCL :Kakinada-ll 597.2 609.1 723.1
CFCL:Gadepan-|: 1004.4 909.8 1019.6
CFCL:Gadepan-ll 995.5 1008.3 1011.2
TCL :Babrala 1069.7 1023.8 1231.7
KSFL :Shahjhanpur 913.2 864.3 972.8
TOTAL PRIVATE SECTOR: 8284.5 8268.6 8843.9
ToTAL (Pub+Coop.+Pvt.): 19858.2 19922.1 21112.3
Statement-1/
Production of DAP for the Years 2007-08 to 2009-10
(000" MT)

Name of Plants Production

2007-08 2008-09 2009-10

1 2 3 4

COOP. SECTOR:
IFFCOKandla 438.3 214.7 722.7
IFFCO :Paradeep 593.2 436.5 402.3
TOTAL Co-op Sector 1031.5 651.2 1125.0
PRIVATE SECTOR:
GSFC:Vadodara 87.9 43.5 0.0
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ZIL:Goa 212.5 205.0 351.8
SPIC:Tuticorin 71.5 0.0 0.0
MCF :Mangalore 211.4 158.3 198.1
TCL:Haldia 237.6 147.8 183.7
GSFC:Sikka-| 780.6 630.5 921.8
GSFC:Sikka-ll 0.0 0.0 0.0
TOTAL (Sikka-l and II): 780.6 630.5 921.8
CFL:Kakinada 567.9 518.2 520.6
Hindalco Indus: Dahej 131.2 168.6 181.8
PPL :Paradeep 879.8 470.2 763.7
TOTAL Private Sector 3180.4 2342.1 3121.5
ToTAL (Co-op.+PVT.): 4211.9 2993.3 4246.5
Production of GSFC: Sikka-1 and Il are combined
**GFCL- Kakinada has ben taken over by CIL w.e.f. 1.2.2008

Statement-1//
Production of Complex fertilisers for the Year 2007-08 to 2009-10
(000"
Name of Company/Unit Product Production
2007-08 2008-09 2009-10
1 2 3 4 5

PUBLIC SECTOR:
FACT :Udyogamandal 20:20 90.8 115.8 181.3
FACT :Cochin-ll 20:20 334.2 489.5 576.8
ToTAaL (FACT): 425.0 605.3 758.1
RCF:Trombay 15:15:15 468.2 471.0 490.4

10:26:26 0.0 0.0 0.0
RCF:Trombay-IV 20.8:20.8 0.0 0.0 0.0
TotaL (RCF): 468.2 471.0 503.3
MFL:Chennai 17:17:7 35.2 0.0 0.0

19:19:19 0.0 0.0 0.0

20:20 0.0 0.0 0.0

ToTAL (MFL): 35.2 0.0 0.0
TOTAL PUBLIC SECTOR* 928.4 1076.3 1261.4
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1 2 3 4 5
COOPERATIVE SECTOR:
IFFCO:Kandla 10:26:26 840.8 1041.1 1191.1
12:32:16 691.0 538.0 460.6
ToTAL (IFFCO/Kandla): 1531.8 1579.1 1651.7
IFFCO (OCF): Paradeep 20:20 272.6 869.5 1097.7
10:26:26 0.0 0.0 0.0
12:32:16 0.0 0.0 0.0
ToTAL (IFFCO): Paradeep 272.6 869.5 1097.7
Total (IFFCO) 1804.4 2448.6 2749.4
GSFC:Vadodara 20:20 120.1 197.3 292.9
CFL:Vizag 28:28 391.1 2071 290.1
14:35:14 0.0 67.2 175.7
20:20 208.2 434.0 563.7
10:26:26 98.7 31.4 23.9
ToTAL (CFL): 698.0 739.7 1053.4
ZIL:Goa 19:19:19 249.6 32.1 0.0
28:28 0.0 0.0 0.0
14:35:14 0.0 0.0 0.0
10:26:26 179.1 27041 208.9
20:20 0.0 3.3 22.6
12:32:16 48.4 67.7 134.7
TOTAL (ZIL): 4771 373.2 366.2
SPIC:Tuticorin 20:20 1.0 0.0 174.4
17:17:17 0.0 0.0 0.0
ToTAL (SPIC): 1.0 0.0 174.4
MCF :Mangalore 20:20 33.7 74.3 84.1
16.20 0.0 0.0 0.0
ToTAL (MCF): 33.7 74.3 84.1
CFL:Ennore 16:20 148.7 158.4 212.6
20:20 38.6 0.0 0.0
ToTAL (CFL): 187.3 158.4 212.6
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1 2 3 4 5
GNFC:Bharuch 20:20 193.2 134.0 166.5
TotaL (GNFC): 193.2 134.0 166.5
TCL:Haldia 28:28 0.0 0.0 0.0

14:35:14 35.6 0.0 0.0
15:15:15 0.0 0.0 0.0
12:32:16 120.4 104.9 30.2
10:26:26 236.3 308.5 363.8
ToTAL (TCL): 392.3 413.4 394.0
GSFC:Sikka-| 20:20 0.0 0.0 0.0
10:26:26 16.4 0.0 0.0
12:32:16 28.3 49.9 0.0
GSFC:Sikka-ll 12:32:16 0.0 0.0 0.0
CFL :Kakinada 20:20 0.0 48.9 4.2
14:35:14 25.4 102.1 478.1
17:17:17 0.0 0.0 0.0
12:32:16 50.6 23.0 17.0
10:26:26 420.5 399.4 236.3
ToTAL (GFCL): 496.5 573.4 735.6
Hindalco Ind:Dahej 10:26:26 10.1 0.0 0.0
12:32:16 8.1 0.0 0.0
20:20 0.0 0.0 0.0
DFPCL:Taloja 23:23 51.5 57.9 100.6
PPL :Paradeep * 20:20 188.5 176.0 242.7
28:28 0.0 0.0 0.0
16:20 4.7 0.0 0.0
14:35:14 0.0 0.0 0.0
12:32:16 42.6 98.5 33.0
10:26:26 168.4 277.5 171.5
TotaL (PPL): 404.2 552.0 447.2
TOTAL PRIVATE SECTOR: 3117.8 3323.5 4027.5
ToTAL (Pub.4+Coop.+Pvt.): 5850.6 6848.4 8038.3

101



Statement-1V

State -wise availability and sales of UREA, DAP and MOP

2006-07
Qtyin (LMTs)

Product UREA DAP MOP

Name of State Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales

1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 27.00 24.52 22.13 6.69 6.15 5.97 5.21 3.90 3.72
Karnataka 11.20 11.55 10.92 5.00 5.25 4.88 3.90 3.14 2.76
Kerala 1.46 1.33 1.27 0.17 0.23 0.23 1.40 1.13 1.12
Tamil Nadu 10.00 9.59 3.18 3.85 3.98 3.84 4.85 3.48 3.48
Gujarat 15.00 156.22 15.03 5.75 5.79 4.56 1.65 1.46 1.42
Madhya Pradesh 12.10 13.89 13.16 6.20 5.76 4.96 0.50 0.75 0.67
Chhattisgarh 4.90 5.93 5.53 1.38 1.59 1.27 0.52 0.67 0.59
Maharashtra 19.00 20.70 19.87 6.25 7.06 6.49 3.00 2.48 2.34
Rajasthan 13.20 12.80 12.26 5.60 4.30 4.05 0.22 0.07 0.07
Haryana 17.50 18.04 17.33 5.60 5.04 4.46 0.40 0.32 0.23
Punjab 25.00 26.16 25.74 7.90 7.60 7.12 0.90 0.52 0.47
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1 2 3 4 5 6 7 8 9 10
Himachal Pradesh 0.58 0.54 0.54 0.00 0.00 0.00 0.05 0.05 0.05
Jammu and Kashmir 1.42 1.15 1.05 0.71 0.55 0.51 0.21 0.10 0.10
Uttar Pradesh 50.00 53.50 51.83 14.50 14.42 12.94 2.30 1.34 1.22
Uttaranchal 1.65 2.17 2.10 0.32 0.24 0.23 0.12 0.06 0.04
Bihar 17.50 16.32 16.01 4.50 3.29 2.65 2.50 1.04 1.00
Jharkhand 1.74 1.63 1.60 1.10 0.71 0.68 0.07 0.01 0.01
Orissa 4.70 4.44 4.21 0.98 1.16 1.03 0.92 0.85 0.75
West Bengal 12.00 12.28 11.94 4.10 3.99 3.54 3.58 2.78 2.51
Assam 3.08 2.67 2.47 0.51 0.27 0.24 0.82 0.59 0.54
ALL INDIA 249.55 254.79 244.52 81.31 77.57 69.75 33.27 24.82 23.17
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Statement-V

State-wise availability and sale of UREA, DAP and MOP

2007-08
UREA DAP/MAP MOP (LMTs)
Name of State Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales
1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 27.50 26.84 25.12 8.24 7.16 7.15 5.55 4.52 4.50
Karnataka 12.80 13.63 12.54 5.80 4.54 4.50 4.00 3.70 3.58
Kerala 1.40 1.44 1.34 0.28 0.18 0.18 1.40 1.19 1.16
Tamil Nadu 9.85 9.68 9.16 4.25 3.35 3.35 4.90 4.85 4.77
Gujarat 17.25 18.37 17.93 5.80 6.76 6.47 1.70 1.82 1.79
Madhya Pradesh 13.75 14.76 14.31 7.50 6.82 6.34 1.10 0.76 0.74
Chhattisgarh 5.90 6.17 5.87 1.70 1.38 1.35 0.74 0.69 0.62
Maharashtra 21.20 23.05 21.39 7.05 6.45 6.29 3.05 3.46 3.23
Rajasthan 14.70 13.83 13.21 6.05 5.51 4.50 0.23 0.23 0.19
Haryana 18.75 19.30 18.47 5.85 6.80 5.36 0.50 0.34 0.29
Punjab 25.00 26.97 26.46 8.00 %.14 6.81 0.95 0.58 0.57
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1 2 3 4 5 6 7 8 9 10
Uttar Pradesh 55.00 54.37 52.72 15.50 14.89 13.20 3.00 1.27 1.14
Uttaranchal 2.30 2.42 2.31 0.32 0.23 0.23 0.18 0.05 0.05
Himachal Pradesh 0.61 0.60 0.60 0.00 0.00 0.00 0.05 0.05 0.05
Jammu and Kashmir 1.40 1.19 1.15 0.84 0.33 0.33 0.28 0.07 0.07
Bihar 20.00 19.40 18.56 4.25 3.30 3.07 2.05 1.19 1.07
Jharkhand 2.10 1.67 1.58 0.90 0.75 0.74 0.13 0.08 0.08
Orissa 5.50 5.19 4.58 1.25 1.79 1.72 1.20 1.05 1.01
West Bengal 12.95 12.45 11.56 4.55 3.80 3.78 4.00 2.76 2.73
Assam 2.30 1.99 1.93 0.70 0.08 0.08 0.85 0.40 0.40
ALL INDIA 271.70 274.26 261.71 89.21 83.40 75.55 36.13 29.28 28.28
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Statement-V/

Cumulative availability of fertilisers during the year 2008-09 (Apr/'/ ‘08 to March ’09)

2008-09
Qty in LMTs
UREA DAP MOP Complex
Name of State Require- Availability Sales  Require- Availability — Sales Require- Availability — Sales Require- Availability — Sales
ment ment ment ment
1 2 3 4 5 6 7 8 9 10 M 12 13
Andhra Pradesh 27.50 27.84 27.33 8.50 9.98 9.97 5.85 6.27 6.04 20.50 16.50 16.30
Karnataka 13.50 12.88 12.82 6.05 8.12 8.07 4.55 5.14 5.05 11.17 8.44 8.39
Kerala 1.49 1.68 1.63 0.31 0.24 0.24 1.33 1.53 1.51 1.72 1.85 1.81
Tamil Nadu 10.37 11.28 11.28 4.31 3.85 3.85 4.84 5.95 5.84 3.62 3.55 3.51
Gujarat 18.65 18.69 18.48 7.10 8.24 8.19 1.90 2.26 2.22 4.39 4.92 4.70
Madhya Pradesh 15.75 13.83 13.59 8.25 8.31 8.14 1.20 1.17 0.88 4.35 2.20 2.15
Chhattisgarh 5.40 5.23 5.06 1.75 2.31 2.28 0.77 0.95 0.92 1.31 1.23 1.22
Maharashtra 23.25 22.84 22.46 8.60 10.19 10.15 3.70 5.17 4.92 15.65 10.40 10.29
Rajasthan 15.10 13.21 12.97 5.60 5.90 5.77 0.33 0.32 0.24 1.42 0.67 0.66
Haryana 19.90 17.59 17.36 6.00 6.69 6.61 0.46 0.47 0.39 0.67 0.31 0.31
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1 2 3 4 5 6 7 8 9 10 1 12 13
Punjab 25.50 26.28 25.77 8.10 8.82 8.82 0.95 0.98 0.81 1.01 0.59 0.57
Himachal Pradesh 0.65 0.66 0.66 0.00 0.00 0.00 0.07 0.06 0.06 0.44 0.40 0.40
Jammu and Kashmir 1.35 1.28 1.26 0.80 0.59 0.59 0.33 0.14 0.14 0.00 0.01 0.01
Uttar Pradesh 55.00 55.74 54.83 15.50 15.12 14.93 2.50 2.79 2.47 10.50 7.44 7.32
Uttarakhand 2.30 2.22 2.20 0.35 0.31 0.31 0.18 0.08 0.08 0.45 0.51 0.51
Bihar 21.25 18.33 17.96 4.25 4.12 4.1 1.90 2.28 2.13 3.60 2.59 2.59
Jharkhand 2.00 1.57 1.54 1.05 0.80 0.80 0.13 0.16 0.14 0.40 0.38 0.38
Orissa 5.50 4.74 4.61 2.00 1.89 1.89 1.35 1.53 1.34 2.88 2.66 2.55
West Bengal 13.00 11.94 11.67 4.86 4.03 4.03 4.15 4.80 4.62 7.49 7.29 7.23
Assam 2.40 2.30 2.30 1.03 0.14 0.14 1.06 1.08 0.95 0.30 0.06 0.06
ALL INDIA 281.34 270.88 266.51 94.83 99.78 99.03 37.86 43.34 40.95 92.32 72.26 71.22

$Excludes 10.4 LMT of urea extra sold in March, 2008

(March,08 requirement 10.36 LMT, the sales was 22.76 I_MT)

Note: DOF started monitoring of complex fertiliser w.e.f. Kharif, 2008.
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Statement-VI/

Cumulative requirement, availability and sales of fertilisers during the year 2009-10 ( April to March )

2009-10
Qty in LMT
UREA DAP MOP Complex
Name of State Require- Availability Sales  Require- Availability — Sales Require- Availability — Sales Require- Availability — Sales
ment ment ment ment
1 2 3 4 5 6 7 8 9 10 M 12 13
Andhra Pradesh 27.50 26.16 25.95 9.75 8.89 8.85 6.60 6.07 6.01 20.50 18.69 18.15
Karnataka 13.75 13.77 13.77 8.20 8.46 8.46 5.15 6.12 6.08 11.20 10.95 10.76
Kerala 1.63 1.53 1.53 0.35 0.30 0.30 1.54 1.57 1.54 1.90 2.12 2.05
Tamil Nadu 11.50 9.98 9.98 4.25 2.94 2.94 5.84 5.14 5.12 4.00 6.18 6.13
Gujarat 18.75 18.21 18.12 8.00 7.64 7.62 2.30 2.86 2.69 4.72 4.20 4.01
Madhya Pradesh 16.25 16.00 15.93 8.50 9.52 Q.47 1.20 1.67 1.43 3.55 2.48 2.43
Chhattisgarh 5.48 5.27 5.27 1.77 2.65 2.65 0.84 0.96 0.90 1.42 1.04 1.04
Maharashtra 24.75 22.87 22.87 12.50 13.83 13.82 5.60 7.07 7.06 14.00 11.25 11.13
Rajasthan 15.10 13.37 13.15 6.50 5.86 5.85 0.35 0.55 0.42 1.37 0.78 0.78
Haryana 19.65 18.05 17.95 7.00 6.66 6.66 0.52 0.90 0.90 0.45 0.48 0.48
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1 2 3 4 5 6 7 8 9 10 " 12 13
Punjab 25.50 24.65 24.46 8.50 8.08 8.06 0.91 1.00 1.08 0.55 0.57 0.55
Himachal Pradesh 0.67 0.54 0.54 0.00 0.02 0.02 0.07 0.05 0.05 0.50 0.38 0.38
Jammu and Kashmir 1.40 1.22 1.22 0.78 0.48 0.48 0.26 0.18 0.18 0.00 0.00 0.00
Uttar Pradesh 55.00 53.64 53.08 17.00 16.51 16.49 2.85 3.47 3.43 8.50 9.47 9.40
Uttarakhand 2.15 2.33 2.33 0.40 0.38 0.38 0.13 0.04 0.04 0.45 0.4 0.40
Bihar 19.00 17.04 17.03 4.50 3.98 3.97 2.10 2.26 2.26 3.10 2.68 2.68
Jharkhand 2.05 1.50 1.50 1.15 0.82 0.82 0.15 0.17 0.17 0.50 0.69 0.68
Orissa 5.75 4.61 4.59 2.25 2.24 2.21 1.70 1.31 1.27 3.00 2.28 2.24
West Bengal 13.00 1.71 1.71 4.80 4.56 4.55 4.15 4.97 4.97 7.50 8.39 8.39
Assam 2.60 2.56 2.56 0.35 0.22 0.22 1.26 0.97 0.97 0.06 0.06 0.06
ALL INDIA 281.90 265.97 264.48  106.98 104.09 103.92 43.85 47.60 46.74 87.73 83.38 82.03
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Fertilizers under Nutrient Based Subsidy

3878. SHRIMATI T. RATNA BAI: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether 5 million tonnes of fertilizers have been contracted under Nutrient Based
Subsidy (NBS) recently;

(b) if so, the details thereof; and
(c) how it would be useful to the farmers and the farming industry ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) The Estimated import plan filed by the Importers of
Fertilizers with Department of Fertilizers during 2010-11is as follows:

(Qty. in LMT)
DAP 68.35
MOP 61.07
NPK 10.23

(c) It would result in comfortable availability of fertilizers in the country during 2010-11.
Overcharging of fertilizer price

3879. MS. MABEL REBELLO: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details of fertilizers allocated to the State of Jharkhand for the last five years,
year-wise and fertilizer-wise;

(b) whether he is aware that the agents are charging over and above the Maximum Retall
Price (MRP) for transportation; and

(c) the manner in which he proposes to stop this malpractice and punish the guilty ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The allocation (availability) of Urea, DAP, MOP and Complex
fertilisers in Jharkhand during the year 2005-06, 2006-07, 2007-08, 2008-09 and 2009-10 are as
under:

(“Qty. in ‘lakh metric tonnes)

Year Urea DAP MOP Complex
1 2 3 4 5
2005-06 1.56 0.73 0.05 *DOF started monitoring of
complex fertilizer
2006-07 1.63 0.71 0.01 w.e.f. 1.4.2008
2007-08 1.67 0.75 0.08
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1 2 3 4 5

2008-09 1.57 0.80 0.16 0.38

2009-10 1.50 0.82 0.17 0.69

(b) to (c) Under clause 21 of the Fertilizer Control Order (FCO), 1985, it is mandatory to
print the maximum retail price on each bag of fertilizers whether under statutory price control or
out of the purview of the statutory price control. No person shall charge higher than the price
printed on the bag. Any person violating this mandatory provision of FCO is held liable to be
proceeded under the provisions of FCO and Essential Commodities Act. The State Governments
as enforcement agencies are adequately empowered to take appropriate action against the

offenders who indulge in any kind of malpractices.
Natural gas based fertilizer production

3880. SHRI NATUJI HALAJI THAKOR: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether many fertilizer companies have shifted from Naptha to natural gas due to the

easy availability of natural gas from KG-Dé Reliance Industries Limited (RIL) block;

(b) whether Surat and Bharuch are most preferable for setting up of gas based fertilizer

units where natural gas is easily available;
(c) if so0, the details thereof;

(d) whether such shifting to natural gas has reduced cost by 65 per cent for those

fertilizer plants; and

(e) if so, the steps being taken by Government to pass on the benefits thereon to the
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Yes, Sir.

(b) and (c) Fertilizer plants can be set up anywhere in the country where connectivity to
the plant is available or likely to be available in future. The concession to new investment is
determined on the basis of parameters prescribed in the policy for new investments in urea
sector notified on 4th September 2008.

(d) and (e) The reduction in naphtha usage in existing gas based units has reduced the
subsidy cost to the Government by approximately 32%. The reduction in subsidy by shifting to
natural gas has resulted in savings of subsidy bill. As regards benefits to farmers, the fertilizer
subsidy is transferred to the farmers in the form of subsidized Maximum Retail Prices (MRPs)
notified by the Government, which are much below the normative delivered cost of these
fertilizers.
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Import of sugar

3881. SHRI SANJAY RAUT: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the quantity of sugar imported by various agencies/companies during the year
2009-10;

(b) the average price of imported sugar during this period; and
(c) the present situation of sugar stocks in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The Central Government did not
import sugar on its account during the year 2009-10. It is the sugar mills or public sector
undertakings or merchant importers/exporters who have undertaken import of sugar as per their
commercial prudence. As per trade sources, 26.60 lac tons of raw sugar and 7.96 lac tons of
white sugar was imported during the current sugar season 2009-10 (Upto 19.04.2010). The
international sugar prices of import have varied from time to time. As such, it is not possible to
indicate the average price of imported sugar during this period.

(c) Sugar stocks are being held by the sugar mills/merchant importers/exporters and
private traders. As such, it is not possible to indicate the present situation of sugar stocks in the
country.

Food security cover to every family

13882. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that a high level committee is contemplating upon the draft of
National Food Security Act to ensure food security in the country;

(b) if so, the fact thereof and whether it is also a fact that only households living Below
Poverty Line are being considered to be covered under this Act; and

(c) if so, the facts thereof and whether it is not the formost responsibility of the
Government to cover each and every family under food security ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (¢) The Government is committed to
the enactment of the National Food Security Act which, inter alia, envisages entitling every family
below the poverty line to a certain quantity of foodgrains each month at subsidized prices.
Details of the proposed legislation are being worked out. Once the draft National Food Security
Bill is finalised, it would be placed on the website of the Department of Food and Public
Distribution for public scrutiny and comments.

tOriginal notice of the question was received in Hindi.
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Central Food Security Fund

3883. SHRIMATI SHOBHANA BHARTIA:
MS. SUSHILA TIRIYA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government has decided to set up a Central Food Security Fund to
monetarily compensate the BPL beneficiaries of the Targeted Public Distribution System;

(b) if so, the facts and details thereof;

(c) whether State Governments that fail to provide the mandatory rations to entitled BPL
families will have to bear the cost of any such compensation; and

(d) ifso, how Central Government plans to monitor the new deal for BPL families ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The Government is committed to
the enactment of the National Food Security Act which, inter alia, envisages entitling every family
below the poverty line to a certain quantity of foodgrains each month at subsidized prices.
Details of the proposed legislation are being worked out. Once the draft National Food Security
Bill is finalised, it would be placed on the website of the Department of Food and Public
Distribution for public scrutiny and comments.

Failure of PDS

3884. SHRIMATI SHOBHANA BHARTIA:
SHRIM.P. ACHUTHAN:
SHRID. RAJA:
DR. T. SUBBARAMI REDDY:
SHRI B.K. HARIPRASAD:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether the Central Vigilance Committee appointed by the Supreme Court has
recently slammed the Public Distribution System as one of the most corrupt schemes in the
country;

(b) if so, the facts thereof and whether the root causes of the failure of PDS in several
States have been ascertained;

(c) if so, the details thereof;

(d) whether in view of the CVC report on the poor functioning of PDS, the Union
Government proposes to take any steps to evaluate and improve the functioning of the PDS; and

(e) if so0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) The Central Vigilance Committee
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(CVC), set up by Hon’ble Supreme Court in the context of Writ Petition no. 196/2001 to study
functioning of Public Distribution System (PDS), has submitted its reports to the Hon’ble
Supreme Court in respect of 12 States/UTs, namely, Andhra Pradesh, Bihar, Chandigarh, Delhi,
Guijarat, Haryana, Jharkhand, Karnataka, Orissa, Rajasthan, Kerala and Uttarakhand as well as
a report on Computerisation of Public Distribution System (PDS) operations.

Central Vigilance Committee has referred to certain deficiencies/shortcomings in the
functioning of TPDS and has made recommendations for strengthening of TPDS. The reports of
the Committee relating to States/UTs have been sent to concerned State/UT Governments to
examine and send comments along with their action taken report.

Governments has issued directions to State Governments to streamline functioning of TPDS
by enforcing provisions of PDS (Control) Order, 2001. Besides this, the Government has also
issued instructions to States/Union Territories to strengthen Targeted Public Distribution System
(TPDS) by improving monitoring mechanism and vigilance, increased transparency in
functioning of TPDS, use of Information and Communication Technology (ICT) tools and
improving the efficiency of Fair Price Shop operations.

Selling of wheat and rice in open market

13885. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that Government has decided to sell wheat and rice in open
market in the country;

(b) if so, when this decision was taken during the financial year 2009-10 and the reasons
behind such decision;

(c) the names of products along with their quantity decided to be sold under above
decision and the prices fixed for the sale of these products; and

(d) the names of products along with quantity thereof sold in open market in the country
as per this decision?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes Sir, Government decided in
August, 2009 to sell wheat and rice under the Open Market Sale Scheme (Domestic) in the
Country to check inflationary trends in their prices.

(c) and (d) 20.81 lakh tonnes and 5 lakh tonnes of wheat was allocated for sale through
tenders to bulk Consumers and small processors respectively under this Scheme through FCI. In
addition to above, 20 lakh tonnes of wheat and 10 lakh tonnes of rice was allotted to
States/Union Territories/NAFED/NCCF for distribution to retail consumers under the Scheme.
Details showing price and lifting of wheat and rice under the Scheme are given in the Statement-
[, Iland lll.

tOriginal notice of the question was received in Hindi.
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Statement-/

The Consolidated Lifting Position of Wheat Released to the Bulk Consumers Under Open Market Sales
Scheme (Domestic) for October, 2009 - March, 2010

As on:21.04.2010

Zone Name of FCI Allotment Quantity Qty. Quantity OMSS(D)  OMSS(D) OMSS(D)
Region/State (October, approved Lifted left over Rates upto Rates upto Rates
Govt. 09 - March for sale (Allotment- November 24.12.09 from
10) Approved) 2009 (Rate: 25.12.09
(Rate: Rs. Rs. per onwards.
per Quintal) (Rate: Rs.
Quintal) per
Quintal)
2 3 4 5 6 7 8 9 10
North Delhi 247,266 188800 186115 58,466 1420.94 1437.9 1254.08
Chandigarh 21,627 19010 19010 2,617 1406.75 1423.71 1239.89
Punjab 234,732 134283 134283 100,449 1406.75 1423.71 1239.89
Haryana 83,816 70381 69546 13,435 1406.75 1423.71 1239.89
Uttar Pradesh 115,756 68206 68206 47,550 1453.1 1470.06 1286.24
Uttarakhand 60,807 53852.5 53852.5 6,955 1428.21 1475.17 1261.35
Rajasthan 37,596 22845.85 22845.85 14,750 1440.95 1457 .91 1274.09
Himachal Pradesh 4,275 0 0 4,275 1461.59 1478.55 1309.78
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1 2 3 4 5 6 7 8 9 10
9. Jammu and Kashmir 154,238 88595 88595 65,643 1417.01 1433.97 1250.15
ZONE TOTAL 960,113 645,973 642,453 314,140
10.  South Tamil Nadu 115,143 61510 61510 53,633 1568.21 1585.17 1401.35
1. Puducherry 8,430 2900 2900 5,530 15677.28 1594.24 1410.42
12. Kerala 87,705 63820 62336 23,885 1603.21 1620.17 1436.35
13. Andhra Pradesh 91,188 54246 54246 36,942 1547.03 1563.99 1380.17
4. Aand N Islands 0 — — — 1806.5 1823.46 1602.34
15. Lakshadweep 0 — — — 1667.23 1684.19 1500.37
16. Karnataka 200,754 131237 131237 69,517 1573.9 1590.86 1407.04
ZONE TOTAL 503,220 313,713 312,229 189,507
17. East Bihar 12,950 4600 4600 8,350 1493.53 1510.49 1326.67
8. West Bengal 126,618 54700 54699.96 71,918 15628.1 1545.06 1361.24
9. Sikkim 584 0 0 584 1667.62 1684.58 1419.54
20. Orissa 59760 31070 31070 28,690 1545.78 1562.74 1378.92
21. Jharkhand 11,096 8346 8346 2,750 1519.07 15636.03 13562.21
Zone Total 211,008 98,716 98,716 112,292
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1 2 3 4 5 6 7 8 9 10
22. North-East ~ Assam 85065 12500 12500 72,565 1540.99 1557.95 1374.13
23. Arunachal Pradesh 0 — — — 15695.97 1612.93 1471.11
24, Meghalaya 0 — — — 1692.25 1609.21 1425.39
25. Tripura 0 — — — 1649.69 1666.65 1482.3
26. Mizoram 0 — - — 1632.02 1648.98 1465.16
27. Nagaland 0 - — — 1576.2 1593.16 1409.34
28. Manipur 0 — — — 1701.1 1718.06 1534.24

ZONE TOTAL 85,065 12,500 12,500 72,565
29. West Maharashtra 247,390 116632 115702 130,758 15624.5 1541.46 1357.64
30. Goa 6,321 4400 3720 1,921 1567.2 1584.16 1400.34
31. Madhya Pradesh 43024 22200 22200 20,824 1477.47 1494.43 1310.61
32. Chhattisgarh 12,236 6336 6336 5,900 15631.61 1548.57 1364.75
33. Gujarat 13,068 5458 5458 7,600 1485.52 1502.48 1318.66
34. Daman and Diu 0 - - - 1544.73 1561.69 1378.06
35. D and N Haveli 0 - - - 1528.09 1557.7 1373.88

ZONE TOTAL 322,029 165,026 163,416 167,003

GRAND TOTAL 2,081,435 1,225,928 1,219,314 855,507




Statement-1/

The Lifting Position of Wheat By States/UT Governments/NAFED/NCCF for Distribution to Retail Consumers Under
Open Market Sale Scheme ( Domestic ) for October, 2009 - March, 2010

As on:21.04.2010 (Qty.in MT)
State/UT Govt. NAFED NCCF
S. Zore Name ofthe Alotment Lifting Alotment  Liing  Alotment Lifting Total Tota  OMSS(D)
No. State/UT Alotment Lifting Rate
Oct.09 Jan10 Total (nRs.)
To To Alotment per atl. for
Dec.09  March10 State/UT/
NAFED/
NCCF
1 2 3 4 5 6 7 8 9 10 " 12 3 4
1. North Delhi 80481 80481 160962 90653 7700 12631.57 5494 181293.6 96147 1347
2. Chandigarh 0 0 0 0 0 0 1099.28
3. Punjab 88982 88982 177964 0 177964 0 1099.28
4. Haryana 19622 19622 39044 0 4210.52 43254.52 0 1099.28
5. Uttar Pradesh 51618 51618 103036 0 100 2105.26 106241.3 0 1145.63
6. Uttarakhand 26477 206477 52064 0 10.52 52064.52 0 1120.74
7. Rajasthan 86932 86932 173864 138753 1100 174964 138753 1133.48

8. Himachal Pradesh(@ 49523 49523 99046 1284 9046 11784 @169.17
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1 2 3 4 5 6 7 8 10 1 2 13 1
9. Jammu and Kashmir 40064 40064 80508 22583 1052.63 81580.63 20583 109.54
ZONETOTAL M3H 44369 887398 263273 9900 200105 5494 9173085 268767
0. South  TamiNadu 30893 30893 61786 34540 3300 65086 34540 126074
1. Puducherry 380 380 760 0 760 0 1269.81
2. Kerala 40640 40640 81320 23634 81320 2634 129574
13. Anchra Pradesh 8239 8239 16478 0 2200 18678 0 1239.56
1. AandNlsiands 798 798 159 0 159 0 1499.03
15. Lakshadweep 0 250 250 0 250 0 1859.76
1. Kamataka 18032 18032 36064 3083 2200 38264 3083 126643
ZONETOTAL 99002 P52 108254 61207 7700 0 0 205954 61207
7. Esst  Bhar 5332 5332 10664 4401 1100 1764 00 118606
18. West Bengal 182990 182990 365980 0 6400 3157.89 3757379 0 122063
. Skkim$ 738 738 1476 638 1476 638 $1278.93
20. Orissa 31807 31807 63614 0 2105.26 65719.26 0 1238.31
21. Jharkhand 3149 3149 4298 0 1052.63 7350.63 0 2160
ZONETOTAL U006 2240% 448032 1078.1 7700 6315.78 0 462047.8 1078.1
2. North-  Assam 66247 66247 132494 34179 132494 3479 123352
23. Esst  AmunachaPradesh% 1535 1535 3070 0 3070 0 961330.50
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1 2 3 4 5 6 7 8 10 1 2 13 1
24, Meghalaya 3677 3677 7354 3677 7354 3677 128478
25. Tripuratt 2472 4472 8044 0 8944 0 #1341.69
2. Mizoram 1885 1885 3770 2086 3770 2086 132455
27. Nagaland 7572 7572 15144 1000 1544 1000 1268.73
28. Manipur 3162 3162 6324 0 6324 0 1393.63

ZONETOTAL 88550 88550 77100 40892 0 0 0 177100 40892
2. West  Maharashtra 68267 68267 136534 2591 8800 4210.52 5 149544.5 2506 1217.08
30. Goa 1604 1604 3208 1604 3208 1“4 125973
31 Machya Pradesh 53885 53885 107770 14917 1100 2105.26 110975.3 917 1170.00
32. Chhattisgarh 4939 4939 9878 1090 9878 1090 1224.4
33. Gujarat 15991 15991 31982 15991 2200 2.1 34224.1 B9 1178.05
34. Daman and Diu 0 0 0 0 0 0 1237.26
3. DandNHaveli * 45 45 %0 %0 %0 %0 *1233.27

ZONETOTAL 144731 144731 289462 34283 12100 6357.88 5 307919.9 36288

GRAND TOTAL 099998 1000248 2000246  402733.1 37400 3068416 5499 2070330  408232.1

*For D and N Haveli the rate from Oct. 09 to 03.12.09 was Rs. 1220.62 per Qtls.
#For Tripura the rate from Oct.09 to 24.12.09 was Rs. 1342.22 per Qtls.
@For H.P. the rate upto 03.01.10 was Rs. 1154.12 per Qtls.

$For Sikkim the rate upto 31.12.09 Rs. 1260.15 per Qtls.

%For Arunachal Pradesh the rate upto 31.12.09 Rs. 1288.50 per Qtls.
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Statement-Il/

The Lifting Position of Rice By States/UT Governments/NAFED/NCCF for Distribution to Retail Consumers
Under Open Market Sale Scheme (Domestic) for October, 2009 - March, 2010

As on:21.04.2010 (Qty. in MT)

State/UT Govt. NAFED NCCF
SI.  Zone Name of the Allotment Lifting Allotment Lifting Allotment  Lifting Total Total
No. State/UT Allotment  Lifting

Oct.09 Jan 2010 Total
To To Allotment

Dec.09 March 10
1 2 3 4 5 6 7 8 9 10 1 12 13
1. North Delhi 8361 8361 16722 0 3500 4000 0 24222 0
2. Chandigarh 0 0 0 0 0 0
3. Punjab 0 0 0 0 0 0
4. Haryana 0 0 0 0 4000 4000 0
5. Uttar Pradesh 1593 1593 3186 0 500 2000 5686 0
6. Uttarakhand 2196 2196 4392 0 4392 0
7. Rajasthan 39 39 78 39 500 578 39
8. Himachal Pradesh 8780 8780 17560 4064 17560 4064
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1 2 3 4 5 6 7 8 9 10 1 12 13
9. Jammu and Kashmir 24684 24684 49368 19992 49368 19992
ZONE TOTAL 45653 45653 91306 24095 4500 0 10000 0 105806 24095
10. South Tamil Nadu 126422 126422 252844 252844 1500 254344 252844
1. Puducherry 4 4 8 0 8 0
12. Kerala 25675 25675 51350 12250 51350 12250
13. Andhra Pradesh 1562753 152753 305506 152334 1000 306506 152334
4. A and N Islands 650 650 1300 0 1300 0
15. Lakshadweep 206 206 412 206 412 206
16. Karnataka 59215 50215 118430 41848 1000 119430 41848
ZONE TOTAL 364925 364925 729850 459482 3500 0 0 0 733350 459482
17. East Bihar 2 2 4 0 500 504 0
8. West Bengall 7963 7963 15926 0 3000 18926 0
9. Sikkim 1897 1897 3794 0 3794 0
20. Orissa 704 704 1408 0 1408 0
21. Jharkhand 20 20 40 0 40 0
ZONE TOTAL 10586 10586 21172 0 3500 0 0 0 24672 0
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1 2 3 4 5 6 7 8 9 10 1 12 13

22. North-  Assam 41508 41508 83016 74 83016 74
23. East Arunachal Pradesh 3674 3674 7348 0 7348 0
24. Meghalaya 4476 4476 8952 0 8952 0
25. Tripura 10368 10368 20736 0 20736 0
26. Mizoram 3549 3549 7098 7098 7098 7098
27. Nagaland 5871 5871 11742 0 11742 0
28. Manipur 2756 2756 5512 2604 5512 2604
ZONE TOTAL 72202 72202 144404 9776 0 0 0 0 144404 9776
29. West Maharashtra 3210 3210 6420 100 4000 1000 5 11420 105
30. Goa 1406 1406 2812 0 2812 0
31. Madhya Pradesh 351 351 702 6.5 500 1202 6.5
32. Chhattisgarh 960 960 1920 0 1920 0
33. Gujarat 600 600 1200 1200 1000 2200 1200
34. Daman and Diu 7 7 14 0 14 0
35. D and N Haveli 100 100 200 200 200 200
ZONE TOTAL 6634 6634 13268 1506.5 5500 0 1000 5 19768 1511.5
GRAND TOTAL 500000 500000 1000000 494860 17000 0 11000 5 1028000  494864.5
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Statement showing the Rates for sale of rice to State/UT Governments under
Open Market Sale Scheme (D) for the month of October upto 05.11.2009

OMSS (D) rate for OMSS (D) rate for OMSS (D) rate for OMSS (D) rate for

for Raw Rice Raw Rice Parboiled Rice Parboiled Rice
Grade ‘A’ Common Grade ‘A’ Common
1540.06 1495.28 1518.55 1474.43

Revised rates for sale of rice w.e.f. 06.11.2009
Upto 12.04.2010
1614.68 1569.91 15692.08 1547.96
Revised rates for sale of rice w.e.f. 13.04.2010

1585.55 1540.78 1562.95 1518.13

Price-rise of essential commodities

3886. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that food inflation has risen to 16.35 per cent during the week
ending on 20 March, 2010 as against 16.22 per cent during preceding week;

(b) if so, the details thereof;
(c) whether Government has totally failed in checking price rise during last two years;
(d) if so, the details thereof; and

(e) the fresh steps Government contemplate to contain the price rise of essential
commodities and provide relief to poor from unprecedented price rise ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes Sir. The WPI Inflation rate of
commodities such as Rice, Wheat, Pulses, Potato, Onion and milk that are monitored by the
Government for the week ending 13th March, 2010 and 20th March, 2010 is given in the

Statement-| (See below).

(c) and (d) Rise in domestic prices of rice, pulses (except gram), sugar, potato and onion
was owing to the combined effect of factors such as shortfall in domestic supplies relative to
demand, increase in MSP, hardening of international prices, changes in consumption pattern,
adverse weather and climate change, improvement in income and living standards. Market
expectations and sentiments also play a major role in price rise. Delayed monsoon as well as
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floods triggered an expectation of lower production which also contributed to pushing up the
price level of food articles.

However, due to the remedial measures taken by the Government to soften the impact of
price rise, the retail prices of most of the commodities are showing a declining trend over the
past 3 months.

(e) The Government has taken a number to steps to contain the price rise of essential
commodities and to soften the impact of price rise on consumers. The list of Government
measures taken till date are given in the Statement-II.

Statement-/

Rate of Infiation (%6 ) for some of the Food Articles for the week ending
13th March, 2010 and 20th March, 2010

Week Ending Food Rice Wheat Pulses Potatoes Onions Milk
Articles
13-Mar-10 16.22 7.42 15.09 31.68 5.62 -6.64 16.31
20-Mar-10 16.35 7.36 13.54 31.55 -12.20 -13.38 18.74
Source: DIPP
Statement-1/

Steps taken by Government to moderate price rise in essential commodities :
A. Fiscal Measures

(i)  Reduced import duties to zero - for rice, wheat, pulses, edible oils (crude); and
butter and ghee.

(i)  Reduced import duties on refined and hydrogenated oils and vegetable oils to
7.5%:;

(iii) Allowed import of raw sugar at zero duty under O.G.L. up to 01.08.2009 by sugar
mills (notified on 17.04.2009) extended up to 31.12.2010. Furthermore, import of
raw sugar has been opened to private trade up to 31.12.2010 for being processed
by domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED up to 1
million tons by 01.08.2009 under O.G.L at zero duty (notified on 17.04.2009).
Furthermore, the duty free import of white/refined sugar under OGL has been
opened to other Central/State Government agencies and to private trade in addition
to existing designated agencies. The cap on the quantity to be imported upto
31.03.09 has also since been removed vide notification dated 27th November, 2009.
The Government has extended it upto 31.12.2010 without any quantitative cap.

(v) Allowed import of raw sugar under Advance Authorization Scheme by sugar mills
(at zero duty) up to 30.09.2009 (notified on 17.02.2009 and 02.03.2009).
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(Vi)
(vii)
(vii)

()

Withdrew export incentives on milk and milk products.
Withdrawal of 5% benefit under VKGUY for the export of oil cake/meal.

Reduced custom duty on Anhydrous Milk Fat (AMF) to 30% as in the case of
butter/butter oil.

Permitted import of 10,000 MT Skimmed Milk Powder (SMP) under TRQ (5%) for
2009-10.

Administrative Measures

®

0,

(i)

(V)

Vi)

(i)

(vii)

Removed levy obligation in respect of imported raw sugar and white/refined
sugar.

Banned export of non-basmati rice, edible oils (exoept coconut oil and forest
based oil) and pulses (except kabuli chana).

Imposed stock limit orders in the case of paddy, rice, sugar, upto 30.9.2010; In
order to discourage non-household sector consumers from stockpiling sugar and
to ensure adequate availability of sugar in the open market for actual consumers,
the Central Government has issued a notification dated 22.08.2009 imposing
stockholding limit on bulk consumers: it has been provided that w.e.f. 19.09.2009
no person, establishment, or industrial unit using or consuming more than 10
quintals of sugar per month as a raw material for production or consumption or use,
in any manner, shall keep stock, at any time, sugar exceeding 15 days of such use
or consumption. Further, the stockholding limit for stocking domestically produced
sugar by bulk consumers has been reduced from 15 days to 10 days vide
notification dated 05.02.2010, which will come into effect on 20.02.2010 and remain
in force for 180 days.

Using Minimum Export Price (MEP) to regulate exports of onion (averaging at
$250 per tonne for April 2010) and basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for BPL and
Rs. 3 per kg for AAY) and wheat (at Rs 4.15 per kg for BPL and Rs. 2 per kg for
AAY) since 2002.

Futures trading in Rice, Urad and Tur suspended by the Forward Market
Commission in the year 2007-08 and continues during 2009-10. Futures trading in
sugar was suspended w.e.f. 27.5.2009 upto the end of June, 2010.

Permitted sugar factories to sell processed raw sugar in the domestic market and
fulfil export obligation on ton to ton basis.

Proportion of sugar production requisitioned as levy sugar has been increased from
10 to 20% for 2009-10 sugar season to ensure adequate levy sugar supplies under
PDS.
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()

)

i)

(xii)
(xiii)

For the month of April, 2010, 18.00 lakh tons of non levy sugar have been made
available which includes 12.00 lakh tons of normal non-levy sugar and 2.20 lakh
tons of sugar processed from imported raw sugar during February, 2009, estimated
availability out of imported white/refined sugar is about 1.00 lakh ton and about 2.0
lac tons of carry over non-levy quota of March, 2010. Besides, levy sugar quota of
2.02 lac tons also been released. Thus, for the month of April, 2010, 20.02 lac tons

of sugar has been made available.

An additional allocation of wheat/rice @ 10 kg/family/months of January and
February, 2010 has been made to the accepted numbers of AAY, BPL and APL
ration cards. This is in addition to existing allocation while the wheat will be

allocated at MSP price, rice will be allotted at MSP derived price.
OMSS interventions :

(a) Allocation to State Governments under OMSS (Domestic) for release of
20.00 lakh tonnes of wheat has been made to check inflationary trends in
food economy from October, 09 to March, 2010. The State/UT Governments
have been asked to distribute what released under OMSS (D) to household

consumers and small processors of wheat.

(b) In addition to above a quantity of 10 lakh MT of wheat was also allocated by
Government for sale to bulk consumers through open tenders by FCI from
October, 09- March, 10. Out of the 20 lakh tonnes wheat allocated to State
Governments, 10.81 lakh tonnes was diverted for tender sale to bulk

consumers.

(c) 5lakh tonnes of wheat was also allocated for sale through tender through FCI

to small processors.

(d) In order to check inflationary trend in prices of Rice, a quantity of 10.0 lakh
tonnes of rice was allocated during Oct’ 09 to March, 2010 to State

Governments for distribution to retail consumers.
The Government also contemplating bringing legislation on Food Security.

A conference of Chief Ministers was held on 6th February, 2010 to discuss the
issues relating to prices of essential commodities. The conference recommended
the constitution of a Standing Core Group of State Chief Ministers and concerned
Central Ministers to deliberate on and recommend measures to contain price rise.
Accordingly, a Standing Core Group has been set up under the chairmanship of the
Hon’ble Prime Minister. The first meeting of the Core Group which was held on 8th
April, 2010, decided that 3 Working groups will be constituted to study in depth

issues related to agriculture, prices and revamping of PDS.
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(xiv) Experimented with popularization of Yellow Peas through sale in the Retail Outlets
of NAFED, Kendriya Bhandar, NCCF and Mother Dairy in Delhi.

(B) Medium Term Measures:

In the medium term, Government has taken initiatives such as the National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY) to improve production and

productivity in agriculture.
Blackmarketing of subsidized food grains

3887. SHRI S.S. AHLUWALIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the salient details of findings of the report on “sale of foodgrains through the Public
Distribution System (PDS)” of the Supreme Court appointed Central Vigilance Committee
headed by Justice (Retd.) D.P. Wadhwa, indicating reaction of the Government thereto;

(b) whether any steps have been taken, in response thereto, for prevention of diversion
from PDS and black-marketing of subsidized foodgrains and the consumer items and to bring

the perpetrators to justice;
(c) if so, the details thereof, State-wise;
(d) ifnot, the reasons therefor;
(e) whether the Committee identified States where PDS had collapsed; and
(f) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (f) The Central Vigilance Committee
(CVC) has submitted its reports to the Hon’ble Supreme Court in respect of 12 States/UTs,
namely, Andhra Pradesh, Bihar, Chandigarh, Delhi, Gujarat, Haryana, Jharkhand, Karnataka,
Orissa, Rajasthan, Kerala and Uttarakhand as well as a report on Computerization of Public

Distribution System (PDS) operations.

Central Vigilance Committee has referred to certain deficiencies/shortcomings in the
functioning of TPDS in various States/UTs and has made recommendations for strengthening of
TPDS. The reports of the Committee relating to States/UTs have been sent to concerned
States/UT Governments to examine and send comments along with their action taken reports.

The salient findings of the reports are given in the Statement-1 (See below).

In respect of malpractices detected under TPDS, the details of persons prosecuted under
the Essential Commodities Act, 1955 (EC Act, 1955) and the persons detained under the
Prevention of Blackmarketing and Maintenance of Supplies of Essential Commodities Act, 1980
(PBM Act, 1980) during 2007 to 2010 are as under:

128



S. Year Persons prosecuted Persons detained under

No. under EC Act, 1955 PBM Act, 1980
1. 2007 4872 119
2. 2008 6425 162
3. 2009 5131 147
4. 2010 (upto 31.03.10) — 42

For monitoring supplies and securing availability and distribution of essential commodities
under TPDS, the Central Government has issued Public Distribution System (Control) Order,
2001. As provided under the said Order, the State and UT Governments are responsible for
implementing TPDS and competent to take action against those indulging in malpractices in
TPDS by invoking provisions of 8 and 9 of the said Order. Details of action taken by the State
and UT Governments from January, 2007 to March, 2010 is given in the Statement-Il.

To prevent diversion and black-marketing of foodgrains meant for Targeted Public
Distribution System (TPDS), Government has issued directions to State Governments/Union
Territory Administrations to streamline functioning of TPDS by enforcing provisions of
PDS (Control) Order, 2001 and to implement Nine-Point action plan which includes, inter alia,
use of information technology, display of fair price shop-wise and district wise allocations of
PDS commodities on web-sites for public scrutiny, creating awareness among public about
PDS operations and training Vigilance Committees on intricacies of PDS operations.

Statement-/
Central Vigilance Committee Reports on PDS in States/UTs

1. Income criterion for poverty be revisited. This should not be less than minimum wage
for agricultural labour.

2. Poverty in urban areas to be based upon minimum wage payable to an unskilled
workman in the area.

3. Above Poverty Line (APL) as a category be abolished. Alternatively, the APL
category be restricted to households having annual income of Rs. 1lakh.

4. Global Positioning System (GPS) be installed on vehicles transporting PDS
foodgrains for tracking their movement.

5. Reconstitute and activate Vigilance Committees, which should meet at regular
intervals.

6. Fair Price Shop (FPS) be allotted to persons or groups having kirana/
grocery stores. Sale of non-PDS rice and wheat not to be allowed from such FPS.

7. Fresh licenses to be granted in a transparent manner.
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Door step delivery of foodgrains to FPSs.

There is a need for rationalizing the number of beneficiaries attached to each FPS to
make the shops financially viable.

Complaint redressal mechanism with 24 hour helpline for lodging complaints by
beneficiaries and follow up action.

Supply of PDS foodgrains in small packages of 5-10 kg in HDPE bags.
Facility of mobile FPS especially in remote/tribal areas to be encouraged.

Zero tolerance towards corruption. Strict penal action/departmental action be taken

against offenders. Strengthening of enforcement and anti-hoarding machinery.
Independent agency to monitor working of PDS - Ombudsman/Regulator be set up.
Political influence in operation of PDS should be done away with.

Introduction of computerisation of the entire distribution chain, right from the

procurement process ending with retail distribution by the FPS dealers.

Statement-1/

Results of action taken by the State/UT Governments under Clauses 8 and 9 of the PDS

(Control) Order, 2001 from January 2007 to March, 2010.

(As compiled on 31.03.2010)

S, Name of the Year Number Number of  Number of  Number of
No. State/UT of raids persons  FPS Licenses
inspections conducted arrested/  suspended/
prosecuted/ Cancelled/
convicted  Show cause
notices
issued/
FIR lodged
1 2 3 4 5 6 7
1. Andhra Pradesh 2007 12484 3379 8 1415
2008 9245 5852 2 1747
2. Arunachal Pradesh 2007 81 9 00 51
2008 50 25 00 39
2009 42 00 06 13
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1 2 3 4 5 6 7
3. Assam 2007 2346 630 15 484
2008 9879 607 29 577
2009 * * * *
4. Bihar 2007 38220 M 04 1949
2008 53305 23 10 4333
2009 54934 19 08 4822
5. Chhattisgarh 2007 16719 913 90 862
2008 33088 1510 108 961
2009 25048 353 73 630
6. Delhi 2007 235 94 72 248
2008 163 135 281 153
2009 00 32 51 00
7. Goa 2007 16 00 00 26
2008 242 04 00 18
2009 516 00 00 24
8. Gujarat 2007 15454 01 186 86
2008 20788 06 59 358
2009 18544 03 74 381
9. Haryana 2007 2443 615 37 3832
2008 2254 635 80 3112
2009 12320 1267 33 5084
10. Himachal Pradesh 2007 29522 00 48 2548
2008 13896 00 9 995
2009 12943 00 3 956
1. Jammu and 1.01.06 to 7532 1390 228 255
Kashmir 31.03.07
2008 * * * *
2009 * * * *
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1 2 3 4 5 6 7
12. Jharkhand 2007 17364 00 00 2777
2008 * * * *
2009 00 00 00 1590
13. Karnataka 2007 * * * *
14. Kerala 2007 124433 43428 1 225
2008 199694 97980 24 289
2009 149222 51715 25 183
15. Madhya Pradesh 2007 * * * *
2008 * * * *
2009 70294 2319 161 736
16. Maharashtra 2007 49013 162 413 778
17. Manipur 2007 101 8 00 00
2008 20 4 2 00
2009 * * * *
18. Meghalaya 2007 2075 184 10 139
2008 1082 80 5 79
2009 849 10 00 35
19. Mizoram 2007 92 190 00 00
2008 72 104 2 45
2009 317 395 5 155
20. Nagaland 2007 129 00 00 00
2008 43 00 00 00
21. Orissa 2007 76766 4885 161 2212

132



1 2 3 4 5 6 7
2008 49925 1734 97 962
2009 16006 60723 24 1007
22. Punjab 2007 * * * *
2009 28265 2126 27 1986
23. Rajasthan 2007 00 490 197 00
2008 00 813 296 00
2009 00 729 113 00
24. Sikkim 2007 00 43 43 00
2008 00 00 00 00
2009 * * * *
25. Tamil Nadu 2007 00 11584 854 00
2008 271092 22268 1266 00
2009 225803 12565 1650 00
26. Tripura 2007 9410 547 16 297
2008 9790 540 14 572
2009 10111 279 16 660
27. Uttarakhand 2007 9788 9788 29 104
2008 2543 2543 22 25
28. Uttar Pradesh 2007 245258 34999 3586 17240
2008 179153 29458 3829 10452
2009 112058 21120 1337 7320
29. West Bengal 2007 7996 338 160 1061
2008 7350 194 29 625
30. Aand N Islands 2007 234 00 00 00
2008 329 00 00 14
2009 96 00 00 06
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1 2 3 4 5 6 7

31. Chandigarh 2007 42 00 00 07
2008 20 00 00 03
2009 42 00 00 10
32. Dand N Haveli 2007 40 00 00 00
2008 20 21 01 00
2009 72 1 0 9
33. Daman and Diu 2007 * * * *
34. Lakshadweep 2007 24 00 00 00
2008 12 00 00 00
2009 12 00 00 00
35. Puducherry 2007 4788 982 76 00
2008 5406 795 114 00
2009 2376 209 44 01
TOTAL: 2007 665173 113310 6006 36341
2008 869461 165331 6279 25359
2009 739870 153865 3813 25608
GRAND TOTAL = 2007+2008+2009 2274504 432506 16098 87308

*Information not received from the State/UT Governments.
Starvation deaths

3888. SHRI KALRAJ MISHRA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether as per reports of a panel appointed by the Supreme Court every year
hundreds of homeless and destitutes starve to death on streets;

(b) whether the panel further asked to ensure all rural and urban homeless are given
Antyodaya Anna Yojana ration cards immediately; and

(c) if so, the steps taken by Government to minimise the starving deaths?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF.K.V.THOMAS): (a) to (c) The Supreme Court Special
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Commissioner in the case of PUCL vs Union of India and Others in Civil Writ Petition No.176/2001
has in his report to the Hon’ble Supreme Court dated 13.1.2010 stated that there have been
several reports in the media regarding deaths of homeless people as a result of very low
temperatures experienced by Delhi during this year. In the 8th report of the Special
Commissioner, it has referred to the need for providing food to the destitutes and other
vulnerable sections of the society. It has also observed that various issues on the conditions of
homeless in Delhi are also applicable to homeless in other cities and towns across the country.

The Special Commissioner had asked Delhi State Government in March, 2007

to cover all homeless population by Antyodaya Anna Yojana (AAY) cards within six months.

The Delhi Government in its compliance report submitted to the Hon’ble Supreme Court on
10.2.2010 has informed on the grant of AAY status to homeless people and the quantity of
specified food articles to be supplied to them. It has also informed the Court that the
Government of Delhi has created a Committee for Homeless and “Mission Convergence” and
has also appointed NGOs for the purpose of distributing cards for homeless as well as for the

survey of further eligible homeless people.

To ensure food security for the poor and vulnerable sections of the society, Government of
India has been making allocation of foodgrains to States/Union Territories for distribution to
targeted sections of the society under various schemes. Allocations of foodgrains are made
under Targeted Public Distribution System, Mid Day Meal scheme, Wheat Based Nutrition
Programme, Nutrition Programme for Adolescent Girls, Scheme for Welfare Institutions,
Emergency Feeding Programme and Village Grain Bank Scheme. A total allocation of 554.9 lakh
tons of foodgrains have been allocated under these schemes during 2009-10.

Futures trading in agriculture sector

3889. SHRI PRAKASH JAVADEKAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Planning Commission has called for doing away with ban on
exports and futures trading in agriculture sector;

(b) if so, the reasons therefor; and
(c) whether it will have any implications on this sector ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION(PROF. K.V. THOMAS): (a) No, Sir.

(b) and (c¢) Question does not arise in view of (a) above.
Subsidized pulses in open market

3890. SHRI MAHENDRA MOHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:
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(a) whether to bridge the gap between production and demand of pulses, Government

has decided to augment domestic production as well as to import pulses;
(b) if so, the details thereof;

(c) whether the subsidized pulses supplied through PDS are being sold in open markets
at higher price; and

(d) if so, the corrective measure contemplated by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes, Sir. The annual Domestic
production of pulses has been around 14-14.08 million tonnes during the last three years. The
demand for pulses was estimated around 17-18 MTs during the last three years. The gap
between demand and supply is filled by import of variety of pulses. Governments has allowed
import of pulses at zero duty. In order to facilitate higher import of pulses there are two schemes
in operation such as

(i) Scheme for import of pulses by PSUs against reimbursement of losses up to 15% of

landed cost and service charge of 1.2% of CIF value.

(i) Distribution of imported pulses by State Governments through PDS, @ 1 kg per
family per month at a subsidy of Rs.10 per kg.

(c) So far Government has not received any complaints/reports in this regard. The State
Governments are to distribute imported pulses supplied by the PSUs to the State Governments
for distribution through PDS.

(d) Inview of the (c) above, does not arise.
Irregularities in providing BPL cards

3891. SHRI BHAGIRATHI MAJHI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made a fresh survey of the BPL card holders in the

country;
(b) if so, the total BPL card holders at present and during last three years, State-wise;
(c) whether there were many irregularities in providing BPL cards in the country;

(d) if so, whether Government has taken any corrective measures and found and body
responsible for issuing BPL card to non-eligible person/family so far in the country; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Targeted Public Distribution
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System (TPDS) is operated under the joint responsibility of the Central and the State/UT
Governments. The operational responsibilities for allocation of foodgrains within the States/UTs,
identification of eligible Below Poverty Line (BPL) families, issuance of ration cards to them and
supervision over and monitoring of functioning of Fair Price Shops rest with the concerned

State/UT Government.

The accepted number of BPL families is based on 1993-94 poverty estimates of
Planning Commission and population estimates of Registrar General of India as on March 1st,
2000 or the number of such families actually identified and ration cards issued to them by
the State/UT Governments, whichever is less. As per these estimates, the accepted
number of BPL families is 6.52 crore including 2.43 crore Antyodaya Anna Yojana (AAY)
families. A statement showing State-wise details of BPL card holders is given in the

statement.

The State/UT Governments have issued more number of cards than the accepted number
of BPL families as per the estimates of the Planning Commission. As reported upto March 2010,
State and UT Governments have issued 11.08 crore BPL ration cards including 2.43 crore AAY

cards.

The last BPL Census was conducted in 2002. For formulating the guidelines for conducting
the next BPL census in rural areas, Ministry of Rural Development constituted an Expert Group
to suggest the methodology, which has submitted its report in August, 2009. The guidelines for
conducting the next BPL Census will be finalized by the Ministry of Rural Development in
consultations with the State Governments and the concerned Ministries of the Central
Government. The guidelines for identification of BPL families in urban areas will be finalized by

Planning Commission in consultation with concerned Ministries.

In order to maintain supplies and securing availability and distribution of essential
commodities under TPDS, Public Distribution System (Control) Order, 2001 has been notified by
the Government of India on 31st August, 2001. Clause 4 of this Order mandates the State/UT
Governments to issue distinctive ration cards to Above Poverty Line (APL), BPL and AAY
families, to conduct periodical review and checking of ration cards, to weed out ineligible and
bogus ration cards and bogus units in the ration cards. Instructions have also been issued to the
State/UT Governments to carry out an intensive campaign from October to December, 2009 to
review the existing list of BPL and AAY ration cards issued. As per reports received from
State/UT Governments upto March 2010, 173.83 lakh bogus/ineligible ration cards have been
eliminated. As per reports received from Governments of Chhattisgarh, Orissa, Sikkim and Uttar
Pradesh upto March 2010, 20 persons have been found to be involved in issuance of

bogus/ineligible ration cards.
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Statement

Number of Below Poverty Line Families Based on 1993-94 Poverty Estimates of Planning
Commission and Population Estimates of Registrar General of India

(Figures in Lakh)

SI.No. State/UT No. of BPL Families
as on 1.3.2000

1 2 3

1. Andhra Pradesh 40.63
2. Arunachal Pradesh 0.99
3. Assam 18.36
4. Bihar 65.23
5. Chhattisgarh 18.75
6. Delhi 4.09
7. Goa 0.48
8. Gujarat 21.20
9. Haryana 7.89
10. Himachal Pradesh 5.14
. Jammu and Kashmir 7.36
2. Jharkhand 23.94
13. Karnataka 31.29
4. Kerala 15.54
15. Madhya Pradesh 41.25
16. Maharashtra 65.34
17. Manipur 1.66
18. Meghalaya 1.83
19. Mizoram 0.68
20. Nagaland 1.24
21. Orissa 32.98
22. Punjab 4.68
23. Rajasthan 24.31
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24. Sikkim 0.43
25. Tamil Nadu 48.63
26. Tripura 2.95
27. Uttar Pradesh 106.79
28. Uttaranchal 4.98
29. West Bengal 51.79
30. Andaman and Nicobar Islands 0.28
31. Chandigarh 0.23
32. Dadra and Nagar Haveli 0.18
33. Daman and Diu 0.04
34. Lakshadweep 0.03
35. Puducherry 0.84
TOTAL: 652.03

Sale of crops at below MSP

13892. SHRI RUDRA NARAYAN PANY: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India directly purchases rice, wheat, etc., from the
farmers of the country;

(b) if so, the details thereof;

(c) whether it is a fact that in many States particularly in poor States like Orissa, the
farmer is compelled to sell his crops at the rate below to minimum support price;

(d) if so, the steps being considered by Food Corporation of India in such a situation;
and

(e) whether such a distressed sale of crops is a main cause of suicide by farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Food Corporation of India (FCI)
and agencies of State Governments purchase paddy, wheat and coarsegrains conforming to the
prescribed specifications, directly from the farmers.

(c) No, Sir. FCI has intimated that no report regarding distress sale /.e. sale of paddy at
less than Minimum Support Price (MSP) by farmers, has been received by

tOriginal notice of the question was received in Hindi.
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them. Further, Government of Orissa has also informed that there has been no report of distress
sale of paddy in the State.

(d) Government of Orissa is undertaking procurement of rice under the Decentralised
Procurement Scheme (DCP). As such the responsibility of procurement of paddy under the
scheme rest with the State Government. However, FCI also plays a supplementary role in
procurement.

(e) No, Sir. In view of reply given at (c) above.
Import of sugar

3893. SHRI PARVEZ HASHMI: Wil the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of sugar imported during 2008-09;

(b) the name of the countries from where sugar was imported during the financial year;
and

(c) the quantity of imported sugar distributed among the States, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The Central Government did not
import sugar on its account during financial year 2008-09. As per Directorate General of
Commercial Intelligence and Statistics (DGCIS) Kolkata, 386099 tons of sugar was imported
during the financial year 2008-09. Out of this, the bulk of the quantity amounting to 385689 tons
(99.9%) was imported from Brazil. The rest were imported from 24 countries in small
quantities.

(c) As the Central Government did not import sugar on its account, the question of
distribution of imported sugar among the States does not arise.

Distribution of subsidized pulses and edible oil

3894. SHRI NAND KUMAR SAl: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has extended a scheme for supply of imported pulses to State
Governments at subsidized rates;

(b) if so, the details thereof along with the names of the States in which pulses has been
supplied under the said scheme;

(c) whether Government proposes to extend a similar scheme for distribution of
subsidized edible oil in the country;

(d) if so, the details thereof; and

(e) the quantity of pulses and edible oil so far supplied to various States under these
schemes during 2008-09 and 2009-107
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Government has extended the
scheme for supply of imported pulses by the PSUs to State Government through PDS up to
31.3.2011. In 2009-10 imported pulses have been supplied to 9 States namely West Bengal,
Tamil Nadu, Kerala, Maharashtra, Haryana, Himachal Pradesh, Uttar Pradesh, Rajasthan and
Andhra Pradesh which is given in the Statement (See below).

(c) and (d) The Scheme for distribution of Imported edible oils by the designated PSUs
for distribution by the State Government implemented during 2008-09 was first extended
up to 31.3.2010 has been further extended up to 31.10.2010. It envisages an import of upto
10 lakh tonnes of edible oils with a subsidy of Rs. 15 per kg. of imported edible oil handed over
to States for distribution through PDS/other outlets at a rate up to 1 litre per month per ration
card.

(e) During 2008-09, 4200 tonnes of pulses and 2.60 lakh tonnes of edible oils were
supplied; while during 2009-10, 2.50 lakh tonnes of pulses and 1.68 lakh tonnes of edible oils
have been supplied to the State/UT Governments.

Statement
Distribution of Imported pulses through PDS during 2009-10

(as on 31.3.2010)

(in tonnes)
Name of State to which Pulses Contracted Supplied
Agency supplied quantity quantity
1 2 3 4 5
MMTC West Bengal Moong 1000 Nil
Tamil Nadu Urad 4000 4000
Green Lentil 3000 3000
Andhra Pradesh Tur 17000 17000
TOTAL MMTC 25000 24000
PEC Ltd. Andhra Pradesh Yellow peas 1000 1000
Tur dal 97650 81469
Chick peas 3000 3000
Maharashtra Tur dal 28000 11905
Kerala Moong 8604 7824
Chick Peas 5078 5078
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1 2 3 4 5

Tamil Nadu Urad dal 8500 4500
Yellow Lentil 9500 4500
Tur 2000
Uttar Pradesh Chick peas 1322 1322
Yellow peas 1979 1979
Moong Q46 Q46
Urad dal 994 994
Haryana Moong 1298 1298
Chick peas 4200 2700
Yellow peas 5500 1000
Urad dal 3700 2100
Himachal Pradesh Chick peas 11100 11100
Urad dal 2350 2350
TOTAL PEC 196721 145065
STC Tamil Nadu Urad 2000 2000
Yellow Lentil 7500 7304
Uttar Pradesh Yellow peas 60000 60350
TOTAL STC 69500 69654
NCCF Rajasthan Moong 1000 999
Tamil Nadu Yellow Peas 6000 6000
Tur 250 258
Urad 5000 4800
ToTAL NCCF 12250 12057
GRAND TOTAL 303471 250776

Note : - STC has, in addition, supplied 30000 tonnes of tur dal (split) to Maharashtra State
Civil Supplies Debt. This dal was locally milled from imported tur whole contracted by private
trade for which STC is not filing any claim for subsidy.

Source : All PSUs
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Price of foodgrains

3895. SHRIMATI T. RATNA BAI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether prices of foodgrains may ease after rabi harvest;
(b) if so, the details worked out so far against each item; and
(c) the views of the States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The Second Advance Estimates
released by Ministry of Agriculture, on 12.2.2010 estimates kharif foodgrain production for 2009~
10 higher at 99.85 million tonnes than the 1st advanced estimated at 96.63 million tonnes. The
general expectation is that given the good production of foodgrains, the prices are expected to
ease after rabi harvest.

Food Security Reform

3896. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that 18 per cent BPL families were not
covered in PDS and 80 per cent of BPL families are unaware of process by which BPL
households are identified and selected, as per the finding in UN World Food Programme Report
of December, 2008; and

(b) if so, the reforms contemplated by Government such as policy interventions and
changing norms from household level to per capita basis for food security coverage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The United Nations World Food
Programme and the M.S. Swaminathan Research Foundation in its Report on the State of Food
Insecurity in Rural India released in December, 2008 has indicated that as per survey conducted
for the Comptroller and Auditor General of India by ORG-Marg, nationally, an estimated 18 per
cent of BPL households did not have ration cards. It also States that as per survey conducted by
ORG-Marg Centre for Social Research in 2005, nearly 80 per cent of all respondents were
unaware of the process by which BPL households are identified and selected.

(b) The proposed National Food Security law envisages, inter alia, entiting every family
below the poverty line to a certain quantity of foodgrains each month at subsidized prices.
Details of the proposed legislation are being worked out. The proposed legislation would also
bring about broader systemic reforms in the Public Distribution System.

Economic burden on FCI

3897. SHRI RAMDAS AGARWAL: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:
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(a) whether it is a fact that expenditure on procurement, storage and distribution of
foodgrains by Food Corporation of India (FCI) has been rising day-by-day during last three
years;

(b) if so, the details thereof and reasons therefor indicating per quintal expenditure
incurred thereon by the FCI during last three years;

(c) whether the said expenditure has been categorized separately;
(d) if so, the details thereof;

(e) the additional economic burden on FCI on account of access stocks held by it;
and

(f)  the remedial steps being taken in this regard to bring about better management
particularly in Punjab and Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) to (d) As informed by Food Corporation of India (FCI), the procurement cost of FCI is
primarily linked to Minimum Support Price (MSP) and the ad-valorem statutory charges. The
MSP has increased over the years with consequent increase in procurement costs and the
procurement volume.

The increase in volume of operations coupled with normal inflationary trends are responsible
for the increase in the storage and distribution costs. The staff cost of FCI has also increased
due to implementation of pay revision.

The details of procurement cost and storage and distribution cost of FCI during 2007-08,
2008-09 and 2009-10 are given in the Statement-1 (See below).

Statement showing item-wise per quintal expenditure, incurred by FCI on wheat and rice
during 2007-08, 2008-09 and 2009-10 are given in the Statement-Il and Il respectively (See
below).

(e) Statement showing carrying cost of buffer stock and carryover charges
paid to State agencies by FCI during 2007-08, 2008-09 and 2009-10 is given in the Statement-IV
(Seebelow).

(f) Government has taken several measures to bring about better management of
foodgrains throughout the country including Punjab and Rajasthan. The main measures in this
regard include:-

(i) Issue of bonds by the FCI at lower coupon rates, backed by Government
guarantee.

(i) Improving the operational efficiency of FCI.

(i) FClis raising unsecured loans to lower cost of funds.
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Statement-/

Procurement and distribution cost of FC/

(in Rs Crore)

2007-08 2008-09 2009-10
(Provisional) (Revised Estimates)
Wheat  Rice Total Wheat Rice Total Wheat Rice Total
Procurement 12551 25684 38235 13864 27323 41187 21324 32105 53429
Cost
Storage and 7243 10496 11656
Distribution
Cost
TOTAL: 45478 51683 65085
Statement-I/
Details of per quintal expenditure of FCI in respect of Wheat
(Rs./qtl)
2007-08 2008-09 2009-10
(Provisional) (Revised
Estimates)

1 2 3 4
Pooled cost of Grain 903.30 960.53 1022.02
Procurement Incidentals
Statutory/Obligatory cost
Mandi charges and Taxes 83.83 105.72 123.74
Gunny Cost 47.24 46.41 51.74
TOTAL: 131.07 1562.13 175.48
Lab. and Transpt. charges
Mandi Labour Q.96 9.28 10.82
Forwarding charges 0.33 0.67 0.23
Internal Movt. 15.46 14.40 17.18
TOTAL: 25.75 24.35 28.23
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1 2 3 4

Stg. and Int. chrg. to State

Storage Charges 0.78 1.14 0.69
Interest 2.99 6.35 4.58
Pr. year Arrears Exp. -5.64
TOTAL: -1.87 7.49 5.27
Admin. Chg. to Agencies 8.39 8.84 9.23
Other (Guarantee Fee etc.) 0.68 0.81 1.0
TOTAL Proc. Incidentals 164.02 193.62 219.22
Acquisition cost 1067.32 1154.15 1241.24
Distribution cost Freight 74.57 61.27 72.76
Handling charges 39.80 44.71 43.60
Storage Charges 28.24 29.47 28.52
Interest 80.70 65.02 36.61
Shortages -1.91 0.41 2.67
Admin. Overheads 23.03 29.39 31.90
TOTAL Distribution cost 244.43 230.27 216.06
Economic Cost 1311.75 1384.42 1457.30
Statement-Ill

Details of per quintal expenditure of FCI in respect of Rice

(Rs./qtl)
2007-08 2008-09 2009-10
(Provisional) (Revised
Estimates)
1 2 3 4
Pooled cost of Grain 1037.13 1216.09 1370.15
Procurement Incidentals
Statutory/Obligatory cost
Mandi charges and Taxes 94.94 130.08 151.60
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1 2 3 4
Milling Chrg. and Driage All 29.47 28.04 29.66
Gunny Cost 48.42 57.85 68.86
TOTAL: 172.83 215.97 250.12
Lab. and Transpt. charges
Mandi Labour 10.75 11.67 12.60
Forwarding charges 1.35 0.35
Internal Movt. 5.07 1.62 1.74
TOTAL: 7.7 13.64 14.34
Stg. and Int. charges paid to State Agencies
Storage Charges 2.82 2.38 2.67
Interest 11.37 12.63 14.29
Pr. year Arrears Exp. 1.40
TOTAL: 15.59 15.01 16.96
Admin. Chg. to Agencies 8.92 7.96 13.61
Other (Guarantee Fee etc.) 0.40
TOTAL Proc. Incidentals 214.91 252.58 295.03
Acquisition cost 1252.04 1468.67 1665.18
Distribution cost
Freight 105.11 65.52 45.54
Handling charges 39.54 44.72 43.62
Storage Charges 27.52 29.40 28.53
Interest 92.39 82.67 49.17
Shortages 10.37 12.09 9.59
Admin. Overheads 22.89 29.41 31.95
TOTAL Distribution cost 297.82 263.81 208.40
Economic Cost 1549.86 1732.48 1873.58
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Statement-1V

Buffer Carrying Cost
(In Rs. Crore)
2007-08 2008-09 2009-10
(Provisional) (Revised
Estimates)
Buffer Carrying Cost 449 2822 3926
Carry over Charges paid to 243 573 1797
State agencies
TOTAL Buffer Subsidy 692 3395 5723

Import of wheat from Australia

3898. DR. K. MALAISAMY : Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that 1250 tonnes of wheat imported from Australia was found to be
poisonous and not fit for human consumption and seized;

(b) if so, the persons responsible for such a shady deal; and

(c) the action taken on this, besides the measures taken to ensure non-recurrence of
such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The information is being collected
and will be laid on the Table of the House.

In-depth study of proposed National Food Security Bill

3899. SHRI N.K. SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the empowered Group of Ministers on the proposed draft of the National
Food Security Bill has decided to have an in-depth study of the Bill;

(b) if s0, the present status of the proposed National Food Security Bill;

(c) whether suggestions of food experts and economists have been considered before
finalizing the proposed law; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The Department of Food and
Public Distribution (DFPD) has circulated a Concept Note on the proposed Food Security Law
to all States/Union Territories and concerned Central Ministries and has also held consultations
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with the State Food Secretaries, representatives of various Central Ministries, Planning
Commission and other experts and economists.

The Empowered Group of Ministers (EGOM) constituted for the purpose has requested
Planning Commission to examine several issues relating to the proposed law and to give its
recommendations.

Once the draft National Food Security Bill is finalised, it would be placed on the website of
the DFPD for public scrutiny and comments.

Market manipulation

3900. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether any large scale market manipulation/price fixing of food items has been
detected and investigated by Government during the last three years;

(b) if so, the details thereof;

(c) whether Government has a clear policy/programme and intelligence to address
market manipulation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No Sir.

(b) Questions does not arise in view of (&) above.

(c) and (d) The Powers have been vested with State Governments for taking action under
the provisions of Essential Commodities Act, 1955 and detain such persons under the Prevention
of Blackmarketing and Maintenance of Supplies of Essential Commodities Act, 1980, whose
activities are found to be prejudicial to the maintenance of supplies of commodities essential to
the community.

Export of sugar

3901. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that one and half years ago his Ministry had given sanction to
export sugar at a rate of Rs. 12.5 per kg. to other countries;

(b) if so, whether Government had given subsidy to the exporters; and
(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c¢) No, Sir. Ministry of Consumer
Affairs, Food and Public Distribution has not given sanction for export of sugar at a rate of
Rs. 12.5 per kg. to other countries. However, the Central Government, with a view to improve
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liquidity of sugar mills to pay cane price including cane price arrears to sugarcane farmers, has
extended assistance on export of sugar from 19.04.2007 to 30.09.2008 at the rate of Rs. 1350
per ton for coastal States and Rs.1450 per ton for non-coastal States subject to actuals in case
of export to neighboring countries.

Increase in price of food articles

3902. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Chief Economic Advisor to the Ministry of Finance has suggested to shut out
traders in open market food prices operation;

(b) whether it is also pointed out that at this moment the rural economy is suffering from
increase in price of every type of food article; and

(c) ifso, Government’s views thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The Economic Survey 2009-10 prepared
under the leadership of Chief Economic Adviser, Department of Economic Affairs, Ministry of
Finance articulates the issue of open market sales of food grains in the following way:

"The second problem pertains to the Ohowl of releasing the grains that we decide to
release. Suppose the Government has decided to release 10,000 tonnes of wheat on the
market in some State and does it by forming batches of 1,000 tonnes (as it often does in
reality ) and offloading each batch through some from of open market sales, such as setting
a reserve price and asking for tenders. There will in such a case be 10 persons or firms that
will buy up the grain. Now consider the alternative of releasing the same total grain in much
smaller batches to traders and millers or directly to retail consumers. The price impact of
these two kinds of releases will be vastly different. The former creates an oligopoly, whereas
the latter creates a competitive market by giving little amounts of grain to lots of people, and
the downward pressure on prices in this latter case will be much greater. This use of
standard industrial organization theory can costlessly improve the efficacy of the FCI”.

(b) and (c) The rural price movement can be seen in Consumer Price Index for Rural
Labourer (CPI-RL). On the basis of CPI-RL the year on year inflation for 2009-10 is given
below.

Year on year inflation for CRI-RL (All) and CPI-RL (Food) in per cent

Month CPI-RL (All) CPI-RL (Food)
1 2 3
Apr.,~09 9.09 9.09
May-09 10.21 11.16
Jun.,-09 11.26 12.44
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1

2 3

Jul.,-09 12.67 14.22
Aug.,-09 12.67 14.13
Sep.,-09 12.97 14.63
Oct.,-09 13.51 15.33
Nov.,-09 15.65 18.14
Dec.,-09 16.99 20.43
Jan.,-10 17.35 20.78
Feb.,-10 16.45 19.26
Mar.,-10 15.52 17.71

The Government has taken several measures to control inflation, which include:

®

(i)

(i)

)

0
)

Reducing import duties to zero-for rice, wheat, pulses, edible oils (crude) and
sugar.

Reducing import duties on refined and hydrogenated oils and vegetable
oils.

Allowed import of raw sugar at zero duty under open general licence (OGL). This has
since been extended upto 31.12.10.

Levy obligation removed in respect of all imported raw sugar and white/refined
sugar.

Banned export of non-basmati rice, edible oils and pulses (except kabuli chana).

Imposed stock limit orders in the case of paddy, rice, pulses, sugar, edible oils and
edible oilseeds.

In addition, a Core Group of Chief Ministers and concerned Central Ministers has been

constituted on 15th March, 2010 to discuss issues related to prices of essential commodities
with Ministry of Agriculture as nodal agency.

Recently, the RBI has announced in its Annual Policy Statement for 2010-11 to increase the

Repo Rate by 25 basis points from 5.00 per cent to 5.25 per cent and the Reverse Repo rate by
25 basis points from 3.50 per cent of 3.75 per cent with immediate effect. It has been decided to
increase the Cash Reserve Ratio (CRR) by 25 basis points from 5.75 per cent to 6.00 per cent
w.e.f. from fortnight beginning April 24, 2010.

Stoppage of export of pulses by Australia and Canada

3903. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION be pleased to state:
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(a) whether it is a fact that Australia and Canada have stopped exports of pulses to
India;

(b) if so, the reasons therefor; and
(c) the planning of Government to meet the requirement of pulses in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir.

(b) Inview of the (a) above, does not arise.

(c) Government has taken several measures to enhance the availability of pulses in the
country as given in the Statement.

Statement
(A) Government Measures

1.1 Ban on export/duty reduction on import/import by PSUs
. Extended zero duty on import of pulses for another one year up to 31.3.2011.

. Extended the ban on export of pulses (except kabuli chana) for another one
year up to 31.3.2011.

. Extended the current dispensation for PSUs to import pulses against
reimbursement up to 15% of losses and service charge of 1.2% of cif value
up to 30.9.2010.

1.2 Supply of pulses through PDS

. Extended the scheme for distribution of imported pulses through PDS up to
31.3.2011.

1.3 On Stock Limits

. Enabled imposition of stock limit orders by State Governments in the case of
pulses upto 30.9.2010.

(B) Medium Term Measures :

In the medium term, Government has taken initiatives such as the National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojna (RKVY) to improve production and
productivity in agriculture.

Inclusion of cotton seed in ECA

3904. SHRI A. ELAVARASAN:
SHRI SYED AZEEZ PASHA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government has once again included cotton seeds under the Essential
Commodities Act (ECA) with a view to regulating the production, quality and distribution of Bt.
cotton seed;
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(b) if s0, the details thereof;

(c) whether Cabinet gave approval for re-inclusion of cotton seed as an essential
commodity;

(d) whether the re-inclusion comes after two years when the seed was removed from
ECA:and

(e) if so0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Cotton Seed had been deleted
from the list of Essential Commodities under the Essential Commodities Act, 1955. The was done
when the Essential Commodities Act, 1955 was amended by the Essential Commodities
(Amendment) Act, 2006 which came into effect from 12.02.2007.

Subsequently the Government decided to reinclude Cotton Seed as an Essential
Commodity in the Schedule to the essential Commodities Act, 1955. Accordingly a Notification
No. S.0.3267 (E) dated 22.12.2009 was issued to regulate the production, quality, distribution
and other aspects of Cotton Seed. The Notification is valid till 21.06.2010.

Import of pulses from Myanmar

3905. SHRI B.K. HARIPRASAD:
DR. RAM PRAKASH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether India had earlier planned to import three quarter million tonnes of pulses from
Myanmar on Government to Government commodity purchase basis which work out much
cheaper than other routes;

(b) whether the deal fell through because of Myanmar insisting on advance non-US
dollar cash payment;

(c) whether India was keen on using the balance of trade route, since advance cash
payment violated Government to Government deal terms; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As per the Agreed Minutes, about one
million tonnes of pulses were to be imported. Subsequently 30,000 tonnes of black matpe and
7,000 tonnes of green moong were contracted to be imported. However, only about 5,000
tonnes of black matpe, was imported.

(b) The main issue was their request for making payment prior to the fixation of price and
quantity of pulses imported. Government decided not to proceed further on account of
procedural complexities.

(c) and (d) Pulses were already being imported by the PSUs and private traders at zero
duty under OGL.
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Apathy of State Governments for lifting subsidized pulses

3906. SHRI B.K. HARIPRASAD: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether out of four lakh tonnes of imported pulses with a subsidy of 10.00 per kg.
offered to 28 States recently, only 9 States have responded so far, lifting a total of only 1.4 lakh
tonnes;

(b) whether many States have found the scheme unviable as getting the allotted pulses
processed and distributed would raise their prices higher than those prevailing in the market;

(c) if so, the details thereof;
(d)  whether Assam and Bihar did not lift the allotted quota of subsidised pulses; and
(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) As the scheme was approved only in
November 2008, progress was limited in 2008-09. However in 2009-2010 the authorized
agencies have supplied more than 2.50 lac tonnes of imported pulses to 9 States namely West
Bengal, Tamil Nadu, Kerala, Maharashtra, Haryana, Himachal Pradesh, Uttar Pradesh,
Rajasthan and Andhra Pradesh.

(b) and (c) Some of the State Governments such as Assam, West Bengal and Punjab
have requested for supply of processed pulses. It has been decided that the requirement of
processing of pulses may be arranged mutually between the State Governments and the PSUs
concerned.

(d) and (e) Under this scheme, No state-wise allocations is made. As per the scheme, it is
up to the State/UT Governments to place orders depending upon their requirement of quantity
and variety of pulses, with the PSUs importing the pulses.

Procurement of wheat

3907. SHRI GIREESH KUMAR SANGHI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total quality of wheat procured for the Central pool during the Rabi marketing
season (April, 2009 to March, 2010);

(b) the number of BPL families likely to be covered under Public Distribution System
during 2010-11; and

(c) the total off take of foodgrains (wheat and rice) from the Central Pool under the
targeted PDS for the financial year 2009-107?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) 253.82 lakh tonnes of wheat was procured
by the Food Corporation of India (FCI) and agencies of the State Governments during Rabi
Marketing Season, 2009-10 (April, 2009 to March, 2010).
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(b) At present 6.52 crore BPL families are covered under the Targeted Public Distribution
System (TPDS).

(c) 175.03 lakh tonnes of wheat and 215.77 lakh tonnes of rice has been lifted by the
families covered under the TPDS during the period April, 2009 to February, 2010 in the financial
year 2009-10.

Indian students abroad

3908. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Indian students studying abroad, country-wise;

(b) whether Government proposes to conduct a study regarding their present condition;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Specific information is not maintained within this Ministry
regarding Indian students studying abroad.

(b) No, Sir.
(c) Does not arise.
Right to Education

13909. SHRI AMIR ALAM KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether to prevent the commercialization of education the Central Government is
committed to introduce Right to Education Law in co-ordination with all State Governments;

(b) if so, the details thereof;

(c) the manner in which the Central Government would find a possible solution under
Right to Education Law by addressing the issues like marginalized schools, fee structure, pay-
scales of teachers and all quality-centric issues like-building, playground, library and
arrangement of skilled teachers and so on; and

(d) the budgetary allocation being made by Government for the next financial year for
implementing the Right to Education Law, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has consistently held the view
that education in India is not regarded as commercial activity and all educational institutions of
India necessarily have to be set up in the “not for profit” mode. The Right of Children to Free and
Compulsory Education (RTE) Act, 2009 enacted by the Parliament has come into force from 1st
April, 2010.

tOriginal notice of the question was received in Hindi.
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Section 13 of the Right of Children to Free and Compulsory Education (RTE) Act, 2009 provides
that no school or person shall, while admitting a child, collect any capitation fee and subject the
child or his or her parents or guardian to any screening procedure.

(c) The issues regarding provision of adequate school infrastructure, engagement of
qualified and appropriately trained teachers, terms and conditions of service of teachers etc.
have been addressed through various provisions of the RTE Act and the Norms and Standards
specified in the Schedule of the Act.

(d) Sarva Shiksha Abhiyan (SSA) programme will be the main vehicle for implementation
of the provisions of the RTE Act. In 2010-11, a Central budget allocation of Rs.15,000 crore has
been presented to Parliament for SSA programme. Central budget allocation is not made state-
wise. Funds are provided to each State/UT based on their approved Annual Work Plan and
Budget for the year as per the funding ratio applicable in that year.

Financial assistance to NGOs

3910. SHRI KISHORE KUMAR MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether under any scheme financial assistance is provided by his Ministry to NGOs in
Orissa;

(b) if so, the details of funds allocated with year of allocation in last three years,
organization-wise and scheme-wise;

(c) the achievement made, so far, scheme-wise; and
(d) the list of NGOs of Orissa blacklisted by his Ministry ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Yes, Sir. The details are available in the Annual
Reports of this Ministry for the Years 2007-08 (Annexure-ll to V, pages-28é-315), 2008-09
(Annexure — 10-15, pages 325-359) and 2009-10 (Annexure-10-15, pages 348-374). The
major Initiatives and Achievements made by the Ministry of HRD are available in Annual Report
for 2009-10.

(d) Not applicable.
Neighbourhood schools in Tamil Nadu

3911. SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of neighbourhood schools required in Tamil Nadu for effective
implementation of the Right of Children to Free and Compulsory Education Act for children
between 6 to 14 years;

(b)  whether expenditure for establishment of neighbourhood schools would be shared by
the State and Central Government; and
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(c) ifso, the details of the cost-sharing system?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The matter regarding establishment of the
neighbourhood schools for carrying out the provisions of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 comes under the purview of the appropriate
Government and the local authority. The number of neighbourhood schools required to be
established in Tamil Nadu would be in accordance with the areas or limits of neighbourhood as
specified by the State Government.

(b) and (c) Section 7 of the RTE Act provides that the Central Government and the State
Governments shall have concurrent responsibility for providing funds for carrying out the
provisions of the Act. Sarva Shiksha Abhiyan (SSA) programme will be the main vehicle for
implementation of the provisions of the RTE Act. In 2010-11, a Central budget allocation of
Rs.15,000 crore has been presented to Parliament for SSA programme and the States will be
required to contribute the state share in accordance with the SSA norms.

Uniform syllabus for secondary education

3912. SHRI T.T.V. DHINAKARAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is proposed to introduce uniform syllabus for secondary education
throughout the country;

(b) if so, whether consultations were held with stake-holders in this regard;
and

(c) if so, the reactions/suggestions from stakeholders, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.

(b) and (c) Do not arise.
Schools being run in small buildings in slums in Delhi
1t3913. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that private schools are being run in four storeyed
buildings built in 25 square yards in slum areas of Delhi wherein students beyond its capacity are
being taught;

(b) whether there is no facility of sports and recreation in these schools for the
students;

(c) whether most of the schools are unrecognized; and

tOriginal notice of the question was received in Hindi.

157



(d) if so, the policy of Government regarding such schools?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No such instance has come to the notice of the
Directorate of Education of the Governments of NCT of Delhi.

(c) Government of NCT of Delhi has informed that the data on unrecognized schools is

not available with them at present.

(d) The Right of Children to Free and Compulsory Education Act, 2009 lays down that
after commencement of the Act, no private schools shall be established or function, without
obtaining a certificate of recognition from the prescribed authority. It also provides that no such
recognition shall be granted to a school unless it fulfills norms and standards specified in the
Schedule to the Act.

Use of realistic technology for education in rural areas
3914. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that education through Edusat, Doordarshan, radio and laptop
is not sensible due to non-availability of power and internet connection in rural parts of the
country;

(b) if so, whether Government has any programme to overcome such situation by
providing best quality education in rural parts of the country; and

(c) the details of steps taken or proposed to be taken for providing more modern and
realistic technology in education sector at grassroot village level in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) The use of electronic media like doordarshan,
radio and Information and Communication (ICT) in education also supplements regular teaching
and provides avenue for quality enhancement of education in a cost effective manner. The
inconsistency in supply of power may cause some inconvenience to the learners, in making use
of ICT in learning process but alternative energy sources could help mitigate the inconvenience.
The Government has launched a Scheme, namely, ‘National Mission on Education through ICT’
to make best use of the ICT in education. One of the components of the National Mission on
Education through ICT is to provide connectivity to all the institutes of higher learning in the
country including those, which are located in the rural areas of the country.

Housing facilities for teachers

3915. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
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(a) whether Government is considering to facilitate teachers with housing amenities and

other necessary facilities in the country like other Government employees;

(b) if so, the details thereof and how much funds will be required to provide housing

facilities to teachers; and

(c) the details of extra source of funds for considering housing facilities to the

teachers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) Rashtriya Madhyamik Shiksha Abhiyan, a centrally
sponsored scheme to enhance access to secondary education and improve its quality, inter alia,
provides for residential quarters for teachers in remote and hilly areas with difficult terrain. The
requirement of funds for this activity depends on the proposals of States. Various States also

have their own programmes of provision of housing facilities to its teachers.
Proposed changes in education policy

13916. SHRI BRIJLAL KHABRI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government is contemplating to change present education system and to

work on the lines of foreign education institutions;

(b) whether Government is preparing any programme to bring changes in the education

policy formulated in the year 1962 in the country;

(c) whether the present education policy is responsible for the backwardness of the

country in the field of education; and

(d) whether it is a fact that the change in policy would be helpful in providing higher
education to all sections of the society ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Governments is following National Policy on
Education, 1986 (as modified in 1992). It is based on an in-depth review of the educational
situation and national consensus. It provides for National System of Education implying that upto
a given level, all students irrespective of caste, creed, location or sex, have access to education
of a comparable quality. The National System of Education envisages a common educational
structure. The 10+2+3 structure has now been accepted in most parts of the country. The
present educational policy has helped emerging India as a Knowledge Country. Educational
Reforms are a continuous process and the Eleventh Five Year Plan seeks to carry them forward
through expansion, the inclusion and rapid improvement in quality, through institutional and

policy reforms and by enhancing public spending.

tOriginal notice of the question was received in Hindi.
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Drop-out rate of students

3917. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the current drop-out rate of students of 14 to 18 years age group in comparison to 50
per cent drop-out rate in 6 to 14 years age group;

(b) how much students of 14 to 18 years age group are unable to get or continue
education;

(c) the reasons behind school drop-out—economical, social or any other; and

(d) the details of steps taken or proposed to be taken by Government to reduce the
drop-out of students particularly for 14 to 18 years age group who are interested to continue
education but are unable due to economical and social conditions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The dropout rate of students of class I-X is 56.81
per cent in comparison to drop out rate of 43.03 per cent of students of class I-VIIl during the
year 2007-08 (provisional). The dropout rate for class IX-XIl is not calculated.

(c) The socio-economic and school related factors affect dropout rate.

(d) Rashtriya Madhyamik Shiksha Abhiyan, Model Schools at Secondary level, Girls’
hostels, National Means-cum-Merit Scholarship and National scheme of incentive to Girls for
Secondary Education are some of the major programmes launched by the Ministry to check the
dropout rate of students in the age group of 14 to 18 years.

Cost of education in foreign universities in the country
13918. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has given its approval in principle to establish
and run foreign universities in the country;

(b) if s0, the details thereof ;

(c) whether it is also a fact that the study in these universities will be so expensive that
majority of people in the country will not have access to it; and

(d) if so, the facts in this regard and Government’s reaction to such expensive
education?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) A legislative proposal for regulating the entry and
operation of foreign educational institutions in India has been approved by the Government for
introduction and a notice thereof has been sent to Parliament. Provisions of the Bill can take
effect only subject to approval of Parliament.

tOriginal notice of the question was received in Hindi.
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Quota and enrolment of SC/ST/OBC students in Navodaya Vidyalayas

3919. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(a) whether quota for SC/ST/OBC students has been reserved in Navodaya Vidyalayas;

(b) if so, whether Government proposes to enhance the existing percentage of
enrolment; and

(c) the number of male/female students belonging to Scheduled Castes/Scheduled
Tribes/OBCs enrolled in Navodaya Vidyalayas during last three years, the percentage thereof,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (d) Seats are reserved in Jawahar Navodaya
Vidyalayas (JNVs) for children from Scheduled Castes (SCs) and Scheduled Tribes (STs) in
proportion to their population in the concerned district, subject to a minimum of 15% for SC and
7.5% for ST. During 2009-10, the percentages of enrolment of SC and ST students in all JNVs
were 25.09% and 16.91% respectively.

(c) Details of State-wise number of male and female students belonging to Scheduled
Castes and Scheduled Tribes enrolled in JNVs during the last three years alongwith
percentages with respect to total students enrolment are given in the Statement (See below).
The data on the number of OBC students in JNVs in not maintained by Navodaya Vidyalaya

Samiti.
Statement
State-wise number of SC and ST (Boys and Girls) students enrolled and their
percentage with respect to total students in concerned States/UTs in
JNVs during last three years.
2007-08 (A)
SI. Name of State/ SC ST
No. uTt
Boys Girls Total % with Boys Girls Total %o with
respect respect
to the to the
number number
of total of total
students students
1 2 3 4 5 6 7 8 9 10
1. Andaman and 1 2 3 0.67 20 38 58 12.98

Nicobar Islands
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1 2 3 4 5 6 7 8 9 10
2. Andhra Pradesh 1724 745 2469  24.87 846 278 1124 11.32
3. Arunachal Pradesh 48 25 73 2.17 1673 1271 2944 87.59
4. Assam 998 587 1585  19.08 1376 769 2145  25.82
5. Bihar 1910 941 2851 83.93 366 180 546  16.07
6. Chandigarh 82 66 148 31.42 3 1 4 0.85
7. Chhattisgarh 664 332 996  20.27 1059 530 1589  32.34
8. Dadra and Nagar 5 3 8 4.57 67 36 103 58.86
Haveli
9. Daman and Diu 16 12 28 7.39 " 7 18 4.75
10. Delhi 174 106 280  27.94 23 14 37 3.69
1. Goa 17 16 33 5.17 28 26 54 8.46
12. Gujarat 866 449 1315 20.32 653 339 992 15.33
13. Haryana 1621 589 2210  54.01 37 19 56 1.37
14. Himachal Pradesh 958 670 1628  34.02 389 343 732 15.30
15. Jammu and Kashmir 460 222 682 15.28 765 461 1226 27.47
16. Jharkhand 913 450 1363 40.22 1357 669 2026 59.78
17. Karnataka 1779 829 2608 20.94 829 480 1309  10.51
18. Kerala 758 548 1306  20.17 143 148 291 4.49
19. Lakshadweep 0 0 0 0.00 12 95 207  95.39
20. Madhya Pradesh 3221 16N 4832 23.74 2525 1263 3788  18.61
21. Maharashtra 1905 1075 2980 24.38 853 481 1334 10.92
22. Manipur 313 205 518 13.85 1028 717 1745 46.66
23. Meghalaya 34 17 51 2.89 848 71 1559 88.43
24. Mizoram 6 4 10 1.91 282 218 500  95.42
25. Nagaland 7 5 12 0.86 743 602 1345  95.87
26. Orissa 1373 687 2060  21.78 1675 838 2513  26.57
27. Puducherry 223 139 362 24.91 3 1 4 0.28
28. Punjab 2106 1277 3383  49.07 4 2 6 0.09
29. Rajasthan 2853 713 3566 23.98 1795 614 2409  16.20
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1 2 3 4 5 6 7 8 9 10
30. Sikkim 57 47 104 10.70 235 260 495 50.93
31. Tripura 187 107 294 26.02 312 135 447 39.56
32. Uttar Pradesh 7356 1493 8849  32.62 354 83 437 1.61
33. Uttarakhand 805 234 1039  26.09 156 91 247 6.20
34. West Bengal 447 220 667 80.75 106 53 159 19.25
TOTAL 33887 14426 48313 26.53 20676 11773 32449 17.82
2008-09 (B)
Sl.  Name of State/ SC ST
No. uT
Boys Girls Total % with Boys Girls Total % with
respect respect
to the to the
number number
of total of total
students students
1 2 3 4 5 6 7 8 9 10
1. Andaman and 0 1 1 0.22 26 38 64 13.97
Nicobar Islands
2. Andhra Pradesh 1766 784 2550 25.76 822 293 1115 11.26
3. Arunachal Pradesh 57 30 87 2.35 1835 1428 3263  88.31
4. Assam 1072 629 1701 19.17 1452 827 2279  25.68
5. Bihar 2344 623 2967  82.95 482 128 610 17.05
6. Chandigarh 89 72 161 34.77 4 3 7 1.51
7. Chhattisgarh 707 354 1061 20.17 1177 588 1765  35.55
8. Dadra and Nagar 1 6 17 8.10 79 33 112 53.33
Haveli
9. Daman and Diu 20 10 30 7.48 10 9 19 4.74
10. Delhi 161 105 266 27.25 21 20 41 4.20
1. Goa 22 14 36 5.53 46 27 73 11.21
12. Guijarat 938 396 1334  20.61 618 397 1015 15.68
13. Haryana 1702 629 2331 54.1 46 23 69 1.60
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1 2 3 4 5 6 7 8 9 10
14. Himachal Pradesh 978 682 1660  34.23 409 358 767 15.82
15. Jammu and Kashmir 468 226 694 14.88 843 529 1372 29.42
16. Jharkhand 1314 162 1476  38.53 2095 260 2355  61.47
17. Karnataka 1842 874 2716 21.43 866 497 1363 10.75
18. Kerala 741 572 1313 20.24 135 149 284 4.38
19. Lakshadweep 0 0 0 0.00 113 90 203 92.69
20. Madhya Pradesh 3329 1665 4994 24.01 2725 1363 4088  19.65
21. Maharashtra 1934 969 2903  23.69 992 499 1491 12.17
22. Manipur 324 209 533 13.65 1106 764 1869  47.86
23. Meghalaya 29 18 47 2.59 893 720 1613 88.77
24. Mizoram 5 3 8 1.20 384 262 646 96.71
25. Nagaland 9 6 15 0.98 822 647 1469  95.95
26. Orissa 1459 730 2189  21.91 1793 896 2689  26.92
27. Puducherry 226 134 360 25.10 3 1 4 0.28
28. Punjab 2213 1377 3500  48.61 10 5 15 0.20
29. Rajasthan 2845 782 3627  23.75 1784 632 2416  15.82
30. Sikkim 63 51 114 10.22 276 291 567 50.85
31. Tripura 198 132 330 26.85 319 147 466 37.92
32. Uttarakhand 809 236 1045  25.43 183 93 276 6.72
33. Uttar Pradesh 7329 1426 8755  31.50 462 91 563 1.99
34. West Bengal 828 35 863 79.47 214 9 223 20.53
TOTAL 356832 13942 49774 26.42 23044 12117 35161  18.67
2009-10 (C)
Sl. Name of State/ SC ST
No. uT
Boys Girls Total % with Boys Girls Total % with
respect respect
to the to the
number number
of total of total
students students
1 2 3 4 5 6 7 8 9 10
1. Aand N Islands 0 1 1 0.21 31 30 61 12.92
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1 2 3 4 5 6 7 8 9 10

2. Andhra Pradesh 1758 822 2580 25.74 831 296 M27  11.24
3. Arunachal Pradesh 50 22 72 1.94 1831 1492 3323  89.62
4. Assam mz2 700 1812 19.29 1691 696 2387  25.41
5. Bihar 2420 566 2986  21.54 522 180 702 5.06
6. Chandigarh 87 72 159  33.54 4 2 6 1.27
7. Chhattisgarh 1156 683 1839  33.42 742 400  M42  20.76
8. Dand N Haveli 9 9 18 7.47 89 48 137 56.85
9. Daman and Diu 19 13 32 7.77 9 3 12 2.9
10. Delhi 168 80 248 26.11 20 22 42 4.42
1. Goa 22 12 34 4.99 55 34 89 13.05
12. Gujarat 959 424 1383  20.37 628 436 1064  15.67
13. Haryana 1715 664 2379  32.16 42 21 63 0.85
14. Himachal Pradesh 998 682 1680  33.57 438 387 825 16.49
15. Jammu and Kashmir 465 245 710 15.07 898 555 1453  30.84
16. Jharkhand 1087 312 1399 20.33 1769 832 2601  37.80
17. Karnataka 1808 897 2705  21.38 876 507 1383  10.93
18. Kerala 745 601 1346 20.69 121 155 276 4.24
19. Lakshadweep 3 2 5 2.48 100 71 171 84.65
20. Madhya Pradesh 4383 2761 7144 27.44 3891 182 5073  19.49
21. Maharashtra 1975 1032 3007  23.97 912 519 1431 1.4
22. Manipur 324 243 567 14.26 1160 755 1915 48.18
23. Meghalaya 31 18 49 2.42 1006 797 1803  89.21
24. Mizoram 3 2 5 0.65 421 325 746 97.14
25. Nagaland 12 10 22 1.39 803 693 1496 94.44
26. Orissa 1503 1072 2575 24.86 1603 682 2285 22.06
27. Puducherry 194 158 3562 25.23 3 5 8 0.57
28. Punjab 2278 1397 3675  49.27 10 2 12 0.16
29. Rajasthan 2730 818 3548  23.06 1854 633 2487  16.16
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1 2 3 4 5 6 7 8 9 10

30. Sikkim 62 40 102 8.42 239 392 631 52.1
31. Tripura 188 150 338 26.78 333 161 494 39.14
32. Uttarakhand 811 247 1058  25.33 177 89 266 6.37
33. Uttar Pradesh 7562 1538 9100  32.26 498 105 603 2.14
34. West Bengal 726 325 1051 36.63 173 97 270 9.41

TOTAL 37363 16618 53981 25.09 23780 12604 36384  16.91

Answers of meritorious students on website

13920. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Central Board of Secondary Education (CBSE) had decided to make the
answers of meritorious students of Board examinations available on the website;

(b) whether the decision has been implemented;
(c) ifso, the website on which this facility is available; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) In the year 2008, Central Board of Secondary
Education (CBSE) displayed answers of high scoring students of Class X and XII Board
examinations on its web-site.

(c) The answer books are available on CBSE website www.cbse.nic.in under
“Examination Archive”.

(d) Does not arise.
Changes required in higher education

13921. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether higher education requires a fundamental change as opined by the Yashpal
Committee;

(b) whether it is felt that the framing of syllabus should be in tune with the changing
global scenario;

(c) whether Supreme Court has also cautioned that China would march ahead if higher
education is ignored;

tOriginal notice of the question was received in Hindi.
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(d) whether a new education policy is under consideration for this purpose;
and

(e) if so, the nature of the same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Committee to advice on Renovation and
Rejuvenation under Prof. Yash Pal has recommended structural changes in the regulatory
framework in the higher education sector.

(b) Yes,Sir.

(c) The Supreme Court, while hearing a matter concerning filing up of vacant posts
including that of teachers in schools under the Government of National Capital Territory of Delhi,
had made observations that China could overtake India as the largest English speaking country
in the world if education is ignored.

(d) While the Government has initiated several reform measures in consonance with
National Policy on Education 1986 as amended from time to time, formulation of a new education
policy is not under consideration.

(e) Does not arise, in view of reply to part (d).
Primary and upper primary education in Uttar Pradesh and Bihar

3922. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:

Will  the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether as per the recent report of National Council for Teachers Education (NCTE)
the scenario of primary and upper primary education is very grim in Uttar Pradesh and Bihar;

(b) if so, the details thereof;

(c) whether there is a huge shortage of schools and teachers in these States and drop-
out rate is very high;

(d) if so, the details thereof , State-wise; and

(e) the details of the action Government proposes to take to achieve the target of 100 per
cent literacy in the country and to ensure right to education as per the RTE Act?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) According to the Educational Development
Index (EDI) for elementary education for 2008-09, Bihar is ranked at 34th position, while Uttar
Pradesh is ranked at 23rd position.

(c) to (e) The position in Bihar and Uttar Pradesh in respect of schools, teachers and
drop-out rates is as under:-

167



Bihar Uttar Pradesh

Number of new schools opened under Serva
Shiksha Abhiyan (SSA) upto 31.12.2009

Target 36,857 44,244
Achievement 31,253 43,056

Number of teachers recruited under Serva
Shiksha Abhiyan (SSA) upto 31.12.2009

Target 2,60,841 2,76,217
Achievement 1,60,145 2,49,481
Drop out Rate for classes | to VIII (2007-08) 70.69 28.64

The Right of Children to Free and Compulsory Education Act (RTE), 2009, which has come
into force from 1st April, 2010, inter alia provides that (&) every child of the age of six to fourteen
years has the right to free and compulsory education in a neighbourhood school till completion of
elementary education; (b) the appropriate Government and local authority shall ensure
admission, attendance and completion of elementary education; (c) un-enrolled and drop-out
children have to be admitted in age appropriate class and provided special training; (d) the
appropriate Government and local authority shall establish neighbourhood schools within such
areas or limits as it may specify, within a period of three years; and (e) every school shall
maintain the Pupil-Teacher ratio in accordance with the norms specified in the Schedule to the
Act.

State of female education

1t3923. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the State of female education in the country is deplorable
despite all types of campaigns related to adult education programme and women
empowerment;

(b) if so, the details thereof;
(c) ifnot, the reasons therefor; and

(d) the specific programmes being run in the country to promote female education and
the achievements thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) to (d) Female Literacy in the country was 8.86% in
1951. To increase the female literacy rate, the Government had introduced several programmes,
most importantly National Literacy Mission in 1988, on account of which the female literacy rate
had increased to 53.67% in 2001. However,

tOriginal notice of the question was received in Hindi.
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2001 Census also revealed that the gender gap in literacy was 21.59%. Therefore, the
Government have now launched Saakshar Bharat, new variant of National Literacy Mission, with
principal focus on women. The programme, along with other programmes like Sarva Shiksha
Abhiyan (SSA), Right of Children to Free and Compulsory Education Act, 2009, aims to reduce
the gender disparity from 21.59% to 10% by 2012.

Commercialization of education

3924. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether itis a fact that education in the country has been commercialized;
(b) if s0, the details thereof;

(c) the details of the educational institutions which have got recognition in the field
of higher education, management and technical education during the last three years;
and

(d) the steps taken so far by Government to improve the Indian education system, which
has been commercialized and the extent to which these steps have been effective?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) It has been stressed in the National Policy on
Education as well as in several judicial pronouncements that education is not-for-profit activity
and commercialization of education is to be avoided. The Government favours active support
and involvement of private sector for funding and management of educational institutions subject
to surplus earned be ploughed back for development of institutions. The Eleventh Plan
document as approved by the National Development Council, also mentions the need to explore
private sector initiatives and various forms of Public Private Partnership (PPPs) in the education
sector.

The All India Council for Technical Education (AICTE) has been given statutory status for
coordinated development of technical education, promotion of qualitative improvement and
maintenance of norms and standards. The details of AICTE approved technical institutions which
got approval during last three years is as under :-

Number of AICTE approved degree level Technical Institutions approved
auring last three years

Programme In 2007-08 In 2008-09 In 2009-10
1 2 3 4

Engg./Tech. 157 720 484

Management 17 371 420

169



1 2 3 4

HMCT 17 06 06
Pharmacy 189 167 59

Architecture — — —

Applied Art and Craft — 03 —
MCA 24 68 74
Total 404 1335 1043

University Grants Commission (UGC), under Section 2(f) and 12(b) of UGC Act, 1956,
accords recognition to Universities and Colleges in higher education. The list of
approved/recognized universities and colleges (by UGC) can be accessed on UGC’s website
WwWWw.ugc.ac.in.

Several reforms have been initiated to improve quality and access in higher
education sector which includes legislation of law to prevent, prohibit and punish malpractices in
higher education, mandatory assessment and accreditation in higher education, etc.

‘Edusat’ for school education

3925. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) when and what proposal has been received by the Government to set up ‘Edusat’ for
school education in Maharashtra;

(b) the details and status of the proposal;

(c) the reasons for delay in sanctioning and who is accountable for delay in sanctioning;
and

(d) by when the proposal will be sanctioned, the details of the time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Ministry of Human Resource Development is
mainly implementing : (l) National Mission on Education through ICT which primarily focuses
on higher education institutions; and (ii) the Centrally sponsored Scheme “Information and
Communication Technology (ICT) in schools” with the objective of establishing an
enabling environment to promote the usage of ICT in Government and Government aided
Secondary and Higher Secondary schools for imparting computer literacy and computer aided
learning. The request from the Government of Maharashtra seeking funds for setting up ‘Edusat’
for school education in Maharashtra, which was received in this Ministry in August, 2008, is not
covered under the above mentioned two schemes of the Ministry of Human Resource
Development.
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Recognition of universities

1t3926. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the duration of recognition of reputed universities throughout
the country has expired;

(b) if s0, the details of such universities;
(c) whether Government has taken any corrective steps in this regard; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Higher educational institutions in the country,
including Universities, are recognized for quality as assessed and accredited by National
Assessment and Accreditation Council (NACC). The validity period of such accreditation is for a
period of five years whereafter each such accredited institution is expected to come forward for
second cycle of accreditation. However, as accreditation is presently not mandatory, institutions
may only voluntarily opt for first accreditation and thereafter for renewal of accreditation after
expiry of the validity period.

According to the information furnished by NAAC, out of 159 Universities accredited by it, as
on 28.2.2010 accreditation validity period is over in respect of 67 Universities. A State-wise
number of such Universities is given in the Statement (See below). As regards the corrective
steps taken, it may be stated that the Central Government has since finanlized a legislative
proposal for mandatory accreditation of higher educational institutions in the country and subject
to the law being approved by Parliament, all institutions will be obliged to hold valid accreditation
certificate.

Statement

Universities accredited by NAAC whose accreditation validity period

is over as on 28/02/2005
Sl.No. State Universities
1 2 3
1. Andhra Pradesh 5
2. Karnataka 4
3. Kerala 3
4. Tamil Nadu 4
5. Guijarat 1
6. Madhya Pradesh 5

tOriginal notice of the question was received in Hindi.
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1 2 3

7. Maharashtra 9
8. Bihar 1
9. Chhattisgarh 2
10. Jharkhand 1
1. Orissa 3
12. West Bengal 1
13. Haryana 1
4. Jammu and Kashmir 1
15. Delhi 1
16. Rajasthan 6
7. Uttaranchal 4
8. Uttar Pradesh M
9. Arunachal Pradesh 1
20. Manipur 1
21. Nagaland 1
22. Tripura 1

TOTAL 67

Accreditation of colleges by NAAC

3927. SHRI ANIL H. LAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the National Assessment and Accreditation Council (NAAC) has rated close
to 4200 colleges across the country and whether close to half of those have not renewed their
ratings;

(b) whether in most States, especially Maharashtra, aided colleges and Government run
public institutions, without updating their rating, flash and flaunt their old ratings to unwary
students; and

(c) whether NAAC has any awareness programme for alerting the student community of
the status of a particular institution in regard to NAAC accreditation ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The National Assessment and Accreditation
Council (NAAC) has so far accredited 4094 colleges and as of now, the validity period of five
years is over in respect of 2028 colleges. Instances have come to the notice of NAAC, that some
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of the institutions are displaying their accreditations status even after expiry of the validity period.
While advising institutions not to use the accreditation status after its validity is over, the NAAC
has also, for creating awareness amongst student community, displayed the list of these
institutions on its website: www.naacindia.org.

Dropping-out of students

3928. SHRI ANIL H. LAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether data and statistics collected by the National University for Educational
Planning and Administration (NUEPA) reveals that over 50 per cent of children who enroll in
Class | drop-out by Class VIil;

(b) whether the study reveals a dropout rate for primary classes at 29 per cent with 4
million children out-of-school, the drop-out rate for upper primary has worked out to 51 per cent
with 44.6 million children reckoned to be out-of-school; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per District Information System for Education
(DISE) 2008-09 published by the National University of Educational Planning and Administration
(NUEPA), the national average drop-out rate at primary level between 2007-08 and 2008-09 is
8.02 percent. DISE disseminates drop-out data only for the primary level of education. As per
national sample survey for out of school children in the age group of 6-13 years conducted by
Social and Rural Research Institute-International Marketing Research Bureau (SRI-IMRB) in
2009, the number of out of school children is 81.00 lakhs in the country, of which 74.89% are
never enrolled children, and 25.11% are drop-out children.

Paucity of Urdu teachers

3929. SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that there is paucity of Urdu teachers, lecturers and professors in
schools, colleges and universities throughout the country;

(b) if so, the reasons therefor; and
(c) the steps proposed to be taken to meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) No, Sir. The Ministry provides financial assistance
to the States for appointment of Urdu teachers in any locality where more than 25% of the
population is Urdu speaking. This assistance is available for making new appointments as well as
for existing Urdu teachers.

Under Sarva Shiksha Abhiyan, recognized Madarsas/Maktabs are eligible for additional
teachers as per norms. Under Kasturba Gandhi Balika Vidyalayas (KGBV) Scheme, residential
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schools are net up at upper primary level for girls belonging to the SC, ST, OBC and minority
communities. The States can also engage two Urdu Teachers in KGBVs in Blocks with Muslim
population above 20% and in select urban areas.

The University Grants Commission (UGC) has also sanctioned Centres for Professional
Development of Urdu Medium Teachers to the Maulana Azad National Urdu University, Jamia
Milia Islamia and Aligarh Muslim University.

In addition, the Government has established a special University by an Act of Parliament
called Maulana Azad National Urdu University in 1996 mainly to promote and develop Urdu
language and to impart education in Urdu medium.

Centre-State ratio of funds for implementation of Right to Education Act

3930. SHRIR.C. SINGH:
SHRI D. RAJA:
SHRI PRAKASH JAVADEKAR:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whetheritis a fact that several Chief Ministers have informed the Centre that it would
be difficult for them to implement the Right to Education (RTE) Act if the fund sharing ratio
remained at 55:45; and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Section 7 of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 provides that the Central Government and the State
Governments shall have concurrent responsibility for providing funds for carrying out the
provisions of the Act. While endorsing the provisions of the Act, Chief Ministers of various
States, including Karnataka, Madhya Pradesh, Orissa, Uttar Pradesh, Himachal Pradesh,
Guijarat and Bihar have requested for allocation of adequate funds for implementation of the Act.
Sarva Shiksha Abhiyan (SSA) programme will be the main vehicle for implementation of the
provisions of the RTE Act. In 2010-11, a Central budget allocation of Rs.15,000 crore has been
presented to Parliament for Sarva Shiksha Abhiyan (SSA) programme. The 13th Finance
Commission has awarded Rs.24,068 crore as grant-in-aid specifically for elementary
education.

Special status to Uttar Pradesh for education

1t3931. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the national average of education of boys and girls indicating their percentage in Uttar
Pradesh;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that even today, percentage of education of boys and girls in Uttar
Pradesh is very low as compared to the national average;

(c) if so, whether Central Government would consider to provide additional assistance to

the State by giving it a special status in the field of education; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The gender-wise Gross Enrolment Ratios for

classes |-XIlI of Uttar Pradesh and All India are given below:

Gross Enrolment Ratio (provisional) during 2007-08 in classes |-XIl

Boys Girls Total
Uttar Pradesh 83.39 80.83 82.18
All India 84.44 79.35 82.01

(c) and (d) State-wise allocations are not made by this Ministry. Grants are, however,
released to the State Governments/Institutions keeping in view the proposals received,
availability of resources and progress of utilization of funds earlier released under each

programme.
Accreditation of colleges

3932. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether as per data revealed by the National Assessment and Accreditation Council
(NAAC) a large number of colleges across the country have not renewed their ratings;

(b) if so, the facts and details thereof;

(c) whether Government has now made accreditation a mandatory condition for all

colleges in the country; and
(d) ifso, the likely impact on colleges which have not renewed their ratings?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) According to the information furnished by
National Assessment and Accreditation Council (NAAC), the validity period of accreditation of
five years is over in respect of 2028 colleges. The State-wise list of such colleges is given in the
Statement (See below).

(c) No,Sir.

(d) Do not arise.
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Statement

Colleges Accredited by NAAC whose accreditation validity period is over

as on 28/02/2005

SI.No. State Colleges
1 2 3
1. Andhra Pradesh 42
2. Karnataka 294
3. Kerala 60
4. Puducherry 3
5. Tamil Nadu 72
6. Goa 6
7. Guijarat 8
8. Madhya Pradesh 36
9. Maharashtra 831
10. Bihar 16
1. Chhattisgarh 18
12. Jharkhand 10
13. Orissa 15
4. West Bengal 55
15. Haryana 145
16. Himachal Pradesh 12
17. Jammu and Kashmir 17
8. Delhi 0
9. Punjab 82
20. Rajasthan 61
21. Uttaranchal 24
22. Uttar Pradesh 32
23. Arunachal Pradesh 0
24. Assam 177
25. Manipur 1
26. Meghalaya 3
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27. Mizoram 3

28. Nagaland 1

29. Tripura 4
TOTAL 2028

Minimum pass marks in Guru Gobind Singh Indraprastha University

3933. SHRI RAJNITI PRASAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Guru Gobind Singh Indraprastha University has fixed minimum pass marks
for its engineering courses which are higher than that of other universities in Delhi;

(b) if so, the reasons therefor;
(C) how many students have been affected due to this since 2005;

(d) the measure proposed to bring down the said minimum marks and make them at par
with other universities; and

(e) what amends will be made to those students who have already suffered due to higher
benchmarks?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) Guru Gobind Singh Indraprastha University
(GGSIV) is a State university established by the State Legislature of the National Capital
Territory of Delhi. The Central Government has no role in the academic/administrative matters of
State Universities.

Regulatory mechanism for foreign university centres

3934. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether there is any proposal for setting up of campuses by foreign universities;
(b) if so, the details thereof;

(c) whether any regulatory mechanism has been evolved to ensure the entry of quality
institutions and also to maintain high standard of education offered by these institutions;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) A legislative proposal for regulating the entry and
operation of foreign educational institutions in India has been approved by the Government for
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introduction and a notice thereof has been sent to Parliament. The Bill facilitates the entry of
reputed foreign educational institutions, while preventing the entry of those having dubious
quality. Provisions of the Bill can take effect only subject to approval of Parliament.

Financial assistance for setting up polytechnics

3935. SHRI NAND KUMAR SAIl: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the names of districts of Chhattisgarh where financial assistance for setting up of
polytechnics has been provided under the scheme of submission on polytechnics under
coordinated action for skill development during 2008-09 and 2009-10;

(b) the details of funds allocated and utilized so far, district-wise; and
(c) the details of the progress so far made in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) Under the scheme of Sub-Mission of Polytechnics
under Coordinated Action for Skill Development the following Eleven Districts have been
provided financial assistance for setting up of Polytechnics during 2008-09:-

SI.No.  Name of the District Funds Allocated (Rs. in crore)
2008-09 2009-10

1. Koriya 02.12

2. Jashpur 02.12

3. Kanker 02.12

4. Dantewada 02.11

5. Narayanpur 02.00
6. Bijapur 02.00
7. Surguja 02.00
8. Jangir-Champa 02.00
9. Bilaspur 02.00
10. Raipur 02.00
1. Baster 02.00

The State Government has informed that the funds could not be utilized in view of the fact
that the process of land allotment has not been completed so far. However, as the land
allotment for the Districts viz. Koriya, Jashpur, Kanker, Dantewada have been completed now,
the process of construction of building has been taken up.
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Standard of education of women/girls

3936. SHRIMATI VIPLOVE THAKUR: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any action plan to raise the standard of
education of women/girls in the country;

(b) if so, the details thereof; State-wise;

(c) the total funds sanctioned/released for implementation of such schemes during the
last three years and the current year, State-wise; and

(d) the results achieved so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Reaching out to the girl child is central to the
efforts to universalize elementary education. SSA provides financial support inter-alia for free
textbooks to all girls upto Class VIII, organizes back to school camps for out of school girls and
bridge courses for older girls. In addition, the Department of School Education and Literacy has
launched two focused interventions for girls under Sarva Shiksha Abhiyan (SSA) - the National
Programme for Education of Girls at Elementary Level (NPEGEL) and the Kasturba Gandhi
Balika Vidyalaya (KGBV) to reach out to girls from marginalised social groups in educationally
backward blocks in the country. A Statement showing the number of KGBVs sanctioned (State-
wise) is given in the Statement-| (See below)

At secondary level, the Department of School Education and Literacy has launched the
scheme of girls’ hostels in November 2008 to facilitate girls with the main objective to bring and
retain them in school. The scheme envisages setting up of hostels with lodging and boarding
facilities in Educationally Backward Blocks (EBBs) so that the girl students are not denied the
opportunity to continue their study due to societal factors. Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) also envisages various measures viz. (i) Focus on Girl students during micro-
planning; (i) Appointment of more female teachers; and (iii) Separate toilet blocks for girls to
enhance enrolment of girl students. State-wise details of hostels sanctioned and fund released
under the Girls’ Hostel scheme are given below:

Sl. Name of the State No. of Hostels Amount released
No. sanctioned (Rs. In lakhs)
1 2 3 4

1. Himachal Pradesh 5 95.62

2. Madhya Pradesh 30 574.00

3. Mizoram 1 19.12

4. Punjab 21 402.00
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1 2 3 4

5. Rajasthan 27 516.00
6. Tamil Nadu 44 842.00
7. Arunachal Pradesh 5 95.62
8. Chhattisgarh 74 1414.00
9. Karnataka 62 1056.38
TOTAL 269 5014.74

(c) Details showing total funds sanctioned for implementation of KGBV and NPEGEL
during the last three years, State-wise are given in the Statement-II.

(d) The enrolment of girls in schools has shown a steady increase over the years and
progress has been made towards reducing the gender gap. A State-wise statement showing
Gender Parity Index as per SES (2007-08) is given in the Statement-IIl.

Statement-/

Statement showing number of sanctioned KGBVs (State-wise)

Sl.No. State No. of KGBVs sanctioned
1 2 3
1. Andhra Pradesh 395
2. Arunachal Pradesh 36
3. Assam 26
4. Bihar 391
5. Chhattisgarh 93
6. Dadra and Nagar Haveli 1
7. Delhi 1
8. Guijarat 63
9. Haryana 9
10. Himachal Pradesh 10
1. Jammu and Kashmir 79
2. Jharkhand 198
13. Karnataka 64
4. Madhya Pradesh 200
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15. Maharashtra 36
16. Manipur 1
17. Mizoram 1
18. Meghalaya 2
9. Nagaland 2
20. Orissa 157
21.  Punjab 3
22. Rajasthan 200
23. Tamil Nadu 54
24. Tripura 7
25. Uttar Pradesh 454
26. Uttarakhand 26
27. West Bengal 64
TOTAL 2573
Statement-I/

Statement showing number of sanctioned KGBVs and total funds sanctioned for implementation
of KGBV and NPEGEL during the last three years (State-wise)

Sl. State KGBV NPEGEL
No.
2007-08 2008-09  2009-10  2007-08 2008-09  2009-10

1 2 3 4 5 6 7 8

1. Andhra Pradesh 11308.83 20380.11  12021.83  9582.69 8520.78  3605.43

2. Arunachal Pradesh  383.03 2081.32 1021.95 51.43 12.72 12.76

3. Assam 344.78 1228.73 1063.60 122.09 61.29 40.57

4. Bihar 12974.40  22434.27 15387.09  4806.03 3827.90 3146.78

5. Chhattisgarh 2034.78 2841.03 2359.05 1313.36 720.63 1192.46

6. Dadra and Nagar 0.00 76.27 71.47 0.00 0.00 0.00
Haveli

7. Delhi 0.00 48.73 48.73 0.00 0.00 0.00
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1 2 3 4 5 6 7 8
8. Guijarat 1780.67 3131.98 2755.39 726.46  3131.98 725.87
9. Haryana 480.67 380.84 324.12 484.61 433.55 316.57
10. Himachal Pradesh 127.99 168.60 142.60 71.10 74.91 41.55
1. Jammu and Kashmir 1527.73 5644.53 4001.35 997.59 359.36 359.36
12. Jharkhand 7511.85 7205.35 6712.66  4143.93  3933.98  2563.14
13. Karnataka 958.31 1218.86  2332.00 563.09  773.50 587.87
14. Madhya Pradesh 4199.16 8669.78 8162.93  12067.03 13634.46  6929.95
15. Maharashtra 1543.05 2609.72 2455.92 607.21 616.03 456.16
16. Manipur 37.43 34.32 25.47 21.36 12.82 5.09
17. Mizoram 19.05 25.47 25.47 7.20 7.44 7.44
18. Meghalaya 13.13 77.48 77.48 0.00 0.00 0.00
19. Nagaland 0.00 97.45 96.94 0.00 0.00 0.00
20. Orissa 3628.37 5140.89 4454.66  4378.60 2825.93  3044.27
21. Punjab 15.04 70.03 31.94 4.80 5.1 5.02
22. Rajasthan 4078.75 6297.81 5985.69  12375.60 3933.72 3221.85
23. Tamil Nadu 1074.33 1292.72 1189.71 1279.99  1185.03 595.93
24. Tripura 35.83 91.35 91.32 3.64 3.67 4.12
25. Uttar Pradesh 13482.19  29090.13  23010.06  15354.00 14463.94  13296.00
26. Uttarakhand 582.93 975.08 585.91 344.14 255.51 252.68
27. West Bengal 1039.18 1377.07 1559.80 1547.57  1408.54 1360.12

TOTAL 69181.47  122679.90 95995.14  70843.52 60202.78  41771.00

Statement-1l/
State-wise statement showing Gender Parity Index as per SES (2007-08)

Sl.No. States/UTs (Y VI-VII [=VIII
1 2 3 4 5
1. Andhra Pradesh 1.00 0.98 1.00
2. Arunachal Pradesh 0.92 0.87 0.90
3. Assam 1.01 1.06 1.02
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4. Bihar 0.82 0.73 0.80
5. Chhattisgarh 0.95 0.89 0.93
6. Goa 0.98 0.92 0.96
7. Gujarat 0.88 0.82 0.86
8. Haryana 1.07 1.01 1.05
9. Himachal Pradesh 1.00 0.98 0.99
10. Jammu and Kashmir 0.95 0.82 0.91
1. Jharkhand 1.00 0.91 0.99
12. Karnataka 0.98 0.97 0.98
13. Kerala 1.01 0.97 1.00
14. Madhya Pradesh 0.99 0.92 0.97
15. Maharashtra 0.97 0.96 0.97
16. Manipur 0.97 0.94 0.96
7. Meghalaya 0.98 1.07 1.00
18. Mizoram 0.97 0.98 0.97
19. Nagaland 1.00 1.04 1.01
22. Orissa 1.00 0.93 0.98
21. Punjab 0.98 0.96 0.98
22. Rajasthan 0.95 0.74 0.88
23. Sikkim 0.98 1.21 1.04
24. Tamil Nadu 1.00 0.97 0.99
25. Tripura 0.98 1.00 0.98
26. Uttar Pradesh 1.05 0.90 1.01
27. Uttarakhand 1.09 1.04 1.07
28. West Bengal 0.99 1.03 1.00
29. Andaman and Nicobar Islands 1.06 0.91 1.00
30. Chandigarh 0.87 0.97 0.91
31. Dadra and Nagar Haveli 1.01 0.81 0.95
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32. Daman and Diu 0.86 0.84 0.85
33. Delhi 1.02 1.05 1.03
34. Lakshadweep 0.94 0.92 0.93
35. Puducherry 0.87 0.86 0.87

INDIA 0.98 0.92 0.96

Uniform Syllabus for Boards

3937. SHRI RAJKUMAR DHOOT : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Government has decided to implement uniform syllabus for
Boards all over the country from next academic year;

(b) if so, the details thereof;

(c) whether Government has assessed the requirement of trained teachers to
accomplish the task and whether existing faculties will be able to switch over to new syllabus in a
short period; and

(d) the steps taken to ensure that new books are available in time?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No, Sir. However, Council of Boards of School
Education (COBSE) has facilitated the formulation of a core curriculum in Science and
Mathematics subjects for higher secondary level for use by various Examination Boards in the
country.

(c) and (d) Whenever any change in curriculum take place, the respective Examination
Boards and the State Governments take appropriate steps for training of teachers and
preparation or revision of textbooks, as necessary.

Navodaya Vidyalayas

1t3938. SHRI OM PRAKASH MATHUR: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Navodaya Vidyalayas in the country at present and the number of
these Vidyalayas running in Rajasthan;

(b) the number of Scheduled Caste boy and girl students in these vidyalayas,
State-wise; and

(c) whether there is any proposal to open new Navodaya Vidyalayas in Rajasthan?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) There are 576 functional Jawahar Navodaya Vidyalayas
(INVs) in the country and 33 of them are in Rajasthan.

(b) The State-wise details of the number of Scheduled Caste boys and girls students in
JNVs, State-wise, are given in the Statement (See below).

(c) Navodaya Vidyalaya Scheme envisages establishment of a JNV in each district of the
country. JNVs have been opened in all the districts of Rajasthan except Pratapgarh. NVS has
received a proposal to open a JNV in the district.

Statement

State-wise number of Scheduled Caste boys and girls students in JNVs

Sl. Name of State SC students as on 31.3.2010
No.

Boys Girls
1 2 3 4
1. Andaman and Nicobar Islands (UT) 0 1
2. Andhra Pradesh 1758 822
3. Arunachal Pradesh 50 22
4. Assam 1112 700
5.  Bihar 2420 566
6.  Chandigarh (UT) 87 72
7.  Chhattisgarh 1156 683
8.  Dadraand Nagar Haveli (UT) 9 9
9. Daman and Diu (UT) 19 13
10.  Deli (UT) 168 80
1. Goa 22 12
12.  Gujarat 959 424
13. Haryana 1715 664
14. Himachal Pradesh 998 682
15, Jammu and Kashmir 465 245
16.  Jharkhand 1087 312
17. Karnataka 1808 897
18. Kerala 745 601

185



1 2 3 4

19. Lakshadweep (UT) 3 2
20. Madhya Pradesh 4383 2761
21.  Maharashtra 1975 1032
22. Manipur 324 243
23. Meghalaya 31 18
24. Mizoram 3 2
25. Nagaland 12 10
26. Orissa 1503 1072
27. Puducherry (UT) 194 158
28. Punjab 2278 1397
29. Rajasthan 2730 818
30. Sikkim 62 40
31.  Tripura 188 150
32. Uttar Pradesh 7562 1638
33. Uttarakhand 811 247
34. West Bengal 726 325
TOTAL 36967 16618

International syllabus for CBSE affiliated schools abroad

3939. SHRI BHARATKUMAR RAUT: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that his Ministry has decided to introduce new international
syllabus from class | to IX in CBSE affiliated schools abroad (West and South Asian countries)

from the next academic session;
(b) if s0, the salient features of the proposed syllabus;
(c) the manner in which the new syllabus will be beneficial to the students;

(d) the manner in which the students will be motivated for adoption of new system of
education who are already accustomed to the old syllabus; and

(e) whether the proposed syllabus would be introduced in CBSE schools in the country
also?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Central Board of Secondary Education (CBSE) has
decided to introduce international curriculum on a pilot basis for a few selected schools abroad

from the academic session 2010-11in classes | and IX.

(b) It provides, inter alia, flexibility in social science and languages. Other features
include perspectives on building opinions, critical thinking module, life skill, research project and

community service.

(c) This will widen the choices for students to obtain admission to higher educational
institutions in different parts of the would. It will also attract the students of international

community to avail of Indian education.

(d) The advantages of the new curriculum and capacity enhancement of teachers are

expected to motivate students.

(e) There is no proposal to introduce the international curriculum in the schools in India
during 2010-2011.

Fee hike in Government schools

1t3940. SHRI RAJIV PRATAP RUDY: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that while common people are facing problem of price rise, Central

Government has added to their hardships with an unprecedented fee hike in schools under it;
(b) the details thereof along with the reasons for this fee hike;

(c) whether it is a fact that Government has formulated any new scheme for making

primary education compulsory; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) This Ministry has three school systems which
are being run by Kendriya Vidyalaya Sangathan, Navodaya Vidyalaya Samiti and Central Tibetan
School Administration. There is no school fee for Navodaya Vidyalayas. Fees in school under
Central Tibetan School Administration have not been raised raised recently. Kendriya Vidyalaya
Sangathan revised its tuition fees from Rs.40 per month (for boys) in classes IX-X and
Rs.50 (for boys) for classes XI-XIl to Rs.200 in classes IX-X, Rs.300 in classes XI-XIl
(commerce and humanities streams) and Rs.400 in classes XI-XII (science stream) with effect
from 1.10.2009. Since Kendriya Vidyalayas are primarily meant for the children of Central
Government employees, and since the amount of school education expenses for the children of
Central Government employees that is reimbursable has been substantially enhanced after the

tOriginal notice of the question was received in Hindi.
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implementation of the Sixth Central Pay Commission recommendations, the fee hike is found

reasonable.

(c) and (d) The Right of Children to Free and Compulsory Education Act, 2009 provides for

free and compulsory education to all children of the age of six to fourteen years.
Attack on Indian students in Australia

3941. PROF. P.J. KURIEN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the total number of incidents in Australia in which Indian students were attacked in

the last two years;

(b) the total number of cases registered by the Australian authorities in such

incidents;
(c) the number of culprits punished in such incidents so far; and

(d) the steps taken by Government to ensure the safety and security of the Indian

students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c¢) Since January, 2008, the number of incidents of
attacks on Indian students in Australia is 83 as per information available with the Indian High
Commission in Australia. Out of these 36 cases have been registered and 31 arrests have been
made. The cases are pending in the courts.

(d) The matter regarding attacks on members of Indian community including Indian
students in Australia has been taken up with the Australian authorities by the Indian side during
various Ministerial visits as well as the visit of Prime Minister of Australia to India in November,
2009. The high Commission of India in Canberra and the Consulates General in Sydney and
Melbourne are in close and constant touch with the Australian authorities including the Ministers,
the Australian Foreign Office, senior officers and police authorities and have impressed upon
them that such attacks cannot be allowed to happen and that stringent measures should be
taken to stops these attacks as well as to apprehend the culprits.

Minister of Human Resource Development visited Australia from 6th to 10h April, 2010 and
discussed the matter regarding attacks on Indian students, their safety and the steps taken by
the Australian Government with Deputy Prime Minister and Minister of Education, Employment
and Workplace Relations of Australia; Foreign Minister of Australia; Premier of Victoria; Premier
of New South Wales; Deputy Premiers of Western Australia and New South Wales and Ministers
of Education of Victoria and New South Wales. In these meetings, the Minister of Human
Resource Development expressed his deep concern on the continued incidents of assaults on

Indian students. He also requested Premier of Victoria for credible data on the incidents that
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have taken place over the past one year as also information relating to the status of the trials, the
charges framed and convictions. He stressed the importance of setting up an institutional
mechanism for sharing such information. He also requested the Premier of Victoria and New
South Wales about extending transport concession to international students and increase in
accommodation facilities for international students.

Immediately after the above visit, the Premier of Victoria has sent an update to the Minister
of Human Resource Development on the measures taken by the Victorian Government to
improve the experience of international students in Victoria and to help safeguard the well-being
of Indian students and the Indian community in Victoria, as well as to provide further information

on cases involving Indian victims.
Payment for foodgrains for Mid-Day-Meal Scheme

3942. SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that the Mid-Day-Meal Scheme which is one of the
biggest cooked meal programme is facing foodgrain shortage and is likely to be disrupted;

(b) if so, the details thereof;

(c) whether the dispute between his Ministry and Ministry of Consumer Affairs, Food and
Public Distribution over payment has directly affected the Mid-Day-Meal programme; and

(d) if so, the steps taken by Government to settle the dispute and to implement the
scheme in an effective manner?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Due to insistence of the Department of Food
and Public Distribution for pre-payment of cost of foodgrains, there has been delay in intimating
the State-wise allocation of foodgrains to its field units by the Food Corporation of India (FCI).
Consequently, some States like Rajasthan, West Bengal, Jharkhand and Punjab have pointed
out shortage of foodgrains for implementing the scheme.

(c) and (d) Inter-ministerial consultations have been held to resolve the issue. On the
direction of Department of Food and Public Distribution, the FCI has instructed its regional
offices on 12.4.2010 to release the foodgrains for the first quarter as per the allocation made by
this Ministry. Accordingly, all the States/UTs have been advised by this Ministry vide letter dated
13.4.2010 to lift foodgrains from the FCI.

Suicide by students

3943. DR. JANARDHAN WAGHMARE:
SHRI VIJAYKUMAR RUPANI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
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(a) whether Government is aware that students are committing suicide in different parts

of the country;
(b) if so, the details thereof; and

(c) the necessary measures taken by Government to prevent them from this
tragedy ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Sir, the details of suicides committed by
students is not maintained centrally by the Ministry but it is a matter of great concern.
Various socio-economic factors contribute to stress and anxiety among students especially
school children. The Central Government has taken this issue seriously and has undertaken a
number of steps to reduce examination related stress such as no Class X Board examination
from 2011; introduction of grading system at Secondary School level; providing counseling for
both students and parents; allowing fifteen minutes additional time to read Question Papers
etc. Similarly, to counter stress amongst professional students, Indian Institutes of Technology
(IITs) have taken several measures to reduce academic strain on weak students by means of
Special Slow Pace Programme; Mentoring Programmes; facilities for psychiatric intervention
etc.

Both University Grants Commission (UGC) and All India Council for Technical Education
(AICTE) have notified regulations for prevention and prohibition of ragging in higher education
institutions. The Ministry of Human Resource Development have taken several specific anti-
ragging measures such as advertisement campaigns in the print, audio and audio visual media in
order to sensitize various stakeholders towards the menace of ragging. An anti-ragging
‘Helpline’ is also functional with call centre facilities in English, Hindi and other Regional
Languages for facilitating communication pertaining to incidents of ragging as well as to provide
information on ragging and related issues.

Filling of OBC quota in professional colleges and institutions

3944. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that the OBC quota has not been fully filed
by the professional colleges and institutions;

(b) if so, the steps taken in this regard; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Since the Central Educational Institutions
(Reservation in Admissions) Act, 2006 provides for implementation in a phased manner
consistent with the maintenance of standards of education, seats in certain courses of study in
different institutions have not been fully filled. While all necessary guidelines have been issued to
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institutions for implementing the Act, non-availability of students in certain subjects has also
been reported by the University Grants Commission to be a reason for not fully filling earmarked
seats.

Unrecognised private schools

3945. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of unrecognised private schools that exist in the country and the details
thereof;

(b) the status of such schools once the Right of Children to Free and Compulsory
Education Act is notified;

(c) whether Government will work with such schools in gaining recognition, by providing
necessary assistance and the details thereof; and

(d) whether Government has considered revising some of the existing norms of
recognition such as the requirement of playgrounds and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Ministry does not collect data of unrecognized private
schools in the Country.

(b) Section 18 of the Right of Children to Free and Compulsory Education (RTE) Act,
2009 inter alia provides that no school, other than a school established, owned or controlled by
the appropriate Government or the local authority, shall, after the commencement of this Act,
the be established or function, without obtaining a certificate of recognition from such authority,
by making an application in such form and manner, as may be prescribed.

(c) Section 19 of the RTE Act contains provisions regarding the norms and standards
required to be fulfilled by the school and a time limit of three years for fulfilling such norms and
standards, in case a school established before the commencement of the RTE Act does not fulfil
the same.

(d) There is no proposal under consideration of the Government to revise the norms and
standards for school as specified in the Schedule of the RTE Act.

Education of visually impaired students in schools

3946. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether his Ministry has taken cognizance of the plight of visually impaired students
in Government schools and if not, the reasons therefor;

(b) whether Government has taken stock of availability of equipment (such as Braille
textbooks, Braille slates, abacuses, canes, etc.) across the country and the details
thereof;

191



(c) the details of steps taken by Government to ensure that visually handicapped
students are provided with all requisite assistive devices; and

(d) the details of efforts taken by Government, under Sarva Shiksha Abhiyan and allied
schemes, to recruit special educators who are specially qualified in teaching the visually
impaired?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Under the centrally sponsored scheme,
“Inclusive Education for the Disabled at Secondary Stage (IEDSS)”, assistance is provided for
student oriented components that include aids and appliances to students with disabilities and
also access to learning material as per requirement. These include Braille textbooks, audio
tapes, talking books etc.

Under Sarva Shiksha Abhiyan (SSA), each state formulate its annual plan on inclusive
education, and the plan can include audio books, equipments for low vision, Braille books and
Braille kits.

National Council of Educational Research and Training (NCERT) in collaboration with
National Institute of Visually Handicapped, Dehradun (NIVH) brings out Braille version of its text
books. For last two years, Delhi Bureau of Textbooks has also obtained CDs of text books from
NCERT for preparation of Braille versions of text books to be used by students with visually
impairment in Delhi Schools.

(c) Under the Scheme of IEDSS, State Governments/UT Administrations furnish the
requirement of assistive devices. Under SSA, the list of organizations that provide Braille books,
low vision kits, soft ware for the visually impaired, audio books, books with enlarged print etc.
are shared with the States. Some States also train teachers on teaching of Braille.

(d) Under IEDSS, there is provision for special education teachers to take care of the
requirement of disabled students that include visually impaired also. Under SSA, States
can appoint at least 3 special educators per block, including one for teaching the visually
impaired.

Educational Development Index for North Indian States

3947. SHRI N.R. GOVINDARAJAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Educational Development Index (E.D.I.) for most of the North Indian States
is low as compared to other parts of the country as per CllI-KPMG study;

(b) if so, the details thereof alongwith EDI of the North Indian States;

(c) whether Government expenditure on education is also declining in North Indian
States as compared to Southern States;

(d) if so, the details thereof; and
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(e) the steps taken by Government to provide incentives to boost education in North
Indian States and also to encourage public private participation in education sector?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) To assess progress of States and UTs towards
the goal of Universalisation of Elementary Education (UEE), an Educational Development Index
(EDI) has been developed by National University of Educational Planning and Administration
(NUEPA) in which States are given ranking based on the parameters of access, infrastructure,
teachers and outcomes. EDI is based on the District Information System of Education (DISE)
collected annually. Details giving the ranking of States during the year 2008-09 are given in the
Statement (See below). NUEPA EDI reveals that composite EDI (Primary and Upper Primary) in
case of N-E States is better than a few States and mostly rank varies from 16 in case of Mizoram
to 31in case of Assam and 25 in case of Tripura.

The Right of Children of Free and Compulsory Education Act, 2009 has been enacted which
envisages significant reforms in the Elementary Education sector specially with reference to
admission, attendance and completion of elementary education by all children in schools which
conform to specified norms and standards. The Sarva Shiksha Abhiyan (SSA) is being
implemented in all States/UTs with the objective of universalisation of Elementary Education, in
partnership with the States/UTs.

Statement

Eaucational Development Index for North Indian States

State/UT Primary Level Upper Primary Composite Primary
Level and
Upper Primary

2008-09 2008-09 2008-09
1 2 3 4
Andaman and Nicobar 0.664 12 0.809 4 0.736 7
Islands
Andhra Pradesh 0.657 15 0.746 1 0.702 14
Arunachal Pradesh 0.512 29 0.519 31 0.516 30
Assam 0.446 35 0.519 32 0.483 33
Bihar 0.480 32 0.447 35 0.463 34
Chandigarh 0.688 10 0.756 9 0.722 10
Chhattisgarh 0.554 26 0.600 25 0.577 26
Dadra and Nagar Haveli 0.594 22 0.640 22 0.617 22
Daman and Diu 0.654 17 0.801 5 0.728 9
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1 2 3 4

Delhi 0.701 6 0.762 7 0.732 8
Goa 0.658 14 0.697 17 0.678 17
Guijarat 0.698 7 0.706 16 0.702 13
Haryana 0.714 4 0.789 6 0.752 4
Himachal Pradesh 0.611 21 0.746 12 0.679 16
Jammu and Kashmir 0.586 24 0.661 21 0.623 21
Jharkhand 0.449 34 0.464 33 0.456 35
Karnataka 0.693 8 0.723 15 0.708 12
Kerala 0.689 9 0.822 3 0.756 3
Lakshadweep 0.773 2 0.851 2 0.812 2
Madhya Pradesh 0.571 25 0.585 26 0.578 25
Maharashtra 0.660 13 0.740 14 0.700 15
Manipur 0.464 33 0.630 24 0.547 27
Meghalaya 0.498 31 0.522 30 0.510 31
Mizoram 0.686 " 0.7 13 0.714 "
Nagaland 0.633 20 0.675 20 0.654 20
Orissa 0.553 27 0.537 29 0.545 28
Puducherry 0.797 1 0.884 1 0.841 1
Punjab 0.714 5 0.760 8 0.737 6
Rajasthan 0.587 23 0.636 23 0.612 24
Sikkim 0.657 16 0.683 18 0.670 18
Tamil Nadu 0.747 3 0.753 10 0.750 5
Tripura 0.501 30 0.577 27 0.539 29
Uttar Pradesh 0.654 18 0.573 28 0.614 23
Uttarakhand 0.643 19 0.679 19 0.661 19
West Bengal 0.528 28 0.459 34 0.494 32

Residential schools for persons with hearing disabilities

3948. SHRIMATI BRINDA KARAT : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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(a) whether Government has taken steps to set up one residential special school upto
twelfth standard for the persons with hearing disability in every State and one degree college for
such persons in every Zone as directed by the Eleventh Plan; and

(b) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) and (b) There is no such proposal with this Ministry.
Under the Centrally sponsored schemes, “Inclusive Education for the Disabled at the Secondary
Stage” and “Sarva Shiksha Abhiyan”, there is provision for capacity building of general teachers
to enable them to teach in an inclusive environment, appointment of special educators and
disabled friendly access in schools.

The Ministry of Social Justice and Empowerment provides grant-in-aid to the non-
Governmental organisations for the welfare of persons with disabilities for managing special
schools for persons with disabilities.

Model colleges for tribal zones of MP

13949. MISS ANUSUIYA UIKEY : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether a proposal has been received from Government of Madhya Pradesh to
provide complete grant for capital expenditure in place of only one-third grant for establishing
model colleges to provide higher education to poor students of tribal zones of Madhya Pradesh
and to provide at least half the amount required for operating these institutions, as a grant till end
of current Five Year Plan;

(b) whether Central Government is seriously considering the proposal meant for the
development of tribal zones of Madhya Pradesh; and

(c) ifso, the time by when it would be approved?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) A proposal was received from the State of Madhya
Pradesh in January, 2008 suggesting that it would be more logical for the Central share to be
raised to at least 50% of the capital cost and one-third of the expenditure to meet the running

and maintenance expenditure.

(b) and (c) The thrust of the policy underlying the Eleventh Plan for Higher Education is on
increasing access to quality higher education while ensuring equity. A new scheme for Reduction
in Regional Imbalances, Social Gaps and Promotion of Inclusiveness in Higher Education has
been introduced by the University Grants Commission in the Eleventh Plan, which will serve
the tribal areas as well. 374 new model degree colleges are proposed to be established one in
each educationally backward district including 39 districts of Madhya Pradesh and list of those

tOriginal notice of the question was received in Hindi.
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in the Statement (See below) where the Gross Enrolment Ratio (GER) is lower than the national
GER. The UGC has formulated the guidelines for the Scheme which are available at UGC’s
website www.ugc.ac.in. According to UGC, no proposal has been received from the State
Government of Madhya Pradesh.

In addition, Indira Gandhi National Tribal University has been established, with its
headquarters at Amarkantak in Madhya Pradesh, to provide avenues of higher education and
research facilities primarily for the tribal population of the country. The University, empowered to
open such number of regional centres and campuses in tribal areas as the University may
deemed fit, has opened one regional centre in the State of Manipur.

Statement

List of 374 identified Higher Educationally Backward Districts

West Godavari

1. Andaman and Nicobar Islands Lower Subansiri
Andamans Tawang
Nicobars Tirap
Andhra Pradesh Upper Siang
Adilabad Upper Subansiri
Anantapur West Kameng
East Godavari West Siang
Kurnool 4. Assam
Mahbubnagar Bongaigaon
Medak Cachar
Nizamabad Darrang
Prakasam Dhubri
Srikakulam Goalpara
Vizianagaram Hailakandi

Karbi Anglong

Arunachal Pradesh Karimganj
Changlang Marigaon
Dibang Valley Nagaon
East Kameng Sonitpur
Lohit Tinsukia
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Bihar
Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur
Katihar
Khagaria

Kishanganj

Lakhisarai 7.

Madhepura

Madhubani 8.

Nawada

W. Champaran

E. Champaran 9.

Purnia
Saharsa
Samastipur
Sheohar
Sitamarhi
Siwan
Supaul
Vaishali
Chhattisgarh
Bastar
Bilaspur

Dantewada
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Dhamtari

Durg
Janjgir-champa
Jashpur
Kanker
Kawardha
Koriya
Mahasamund
Raigarh

Raipur
Rajnandgaon
Surguja

Dadra and Nagar Haveli
Dadra and Nagar Haveli
Daman and Diu
Daman

Diu

Gujarat

Amreli

Banas Kantha
Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh

Kheda
Mahesana
Narmada

Panch Mahals



10.

11.

12.

Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad
Haryana
Fatehabad
Gurgaon

Jind

Kaithal

Karnal

Panipat

Sirsa
Himachal Pradesh
Chamba
Kinnaur

Lahul and Spiti
Sirmaur
Jammu and Kashmir
Anantnag
Badgam
Baramula
Doda

Kargil

Kathua
Kupwara

Leh
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13.

14.

Punch

Rajauri
Udhampur
Jharkhand
Chatra
Deoghar
Dumka

Garhwa

Giridih

Godda

Gumla
Kodarma
Pakaur

Palamu

P. Singhbhum
Sahibgan;
Karnataka
Bagalkot
Bangalore Rural
Belgaum
Bellary

Bijapur
Chamarajanagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Hassan

Haveri

Kodagu



15.

16.

17.

Kolar

Koppal
Mandya
Raichur
Tumkur
Udupi

Uttara Kannada
Kerala
Kasaragod
Malappuram
Palakkad
Wayanad
Lakshadweep
Lakshadweep
Madhya Pradesh
Balaghat
Barwani

Betul

Bhind
Chhatarpur
Chhindwara
Damoh

Datia

Dewas

Dhar 18.

Dindori

East Nimar

Guna

Harda

Jhabua
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Katni
Mandla
Mandsaur
Morena
Narsimhapur
Neemuch
Panna
Raisen
Rajgarh
Ratlam
Sagar
Satna
Sehore
Seoni
Shahdol
Shajapur
Sheopur
Shivpuri
Sidhi
Tikamgarh
Ujjain
Umaria
Vidisha
West Nimar
Maharashtra
Buldana
Gadchiroli
Hingoli
Jalna

Raigarh



19.

20.

21.

22.

Ratnagiri
Sindhudurg
Meghalaya
East Garo Hills
Jaintia Hills

Ri Bhoi

South Garo Hills 23.

West Khasi Hills

Mizoram 24.

Champhai
Kolasib
Lawngtlai
Lunglei
Mamit
Saiha
Serchhip
Nagaland
Mon
Orissa
Anugul
Balangir

Bargarh

Baudh 25.

Debagarh
Dhenkanal
Gajapati
Ganjam
Kalahandi
Kandhamal
Kendujhar

Koraput
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Malkangiri
Nabarangapur
Nayagarh
Nuapada
Rayagada
Sonapur
Puducherry
Yanam
Punjab
Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa

Moga
Muktsar
Nawanshahar
Patiala
Sangrur
Rajasthan
Ajmer

Alwar
Banswara
Baran

Barmer
Bharatpur
Bhilwara

Bikaner



26.

217.

Bundi
Chittaurgarh
Churu
Dausa
Dhaulpur
Dungarpur
Ganganagar
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunun
Jodhpur
Karauli
Nagaur

Pali
Rajsamand
Sawai Madhopur
Sikar

Sirohi

Tonk
Udaipur

Sikkim

East 28.

North
South
West

Tamil Nadu

Ariyalur 29.

Coimbatore

Cuddalore
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Dindigul

Erode
Kancheepuram
Kanniyakumari
Karur

Madurai
Nagapattinam
Perambalur
Pudukkottai
Ramanathapuram
Salem
Sivaganga
Thanjavur

The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudi
Tirunelveli
Tiruvannamalai
Vellore
Viluppuram
Virudhunagar
Tripura

North Tripura
South Tripura
West Tripura
Dhalai

Uttar Pradesh
Bahraich

Balrampur



Dharmapuri
Barabanki
Bareilly

Basti

Bijnor
Budaun
Bulandshahr
Chitrakoot

Etah

30.

Farrukhabad
Fatehpur

Gonda

31.

Hamirpur
Hardoi
Hathras
Jyotiba P. Nagar
Kannauj
Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajganj
Mahoba
Mathura
Moradabad
Muzaffarnagar
Pilibhit

Rae Barel
Rampur
Saharanpur

Sant Kabir Nagar
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Banda
Shahjahanpur
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur
Unnao
Uttaranchal
Bageshwar
Champawat
West Bengal
Bankura
Barddhaman
Birbhum
Dakshin Dinajpur
Darijiling

Haora

Hugli

Jalpaiguri

Koch Bihar
Maldah
Medinipur
Murshidabad
Nadia

North 24 Parganas
Puruliya

South 24 Parganas
Uttar Dinajpur

Total Districts = 374



lllegal occupation of Government land by schools

3950. SHRI KAMAL AKHTAR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government is aware that some of the private schools recognized by his
Ministry have illegally occupied Government land and constructed school buildings particularly in
UP;

(b) if so, the details thereof;

(c) whether he is also aware of the fact that Sunbeam School, Lahartara, Varanasi
recognized by CBSE has also illegally occupied the land of Central Government and constructed
its school building on encroached land;

(d) whether an enquiry would be initiated and faulty schools recognized by CBSE would
be derecognized; and

(e) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Central Board of Secondary Education is not
aware of such illegal occupation.

(c) As per the records available with CBSE, no such information has been brought to its
notice.

(d) and (e) Do not arise.
Low enrolment in Government schools

3951. MS. SUSHILA TIRIYA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether itis a fact that Government schools in the cities are having low enrolment;
(b) if so, the reasons therefor;

(c) whether in some schools the enrolment is less than 100 students; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) City-wise enrolment data for all schools
(primary to senior secondary) is not being maintained.

(c) As per data collected under District Information System for Education (DISE) by
National University of Education, Planning and Administration (NUEPA), about 6.5 lakh schools
having elementary level classes, had 100 or less than 100 enrolment in 2008-09 in both rural and
urban areas.

(d) The programmes such as Sarva Shiksha Abhiyan (SSA), Mid-day Meal Scheme,
etc. are being implemented uniformly in urban and rural areas.
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Suicide by students

1t3952. SHRI Y.P. TRIVEDI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether trend of suicide by school and college students has increased in the last

year;
(b) if so, the reasons therefor;
(c) the number of suicides committed so far in Mumbai; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Sir, the details of suicides committed by
students is not maintained centrally by the Ministry but it is a matter of great concern. Various
socio-economic factors contribute to stress and anxiety among students especially school
children. The Central Government has taken this issue seriously and has undertaken a number of
steps to reduce examination related stress such as no Class X Board examination from 2011;
introduction of grading system at Secondary School level; providing counseling for both
students and parents; allowing fifteen minutes additional time to read Question Papers etc.
Similarly, to counter stress amongst professional students, Indian Institutes of Technology (IITs)
have taken several measures to reduce academic strain on weak students by means of
special Slow Pace Programme; Mentoring Programmes; facilities for psychiatric intervention

etc.

Both University Grants Commission (UGC) and All India Council for Technical Education
(AICTE) have notified regulations for prevention and prohibition of ragging in higher education
institutions. The Ministry of Human Resource Development have taken several specific anti-
ragging measures such as advertisement campaigns in the print, audio and audio visual media in
order to sensitize various stakeholders towards the menace of ragging. An anti-ragging
‘Helpline’ is also functional with call centre facilities in English, Hindi and other Regional
Languages for facilitating communication pertaining to incidents of ragging as well as to provide
information on ragging and related issues.

Agreement with China in higher education

3953. SHRI A. ELAVARASAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether country has entered into an agreement with China on recognizing each
others certificate in higher education to facilitate cross border mobility of students for advance

studies or job purposes; and

(b) if so, the details thereof ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No, Sir. However, the Government has entered
into an Educational Exchange Programme (EEP) with Peoples’ Republic of China on November
21, 2006, which facilitates exchange of scholars, teachers, experts and students.

Students well-being and staff exchange programme with Australia

3954. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether India and Australia have identified the safety and well-being of students as a
matter of high priority in the bilateral efforts to build a broad knowledge partnership;

(b) if so, the details thereof;
(c) the MoUs signed so far; and

(d) the new areas identified to focus in the current year and staff exchange programmes

identified so far between the two countries ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Yes, Sir. Hon’ble Minister of Human Resource
Development visited Australia from 6th to 10th April 2010 and held extensive discussions with
various Ministers of the Federal Government of Australia as well as State Governments of
Western Australia, New South Wales and Victoria regarding the safety and well being of Indian
students in Australia. The Australian side has sent an update on the measures taken by the
Victorian Government to help safeguard the well-being of Indian students.

An Educational Exchange Programme to enhance collaboration in area of education with
Australia is already existing. Further, a Joint Ministerial Statement on education was signed by
the Hon’ble Minister of Human Resource Development with Deputy Prime Minister of Australia on
8th April, 2010. Three MoUs in the field of education were also signed on 8th April, 2010 during
the visit include:

(i) MoU between Association of Indian Universities and Universities Australia.

(i) MoU between Central Board of Secondary Education and Australian Council of

Education Research and
(i) MoU between the Energy Research Institute (TERI) and Deakin University.
Rajiv Gandhi Udyami Mitra Yojana

3955. SHRI TARIQ ANWAR: Wil the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has started Rajiv Gandhi Udyami Mitra Yojana;

(b) if so, the details thereof; and
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(c) whether this Yojana would be helpful in small towns?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Yes, Sir. The Ministry of Micro Small and
Medium Enterprises has launched a new Central Sector Scheme, namely Rajiv Gandhi
Udyami Mitra Yojana (RGUMY) on 7th February, 2008 to provide hand holding support to first
generation micro and small entrepreneurs in the establishment and management of their

enterprises.

(b) Under this scheme the selected lead agencies /.e. ‘Udyami Mitras’ are providing
guidance and assistance to the potential entrepreneurs registered with them, in preparation of
project report, arranging finance, selection of technology, plant and machinery, marketing
tie-ups with buyers, as well as obtaining various approvals, clearances and NOCs etc.
Udyami Mitras are expected to assist the new entrepreneurs, in the establishment and
successful running of the enterprise for the first six months. For providing this handholding
assistance to the new entrepreneurs, the Udyami Mitras are paid handholding charges under the
scheme.

(c) The scheme is beneficial to all potential first generation entrepreneurs, in all towns as
well as rural areas, by encouraging establishment of new enterprises and thereby creating new

job opportunities locally.
Survey for forest based projects in rural industries

13956. SHRI SHREEGOPAL VYAS: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether any survey has been conducted for forest based projects in rural industry;
(b) if so, the name of the States where the said survey has been conducted;

(c) whether proposals related to forest based micro industries have been received from
the States;

(d) if so, the name of the States and the number of proposals received thereof;

(e) if not, whether there is any scheme to encourage States with regard to self reliant
forest village or forest panchayat by preparing a standard package based on the survey;
and

(f)  the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) No, Sir.

(b) Does not arise.

tOriginal notice of the question was received in Hindi.
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(c) and (d) The Government (in the Ministry of Micro, Small and Medium Enterprises) has
been implementing the Prime Minister’s Employment Generation Programme (PMEGP), from
2008-09 for generating employment through setting up ‘micro enterprises’, through Khadi and
Village Industries Commission (KVIC) as the nodal agency at the national level and through field
offices of KVIC, State/Union Territory Khadi and Village Industries Boards and District Industries

Centres at the State/Union Territories level, with involvement of banks.

Applications for setting up ‘micro enterprises’, including forest based micro industries are
not received directly by the Government (in the Ministry of Micro, Small and Medium
Enterprises). Under PMEGP, eligible entrepreneurs can establish new ‘micro enterprises’,
including forest based micro enterprises, by availing of margin money assistance from KVIC and
loans from public sector scheduled commercial banks. For this purpose, proposals are invited
from potential entrepreneurs at district level through advertisements in press and other media by
KVIC, KVIBs and DICs periodically, depending on the target allocated under PMEGP. The
project proposals so received are scrutinized by the District Level Task Force Committees
(DTFCS) constituted for the purpose headed by the concerned District Magistrate. Based on the
experience, technical qualifications, skill of the applicant, viability of the project, etc., the
applications/project proposals are short-listed and recommended to banks. Banks take final
credit decision, sanction the credit, make disbursal as well as ensure entrepreneurship training

through accredited institutions.

A proposal from a non-government organization, namely, Sjro Sarvaprit Kuldevi Shiksha
Evam Samaj Kalyan Samiti, Morena, Madhya Pradesh, for establishment of ‘Rural Business
Hub’ on herbal products in Vijanagar Block of Sheopur District of Madhya Pradesh, duly
recommended by the State authorities, has been received by the Government (in the Ministry of

Panchayati Raj).

(e) and (f) No, Sir. However, some income generating activities are taken up by State
Forest departments for forest dependent communities under the policy of joint forest

management.
Credit Linked Capital Subsidy Scheme (CLCSS)

3957. SHRIMATI JAYANTHI NATARAJAN: Wil the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is implementing the Credit Linked Capital Subsidy Scheme

(CLCSS) for technology upgradation of micro and small enterprises in the country;
(b) if so, the details thereof; and

(c) the number of micro and small scale enterprises which were covered under the

scheme in Tamil Nadu during the last five years, year-wise and district-wise ?
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THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF MICRO,
SMALL AND MEDIUM ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The Government
is implementing the Credit Linked Capital Subsidy Scheme (CLCSS) for Technology
Upgradation of Micro and Small Enterprises (MSEs). The Scheme provides for 15 per cent
capital subsidy on institutional finance availed by MSEs for induction of well-established and
improved technology in selected sub-sectors/products approved under the scheme. The
admissible capital subsidy under the scheme is calculated with reference to purchase price of

the plant and machinery. The maximum limit of eligible loan is Rs. 100 lakh.

(c) The number of micro and small enterprises covered under the scheme in Tamil Nadu
during the last five years, year-wise is as under:

Financial Year Number of micro and small enterprises
covered under the scheme
in Tamil Nadu

2005-06 221
2006-07 666
2007-08 470
2008-09 446
2009-10 863

The district-wise data is not maintained Centrally.
Norms for registration of MSMEs

3958. SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the number of registrations does a micro or small enterprises need to start and
continue to function; and

(b) the steps taken in the last few years to make their functioning easier in terms of the
regulatory environment ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) In lieu of the earlier system of SSI
registration there is a provision of filing of Entrepreneurs Memorandum (El\/l), which is optional
for micro and small enterprises (MSEs) and medium service enterprises. However, MSFs may
also require to comply with other statutes of the Central or State Governments such as those
relating to labour, environment, taxation etc. To facilitate easier and hassle free filing of EM by
the MSEs, instructions issued vide Schedule Il of the Notification No. S.O. 1643 dated 29
September, 2006 contain that the acknowledgment of filing of EM should be issued to the
entrepreneurs/industrialists within five days of the receipt of the form of Memorandum by post,
or on the same day, if the form of Memorandum is submitted in person as well as on-line. The
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Ministry of Micro, Small and Medium Enterprises has been advocating with respective
stakeholders to simplify their procedure.

Small scale industries in J&K

3959. PROF. SAIF-UD-DIN SOZ: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether it is a fact that there are tremendous opportunities of setting up small and
medium industries in J&K State, especially in Kashmir; and

(b) if so, the time-frame for doing the needful ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The State of Jammu and Kashmir
especially Kashmir holds better prospects for micro, small and medium enterprises (MSMEs)
than larger industries in view of its geographical characteristics. Setting up of enterprises by the
entrepreneurs is an on-going activity which is being supported by the Government through its
various schemes/programmes across the country including the State of Jammu and Kashmir.
The Government has also notified a comprehensive policy package for Jammu and Kashmir
which provides, inter alia, fiscal incentives for ten years /.e. upto 2012.

Taking ownership of catering services
3960. SHRI B.K. HARIPRASAD: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways has decided to take ownership of catering functions in all
passenger and mail trains beginning with Rajdhani, Shatabdi and Duronto trains;

(b) whether a sub-Committee of Railway Board has highlighted the need to end the
present situation of duality of authority between the IRCTC and Railways;

(c) whether just 31 contractors have formed a cartel for handling catering services for all
264 mail/express trains that provide pantry car services; and

(d) whether catering contracts obtained by multiple firms are owned by members of the
same family ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) For
bringing about overall improvement in the quality of railway catering, the catering policy is being
reviewed. Temporarily however, the supervision of catering services on a few trains is being
undertaken by railways on an experimental basis.

(b) No, Sir.

(c) and (d) As per present catering policy, a firm/company or an individual
can hold a maximum of 15% of any category of major units. At present there are
36 different licensees managing pantry car licences on 263 different trains which have been
licensed out to private licensee. The ceiling limits laid down in the policy are being adhered
to.
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Rail projects in Andhra Pradesh

3961. SHRI' NANDI YELLAIAH: Will the Minister

state:

of RAILWAYS be pleased to

(a) the details and current status of various proposals received during last three

years from Government of Andhra Pradesh for sanctioning new rail lines/railway projects in the
State;

(b) the reasons for not sanctioning them so far; and

(c) by when these are likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) As per the available records, the proposals with their current status, received from the

Government of Andhra Pradesh during the last three years are as under:-

SI.No.

Name of the proposal

Current Status

1

2

3

1.

Manuguru-Ramagundam New Line (190Km)

Cuddapah-Bangalore New Line (2565Km)

Bhadrachalam Road-Kovvur New Line (151KM)

Bhadrachalam Road-Bhavanapalem New Line
(36Km)

Nadikudi-Srikalahasti New Line (307Km)
Akkanapet-Medak-Manoharabad New Line

Akkanapet-Medak-Patancheru New Line

Pandurangapuram-Sarapaka New line

Jadcherla-Nandyal New Line (182KM)

. Armoor Adilabad New Line

Vijayawada-Gudivada-Machilipatnam-Bhimavaram/
Narsapur-Nidadavolu Doubling and Electrification
(175Km)

Survey completed.

Project has been taken up for
execution. 50% cost of the
project is being shared by
Andhra Pradesh Government.

Survey completed.

Bhadrachalam-Satupalli New

line proposed in Budget
2010-11.

Survey completed.

Survey completed.

Survey completed. Updating

survey of Akkanapet-Medak

proposed in Budget 2010-11.
Survey completed.
Survey completed.
Survey completed.

Survey Completed. Proposal
processed for necessary
clearance.
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2 3

12. Bibinagar-Nadikudi/Macherla-Nallapadu Survey completed.

(Guntur) Doubling and Electrification

13.  Guntur-Tenali-Repalle (27Km) Doubling/ Survey not taken up.

Electrification

14. Gadwal-Macherala (233Km) Survey taken up.

Multi Model Transport System (MMTS)

1. Secunderabad-Manoharabad Doubling and The Proposal is under
Electrification examination/processing for
sanction.
2. Falaknuma-Umdanagar Doubling and The Proposal is under
Electrification examination/processing for
sanction.
3. Secunderabad-Bhongir 3rd line and The Proposal is under
Electrification examination/processing for
sanction.

The projects are taken up on various considerations based on the results of the survey. No

time frame for sanction is feasible to be indicated at this stage for these projects.

Rail projects in Haryana

13962. DR. RAM PRAKASH: Will the Minister of RAILWAYS be pleased to

state:

©)

2000;
(b)
©
(@)
(e

the number of rail projects sanctioned by Railways in Haryana after the year

the details thereof;
the number of projects which have been completed out of them;
by when the works are likely to start on delayed projects; and

the number of new projects which are under consideration?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to

(c) The details of railway projects sanctioned in the State of Haryana after the year 2000 with

status of completion is as under:-

tOriginal notice of the question was received in Hindi.
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Sl.

Name of project

Latest

Status and Target date of

No. ancticipated completion wherever fixed

cost

1. Rewari-Rohtak 475.16 Cr. The work is 80% completed and is
new line likely to be completed by March,
(81.26 km.) 2011.

2. Jind-Sonipat new 340.00 Cr. The work is 23% completed.
line (89 km.)

3. Kukrana-Panipat 36.08 Cr. The work is 45% completed.
doubling
(6.5km.)

4. Rohtak-Jakhal 96.06 Cr. Work Completed.
doubling (52 km.)

5. Palwal-Bhuteswar 340.00 Cr. Work is in progress and nearing
3rd line completion.

(81km.)

6. Rewari-Sadulpur 424.00 Cr. Work completed.
gauge conversion
(211km.)

7. Ajmer-Phulera- 770.00 Cr. Work completed.

Ringus-Rewari
gauge conversion
(295 km.)

8. Harsauli-Rewari 110.94 Cr. Work is 55% completed. Targeted for
doubling 2010-11.

(39.35km.)

9. Jakhal-Mansa 109.13 Cr. Work is 30% completed and is
doubling targeted to be completed by June,

2011,

10. Tuglakabad- 124.00 Cr. Work is being executed by Rail Vikas
Palwal 4th line Nigam Limited. Civil, Electrical and
(33.5km.) Signaling works are in progress.

11. Ambala Cantt.- 99.98 Cr. Proposed in Railway Budget 2010-11.
Dhapper doubling
(23km.)

(d) Al projects are progressing based on availability of resources.



(e) 4 surveys have been taken up. 14 new surveys have been proposed in Railway
Budget 2010-11.

Request for shifting of headquarters from Mumbai to Ahmedabad
3963. SHRI VIVJAYKUMAR RUPANI: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Gujarat contributes a major share in passenger and goods
traffic to Western Railway and hence has requested for shifting of headquarters to Ahmedabad
from Mumbai; and

(b) if so, the reasons why the request has not been accepted?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) The location of the Headquarters of a Railway depends on operational and
administrative requirements, consistent with the needs of economy and efficiency. The proposal
to shift the Western Railway’s headquarters from Mumbai to Ahmedabad was examined in the
light of the above and has not been considered feasible.

Unauthorised railway employment in Assam
3964. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of the cases of unauthorized railway employment being
made in the State of Assam;

(b) if s0, the details of the action taken so far; and
(c) if not, whether Railway would refer such cases to CBI for thorough investigation ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Appointment on the railways are made as per extent guidelines and no unauthorized
appointments are known to be made.

Spending on advertisements

3965. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of money spent by her Ministry on advertisements during last three years,
year-wise and zone-wise;

(b) the details of money spent on advertisement approved by Eastern Railway specifying
the route of luxury train Maharaja Express;

(c) the details of advertising agencies/companies which were given contract for such
advertisement; and

(d) the details of the route shown in advertisement for Maharaja Express ?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) The information is being collected and will be placed on the Table of the Sabha.

Introduction of transit journey and movement of goods from NER

3966. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government has made any attempt to introduce transit journey and

movement of goods from NER; and
(b) if so, the details thereof and the results achieved ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Does not arise.
Utilization of surplus railway land for mobilizing resources

3967. SHRI SITARAM YECHURY: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government is planning to utilize surplus railway land for mobilizing the

additional financial resources;

(b) if so, whether Government would also consider those railway lands which had
been acquired from farmers and have not been put to use in keeping with the original
railway development requirements to revert back on lease to the original owners or their

descendants;
(c) if so, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Indian Railways have approx 10.65 lakh acre of land. About 90% of this land is under
Railway’s operational and allied usages. The land which is presently vacant is generally required
for Railways’ own development works such as setting up of Rail Coach and Component
Factories, Loco Component Factories, Wagon Factories, Coach Rehabilitation and Wagon
Repair Workshops, Multi-Modal Logistic Parks, Auto hubs, Cold Storages and Perishable Cargo
Centres, Refrigerated Container Factories, eco-parks, health care facilities, bottling plants for
clean drinking water, etc.; as well as for doublings, gauge conversions, yard re-modeling and
traffic facility works, freight corridors; and also for servicing the track and other infrastructure.
Moreover, Railways land/air space not required by Railways for its immediate future operational
needs is also proposed to be utilized for commercial development, wherever feasible, for

generation of additional financial resources to fund Railway projects.
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UTS-cum-PRS

3968. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased to refer to
the answer to Unstarred Question 1003 given in the Rajya Sabha on 5 March, 2010 and
state:

(a) the names of the places of the 7 Unreserved Ticketing System-cum-Passenger
Reservation System (UTS-cum-PRS) in North-Eastern Railway which have been planned by
Government;

(b) by when the system is likely to be made functional; and

(c) the steps being taken to cover more stations in Uttar Pradesh under the
system?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Names of seven stations where UTS-cum-PRS facilities have been planned are Pipraich,
Madhosingh, Kichha, Bilaspur Road, Sidhauli, Tikunia and Mihinpurwa.

(b) UTS-cum-PRS facility at all the seven stations are planned to be provided by
31.8.2010.

(c) PRS (Passenger Reservation System) projects are sanctioned based on the
requirement. In addition, whenever requests are received from public representatives, those are
considered for sanction.

Inadequate train facilities in Saurashtra region
3969. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that inadequate train facilities exist in Saurashtra region of
Guijarat;

(b) whether it is also a fact that various organizations/section of people have been
making representations to Government for providing adequate train facilities in Saurashtra
region; and

(c) if so, the concrete steps being taken by Government for improving the train facilities
in the region?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Yes,Sir.

(c) On Indian Railways, trains are not introduced region-wise, but on pattern of traffic
demand, operational feasibility and availability of resources. However, introduction of 7 pairs of
trains and increase in the frequency of 2 pairs of trains serving different parts of Gujarat have
been announced in Railway Budget 2010-2011.

Further, 117/122-121/120 Pratap Nagar-Dabhoi Passenger have been extended upto Bodeli
from 15.4.2010.
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Connectivity to pilgrimage centers in Gujarat
3970. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has received representations from various section of people
including Government of Guijarat for providing train connections to places of pilgrimage namely,
Dakor, Ambaiji, Junagadh, etc.; and

(b) if so, the present status thereof and by when these places are likely to be connected
with trains to facilitate pilgrimage ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Representations have been received for introduction of trains serving pilgrimage centers
of Gujarat.

At present, Dakor station is served by 4 pairs of passenger trains viz. 265/266 and 115/116
Anand-Godhra Passenger, MEMU 723/724 and MEMU 725/726. Poonam special trains are also
run for Dakor from Vadodara and Ahmedabad every month. Pilgrims desiring to visit Ambaiji can
avail of trains going towards and having stoppage at Abu Road. Junagarh is being served by
nine pairs of Mail/Express/Passenger trains on Broad Gauge and two pairs of metre gauge
trains. Extra coaches are being attached to trains as and when there is a demand from divisions
during Fairs/Melas to ease traffic.

Shortage of funds for modernization
3971. SHRI PRAKASH JAVADEKAR: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways is short of funds for modernization and expansion of
its services;

(b) if so, the details thereof;
(c) whether Railways has any plan to overcome this paucity of funds; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Yes, Sir. As on 1.4.2010 the sanctioned and ongoing projects of new lines, doubling,
gauge conversion and electrification have a total remaining balance expenditure of Rs. 1,00,000
crores approximately. The average annual expenditure on these projects in the first three years
of the Eleventh Plan is estimated as Rs. 6,400 crores approximately.

(c) and (d) Financing of Railway Projects through alternative means like Public-
Private partnership, cost-sharing by State Governments, Multilateral Funding etc. are being
explored.

Memu train between Lucknow-Hardoi

13972. SHRI NARESH CHANDRA AGRAWAL : Will the Minister of RAILWAYS be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether electrification work between Lucknow and Shahjahanpur under Lucknow and
Muradabad division has been completed and it has been announced many times that a Memu
train would be started between Lucknow-Hardoi;

(b) whether a Memu train between Lucknow-Hardoi could not be started till date even
after declaration of its dates;

(c) ifso, by when this train would be started; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) to (d) Do not arise.
Making of Buxar a model railway station
3973. SHRI RAJNITI PRASAD: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Government had made an announcement that Buxar railway
station in Bihar would be made a model station;

(b) whether it is also a fact that massive construction and renovation work started nearly
two years ago;

(c) whether it is also a fact that the contractor who was entrusted with the work, is
not pursuing it vigorously and passengers are facing tremendous hardship as a result of this;
and

(d) if so, the reasons therefor and measures being taken to expedite the construction
work and complete it within time ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) to (d) Various improvement works have been taken up at Buxar railway station. Works
of improvement on station building, VIP lounge, renovation of booking and passenger
reservation system (PRS) have already been completed. Remaining works, like extension of
platform for accommodating 24 coach trains, improvements on platform surface and circulating
area have been planned for completion by December, 2010. Efforts have been made to expedite
the works and close monitoring of works is being done.

Super fast train from Puri to Kurla

13974. SHRI RUDRA NARAYAN PANY: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether a super fast train originating from Puri in Orissa to Lokmanya Tilak Terminus
urla) in Mumbai, has been flagged off;
Kurla) in Mumbai, has been fl d off

tOriginal notice of the question was received in Hindi.
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(b) if so, whether this train halts at Dhenkanal a famous district centre of the
State;

(c) ifnot, the reasons therefor;

(d) whether Government is aware of the fact that there is a huge resentment among
people due to non-stoppage of the said train at Dhenkanal; and

(e) if so, the measure being contemplated by Government to sort out the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) No, Sir.

(c) to (&) Stoppage of 2879/2880 Bhubaneswar-Lokmanya Tilak (Terminus) Express has
been provided at Dhenkanal from 08.02.2010. Besides this, 2145/2146 Bhubaneswar-Lokmanya
Tilak (Terminus) Express (Weekly) is also available for Dhenkanal-Mumbai passengers.
Stoppage of 2745/2746 Puri-Lokmanya Tilak (Terminus) Express at Dhenkanal has been
examined but not found feasible at present.

Vacant posts in Railways

3975. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be pleased to
state:

(a) the total number of posts sanctioned in safety category and the number of them lying
vacant, post-wise and zone-wise;

(b) the steps taken to fill-up all the vacant posts;

(c) the measures taken to strengthen safety of rail passengers and to minimize rail
accidents; and

(d) the action taken to modernize railway signaling system?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) The information is being collected and will be laid on the Table of the Sabha.

Train accidents
3976. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be pleased to state:
(a) whether itis a fact that a number of train accidents took place in the past six months;
(b) if s0, the details thereof, zone-wise;
(c) the number of casualties occurred in these accidents; and
(d) the preventive measures taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) During the last six months from October, 2009 to March, 2010, 55 consequential train
accidents, /.e., Derailments, Collisions, Manned Level Crossing accidents and Miscellaneous
accidents (other than cases of trespassing at Unmanned Level Crossings-UMLCs) took place
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on Indian Railways. Zone-wise number of consequential train accidents during this period and
casualties involved therein is given below:-

Zonal Railways No. of Casualties
Consequential
Train Accidents Killed Injured
(Excluding UMLC)

Central 9 2 46
Eastern — — —
East Central 7 3 3
Northern 5 — —
North Eastern 2 1 2
Northeast Frontier 4 — 4
North Western 3 — 24
Southern 1 — —
South Central 6 — —
South Eastern 4 — 24
Western 1 — 10
East Coast 3 1 —
South Western 2 — 5
West Central 2 — —
North Central 5 38 91
Southeast Central 1 — —
55 45 209

(d) Al possible steps are undertaken on a continuing basis to prevent
accidents. These include timely replacement of over-aged assets, adoption of suitable
technologies for upgradation and maintenance of track, rolling stock, signalling and interlocking
systems, safety drives, greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observance of safe practices.

Stoppage of trains at Jajpur Keonjhar road

3977. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to
state:
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(a) whether East Coast Railway Zone has any proposal of stoppage of Rajdhani Express,
Coromandal Express and Falaknama Express at Jajpur Keonjhar road;

(b) the criteria of stoppage of trains; and

(c) whether Jaipur Keonjhar road which is closed to Kalinga Nagar and Central place of
Dhekanal, Keonjhar, Jajpur District does not fulfil the criteria?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) At
present, there is no such proposal.

(b) The important criteria taken into account for stoppage of train include sale of tickets,
nature of train, availability of alternative services, proximity of stoppages, effect on other
services, operational difficulties, passing time of trains etc.

(c) VYes,Sir.
Employment to physically disabled persons

3978. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Railways has not filled the 3 per cent quota for physically
disable persons in its recent recruitment;

(b) whether it is also a fact that in some Railway Zones interviews have been completed,
selected candidates list published and medical examination was done but the final appointment
order has not been issued, so far; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) The information is being collected and will be laid on the Table of the Sabha.

Leasing of real estate assets
3979. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railway proposes to lease real estate assets and expects revenue of Rs. 600
crore;

(b) if so, the details worked out so far, zone-wise;
(c) the objectives of such lease; and
(d) the views of the various railway zones in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) In order to mobilize additional financial resources, Indian Railways have set up Rail Land
Development Authority (RLDA) through an act of Parliament to undertake commercial
development of its vacant land not required by railways for its own immediate future operational
needs, by leasing it on long term basis. 135 sites have been entrusted to RLDA so far, in this
regard.
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Vacant land is also leased/licensed for purposes connected with Railway working viz.
shops, coal dumps, steel yards, bulk oil installation etc. This yields additional revenues for
Railways. A target of Rs.611 crore was fixed for generation of revenues through such usage of
railway land for 2009-10, zone-wise details of which are given in the Statement (See below).

Policy on Leasing/licensing of land is decided by Ministry of Railways.
Statement

Zone-wise targets of Earnings from land utilization for 2009-10

Railway Target
Central 60
Eastern 40
East Central 25
East Coast 30
Northern 120
North Central 20
North Eastern 30
North East Frontier 30
North Western 45
Southern 50
South Central 40
South Eastern 20
South East Central 15
South Western 15
Western 45
West Central 25
Metro 1
TOTAL 611

Disruption of train operations during foggy weather
3980. SHRI SANTOSH BAGRODIA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware of the hardship faced by passengers due to disruption
in train operations during foggy winters for last few years;

(b) if so, the steps taken by Government to smoothen the rail operations during the fog;
and
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(c) the steps taken to enhance the facilities for passengers who suffer due to lack of
timely and correct information from Railways ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Fog is a natural phenomenon adversely impacting all transportation services, including
train movement. During such foggy periods, the emphasis is on running trains safely through
restricted speeds, deployment of adequate staff, counseling of train running staff, dissemination
of late train running information to passengers etc.

(c) Information relating to arrival/departure/late running of trains can be accessed by
dialing a universal number 139” without prefixing any STD code from any type of phone and is
also being made available through radio and television. Local helpline telephone numbers are
made available station wise and the late schedule of trains is announced through public
announcement system at stations.

Breaking out of fire at container depot

3981. SHRI ISHWAR SINGH: Will the Minister of RAILWAYS be pleased to
state:

(a) whether a major fire broke out in container depot of Railways in Tughlagabad area
recently;

(b) if so, whether any preliminary investigation into the cause of the fire in container
depot has been conducted;

(c) if so, the details thereof; and

(d) the responsibility fixed by Government and steps taken to check recurrence of such
incidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) and (c) A committee of Senior Officers of CONCOR is enquiring into the incident.
Enquiry report is awaited.

(d) Necessary action will be taken on receipt of the enquiry report.
Number of SC and ST employees in Railways
3982. SHRI MANGALA KISAN: Will the Minister of RAILWAYS be pleased to state:
(a) the number of SC and ST employees in Railways in Group-A;
(b)  the number of posts of SC and ST lying vacant in Railways and since when;

(c) whether Government would go for a special recruitment drive to fill up these vacant
posts in near future;

(d) ifso, by when;and

(e) if not, the other steps which are being taken by Government or proposes to fill up the
backlog vacancies in all the posts reserved for SCs and STs?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
There are 1,166 SC and 615 ST employees in Group-A as on 31-3-2007.

(b) 10395 posts of SCs and 12491 posts of STs were identified as lying vacant as on
1-11-2008 including Gr. ‘A’.

(c) and (d) Special Recruitment Drive (SRD) has already been launched w.e.f. 1.11.2008
to clear the backlog vacancies.

(e) Does not arise.
Construction of schools on railway land

1t3983. SHRI RAJIV PRATAP RUDY: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Government is now contemplating a new scheme for opening
of schools and colleges on the Railway land after it was announced that it will be used for the
construction of hospitals;

(b) if so, the details thereof;

(c) the norms set by Government for selecting land for the purpose of opening of
schools;

(d) the details thereof; and
(e) whether participation of private sector has also been ensured in this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(e) Ministry of Railways have signed Memorandum of Understanding (MOU) both with Ministry
of Human Resource Development as well as Ministry of Health to develop educational facilities
and construction of Hospitals by utilizing Railway land not required for immediate operational
use. Separate strips of land are being identified for schools and for hospitals. Further details of
implementing the MOU, norms for selecting land for the schools/colleges/hospitals and extent
of private participation, if any, shall be worked out by a High Powered Working Group consisting
of senior officers from Ministry of Railways and Ministry of Human Resource
Development/Ministry of Health which has since been constituted.

Conversion of narrow gauge lines into broad gauge
13984. MISS ANUSUIYA UIKEY : Will the Minister of RAILWAYS be pleased to state:

(a) the kilometres length of narrow gauge and metre gauge rail lines in 1950 and 2010,
State-wise;

(b) whether Government has any such plan or target under which all narrow gauge
and metre gauge lines would be converted into broad gauge and the achievement thereof;
and

tOriginal notice of the question was received in Hindi.
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(c) if not, whether Government would consider to convert all narrow gauge and metre
gauge lines into broad gauge in a fixed time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The length of railway lines (route kilometres) of Indian Railways is maintained as on 31st March
of each year. The total length of narrow gauge and metre gauge railway lines as on 31.3.1951
(end of financial year 1950-51) was 4,153 and 24,185 kilometres respectively. However, State-
wise information of length of railway lines as on 31.03.1951 is not available as route lengths were
not recorded State-wise at that time. The State-wise length of narrow gauge and metre gauge
railway lines of Indian Railways as on 31.3.2009 (latest available) is given below.

Name of the State Narrow Gauge Metre Gauge
Andhra Pradesh — 184.66
Arunachal Pradesh - 1.26
Assam — 1057.12
Bihar — 691.10
Chhattisgarh 88.46 —
Gujarat 771.41 1364.27
Haryana 3.41 24.85
Himachal Pradesh 245.78 —
Karnataka — 97.00
Kerala — 116.89
Madhya Pradesh 708.08 348.76
Maharashtra 596.29 105.75
Manipur — 1.35
Mizoram - 1.50
Nagaland — 1.72
Punjab 11.66 —
Rajasthan 86.76 1724.19
Tamil Nadu — 1152.44
Tripura — 151.40
Uttar Pradesh 2.03 1281.44
Uttaranchal — 61.15
West Bengal 220.01 106.14
TOTAL 2733.89 8472.99
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(b) and (c) During 2009-10, about 1550 kilometres Gauge Conversion has been
completed. Out of remaining about 9,500 kilometres of Metre/Narrow Gauge Lines, Gauge
Conversion work already taken up for 5,500 kilometres. Further Gauge Conversion of about 450

kilometres of Narrow Gauge Lines has been proposed in the Railway Budget 2010-11.

Indian Railway Vision 2020 entails conversion of all Metre Gauge/Narrow Gauge lines
to Broad Gauge except heritage lines. This would, however, depend upon availability of

resources.
Train accidents

3985. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be pleased to

state:

(a) the details of train accidents occurred in the country, State/zone-wise during
January to March this year resulting in loss of lives and injuries to passengers, railway employees

and others;

(b) the details of each case with the ex-gratia payment made by Railways to the next of

kin of the deceased and to those injured;
(c) whether statutory enquiry in each case has been completed; and
(d) if so, the findings thereof and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) During January to March, 2010, 08 consequential train accidents, /.e., Derailments,
Collisions, Manned Level Crossing accidents and Miscellaneous accidents involving loss of life or
injury took place on Indian Railways. Date-wise and zone-wise details of these accidents and

ex-gratia announced is given in the Statement (See below ).

(c) and (d) Statutory inquiry by the Commission of Railway Safety has been conducted in
05 accidents out of the above 08 consequential train accidents. Inquiry has already been
completed by the Commission of Railway Safety in one accident of rear-end collision of 2556
Gorakhdham Express with 2418 Prayagraj Express on 02.01.2010 between Bhaupur and Panki
stations on Tundla-Kanpur Section of Allahabad Division of North Central Railway. In its final
report, the Commission of Railway Safety has concluded that this accident had happened due to
exceeding the permissible speed during foggy weather by the crew of 2556 Gorakhdham
Express. Recommendations and findings of the Commission of Railway Safety have been
examined by the concerned departments and instructions for train operations during fog, use of
Walkie-Talkie sets by Guards, monitoring of the working of loco pilots by frequent surprise
checks, have been issued and disciplinary action has been initiated against the defaulting

official.
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Statement

Train Accidents
SI.  Date of Type of Railway Division Train No Casualty Ex-gratia Ordered
No. Accident Accident Over All (Enhanced)
1 2 3 4 5 6 7 8
1. 02-dan-10 Collision North Allahabad (|) 4006 Lichchavi Grievous - 01 Rs. 5,00,000/- to the
Central Express (New (Railway Staff) next of kin of each
Delhi-Sitamarhi) deceased passenger,
(i) 2402 Magadh Rs. 1,00,000/- to each
Express (New grievously injured and
Delhi-lslampur) Rs. 10,000/ - to each
simple injured.
2. 02-Jan-10 Collision North Allahabad (|) 2556 Gorakhdham Killed - 12 Rs. 5,00,000/- to the
Central Express (Railway Staff- next of kin of each
(i) 2418 Pryagraj 01and deceased passenger,
Express Passengers-11), Rs. 1,00,000/- to each
Grievous - 12, grievously injured and
Simple - 36 Rs. 10,000/ - to each
(Passengers) simple injured.
3. 08-Jan-10  Derailment East Sonepur 2565 DBG- Killed - 02
Central NDLS, Bihar (Road Users),

Sampark Kranti
Express

Grievous - 02
(Road users)
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1 2 3 4 5 6 7 8
4. 16-Jan-10 Collision North Allahabad (i) 4724 Kalindi Killed - 03, Rs. 5,00,000/- to the
Central Express Grievous - 10 next of kin of each

(Bhiwani-Kanpur) (Passengers), deceased passenger,
(i) 2452 Shram Simple - 08 Rs. 1,00,000/- to each
Shakti Express (Passengers-06, grievously injured and
(New Delni- Railway Staff-02) Rs. 10,000/ - to each
Kanpur) simple injured.

5. 08-Feb-10 Manned East Sambalpur 333A Passenger Killed - 01 (Road

Level Coast (Titlagarh-Raipur) user)
Crossing
6. 11-Feb-10 Derailment North Ajmer DOZ-VZP Up Simple-01 (Loco Pilot)
Western Goods

(Container Load)

7. 11-Feb-10 Miscellaneous Central Mumbai 1696 Up Grievous - 10, Rs. 2,00,000/- to each
Passenger Simple - 09 grievously injured.
(Roha-Diva) (Passengers)

8. 22-Mar-10 Derailment Western Mumbai AD 631 Dn EMU Grievous - 04,
Local (CCG- Simple - 06
ADH) (Passengers)

Note : The above figures do not include unusual incidents at Unmanned Level Crossings.
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Vacancies in Railways
3986. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:

(a) the number of vacancies reported in Railways during the last three years;
and

(b) the steps taken so far to fill up the existing vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The vacancy position of zonal railways during last three years is as under:-

Year01.04.07 01.04.08 01.04.09

Total Vacancies 165589 169996 169813.

(b) Streamlining of the working of Railway Recruitment Boards has been undertaken.
Under the new methodology, examination for a particular post will be held on the same date
simultaneously by all the Railway Recruitment Boards and in addition to Hindi, Urdu and English,
question papers shall be set in local languages. Open Notification have been issued to fill up

vacancies.
Closing of railway services

3987. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be pleased to
state:

(a) whether her Ministry is aware that about railway services numbering 26 which have
been totally closed in the recent past;

(b) if so, the reasons therefor and by when these railway services are likely to re-start;
and

(c) whether her Ministry is aware about serious situation on account of non-functioning
of train in between Patan-Vegdod-Ranuj to Jasadan-Botad, Surendranagar-Sayla,
Morbi-Vankaner, Bhuj-Nalia, Nadiad-Madasa, Gandhidham-Palanpur, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Train services are cancelled on account of Gauge Conversion, poor occupancy,
operational constraints, etc. The number of trains introduced on the completion of gauge
conversion to Broad Gauge are done keeping in view public demands, traffic justification,
operational feasibility and availability of resources.

(c) There is no such station named “Vegdod” over Western Railway. Train services are
functioning in Patan-Ranuj, Morbi-Wankaner, Nandiad-Modasa and Gandhidham-Palanpur
sections which are considered adequate. The sections of Jasadan-Botad and Surendra
Nagar-Sayla were closed in consultation with the State Government as uneconomic branch
lines. Passenger trains over Bhuj-Nalia section has been cancelled due to poor occupancy.
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Rail projects in Gujarat

3988. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of RAILWAYS be pleased to
state:

(a) the number of surveys in hand for new lines on Western Railway within Gujarat;

(b) the details particularly of North Guijarat covering the area of Banaskantha, Patan
towards Rajasthan and also Kutch-Bhuj via Viramgam to Palanpur, Taranga, Ambaiji, etc.;
and

(c) the probable time by when the survey will be completed and work may commence ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) There are 9 new line on-going surveys falling fully/partly in the State of Gujarat. The details
are as under:

1. Bhavnagar-Pipavav-Una-Kodinar (220 km)

2.  Botad-Gondal via Jasdan (100 km)

3. Dwarka-Porbandar (90 km)

4.  Porbandar-Savadiya-Junagarh (100km)

5. Veraval-Porbandar (130 km)

6. Gauge conversion of Bilimora-Wagai with extension upto Manmad (135 km)

7. Gauge conversion of Champaner-Panimines and Chochapara-Tanakla with
extension up to Rajpiple (122 km)

8. Gauge conversion of Jhaghadia-Netrang with extension to Nandurbar (135 km)
9. Gauge conversion of Himmatnagar-Khedbrahma with extension upto Abu Road
(120 km).

Besides above, following new line surveys have been proposed in the Budget
2010-11.

1. Bhavnagar-Mahua (118 km)

2. Bhavnagar-Tarapore (135 km)

3. Kharaghoda-Santhalpur (111km)
4. Kodinar-Pipavav (99 km)

5. Somnath-Kodinar (100 km)

All the surveys will be completed in text 1-2 years. The Commencement of work will depend
upon sanction of the project.

Construction of rail coach factory at Palakkad in Kerala

3989. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:
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(a) the steps taken by Government to establish a coach factory at Palakkad;

(b) whether the proposed coach factory would be operated on a public-private
partnership model; and

(c) if so, whether Government of Kerala would also be given a stake in running the
project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Ministry of Railways is engaged in obtaining requisite approval of the Government for establishing
a coach factory at Palakkad. Planning Commission has accorded in principle approval and
appraised the project. Expanded Board for Railways has also endorsed the project

(b) and (c) Decision about the structure of the entity would be taken after the final
approval of the project.

Electrification of rail tracks
3990. SHRI NATUJI HALAJI THAKOR: Will the Minister of RAILWAYS be pleased to state:

(a) whether railway proposes to electrify Jamnagar-Rajkot-Mehsana-Abu Road section
and Abu Road-Ajmer-Jaipur- New Delhi section during the current rail budget of 2010-11;

(b) if so, the details thereof;
(c) ifnot, the reasons therefor;

(d) whether Railways have granted any special fund for electrification of said sections;
and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Does not arise.

(c) Electrification of railway tracks is decided based on traffic volumes, operational
necessity and financial viability. Based on these considerations, electrification of this section is
not found to be justified at present.

(d) No, Sir.
(e) Does not arise.
Transportation of agricultural products
3991. SHRI SHADI LAL BATRA: Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry has any plan for transportation of agriculture products using the
rail network and also to facilitate their sale locally at non-metro stations;

(b) if so, the details thereof;

(c) Dby when the said plan is likely to be implemented; and

230



(d) the details of avenue likely to be generated with such activity ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Indian Railways have been moving large volume of agricultural products like foodgrains,
vegetables, fruits etc. through its network in railway wagons and parcel vans etc. However, with
a view to encourage creation of facilities for setting up of cold storage and temperature
controlled cargo centres and its transportation, Railways have put in place a pilot project under
its Kisan Vision Scheme. After gaining experience from this pilot project a detailed policy will be
issued.

Change of colour of goods trains
3992. SHRI SHYAMAL CHAKRABORTY : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has contemplated to change the existing red colour of railway
stations and goods trains;

(b) if so, the reasons therefor; and

(c) the expenditure so far incurred by Railways in this regard and the budgetary
provisions earmarked for this purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Colour washing/painting of Railway stations and other buildings and structures is a
routine periodic maintenance exercise undertaken at Divisional and Zonal Railways, keeping in
view the local architecture and heritage themes. As regards goods trains, instructions were
issued in January, 2009 to colour higher axle load open and covered stainless steel wagons
differently, to distinguish them for technical and operational reasons.

(c) No additional expenditure has been incurred due to change in colour of Goods trains
or station buildings.

Increase in price of steel

13993. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:

Will the Minister of STEEL be pleased to state:

(a) whether it is a fact that consumer sale price of steel have increased a great deal in the
country during last three years;

(b) if so, the increase registered in these prices;

(c) whether it is also a fact that reason for increase in these prices is due to increase in
prices of raw materials; and

(d) if so, the percentage increase in prices of raw materials along with names of such raw
materials and the effect of Government’s taxation system on increase in prices?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) During the last three years, the retail market price of steel has undergone both decrease

and increase as per the details given on quarter-wise basis in the table below:-

Retalil Price at Delhi on Quarterly Basis

Rs./Tonne
Month T™MT HR Coils CR Coils GP Sheets
March 2007 29650 33275 38475 48750
June 2007 36925 35350 39000 48050
September 2007 29900 35500 39550 46750
December 2007 32200 34700 38000 42500
March 2008 43775 43800 48000 56000
June 2008 47451 48083 49492 52986
September 2008 41934 44211 48792 51662
December 2008 36634 36174 36039 39158
March 2009 34285 34818 36608 39628
June 2009 35479 33699 36568 38788
September 2009 32818 35608 39774 42128
December 2009 32220 35720 38690 41170
March 2010 35100 36810 41210 45720
April 2010 40890 45090 47580 52580

(Source: Joint Plant Committee, Economic Research Unit)
Note: (i)  Prices are inclusive of Excise Duty and Sales Tax.

(i) Al prices are indicative.

It can be seen from the above table that the prices of steel have not been rising steadily

during the past three years. The prices of steel started firming up in March, 2008 and peaked out

in June 2008. Steel prices started decreasing from September, 2008 onwards and have again

started rising from March, 2010 onwards.

(c) and (d) The rise in price of steel is attributable to various factors both in the supply side

as well as the demand side. On the supply side, rise in price of steel can be attributed to a steep

rise in the price of critical input materials such as iron ore, coking coal and met coke. There is

also a sudden rise in demand of steel in the international as well as domestic market. The table

below shows the rise in price of steel making raw materials during the past one year:-
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US Dollar/Tonne

Month Iron Ore Met Coke Scrap
April 09 63 425 208
May 09 68 390 220
June 09 78 390 210
July 09 91 390 230
August 09 99 390 285
September 09 87 395 303
October 09 91 395 265
November 09 101 395 270
December 09 110 455 320
January 10 132 473 320
February 10 128 473 328
March 10 143 495 370
April 10 165 495 453

(Source : Economic Research Unit)

Presently, there is no import duty on import of coking coal, metallurgical coke (met coke)
and iron and steel scrap, three of the essential raw materials imported into the country.

Shortage of steel products
3994. SHRI NATUJI HALAJI THAKOR: Will the Minister of STEEL be pleased to state:

(a) whether there is shortage of steel products in several States including Gujarat and
there is vast gap between demand and supply in Surat, Mehsana, Rajkot, Bharuch and Amreli
districts;

(b) if so, the reasons therefor;

(c) whether as a result of shortage of steel products hoarding and black-marketing of
such products have been resorted by the agencies/dealers;

(d) if so, the details of such cases; and

(e) the steps taken by Government to meet the demands of consumer and prevent black
marketing/hoarding of steel products ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP): (a) to
(d) No report regarding shortage or hoarding and black marketing of steel products has been
received in Ministry of Steel.
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12.00 Noon.

The data of sale of finished steel in Gujarat during the last two years by both the public
sector steel companies namely Steel Authority of India Limited (SAIL) and Rashtriya Ispat Nigam
Limited (RINL) are given below which indicate that there is a growth in sale of finished steel in
Guijarat in the year 2009-10 compared to 2008-09:-

Name of Company 2008-09 2009-10 Growth in 2009-10
SAIL 2,51,630 2,80,360 1.4%
RINL 1,31,000 1,60,000 22.0%

Source : SAIL and RINL

SAIL caters demand of steel in Gujarat through two Branch Sales Offices and Warehouses,
one each at Ahmadabad and Baroda, and 22 dealers in the following districts of Gujarat:-

District Number of Dealers as on 1.4.2010
Surat 4
Mehsana 4
Rajkot 5
Bharuch 7
Amreli 2

RINL caters demand of steel in Gujarat by one Branch Office and Stockyard at Ahmedabad
and one District Level Dealer at Vadodara.

The sale prices of various steel products are fixed by the respective companies and their
dealers are required to display the prices of various steel items prominently.

(e) Steelis a de-regulated sector. The Government in such a market economy has role
of a facilitator only - it provides the overall policy environment to promote growth of industry.
Storage and distribution of finished steel products are commercial activities of the companies
producing or trading in steel. The Government has no direct role to play in it. The Government
has been encouraging the steel producers to enlarge their distribution network through
retail outlets to ensure that steel is easily available to the distantly located buyers/potential
buyers.

[MR. DEPUTY CHAIRMAN in the Chair]
PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN': Papers to be laid on the Table.

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, what about Zero Hour ? ... (Interruptions)

234



MR. DEPUTY CHAIRMAN: Papers are to be laid on the Table. What is this,
Mr. Rashtrapal ?

Memoranda of Understanding (2010-11) between Government of India and various Chemicals
and Pharmaceuticals Companies Ltd.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:—

(i)  Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Pharmaceuticals) and the Bengal
Chemicals and Pharmaceuticals Limited (BCPL), for the year 2010-11.

[Placed in Library. See No. L.T. 2332/15/10]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Pharmaceuticals) and the Hindustan
Antibiotics Limited (HAL), for the year 2010-11.

[Placed in Library. See No. L.T. 2333/15/10]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Chemicals and Petrochemicals) and the
Indian  Drugs and Pharmaceuticals Limited (IDPL), for the vyear
2010-11.

[Placed in Library. See No. L.T. 2331/15/10]

(iv) Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Pharmaceuticals) and the Karnataka
Antibiotics  and ~ Pharmaceuticals ~ Limited ~ (KAPL), for the  year
2010-11.

[Placed in Library. See No. L.T. 2330/15/10]

Memoranda of Understanding (2010-11) between Government of India and various railway
related, Corporations/Companies

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H. MUNIAPP/—\) : Sir,
| lay on the Table, a copy each (in English and Hindi) of the following papers:—

(i)  Memorandum of Understanding between the Government of India (Ministry of
Railways) and the IRCON International Limited, for the year 2010-11.

[Placed in Library. See No. L.T. 2334/15/10]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Railways) and the RITES Limited, for the year 2010-11.

[Placed in Library. See No. L.T. 2335/15/10]
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(i)  Memorandum of Understanding between the Government of India (Ministry
of Railways) and the Konkan Railway Corporation Limited (KRCL), for the year
2010-11.

[Placed in Library. See No. L.T. 2336/15/10]

(iv) Memorandum of Understanding between the Government of India (Ministry of
Railways) and the Container Corporation of India Limited (CONCOR), for the year
2010-11.

[Placed in Library. See No. L.T. 2337/15/10]
Notification of the Ministry of Human Resource Development.

Reports and Accounts (2006-07, 2007-08 and 2008-09) of various Technological, Technical
and Research Institutes/Centres/Councils/Universities/Sarva Shiksha Abhiyan/Missions
and related papers.

Reports and Accounts (2008-09) of various Universities and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table—

l. A copy (in English and Hindi) of the Ministry of Human Resource Development
(Department of School Education and Literacy) Notification No. F51-1/2009-NCTE
(N&S), dated the 31st August, 2009, publishing the National Council for Teacher
Education (Reoognition Norms and Prooedure) Regulations, 2009, under
sub-section (33) of the National Council for Teacher Education Act, 1993.

[Placed in Library. See No. L.T. 2310/15/10]
. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Accounts of Sardar Vallabhbhai National Institute of Technology,
Surat, for the year 2006-07, and the Audit Report thereon.

(b) Statement giving reasons for the delay in laying the papers mentioned at

() (a) above.
[Placed in Library. See No. L.T. 2576/15/10]

(i) (a) Annual Report and Accounts of the National Institute of Technology,
Hamirpur, Himachal Pradesh, for the year 2006-07, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above.

[Placed in Library. See No. L.T. 2577/15/10]
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Annual Report and Accounts of the Motilal Nehru National Institute of
Technology, Allahabad, for the year 2006-07, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above.

[Placed in Library. See No. L.T. 2578/15/10]

Annual Report and Accounts of the Centre for Studies in Civilisations for
the implementation of the Project of History of Indian Science,
Philosophy and Culture, New Delhi, for the year 2008-09, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above.

[Placed in Library. See No. L.T. 2318/15/10]

Annual Report and Accounts of the Sarva Shiksha Abhiyan Authority,
Punjab, Chandigarh, for the year 2008-09, together with the Auditor’s
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above.

[Placed in Library. See No. L.T. 2320/15/10]

Annual Report and Accounts of the Sarva Shiksha Abhiyan State
Mission Authority, Meghalaya, Shillong, for the year 2008-09, together
with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(vi) (a) above.

[Placed in Library. See No. L.T. 2319/15/10]

Annual Report and Accounts of the Malaviya National Institute of
Technology, Jaipur, for the year 2006-07, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) above.

[Placed in Library. See No. L.T. 2579/15/10]
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Annual Report and Accounts of the National Institute of Technology,
Jamshedpur, for the year 2006-07, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(viii) (a) above.

[Placed in Library. See No. L.T. 2580/15/10]

Annual Report and Accounts of the National Institute of Technical
Teachers™ Training and Research (NITTTR), Chandigarh, for the year
2008-09, together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(ix) (a) above.

[Placed in Library. See No. L.T. 2508/15/10]

Annual Report and Accounts of the Indian Institute of Science Education
and Research, Pune, for the year 2008-09, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(%) (a) above.

[Placed in Library. See No. L.T. 2317/15/10]

Annual Report of the Maharshi Sandipani Rashtriya Veda Vidya
Pratishthan, Ujjain, for the year 2008-09.

Annual Accounts of the Maharshi Sandipani Rashtriya Veda Vidya
Pratishthan, Ujjain, for the year 2008-09 and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xi) (a) and (b) above.

[Placed in Library. See No. L.T. 2315/15/10]

Forty-ninth Annual Report and Accounts of the National Institute of
Technology, Hazratbal, Srinagar, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
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Statement giving reasons for the delay in laying the papers mentioned at
(xii) (a) above.

[Placed in Library. See No. L.T. 2294/15/10]

Annual Report and Accounts of the National Institute of Technology,
Hamirpur, Himachal Pradesh, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(xii) (a) above.

[Placed in Library. See No. L.T. 2295/15/10]

Thirty-fourth Annual Report of the University of Hyderabad, Hyderabad,
for the year 2008-09.

Review by Government on the working of the above University.

Statement giving reasons for the delay in laying the papers mentioned at
(xiv) (a) above.

[Placed in Library. See No. L.T. 2304/15/10]

Annual Accounts of the University of Allahabad, Allahabad, for the year
2007-08 and the Audit Report thereon, under Section 32 of the
Allahabad University Act, 2005.

Statement giving reasons for the delay in laying the papers mentioned at
(xv) (a) above.

[Placed in Library. See No. L.T. 2299/15/10]

Statement giving reasons for not laying the Annual Accounts of the
University of Allahabad, Allahabad, for the year 2008-09, within the
stipulated period.

[Placed in Library. See No. L.T. 2301/15/10]

Annual Accounts of the Jawaharlal Nehru University, New Delhi, for the
year 2007-08 and the Audit Report thereon, under sub-section (2) of
Section 29 of the Jawaharlal Nehru University Act, 1969.

Statement giving reasons for the delay in laying the papers mentioned at
(xvi) (a) above.

[Placed in Library. See No. L.T. 2581/15/10]

Annual Report of the National Council for Promotion of Sindhi Language
(NCPSL), New Delhi, for the year 2008-09.
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(xviii)

(xix)

()

(xxi)

C))

©
C))

®)

(©
C))

(®)

(@

(®)
(©

Annual Accounts of the National Council for Promotion of Sindhi
Language (NCPSL), New Delhi, for the year 2008-09 and the Audit
Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xvii) (a) and (b) above.

[Placed in Library. See No. L.T. 2313/15/10]

Eleventh Annual Report of the Maulana Azad National Urdu University,
Hyderabad, for the year 2008-09.

Twelfth Annual Accounts of the Maulana Azad National Urdu University,
Hyderabad, for the year 2008-09 and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xviit) (a) and (b) above.

[Placed in Library. See No. L.T. 2314/15/10]

Annual Accounts of the English and Foreign Languages University,
Hyderabad, for the year 2007-08 and the Audit Report thereon.

Statement giving reasons for the delay in laying the papers mentioned at
(xix) (a) above.

[Placed in Library. See No. L.T. 2311/15/10]

Annual Report and Accounts of the Rajiv Gandhi Shiksha Mission,
Chhattisgarh, Raipur, for the year 2008-09, together with the Auditor’s
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xx) (a) above.

[Placed in Library. See No. L.T. 2306/15/10]

Annual Report and Accounts of the Sarva Shiksha Abhiyan,
Union Territory Mission Authority, Andaman and Nicobar Islands, for the
year 2008-09, together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xxi) (a) above.

[Placed in Library. See No. L.T. 2329/15/10]
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(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

®

(a) Annual Report and Accounts of the Lakshadweep Sarva Shiksha
Abhiyan State Mission Authority, Union Territory of Lakshadweep, for
the year 2007-08, together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(xxii) (a) above.

[Placed in Library. See No. L.T. 2307/15/10]

(a) Annual Report of the Indian Institute of Technology, Bombay, for the
year 2008-09.

(b) Annual Accounts of the Indian Institute of Technology, Bombay, for the
year 2008-09, and the Audit Report thereon, under sub-section (4) of
Section 23 of the Institutes of Technology Act, 1961.

(c) Statement by Government accepting the above Report.

(d) Statement giving reasons for the delay in laying the papers mentioned at
(xiii) (a) and (b) above.

[Placed in Library. See No. L.T. 2305/15/10]

(a) Annual Report of the Central Institute of Hindi (Kendriya Hindi
Sansthan), Agra, governed by Kendriya Hindi Shikshan Mandal, for the
year 2008-09.

(b) Annual Accounts of the Central Institute of Hindi (Kendriya Hindi
Sansthan), Agra, governed by Kendriya Hindi Shikshan Mandal, for the
year 2008-09 and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statements giving reasons for the delay in laying the papers mentioned
at (xxiv) (a) and (b) above.

[Placed in Library. See No. L.T. 2312/15/10]

Statement giving reasons for not laying the Annual Accounts of
the University of Delhi, for the year 2008-09, within the stipulated period.

[Placed in Library. See No. L.T. 2300/15/10]

Statement giving reasons for not laying the Annual Report of the Jawaharlal
Nehru University, New Delhi for the year 2008-09, within stipulated period.

[Placed in Library. See No. L.T. 2582/15/10]

A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 30 and sub-section (4) of Section 31 of the Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya Act, 1996:—
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(a) Annual Report and Accounts of the Mahatma Gandhi Antarrashtriya
Hindi Vishwavidyalaya, Wardha, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 2316/15/10]

(i) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 33 and sub-section (4) of Section 34 of the Tripura University
Act, 2006:—

(a) Annual Report of Tripura University, Suryamaninagar, Tripura, for the
year 2008-09.

(b) Annual Accounts of Tripura University, Suryamaninagar, Tripura, for the
year 2008-09 and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(d) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 2302/15/10]
I.  Notifications of the Ministry of Consumer Affairs, Food and Public Distribution.

Il.  Accounts (2007-08) of the Central Agricultural University, Imphal, Manipur and related
papers.

lll. Memoranda of Understanding (2010-11) between Government of India and various
Corporations Ltd.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER OF
STATE IN THE MINISTRY OF CONSUMER AFFAIRS FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): Sir, | lay on the Table—

I (i)  Acopy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution  (Department of Consumer Affairs) Notification
No.G.S.R.103 (E), dated the 26th February, 2010, publishing the Bureau of
Indian Standards (Recruitment to Scientific Cadre) Amendment Regulations,
2010, under Section 39 of the Bureau of Indian Standard Act, 1986.

[Placed in Library. See No. L.T. 2248/15/10]

(i) A copy (in English and Hindi) of the Ministry of Agriculture (Department of
Agriculture and Co-operation) Notification No. G.S.R. 186 (E), dated the 12th
March, 2010, publishing the Fruits and Vegetables Grading and Marking
(Amendment) Rules, 2010, under sub-section (3) of Section 3 of the
Agricultural Produce (Grading and Marking) Act, 1937.

[Placed in Library. See No. L.T. 2252/15/10]
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Il. () Acopyeach (in English and Hindi) of the following papers, under sub-section
(4) of Section 30 of the Central Agricultural University Act, 1992:—

(a) Annual Accounts of the Central Agricultural University, Imphal, Manipur,
for the year 2007-08 and the Audit Report thereon.

(b) Review by Government on the working of the above University.

(c) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 2249/15/10]
. Acopy each (in English and Hindi) of the following papers:—

(i)  Memorandum of Understanding between the Government of India (Ministry of
Consumer Affairs, Food and Public Distribution, Department of Food and
Public Distribution) and the Central Warehousing Corporation, for the year
2010-11.

[Placed in Library. See No. L.T. 2409/15/10]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Agriculture, Department of Agriculture and Cooperation) and the State Farms
Corporation of India Limited (SFCI), for the year 2010-11.

[Placed in Library. See No. L.T. 2253/15/10]

(i) Memorandum of Understanding between the Government of India (Ministry of
Agriculture, Department of Agriculture and Cooperation) and the National
Seeds Corporation Limited (NSC), for the year 2010-11.

[Placed in Library. See No. L.T. 2254/15/10]

MESSAGE FROM THE LOK SABHA
The Finance Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

lin accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Finance Bill, 2010, as passed by Lok
Sabha at its sitting held on the 29th April, 2010.

The Speaker has certified that this Bill is a Money Bill within the meaning of Article 110 of the
Constitution of India.

Sir, | lay a copy of the Bill on the Table.
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REPORT ON INDIAN PARLIAMENTARY PARTICIPATION AT
INTERNATIONAL CONFERENCE

SECRETARY-GENERAL: Sir, | lay on the Table, a copy (in English and Hindi) of the Report
on the participation of the Indian Parliamentary Delegation at the One Hundred and twenty-first
Assembly of the Inter-Parliamentary Union (IPU) held in Geneva (Switzerland) from 19th to 21st
October, 2009.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT AND FORESTS

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | present the Two Hundred and tenth
Report (in English and Hindi) of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment and Forests on “Demands for Grants (2010-11)” of the
Ministry of Environment and Forests.

REPORT OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Committee on Public Undertakings
(2009-10):-

(i)  Sixth Report on “Security Printing and Minting Corporation of India Ltd.”;

(i) Seventh Report on “Action taken by the Government on the recommendations
contained in the Thirty-first Report (Fourteenth Lok Sabha) on Hindustan Petroleum
Corporation Limited (HPCL) - Unproductive payment of incentive in HPCL based on
Audit Para 14.4.1 of the Report on Union Government (Commercial) of the C&AG of
India No. 11 CA of 2008”; and

(i) Eighth Report on “Action taken by the Government on the recommendations
contained in the Twenty-first Report (Fourteenth Lok Sabha) on Airports Authority of
India-Review of Infrastructure and Operational Facilities (based on Audit Report No.
17 of 2007 (Performance Audit) (Commercial) of C&AG of India)”.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN
THE PRIME MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | rise to announce
that Government Business during the week commencing Monday, the 3rd of May, 2010 will
consist of:
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1. Consideration of any item of Government Business carried over from today’s Order
Paper.

2. Consideration and return of the Finance Bill, 2010, as passed by Lok Sabha.

3. Consideration and passing of the Trade Marks (Amendment) Bill, 2009, as passed

by Lok Sabha.
4. Consideration and passing of the Pesticides Management Bill, 2008.
5. Consideration and passing of the following Bills after they are passed by Lok Sabha:-

(a) The National Green Tribunal Bill, 2009.
(b) The Employees’ State Insurance (Amendment) Bill, 2009.
(c) The Payment of Gratuity (Amendment) Bill, 2010.

(d) The National Commission for Minority Educational Institutions (Amendment)
Bill, 2009.

6. Discussion on the working of the Ministry of Home Affairs.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Second Report of the
Department-related Parliamentary Standing Committee on Finance relating to the Ministry of
Finance (Department of Revenue)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, | make a statement regarding status of implementation of recommendations contained in the
Second Report of the Department-related Parliamentary Standing Committee on Finance
relating to the Ministry of Finance (Department of Revenue).

MATTERS RAISED WITH PERMISSION

Killings and suicides due to illegal decisions of Caste Panchayats

7t wfera fHeNR agdat (TSI : A1 SUFHTIRT Heled, fondt w9 § SIchiy demad
AT FATETsl BT FaHT Ram 3 wequl e 1aT Bl off, fheg a1ret Rty I8 a9 715 &
fop ST demdl & iy ol Sia H avgel o &1 €1 TSR & BRIl f7el § U IRAR &
U Rl 1 el P G B DR AHEAT PR oil| Yo YR gs, (ST qrofrpei Td AR
SITAYTH & AT $bg 8T AR oI+ U AT Hg P [q97 Pl oIepR I8 (07 71| aRar
BT RIAT oI5 AT, IHD HUR 50,000 TUY BT & T (AT AT, 10,000 T BT TS M1 AT
T, 10,000 BUY &I b qGA PR D AT el Ts 3R Pl (Al HR I IR 80,000 TUY BT
AT BR &A1 FAFT R R 98 9gd Frefrern & I8 wefd a1d 2, 931 W I8 Fofy 7a
A, fog SH DeT 11 b 3T 37t -a1dt I=AT <TG | TRTH aRm gaT fdp wTotws: 19 &1 afeh
319 YRAR & Ui AER| Bl bR XeT &b +11d B BT 1T AR 7Y STa D ofTell TG B
Sl
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HRIGY, H del dredl g & oy § IR-ufE &7 ugd Sl e g8 ©, 39 YR &
HEATY R BIH 311 RE! &1 SRATIM H &1 FHIH T ASh-TS (bl Dl 2Tl DI bR WY T2
P ERT ST TR BT 1077 31T 311R I AT 1 SITIHAST PR ol | TRIG AT 2Tl o 9 ISl IR
I3, I IR AT B {7 T 3R Ih1 §8 BIet Hieb IX 19 3 FAT faT|

HeIed, H AT ATEAH U g aas HRAT A8 § b 17 ARPR Ve g ARPR Dl drd
#H 37T A2 AR 39 TR & S S gamdi & (01 81d &, fod dror g s Rafa
g1 81 Sl 2 6 9 STl S & foiy /o1qR 81 91 8, S WR ¥l TR U s ST
IR, HRI&e SITRIT ST 2113 Y 3R AR Bl S1T ST ATl

Reported irregularities in procurement of bulletproof jackets for
paramilitary forces

SHRI P. RAJEEVE (Kerala): Sir, | would like to raise an issue of serious violation of rules
and misuse of office and corruption regarding the purchase of bulletproof jackets for Indian
paramilitary forces. The Home Ministry’s Director, Mr. R.S. Sharma, was arrested along with
private contractor Mr. Gupta and his wife. Mr. Sharma is alleged to have taken bribe from Mr.
Gupta as a favour in awarding the contract to him. The officer holding the rank of Director was
the head of the special cell called, ‘Modernisation and Positioning of Central Police Forces’ and
was looking after the allocation of weaponry to paramilitary forces. It includes supply of security
equipment like armoured panels, weaponry, bulletproof jackets, helmets and shields. Sir, media
like CNN IBN, Rediffmail, etc., reported that this is multi-crore scam. This is not only a scam but
a serious move to weaken our defence and security. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL (Gujarat): Why is my matter not allowed?
...(Interruptions)... | want to know. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ... (Interruptions). ..
SHRI P. RAJEEVE: Allow me to complete. ... (Interruptions)...
SHRI PRAVEEN RASHTRAPAL : | want to know. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is Chairman’s prerogative. ...(/merrupt/'ons)... Nothing will go
on record. ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL : *

MR. DEPUTY CHAIRMAN: Admission or non-admission is the Chairman’s prerogative. It
has not been admitted. ...(Interruptions)... It is under consideration before the Chairman.
...(Interruptions)... The House is adjourned for fifteen minutes.

The House then adjourned at ten minutes past twelve of the clock.

The House re-assembled at twenty-five minutes past twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Shri P. Rajeeve to continue.

*Not recorded.
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SHRI P. RAJEEVE: Sir, | was surprised at the reaction when | mentioned the name of
Bofors.

In Mumbai terrorist attack, we lost several officers, including one of the briliant and
courageous officers, Mr. Hemant Karkare. All of us saw on television channels that he had worn
a bullet-proof jacket before going to the operation. But, Sir, this experience has raised the
question on the quality of bullet-proof jackets used in our country by the paramilitary forces and
other Defence forces. This issue of bullet-proof jacket is a serious threat to the country and
defence of India, it also poses threat to the lives of personnel working in paramilitary forces who
are engaged in country’s defence. Sir, some media channels reported that Mr. Sharma is only a
small fish; the big officials in the Home Ministry are involved in this scam. The current CBI inquiry
is not sufficient to reveal all the facts. So, | urge upon the Government to ensure a fair inquiry
and constitute a proper mechanism to enquire all the facts of this scam.

SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with the matter raised by
Shri P. Rajeeve.

MR. DEPUTY CHAIRMAN: Now, Shrimati Maya Singh.

St W R (99 Uew) : W], A YR W $id a9 Ud UIiaRvl @A J
...(TLT)...

SHRI PRAVEEN RASHTRAPAL: Sir, | will not allow this... (Interruptions). Why is my name
not being called? ... (Interruptions)

1. YT BTN : T, ...(TIEH)...
sfiaeht 9 R : 9%, .(aum ). .

SHRI S.S. AHLUWALIA (Jharkhand): Sir, the ruling party does not want to run the
House... (Interruptions ).

DR. V. MAITREYAN (Tamil Nadu): Sir, the ruling party is holding the House to
ransom... (Interruptions ).

SHRI PRAVEEN RASHTRAPAL : Sir,... (Interruptions ).

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned at twenty-eight minutes past twelve of the clock.

The House reassembled at two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.

RE. ADJOURNMENT OF THE HOUSE

SHRI JESUDASU SEELAM (Andhra Pradesh): Mr. Vice-Chairman, Sir, we want the
Chairman to review his decision. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. (Interruptions)
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SHRI JESUDASU SEELAM: Sir, It is a sensitive issue. (Interruptions)

SHRI S.S. AHLUWALIA (Jharkhand): They are not interested in running the House.
(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can approach... (Interruptions).... No,

no. (Interruptions ) Please.
SHRI S.S. AHLUWALIA: Sir, today afternoon... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let the Minister respond. (Interruptions)
Listen to the Minister. (Interruptions) Please listen to the Minister. (Interruptions) The Minister is

on his legs. (Interruptions) Please.

SHRI S.S. AHLUWALIA: Can a Member raise a communication between the Chair and the

Member in the House ? If he is so aggrieved.... (Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN
THE PRIME MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Please listen to me.

...(Interruptions ) Please listen to me.
SHRI'S.S. AHLUWALIA: What is this? (Interruptions)
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let the Minister respond. (Interruptions)

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Member has made an appeal to the Chair to

reconsider the decision. (Interruptions) Let the Chair take a decision. That is all. (Interruptions)
SHRI S.S. AHLUWALIA: Whom is he protecting? (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, you are a senior Member of
the House. The hon. Minister was on his legs. He wanted to say something. Let me listen to
him. Then, | will decide on that, and, | will solve the problem. ...(/m‘errupt/ons)... Please

cooperate with me. (Interruptions ) Let me listen to the Minister. (Interruptions)No, no.

SHRI' S.S. AHLUWALIA: What is this, Sir? (Interruptions) s he there to justify the

behaviour of the Member? (Interruptions )

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, this is something which is not...
(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. (Interruptions) Please take

your seat. (Interruptions)

SHRI'S.S. AHLUWALIA: Are you justifying it? (Interruptions )
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. (Interruptions) Mr. Ahluwalia,
please listen to me. (Interruptions). | request you to take your seat. (Interruptions)

SHRI S.S. AHLUWALIA: Sir, he should say sorry for what happened in the afternoon.
(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaligji, let me listen to him.
(Interruptions) Ahluwalia ji, please take your seat. | will solve it. You allow me to do so.
(/nterrupz‘/ons ) You take your seat. Ahluwaliaji, please take your seat. (/merrupt/ons) This is not
fair. (Interruptions) Ahluwalia ji, | am on my legs. (Interruptions)

SHRI S.S. AHLUWALIA: Why was the House adjourned in the morning? (Interruptions)
When we were ready to speak, why was the House adjourned ? That is my point. (/nterrupt/ons)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Keep quiet. (/nterrupt/ons) Sit
down. (Interruptions) Mr. Anluwalia, | am on my legs. Take your seat. (Interruptions) You take
your seat. | am on my legs. What is this? What do you want to say Mr. Minister?
...(Interruptions)

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Member has made an appeal to the Chair to
reconsider his decision. (Interruptions) He will abide by the Chairman’s decision, Sir.
(Interruptions)

SHRI S.S. AHLUWALIA: The Treasury Benches wanted to adjourn the House.
(Interruptions)

DR. V. MAITREYAN (Tamil Nadu): Sir, the Ruling Party is not interested.
...(Interruptions)... What do they want? ... (Interruptions )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let me listen. (Interruptions) Let me solve
it. (Interruptions ) Allow me to solve the problem. (Interruptions)

Please allow me to solve the problem. (Interruptions) & d ST ST, ..(SALT) 319 AT
3 3QI...(W)

SHRI S.S. AHLUWALIA: Ask him to say sorry to the House. (Interruptions)
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why? (Interruptions)

SHRI' S.S. AHLUWALIA: Why not? (Interruptions) Why was the House adjourned?
(Interruptions)

DR. V. MAITREYAN: Sir, what is the problem that you are going to solve? There is no
problem. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If the Minister is on his legs, | have to listen
to him. (Interruptions) The Chair is bound to listen to the Minister, if he is on his legs.
(Interruptions) Please sit down. (Interruptions) There is a convention in the House that if the
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Parliamentary Affairs Minister is on his legs, the Chair is bound to listen to him. Take your seat.
(Interruptions) This is irresponsible. (Interruptions ) This is irresponsible. (Interruptions) No, no.
(Interruptions) | don’t agree with this. If he is on his legs, | am bound to listen to him.

SHRI'S.S. AHLUWALIA: But we have a demand. (Interruptions) Our demand is also there.
(/nterrupﬁons) The Parliamentary Affairs Minister has to reply to my question also.
(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Madam, you tell me. You had been in the
Chair for eighteen years. You tell me if | am wrong. | am requesting you to tell me.
(Interruptions)

SHRI'S.S. AHLUWALIA: He cannot protect only his party. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am requesting Najmaji to tell me if | am
wrong. (Interruptions) You please take your seat. (Interruptions) | am bound to listen to him.
Decision will be mine. (Interruptions)

DR. V. MAITREYAN: The Parliamentary Affairs Minister did not come to our rescue
yesterday. (Interruptions) Then, why for the ruling party, why is he.... (Interruptions)...

SHRIMATI MAYA SINGH (I\/Iadhya Pradesh): Mr. Vice-Chairman, Sir, on this issue, the
ruling party is not... (Interruptions)..,

DR. (SHRIMATI) NAJMA A. HEPTULLA: It has never happened. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One of you should speak. (Interruptions)
Let me listen to Najmaji. (Interruptions) Let me listen to her. (Interruptions) Please keep quiet.
(Interruptions) Please sit down. (Interruptions) Let me listen to Madam Najma. (Interruptions)
Please keep quite. (Interruptions)

DR. (SHRIMATI) NAJMA A. HEPTULLA: You mentioned to me that | was in the Chair. In
17 years, there has been no record that the Treasury Benches got the House adjourned. That is
what | want to say. The Minister should apologise. (/nterrupt/ons)

SHRI'S.S. AHLUWALIA: That is the point. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You made your point. (Interruptions) What
do you want to say? (Interruptions)

SHRI PRITHVIRAJ CHAVAN: Sir, | have nothing to say. | have already made a submission
that (Interruptions)

SHRI'S.S. AHLUWALIA: Say sorry. (Interruptions)

SHRI PRITHVIRAJ CHAVAN: Some Members agitated because a decision was reached at
in the morning. (/nterrupﬁons) | just want to appeal to the Chair to reconsider the issue.
(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, listen (Interruptions) | wish
(Interruptions)

SHRI S.S. AHLUWALIA: No, Sir (Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaliaji, let me say (Interruptions). Let

me say (Interruptions)

SHRI S.S. AHLUWALIA: No, Sir. (Interruptions) No, Sir. (Interruptions) That is not

correct. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaliaji (Interruptions). Let me say
(Interruptions) You take your seat. (Interruptions) | will react to that. (Interruptions) You take

your seat. (Interruptions)
SHRI'S.S. AHLUWALIA: | want to react. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, you say. (Interruptions) Say your

view. (Interruptions)

SHRI S.S. AHLUWALIA: In the morning, the House was adjourned under the pressure of
the Treasury Benches. The Leader of the House should seek apology from the House.

(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. (Interruptions) Take your seat.
(Interruptions)

SHRI S.S. AHLUWALIA: That is my point. (Interruptions) That is my point. (Interruptions)
If they have any grievance (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. (Interruptions)

DR. V. MAITREYAN: If they have any grievance (/nterrupt/ons) If they have any grievance,
they can go to the Chair. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please (Interruptions) Please sit down.

(Interruptions) | will solve it. (Interruptions)No, no (Interruptions) Sit down. (Interruptions)
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | have a point of order. (/nz‘errupz‘/ons)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Anhluwaligji, please cooperate.
(Interruptions) Let me give my ruling. (Interruptions) Let me give my observation to what the
hon. Minister said. (Interruptions) That is my right as the Vice-Chairman. (Interruptions)

Please. (Interruptions)No, no. (Interruptions)| want to give my observation. (Interruptions)

DR. V. MAITREYAN?: Sir, if the hon. Member has any grievance, he could have gone to the
Chair. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is your view. | want to give my
observation to what the hon. Minister has said. (Interruptions) You take your seat.
(Interruptions ) Please, let me say (Interruptions )

DR. V. MAITREYAN: They have to apologise. (Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have to give my observation.
(Interruptions) Please (Interruptions) Let me say (Interruptions) Allow me to say (Interruptions)

No, you take your seat. (Interruptions)

SHRI S.S. AHLUWALIA: Sir, whether the Minister already (Interruptions) Why did they
adjourn the House? (Interruptions)

DR. V. MAITREYAN: If you have any grievance, go to the Chamber. (/nterrupz‘/ons) Appeal
inside the Chamber. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am sorry that the Chair is not being
allowed to speak. (Interruptions) | am very sorry that the Chair is not being allowed to speak.
(Interruptions)

SHRI S.S. AHLUWALIA: You call the records (Interruptions) You call the records and see
what he has said. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That | heard (Interruptions) So, why don’t
you allow me? (Interruptions)

SHRI'S.S. AHLUWALIA: That is wrong (Interruptions) when he is on legs (Interruptions )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If | don’t agree with that, should | not say
that? (Interruptions) | said | want to hear only. (Interruptions) | did not give the ruling.
(Interruptions)

SHRI S.S. AHLUWALIA: No, Sir, we will not (Interruptions )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why don’t you allow me to say?
(Interruptions)

SHRI S.S. AHLUWALIA: They must seek apology. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What is this? (Interruptions ) Now, | request
(Interruptions ) Take your seat. (Interruptions) Please take your seat. (Interruptions)

SHRI D. RAJA (Tamil Nadu): Can | make a request, Sir? (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will give you time. (Interruptions) Please
(Interruptions) Anluwaliaji please (Interruptions) Anluwaliji please (Interruptions) | came here.
An issue was raised. | allowed because the Parliamentary Affairs Minister stood up. As far as |
know, | have also been in Parliament for so many years, when Parliamentary Affairs Minister
stands up, he is allowed to speak. That is a practice. So, | allowed. (/m‘errupt/ons) No, no. Let
me complete. Don’t interfere. Then, he raised a point. As a Chair, it is my duty to react to that.
For that, | have not been allowed.

SHRI S.S. AHLUWALIA: No, Sir. A Parliamentary Affairs Minister cannot make an
irresponsible remark. (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That | will see. You are not supposed to say
that. (Interruptions)
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SHRI'S.S. AHLUWALIA: That is an irresponsible remark. (Interruptions)
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have to see that. (Interruptions)

SHRI S.S. AHLUWALIA: He is to govern the House. (Interruptions) His duty is to run the
House. (Interruptions) His duty is to run the House. (Interruptions) That is an irresponsible
remark. (Interruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned for fifteen
minutes.

The House then adjourned at ten minutes past two of the clock.

The House re-assembled at twenty-five minutes past two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.

THE PLANTATIONS LABOUR (AMENDMENT) BILL, 2008

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI' HARISH RAWAT): Sir, | move

That the Bill further to amend the Plantations Labour Act, 1951, be taken into consideration.

SUFHIEE HEIGd, | JAMUP] g=yars <ol g b 3Mq+ g1 rdl drl & Siia 1 gwifad
B dTel 39 AUl fA8ue 1 T8l YR R DI A a1l Y bt Hs fea<d &, gafey 59
HEIYU! AR R ..(FGHT)

SHRI S.S. AHLUWALIA (Jharkhand): Sir, while replying, he can give the details. So, we
can start the debate.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Please be brief.

SHRI HARISH RAWAT: Sir, | will take just one minute. STHHTEIE ST, Hel Hs f4a¥ & 3f”
T ITIER UR H 31U R A, U HATT Bl 3R A, YRT ARBRN Bl AR A TAT 59 A1
HeT BT AR A HRT P PRIS| SR AN Bl, HSIGRI DI, AT d AIST &3 F 81 AT SRS
& &b ﬁ, dgd-dgd E[ﬂ'l‘s" AT dredl _§'I 31T g9 Had Gl plantations T B B dTol workers DI
Hol1s & fou 1@ deaynl figgs &1 fer & fau fomn 2, 88 IR% e |91 9 ES
Amendment Bill X Tl 81 I81 § AT A drel {31 3 F=T Fecaqul gy i 59 d9g
&R 9IRS BT, 98 & Gratuity Amendment Bill. ¥ <191 #ewaqul fagare ol smeiie drl &
ST Bl gHIfAT B IR H FHeidr g 4 9RA @ 99e & a'% A, 89RT working class &
%Qﬁagﬁwmglﬂgﬁmplamaﬁonsﬁwmmﬁﬂﬁiﬁaﬁméﬁ
foQ T 7 SR 9gd ofd §HY 9 et /i 81 I8! ot ot I% fadwe wed ¥ faawmed
SATAT 81 ST frde 31 IR | GeIrd M1 2 3 Uget T+ 9wl & faar g forg 91, v
I gl DI AT P dI8, H 5H FdY § HAT PI AT stand 8 TAT WRBR BT RT
stand B, S e & THE I 21 WG] $ WY H 39 [A87F 1 G & AR uwga
PRATEI

The question was proposed.
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st Ta.Ta. Gﬁﬁﬂlﬁﬂ]‘lz IUFHTETL Heed, ¥ The Plantations Labour (Amendment)
Bill, 2008 UR &lel & T W1 g3f &1 H81ed, 2006 H Planning Commission T labour laws and
other labour regulations F IR H TUdh Working Group dT1IT 1, e 3=t RUIE 2008
H &1 3R o =T labour laws - PV labour laws, Central Government ¥ TEd I B,
PO labour laws, 5T ARGRI & Td 3 & - G 43 fAGIDI W ==l BT AR 0
3T <71 S dTe 2008 H IE fA8es 1T 7T S YL 2 RIS §1 il BHIRT 1951 BT
Plantations Labour Act &, SE¥ 2 HeTE 3T &Y &1 BRI plantation industry T Td S8 G981
EIRESES

9 AR <% ¥ fAfew AErsars o1, 99 S 89N <91 & AR &1 |, 981 B climatic
condition, T8l ®I &Rl B ITARET W fFAR FRA gV, tea, coffee, rubber, cinnamon,
cardamom 3R TRE-AXE & plantation ﬁb‘i’l YR plantation SEN Td<c & T8d 3N &1 I Ao
B & d1& IS [T Teb DI d-I11 AT 3R G8 DI deldll XTI HE1G, T8 DI QT Tl
&1 {6 59 B & d8d $ Seota Wl B I8, Sl B9 60 AT & a8 89 AR Bl Il o1 fh
Article 24 of the Indian Constitution 3 Fundamental Duties &, fSTe R 14 AT & HH IH BT
I HTH 8] BR Abdl, SHBT Ul Scoie 81 X8T AT 39 [A89Td & gRT SF IR FLNEH AT ST
ET Bl ENl Sy & ST Fenes I T %, 394 IE ® fF One of the major problems of the

safety and health in plantation arises out of the risk associated with the growing use of agro-

chemicals, especially, insecticides, pesticides and herbicides. At present, the Act has no
provision for safety measures and precautions to be taken for storage, utilization and handling of
such agro-chemicals. It is also necessary to amend the Act to enable the Central Government to
prohibit, restrict or regulate the employment of women and adolescents for handling hazardous
chemicals in plantation. It is therefore considered necessary to amend the Act to prohibit
employment of children below 14 years in plantation. ST & Article 24 of the Indian Constitution
% TEd S 89X Fundamental Rights g, 98 H&d1 &, No child below the age of 14 years shall be
employed to work in any factory or mine or engaged in any other hazardous employment. Till
today, these children are working in hazardous conditions. Till today, they are handling the
hazardous chemicals, they are spraying or they are plucking the leaves of tea plants or collecting
the beans of coffee where already hazardous chemicals are sprayed. ITRT T expose o
BT Bl

TS 89 5 &1 & a8 g BIYA ol X8 &1 SHHI WRIA & b 3T VAT Bl off 8 &,
fopg I8 5@ & a1 € b 5 fA1 T SHRT AT il RET| ST 59 IS BT U<l T8 oI,
19 fb T8 1951 9 81 <87 &1 T 91 781 ® f& agro-chemicals, insecticides, pesticides 3R
herbicides 1 &A1 31 Y% T &1, 314} A1 I8 & B dTdl &, FlTd AR g H ofF anT
P I B b chemicals, insecticides, pesticides 3R herbicides EF[W"T@E%&TGTQI ERIEN
4% herbal pesticides o1 &, ST f ITGT hazardous T8I &1 S a1 &, T & =il A
FMepife Aetbe goal 81 3TTR a1 bl T+l H AT bR e faam Sy, o1 994 & fHapife T wethe
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e oTaT §1 TTia A1 SBTd | 519 T A1 99 BT e gus A< SR 81 SR 7, 1 S fh
I F Y I (eI Aethe gob Ul A U6 IR 8 8, 399 P UUs A9y R 31 &
SISIE

STET BIS T DI WIS 8, 376 SR Bsda T 9l I8 TR} Tl 9l 8, IR 89 s
ZaT31 BT, chemicals BT T R I8 € AR 37T &4 I8 A89H 8 V8T 8 [ 59 R BIfH a1 B
SR Bl

Heled, Y EISESIIEE TR PV statutory facilities g, S MU plantation workers
Y T %\;I ITH health At T %\’ 3R health § 3 39 plantation companies X IR %, SEI gL
U hospitals 81, ST&T S®T gellol fhaT ST A, Rifes e fSUEHe BT T 3R Act &, ESI
Act, S plantation labour YUY ?*I'I";[:Iﬁ el

“Under section 1(4) of the ESI Act, the provisions of the Act apply, in the first instance, to

all factories, other than seasonal factories.”

Plantation industry 1 “seasonal factories” @ category H IT 7T 81 “Seasonal factories” &

B P BV gD ES| P benefit a1 el Gl | g forar garm 8-

“Seasonal factories have been defined in section 2(19A) of the Act and include plantation.
Plantations are, therefore, not covered under the ESI Act, 1948. However, under section
1(5) of the Act, the appropriate Governments are empowered to extend the provisions of
the Act to any other establishment or class of establishments, industrial, commercial,

agricultural and otherwise.”

fhq GUIA BI 914 2, 3 section B TSRIIGTST HRD AT T (BT I ARDBR -1 39 TR
PIRIAIET TET BT B 5T TRBRI ¥ Fh! WA ¥R BIST 31X plantation &, IRF IHET P,
PTH] IITHT 6 AT rubber plants E plantations BT HYFTAT B R ‘zﬁ@’ fearfe asie employee
q 3R PV o 8, STD] PV AMTBR UK B €, Il $74 o, d BlIRIS F1GI| ATH] Il
BT foh YR &R, AT 3R BIBT b &7 § 7Y ATYR! T HI-dT T, Riifh $IPT business BT
eI B, g ST 89N competitor | 81 31T SSFIRIT, AR, dH, a9 3R sieiar
TAR A1 Competeib_{?%%\;lapriceﬁcompeteiﬂ?%%\;&ﬁ’\’wﬁworld-wide export %,
TP price ff, W AR IR 91T 3R Bt §| 59 T compete HY B %, a1 89 3R < plantation
associations %, Y social cost BH B B %IK’ Eb?ﬁ %\;I SER s:l’dﬁ fpdY Act & SESRE AT %\;,
IR DI I8 facility 8H T&T I el < & 3R STeh! HTfeTd! IR MBI X 2. SN 3T North
Bengal or Assam ﬂF\TGI'I’S{Q, 1 3MIRT miles after miles T ST AT Iré:tsl'il, UX SIThXN E%QFﬁ
AT 1T 70T 81 g &1 $ 98 81 1 © 3R PV 48 811 & HIR WR &1 I & U © g ISP
IGATA BIs T8l &1 AT B qEMHI H B I dTel ASIGRI & BR & g SD! Dol 4 I8
TET fretcl 81 SHBT BRI FIT 82 S social cost 7 fAST® NI B 9G4 &, SO SAD! a7
P &rFeT ft B Bl ST 2 §12005 B figures A U & b per kg. AT TR BRI AT AT ST
JT G TS BT social cost%\*lWﬁoompetemﬁwmﬁ?%ﬁﬂ%@’\’wmﬁ?ﬁ
g 7R W & &1 Tea Board & auction B, T8 ®iay AR <9 W& 8, 918 ofex gl g
@ﬁﬁﬂgﬁmﬁplantaﬁon aw%,ﬁwa:a%ﬁwzﬁﬁﬁﬁﬁﬁﬁé% TET 3N & iR
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B AT BT 59 IR AraT A1y SHH 1T I WY UTaer= & b ST8i 89 STHers & Areud |
AGq T8l B Ahd, a8 il statutory benefits FH ST E O™ health, education, housing, drinking
water, sanitation and conservancy, child care and creches. Y TR iR Bl ST BRI %,
IE statutory requirement & 3R TSI SSXT BT 3 ANI ISl B WRUTS HRAT 3] HEIST,
R T8 TP Agel UaC © gAY 84 o TRBR 984 ST STRE ol oidli| o TRBR
iR Bicht € fop i & S 9ifete 8, @ o B oifdhT ST ST administrative Ministries & -
Commerce and Industry or Labour and Employment - 3l U H;;m B g tlll%k: S
AIRTel JeTthaR W1 81 3R T suitable mechanism BT ATRT foR1eh ATea™ & 4 ARY Gfaemg
I8 UL Bl Heb Hifh d hazardous chemicals & AT SHB! %@Tﬁﬂﬁﬁ, TR I Zﬁﬁ, Skl
RTAT BT PUI AT IqP RS SUICHE d 59 Tb # ATl MY Al SHBT BIhR AT bYW
AEHR af IARI| bR 81 | 91 Sl RE1a EId1 &, 98 981 &I arey dieist | Sl 7, 981 &
qTex oael Bl BRI BT 31 S 9T+l &l 9 T €, 9 981 R @14 2, T2 2, 99 $B & 21 39
THR 9 W S 3RR TSl 5, STD oY SR U PIs B Wl el 21 8H BT a1 Tl
B9 Bhopal gas @I GSHT 81 & d1& Ud HIIT 1T - the Public Liability Insurance Act,
1991 - RIFDT definition H & “handling of hazardous chemicals” IR H for@r g — “handling

in relation to any hazardous substance means, the manufacture, processing, treatment,

package, storage, transportation by vehicle, use, collection, destruction, conversion, offering
for sale, transfer or the like of such hazardous substances” 3 57 A insecticides or pesticides
or vermicides %\;, basically they are hazardous chemicals. 9 fatre & dzgd Y ?fl’clﬁ TR B
BT W IRITEH ¢ R E, THBT o1 BT B R i 3 TaT & I8d < ¥R ¥ 3R $HaT U
A I & TB PAT STRET 2, IqD! QX TSl 81 XE1 81 olfh 39 R 87 3 g4 olaR ol bl
SUHRITS & 3feX & ATY o I8t F AN DI STHATS BT FUIC el &9 g9+ I8 Wi 781 oy fh
S9T1 Public Liability Insurance Act, 1991 % T&d STVl 3R 3R S9! $B dhellt skl & dl 98
insured BT 3R §TARY B AP W SdHT B )8 B liability TR BT ST I8 fadRrs anft
2007 ® g1 1| U1 181 I=i I 59 fAG® Bl, T TAR 1991 BT fA9ID 8, TORIIETST B
T 1 3P PR SHHT HaxsT el SITdr df 2T ATHAT 3R 3 81 SIdT Hifh a8i Bl
TR S %\’, Qﬁ hazardous chemicals @1 ST storage %, that is covered under this. | don’t know
whether this Act is covering that or not because there is no mention about this Act in this
Amendment Bill. TG, SHH ARl & IR H H&T T 81 Hifel o Sfher o of T §
3R definition of ‘workers” ool &1 TRIT & by enhancing wage ceiling from Rs.750 to Rs.10,000 per
month. This proposal also amplifies the definition of ‘workers’ to include contract workers in
plantation employed for more than 60 days in a year. dg8 Udh 3t UEA § P W N
IFBT S statutory requirement TR o statutory commitment 2 f&5 ISP subsidized Y€ WX
NNEREEI

I fEuTsa wd B SIRTQ, HEf S0H! A drer S {6 g . d.gar. # 712 o1 21
AT . AT, § L 311ar, $atT sHh! e} e, Fife Sia 750 ©UT AT, I o1 §1.d.Te. § 3
BT T, 37 S1F MY IHDI TEATE TG 3R GA 1ol T@TY Al IHDT 39 Bl fd Now you
are above poverty line.

256



3T D! feuTsa BRI, Rifes I Teeged St wifedic €, IfFfhed & S i wice
'a"U@‘Tfﬁ “The plantation industry is required to meet substantial expenditure on these statutory
and non-statutory social commitments which is increasingly finding it difficult to fund from its
own resources”. 8 Pl fh qred, gH < e W, 3MY 'eﬁ.Tﬁ.QT*L BT gRUTYT g8l %’Q AR
T8 HRT ST A H T ARG 3 ATREARIT AT [ ST81 Ueh IR AT SHD! TIEAT 918 &
T IABT AT 60 &A1 BT TRAIHE S7 BT BfAHS PR B 8, gAY aRW% 317 SAH I8
PR Hd I NI fb ST S TsdsIgos ¢ W e 37 ST & 98 d9 81 oY, a1
D! S AfeH BRI, Topher BRI, A @t wraver a1 urh & egwen 8, 9 9t
RIS

BT €, S BRI DI FeToR W@ §U 39D! U R [A9899% 19| foreg I8 |reg-r g
TNE ST 81 Wb 3R Sl §€ a1 IRTH ©, WK HRD YI2aH! §7Tef &b §1R $ofTh & 3R 3_qH
&, ID! G BT dQIaKT B, T I I ST HET b 7T 7orgR faad & b o ugel
Ie 4 a2l e 7, a4l g8 aRared grm & ares o #oigRi & g H I8 e o
o 2, I8 Ped gy H 99 Bral gl o]

SHRI RAMA CHANDRA KHUNTIA (Orissa): Mr. Vice-Chairman, Sir, | rise here to support
the Plantations Labour (Amendment) Bill, 2010. | do congratulate the hon. Minister of Labour
who has brought this Bill in this House. | also thank the Government, the hon. Prime Minister,
Dr. Manmohan Singh and Shrimati Sonia Gandhi for coming forward with this Bill before
the Labour Day. Along with this, the Gratuity (Amendment) Bill will also be passed in this

House.

While supporting the Bill, I just would like to mention some important points here. | do agree
with Shri S.S. Ahluwalia. He has mentioned many things here. Shri Ahluwaliaji has mentioned
about improper medical care, people dying without proper medical care and no ESI scheme. But
| do not agree with him when he says that this Bill arises out of the recommendation of the
Working Group constituted in the Planning Commission. This Amendment Bill is the outcome of
the resolution of the Indian Labour Conference, the Standing Labour Committee and different
recommendations by the Expert Committees like the A.W.Fergusen Committee, Dr. Sabysachi
Sen Committee, the Inter-Ministerial Committee and the Madhavan Committee. Rather, for his
information, this Inter-Ministerial Committee was constituted in the year 2003-04 when his
Government was there. But the report came later. That is why this Amendment Bill has come.
As we all understand, plantation crops such as tea, coffee, rubber, cardamom, etc., are grown
mainly in Kerala, Tamil Nadu and Karnataka in right South and, maybe, Goa and some other
areas, and in East also, mostly in Assam, West Bengal; then in the North East area, Himachal
Pradesh, Uttarakhand and in some parts of Jharkhand and Orissa also tea and coffee plantation

has started.
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Now, coming to the industry as such, the tea industry, | should say, is not in a very good
condition. The coffee and the rubber industries are in a better condition because they have
effective Coffee Board and the Rubber Board. But the position of the tea industry is, definitely,
very bad. Many of the tea gardens have been closed down in West Bengal and Assam, and the
workers are suffering. As has been mentioned by Shri Ahluwaliaji, | do agree with him on one
point that there is exploitation. The point is that we have many labour laws in our country.
Whether it is the Child Labour Act, or, the Payment of Wages Act, or the other labour laws, the
Acts are there. But these are not being properly implemented. That is the main cause of
exploitation. If these Acts were properly implemented, then, there would not have been such

problems.

So far as child labour is concerned, this Government is, definitely, very much concerned
about it. In 1991, when the Congress (1) Government was there, they took a decision to abolish
child labour in hazardous industries. Then, of course, there is also the Supreme Court
Judgement, and appropriate action is being taken. But, whether it is child labour or plantation
labour or other labour, everything depends on the implementation of the Act, which is,
unfortunately, not being done in our country. One thing is that in the Labour Department,
adequate staff is not there. And, labour, being the Concurrent subject, there is difference of
opinion and confrontation between the Central Labour Department and the State Labour
Department. In the absence of the effective implementation machinery and in the absence of a
strong militant organization at the grassroots level and the lack of co-operation of the
Government, the implementation of the Act is not there. That may be the cause of exploitation.
No doubt, plantation workers are mostly exploited. It is the responsibility of the industry, or, the
tea garden owners, to give medical care. Medical care is a very important need for the plantation
workers. In fact, Shri Ahluwaligji did not mention about it. What about medical care? Also,
people are not getting their provident fund. They are not getting their annual leave. They are not
getting their salary. | would impress upon the Labour Department and this Government that they
should take appropriate steps in this regard. They should find out alternative arrangements and
see to it that in places where the tea gardens have been closed down, without paying the
workers their provident fund contribution, without paying their gratuity and without paying their
salary, these workers get their due. As you know, Sir, the Inter-Ministerial Committee has given

its recommendations.

The principal recommendation of this Committee was sharing of social infrastructure cost
between the Central Government, State Government, the local Government and concerned
industries, rationalization of AIT and bringing it on par with CIT, rationalization of various
enactments and taxes imposed by the States, amendment of rules and review of the Plantation
Labour Act of 1951, issue relating to provident fund rules, etc. So, one of the suggestions

included sharing of social costs because in the tea gardens in some places, the social cost is not
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being given; the employers are also not in a position to give that. In that case, there is also a
recommendation of sharing the costs by the State Government, the Central Government and the
industry. So, this suggestion was recommended, but this has not been done till today. There
was also a recommendation for the amendment of the Plantation Labour Act of 1951 in
consultation with the trade unions. Accordingly, several discussions have taken place in the

Standing Committee. | do not want to go into it.

I want to make a request to the Labour Minister. There are many recommendations about
plantation workers which have been left out. In the near future, the Government should bring
forward relevant amendments in the law so as to protect the interests of workers. Sir, the tea
industry is facing problems. Even in the Inter-Ministerial Committee, there was a suggestion
regarding sharing of the social cost. There was a suggestion that in case neither the employer
nor the Government take the responsibility for payment of arrears and other dues to the workers,
the management of the tea garden should be handed over to some sort of a Self-Help Group of
workers with some financial assistance, so that the tea garden starts working and the interests
of workers are also protected. Sir, | do not want to take much time of the House. | will take just a

couple of minutes more and conclude.

Sir, the employers, the tea garden owners and the employers of plantation labour are not
implementing the provisions of the Act; they are not taking the responsibility for workers’ health;
they are not giving Minimum Wages; they are not providing residential accommodation to
workers; and they are also not making payment of the statutory dues. Sir, it is my earnest
request that the Government must insist upon the tea garden managements, owners and
employers to take appropriate steps for the implementation of the existing provisions of the Act.
The Government should incorporate more provisions in the statute to protect the interests of

workers.

Sir, there is also a board for plantation workers’ welfare, like we have the Tea Board, the
Coffee Board and the Rubber Board. But this board does not meet regularly. Even when it
meets, it does not implement the provisions of the Act. In that case, what is the point of having
this board? The Labour Minister should take up this matter and see to it that all these Boards
meet regularly and make recommendations, which should be accepted by the Government. As
we are aware, it is these four or five States in the south and other States in the East and North-
East which are growing most of these plantations. If possible, we should have regional boards to
have close interaction with the people there, because the problems of each region and the
issues involved may be different. These regional boards can discuss regional problems and

issues in detail and take appropriate decisions.

The Government is looking after the healthcare aspects of the workers in the form of the

Rashtriya Bima Yojana, the aam admiBima Yojana. | must also congratulate the Government
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3.00 P.M.

because, of late, they are taking appropriate steps so that the plantation workers get adequate
benefits. | also support what the hon. Member said here about the ESI scheme. Both these
social security schemes, the ESI and the Provident Fund Scheme, are doing very well in this
country, but there is a lacuna in this Act. The workers as well as the employers feel that the
workers are getting better medical care and so, there is a feeling that the management can be
exempted from the provisions of the Act. | think this is wrong and we must also formulate a
scheme wherein all the workers in this country are covered by only one scheme, the ESI
Scheme, so that everybody gets the same medical benefit. Even in the case of Provident Fund, |
know many employers who are being exempted from the provisions of the Provident Fund Act.
They keep the Provident Fund with themselves. The workers get neither pension nor the
Provident Fund money. That too happens. Sir, this Government, being a pro-labour
Government, should take firm and strong steps so that all workers get the same social security
benefits whether under the Provident Fund or the ESI. The plantation workers should be included
in the ESI scheme too. That is my suggestion and | think the main problems of the plantation

workers would get solved.

With these words, | once again support this Bill and expect that the Government would take

appropriate steps to protect the plantation workers from further exploitation.

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Vice-Chairman, Sir, thank you very much
for giving me the opportunity to speak on this Bill. | rise to welcome the Plantation Labour
(Amendment) Bill, 2008, which is quite well intentioned. But, at the same time, | must comment
that this amendment is not adequate. The provisions of the Bill are not fully consistent with the
Statement of Objects and Reasons, the purpose that has been talked about. | urge upon the
hon. Minister to go into the matter and see to it that it is made consistent; otherwise this well-
intentioned amended Act will continue to confine to mere some pages in the statute book as is
the situation of the majority of the labour related laws in our country. They are mainly meant for
violations, not for implementation. From 1990 onwards, a new element has been injected into the
scenario that if somebody violates the law,he is considered an offender and he should be
punished as per the law of the land. But, in respect of labour law violaters, they are considered
to be very smart entrepreneurs and sometimes allowed to share breakfast on the dining table of
who is who in the Government. That is our culture, and they are sometimes decorated with
Padmashri and other awards. It is done because they are considered very smart entrepreneurs,
who are carrying the country to a very big growth trajectory. So, in that kind of a situation, with
all good intentions, when the Union Labour Minister takes it up to repair a law, | think, the inbuilt
safeguard has to be there for its proper enforcement. As my friend, Shri Rama Chandra
Khuntia said, if it is not enforced properly, then the whole purpose of amending this Act will be
defeated.
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Sir, this particular Bill is targeted to address the issue of safety in the plantation section. It is
not a fact. | do not agree with my friend, Ahluwaliaji, although he said it with good intentions,
sﬂﬁ o = &L, it is being discussed in the last 60 years. If | am correct, being basically a
trade union official, in the last six decades, it is being discussed in different forums. But,
unfortunately, it could not get the priority it deserved, and now it has been taken up. It is well
enough. But, how has it been taken up? It has rightly identified the real problems and the
serious damages it is causing to the health of the plantation workers. Surveys after surveys,
made basically by the trade unions, are showing that the exposure to these chemicals and
pesticides in our plantation sector is creating so much problem for the workers. It is sometimes
creating mental retardation among the plantation workers, who usually come from the most
backward and most weakest sections of the society, namely, the adivasis, the Scheduled

Castes, the Scheduled Tribes, migrant workers, etc.

The serious spread of mental retardation because of its exposure to chemicals. It is not
merely tuberculosis; it is one of the diseases. It is not merely skin disease; it is one of the
diseases. It is also causing serious mental retardation which is leading to widespread
drunkenness by which the workers are losing their hard-earned money and the whole family
becomes a pauper and they run after moneylenders, and ultimately the family falls in debt trap.
So, such kind of a serious situation is being created there. Again and again, it is being pointed
out. It was discussed in different forums, and, at last, it has been taken up. Just | have been told
that in tea gardens, the spread of drunkenness was especially studied by the trade unions and
other social activist groups and it was found that because of that kind of exposure to this
chemical, it created a kind of nausea. There is always a continuous feeling of nausea within
the worker which pushes it to go for alcohol or country liquor. In Kerala, for cashew
plantation particularly, there is exposure to a particular chemical called endosulfan, which is
creating serious mental retardation in workers. Other chemical exposure, health hazards, |
understand, some diseases and others. But, it affects mind also. This is such a kind of serious

disease.

It has been taken well enough. But, again, the provision that has been made, | find it is just
an enabling provision for the State to make some rules and telling some dos and do-nots to the
employers. The penalty provision that has been kept is totally inadequate to compel the
owner/employer to abide by those safety requirements. The law talks about appointment of a
qualified trained supervisor to handle those chemicals. But, it does not talk about appointment
of a qualified safety officer and a preventive safety department; it should have been there for
these remote areas, plantation areas. How could you address the issue and implement this law ?

| think, these are the areas that should be seriously looked into.
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Secondly, | would come to the issue of medical facilities. You are leaving it to the mercy of
the State Governments. Normally, the plantations are located in such remote areas where State
Government hospitals are not accessibly nearby. This is a reality. Garden group of hospitals are
playing a very important role, this is also a reality. Presently, let me tell you, particularly after
1990-onwards, in the managerial vocabulary that is being talked is, “In a tea garden or
plantation, running a hospital is not a part of core competence and you throw it out; your
business is to grow tea and sell it in the market; running hospital is not your competence, throw
it out, outsource it.” A dangerous trend has started in the plantation area and most
unfortunately, when | went through the Standing Committee report, the Standing Committee
Members from all parties, when they put specific questions to the Union Labour Ministry, they
argued that it was not a viable proposition in many areas. In some areas, Garden group of
hospitals are there. The Members insisted, “You are running a big empire; tea garden means an
empire; you must have a hospital there, you are located in isolated remote areas and you
must have a hospital there. If you have to do business, the benchmark has to be followed.” | do
not believe that our plantation industry is in crises. If you really go through the economics
in a comprehensive term, the production is separated from marketing, production is separated
from processing factory. The processing unit is earning profit, but the production unit is

losing.

On the ground that the production unit is losing, workers are being deprived of their
benefits. This is the reality in most of the plantation areas. It is a business jugglery by which the
same entrepreneur created three different companies—one for production, one for processing
and another for marketing. Marketing and processing are earning profits, and the production unit
is losing it or earning a very low margin. By this they make a plea, ‘Garden is not viable, you
cannot continue with the Garden group of hospitals, so we must have access to the State
Government hospitals.” This is no doubt a very clever exercise but people can understand.
That cannot be the reason, that cannot be the sole remedy. That can be one of the remedies.
The State Government hospitals and others can supplement, but you have to compel them to
bring under the Garden group of hospitals. The Garden group of hospitals must increase in
number and that must take care of the workers. You have to supplement each other. You
can understand the manner in which the Labour Ministry responded to the queries of the
Standing Committee Members. It appears that they are indulgent to the idea that the Garden
group of hospitals need not be maintained and the whole thing can be pushed to the State
Governments. | think, this should not be an idea; this will defeat the very purpose of the
enactment, the purpose of the Amendment. | urge upon the Minister to please take care of
that.

The third point is again on enforcement. Sir, there is another Act, particularly the Tea Act,

1953 for the tea area. That has got certain teeth. That has got a provision to say that the licence
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may not be renewed if you are violating laws, including the labour-related laws. If the hon.
Minister can let me know—the hon. Commerce Minister is also sitting here and | do not know
whether he came prepared for this particular issue—how many complaints have come to the
Central Government from different State Governments about non-compliance of the labour-
related matters by the tea gardens and insisting for that provision to be invoked to leverage the

Tea Act, 1953, of the conditions that have been there, to tighten them.

The economics of our plantation industry is not at all in crisis. The crisis is being projected
to mint money, to mint profit and to rob the workers of their legitimate due. That is the reality.
There is no crisis at all. So, keeping this in view, whether you are going to leverage the Tea Act,
1953, and this Act must have a reference of Tea Act there. | think, in this respect, the Commerce
Ministry and the Labour Ministry must move in unison and only then the wealth that is created in
our plantation industry can be properly go down, can be properly get distributed among the

workers.

Sir, the last point is, | agree with my friend Mr. Khuntia when he said that there is Industrial
Committee. It is a structured Committee. It does not meet. It is a Central Act. The major
responsibility to implement the Act rests with the State Government. Unless there is an effective
monitoring mechanism, particularly in plantation-like sector where the workers are extremely
weak as they come from the weaker sections of the society where there is a problem of
education, awareness and so many other things, and if there is no strong mechanism, they will
continue to become the victims of exploitation. So, you must make the Industrial Committee
operative. | have seen the geography of the plantation industry in our country. Unless these
Committees are constituted regionally, it is very difficult. Sir, at least, two Committees — one for
South and the other for East and North-East — have to be constituted. And, another one for the
Northern region where plantation is gradually picking up in Himachal Pradesh, Uttarakhand and
in so many other areas can also be constituted to closely monitor the implementation of these

labour-related laws.

Sir, the last point is this. Sir, another problem which is really being faced by the plantation

sector is the shortage of skilled labour.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Sen, you have exceeded your time by

three minutes.
SHRI TAPAN KUMAR SEN: | am concluding.

Sir, another most important point is that they are facing a very serious shortage labour,
thanks to NREGA. Again, | would like to draw the attention of the hon. Labour Minister and also
the hon. Commerce Minister who is sitting here that a very peculiar anomalous situation is
prevailing with regard to wages for labour in the plantation sector, particularly tea industry. In the
East and the North-East, the wage is Rs. 67. In South, it is Rs. 105. In East and the North-East,
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no DA element is there with the wage. In the South there is an element of DA ... (time-bell)... |
am concluding. Sir, this is a very important point that | am dealing with. In the Eastern and
North-Eastern region, there is ration. In South it is not there. | am told that since you are giving
ration, the wage is very low; fine. | accept. That is why in East and the North-East it is Rs. 67
and | am getting ration. In South, it is Rs. 105 without ration. It is fine. Then, why do you deprive

of me of DA. It is a double punishment. What is the basis for it?

The Wage Board for plantation was last set up in 1966. Thereafter, there is no Wage Board.
| think, the time has come that unless you address this anomalous situation about the wages,
the plantation industry will lose skilled workers, because they are able to find other better
avenues. Again, those avenues are not so stable in this kind of critical economic situation. So, if
that is important and you consider plantation sector as a very important segment of country’s
revenue generation through export and other things, you have to give importance it deserves
and it demands that we must constitute the Wage Board immediately to address the wage issue
of the plantation workers and bring it to standard. | think that is also a very important aspect
which you alone can make with a bit of successful initiative. | request, while framing the rules —
the State Government is framing the rules — the Central Government, the Union Labour Ministry
should take up, in consultation with the Commerce Ministry, to frame a Central set of rules which
act as overall guidelines to the State to frame their respective rules. And, it will help a proper

monitoring and enforcement. So, at least, a better effort can be made.

With these words, | conclude my speech. Thank you.

3t v fHeIR aea (SR U<w) : Helqy, #A1 St 7 377 Sl “The Plantations Labour
(Amendment) Bill, 2008” J&T U [T &, H Ik T H T 3N |

FR, IO H ST 417378 BT B & STh AMADBRI TAT I G MR BT F fofg IR
519 AT, 1951 T1IT AT AT| ST FE B a1 SHD q1 F AR §9 IR H T DRA
ATl AT BT 3R VA AISH, S S 1M1 | e o, ITab! I8 ol 741 Y, ST S 31 St
JTST B 3T B I8 el & fb a8 a1 & g 81, X&$ P IR 81 AT SATIAT b I &,
ST USI 7 §9 < BI WiiIferd TRRRURTT & f3ara | emman o1l =g a1 4 faRy &) =
3R ey WY &l § &1 HRd &1 BT W SR I8 2 {6 a7 el § =g o kgt
IS &1 BT BT 8 3R Hfh g2l oiR wfeelt @t Sufert g el 2, s aro 3 59
BT B IgA ol &b A1 B 2| gAY 9 Sz 7 a7 Il H Ay ofR 95 B e
11951 A TbR TS Teb, ATST 1 I8 BT HAS P A AT 7T 8, $9 Bl BT SoeioT
BIT T8T 21 Hadl A1d I H € T2 afcdp AR SR T H WRIE ¥ Slefl| a9 &7 S B,
I SN H A 14 99 A BF Y & gal DI Il AT H B IR RN ST &1 I81 Blei g1s
BT S B &I 8, Ifh Sd! STferdi g GolaH Bkl &, FHATY ITH TS B H Y ST
Bl ¥ WRIGY, 3 qNTE1 H 14 I | $H S & gedi B AR B BT B BT IET| Je
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T 8 A1 Afedm I8 8, ST 981 <) I TP BIH BRI ST AT 379 19 T8 ST a7 Sl
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[MR. DEPUTY CHAIRMAN in the Chair]
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SHRI KUMAR DEEPAK DAS (Assam): Sir, the Plantation Act, 1951 was enacted for the
welfare of the labourers. This present Bill seeks to amend the Act. The Act has no provision for
safety measures and precautions for the handling, utilization and storage of agro-chemicals. The
Government has taken a welcome step by bringing in this Amendment Bill for the welfare of the

labourers working in various tea, coffee and rubber gardens, etc. of the country.

Sir, it is known to everybody that Assam is the world’s largest tea-producing State. We are
also rich in rubber plantations. Since the British period, Assam has been engaged in tea
plantation. The tea industry in Assam has now become almost a cottage industry. We have
thousands of small tea growers. We need to pay special attention to the welfare and protection

of the lakhs of labourers engaged in these tea and rubber gardens in our States.

Sir, | wish to congratulate the hon. Minister on bringing the Plantation Labour
(Amendment) Bill, 2008. | want to ask him whether his Ministry is satisfied with the welfare
measures that have been extended so far to these labourers, who engage themselves and work
for the prosperity and economic development of the country. | feel that it is not enough. There is
exploitation. They do not get proper wages. They are deprived of education and proper
healthcare. There are no proper drinking water facilities in the gardens. Even the human rights
are not respected. This Act would ensure them safety and protection. There are amenities for

washing, bathing, etc.

But, Sir, | want to know whether every garden is equipped with hospital and health unit. If
there are hospitals and health units, are they equipped with doctors? | have the information that
most of the gardens in Assam are not equipped with hospitals and doctors. Workers” healthcare
is looked after by pharmacists and nurses. There should be a mandatory provision that every
garden should be equipped with proper facilities of healthcare, hospitals and doctors. |,
therefore, demand better implementation of this provision of Plantations Labour Act, 1951. | also
demand the redressal of grievances raised by the labour community who are engaged in tea
plantations in Assam. | wish the hon. Minister to visit our State and meet the tea garden
community to redress their grievances relating to wages, bonus, etc. With these few words, |
again thank you for giving me this opportunity. | welcome this Plantations Labour (Amendment)

Bill, 2008.

7 et fohere (ST : fSW I-RAT TR, The Plantations Labour(Amendment) Bill, 2008
BT H FHT BRAT G| AR, IE I8 370 (4l & 3fR IE Ugel AT @IS AT, <ifeh 379 T 2,
5% AT § TSR B o=a1e A

X, R AXBR ST major plantation Ministry of Forest and Environment H BIT 8l Tea
plantations UX ISCRIECE] Eﬁ?ﬂ %, S BOIR AT YT, BX Tl Ministry of Forest and
Environment § W9 14T 81 T87 ST iR BTH B ©, SP 118 BIs protection T8l &1d AN hire
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and fire ¥ I 9T 81 SV ufssir Qaex U1 WRBR) Adex § Sl B B o, (A=
multinational companies W massive way H plantation AT B Ministry of Forest and
Environment & d&d massive way H plantation ERIESISIE Ministry of Mines H oft o ﬂ'l?ga?f
qrfeat €, I ¥ massive way H plantation B & 3R - FRI YA 97 =Ia=el § WY massive
way H plantation I Bl sﬂﬁﬂ' # ey Udh B SR S b tea plantations H BT B
qrel W BT HH A HH ESI benefit el 3R Uit Ader 3R multinational companies ¥ o1
plantation BIaT %, Skl ‘W@ﬁ % %IK’ 1| DI I EFI%QI 71 &) ST minimum wages ﬁi’ SiGI
2, U 98 B 51 59 AN BT 1500-2000 FYT He I+ b AT &, SAMTY §9 plantation workers
I TIEATE W 6th Pay Commission & HdTd BT =1faVI 39 1 $9 91 W die & fog
qH T, 39 forg # aidep! g=yaTe <l gl

it shiaTe ST (BT : IIaTS SUFHTIRT Helqd, aTdd | A1 31 STt & HRoT
& I W <1 e dier & forg A9 9 91 o) 3FSH O HY W ST S1f¥e] &7 2 9 ' R,
IHSP 18 SIFTHR AR 7 SIHB] B Y&, HUTARA iR gdi Bl B IR S F b & foy
HSH IoTY, IABT H W HAT Gl #RT AT AT BT BRI IE AT & TS 14 &b i H
AT HAT ST A A e Y UG <1 €, 39 UR q37 a5l 3MTad BIll &1 39 q1ew iy
HARIE H “HS [&av7" & HUR dlerd &, I8 AT (A9 81 319 59 < P AT 3l 6, 3q L4
9 “fIeaddl RIBR” d €, 39 < H G4 SREMI H “faegddl REPR” IR Yol B Sl 8
PRI BT TSI A 81 Sl AN 3 A &, ST AR Blg [aR1Y 81 8, <lfh 319 $9 < P
AT §1 7S faga & aN H ST81 I J31 TSR 8, I 39 <2 BT “377 gy vifva 781 fpan
T B ...(AHH)... 4R PO BEl 81 &, gl AT el &l S8l qeb W SFbR 8, “78 f&aq”
B “31 feaw & U H A P G901 TET g8 21 S A fIaq A9 2, I A1 A Pls
Ry 71 &, AT SHBT MR SFRIET B eIl | §al, I8 9 <2 &I T8I &1 STFHIRT Sff,
F oMd W & SR H T E, gfeaH d9ret # ¥t 931 &8 ARl 7 F1 © 5 ey “favaent
foge = gl 9ifvd 9l T8 BRI ? YR IRPR “fIvadH] QREBR” <<l 5l SAfe A= w1
ST | 3R7 ST 2 5 319 9T §T8R < T 311X 3iGR & gwhed] § Ul HRb S AR a1l bl
€T H I | ST 31BT BT MY SRS & fofg B3 72 &, I0d oIy § ! v 9918 <l ¢,
Afh= MY H1 &, 31T 3 91 BT T G, S oF AT q Y171 2| e=gare |

it g9 Iad : AT SUFHTART S, § 37Ut 3R R e Bl 9gd-9gd gvdTg BT
=TT §, faRIY dIR R # 57t s7irer <1 St &l ggare <<l g e I8 $el fh «78 faqar &
v 9 gt gue™=T T8 &l ST A2y ol (aHT)... IS I8 ITP Sl BT YU faearg 2
# TE1 B8 AhaTl

371 sfTaTet &t < 399 € 1 3R 9 $ 8] Bl

sft g8er wrad ; AfpT Tgi @l ol BT Ausic B el W Hed &, R il 3 g9
ferem # S1u Sies & gqe W Bl ST BT B b & MR gdifey #7999 @l &l R 9,
R S Bl ARG A 1 bl “Fs [aq” §, IS oy 98T <+ b1 919 fbanl 7816y, I8 W

269



SIS AR AN A 30 faaR | H srgefariordr Sit &1 faRIy giare <=1 aredi g -  I8f )
HIS[E el 2, S &1 & A e HISQ & - § G/ § P sl =i+ il 91 I8f W)
P, S/ BIDI 8§ TP oIl ST -7 AT foh Tae & 3fex S &9 faf¥=1 FNemi BT provision
31 8, RITo! Jas &1 I81 R 3T &, S8 ! T4 & 3R ST a0l fham w+ aewii
T BN T A A S ARG DI SATTLIDB T UR U1 FSANT STelTs | § §9 I1 Bl WIHR BT g
o Pro! e gaml dife ST U PR A9 ST 1 Hel, I8 fdaw Pl gRIead el o1l
TR 9IT9 §U 8, AR U1 9T IR1 38T &1 1985 | S 14 & DI g8 b g9+ Aene
| 1Y, i 3 YaT BT 3TeT-3TeT WHy 8 WRGR &I f[Afi= wafeal & Arens 4/, R
AhedIsl B HUS W1 8, sdP1 fdaaq fear mm a9l @ gea oy, g gihad 9
oy fISd B 59 I | M1 81T Ugel d 2N, S a9 o, el 81 uTy, 1989 §
farer +ff I8i W IR gorT, i 918 3 Wl |91 & dissolve B & PRV I8 fAegs qiRd &
BIREal

TR, THY B S Y SHH 9 31 J1d1 Ih Y IR Bl AT DA BT IITH HoT| T ol
B9 A= Seile aY € 1 §ER A 9l 1 ged QU €, | 99 W A $8 T4l Rl
TGN AR, SIT I8 HEGR h1 ST o7 & faRiy AR uR Thaior & fqwy # gae & 3fex <l
AR off, BT $ SRS TR THIARIR IEHT 19 ST ofd &, AT §HAT IADI ATID
AT g1 SFH HARTT SRRGER, UeHR, diel iR avHe Ififhad S ft wieyE &
TSRS & W1 IS §U B, I 9 B SRS Bl HHT & 3fET 89 o1 78 &1 T, IRaR
B aRHTET off, ITH At 3R WA 964 & i H iaR fe@man T o1, SHdh! GHE HRG a1
el Bl AT B Bl, I IR I8 UaC FHM WU 3 AT S| ST81 b IS AN Bl @I DT Harel
2, I8 91 $HeH ¢ 3R IHIT B THY Ty @f 718 § {5 F&f 0 7 &1 {5 onft 9
AT, BT 2o H 9 AR 379 NS 1T, | 371 S A1 el ggd Al glagnsii | dfad 7 8
S| EHRT T IR, B9 198 ARGBRI A aIqdid dRAl b @ice adb% &I < S drefl
gfagm € 98 I de H S9! S A@1fey &R S iaenaii | i 3! 17t e W81 €, 9 84
dfere 7 81, afeth 89 ITP! O s JAGN < b, IThI ol B YT B | F8T 271 Midexrd Sif
HE1 {6 S Hiod 5% € I8 STH! HITae el dxdl 2, B Sl Bl S §U 59, 3R U
AT H BTs 60 3T W T HR BT 2 A1 ST Al 319 59 YT & WIS BT 14 U 8111, D!
AT BT B| AT TBT 3MI TR Bl & I8 aR<ifasd & MR 97 T foan € 5 39 wiamt &t
fARTHRUT B Th 3R Bicde aHY & SHb! ¥ T ©U I oY e 6| 89RT Bigde Ihd
YRR Uae €, 98 WS el Hxdl & ghawmsl & vy 1 3/ 98 I WIRI F FW 2 5 I
IqD! 59 ARE | AR I $T YA IR 8] §1 I8 WR UG d1d Sl aR<daeb o1 B off iR
S BH TRTEIR HEGH 4l PR W& & I8 o) IF B DR

BART AT5e laR (A ERH U Wgele) Tae 8 98 14 AT &l 3F B! a1 HRaT & 3R g7
Tl Pl SIS AU H S8 BiHbel, URCATZSH AT BT IYINT BIAT & T81 AT I P
D1 ARTERT BT & 3R BT 98 YURTY &1 STdfh BAR 39 T b 37X 12 ATl Bl ool T,
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T 5T9 I WA Uae gvac fhar a1, Fifh S9RT ASes ofd) Uae 918 # 99g # iikd
B3N, I G AT D AIRTAT SHIIHD DS Bl @ gY 12 AT B IF BT ATae @l
AT AT 3R FHIY 9T S Ugell sTugfrel el ©, SH! GuRT 2 3R IUH! GaR &1
7T T 21 599 g uar © Forrat # faRiy IR o) Seoi &v1 A, s fawa 4 g9
I & et frat iR e R a gleed € 39 wad ot arced @, fafie d@ameral | ot
I D1 AR EHA U 7T TR S SITS1 &, SUH 89+ 9 131 B, Sl STagueie] Ao
21 31 T&l U ST 9aTd gAR AT FeR o @l fhan S==iF e fF $9a! Affex &
o SITQTT, 3@ FIT Tort 87 S¥iiferv 89 I8 mifawi fha & fh o oy 99 e
Eay

I T $ 911 Bl T 3 G Fob AR H G A1 A1 DI 98 g0dTs o1 A18dl §
S 2T SBIM Udhe Bl 8, TAR B: VA I & S8l HoR Wi &, S B: Il BI &H 3
AT B R F AT TSR BT FIAT3I & 1T HRI |

IYFHTYRT HEIG, B 30 HATAT B 3R W 3MMYDT NI HRAT e & b SHRT HATAY
ST BT wedd H PR a<h Ha G BRI, DG FASLI BT 8H 3D (10 Se a4 <7 fh 98 eferd
RTT b T D I, M1 T FHI Sl A [y ST, IH FHY &9 I BT Bl §X B
Hb, FT BT BT T TERAT T Seelkd AT &1 ST WIS DI AT B g7h, S| &1
H G ST b, ITbT FHE ST ST Fb, difch 3T $9 1A Dl WIHR Dl b WACe aga
el ol Waex & IR $UH S9N I81 9§ Te1 WhiH A1 Yae & faia uifaor g, 9 S9! e
BTN $ThT AT BRAT, SHDB! DHelel BRI BT gl g B 5T &b fT7 IR 21 THRT S
B UaT &, TAD! AR B BT SR 50 THRI & HUW ¢l §9 TGe d a1 & Aef feh)
IRE &1 foRrenar &€t &), sy 899 39 91 BY a7 ® 3R sy g de B fb vy
RGN & 39D U e H DR BT HTH B, dlfe 0BT ghided ©T I SHHCIT 8
AP

AR, S8l TP HISHd BAMICIS $T A &, 5 a1 Pl 89 AR FH AT FEI S &,
ST 2red & ©, 981 IR dl $9 AfSHe Jiaumd €, ifh Sl gR-a)TS & &7 &, 981 W HIShd
Jfyemd ggd fFa- TR W & &R wice=a # W $HaT svare T2 21 39 91 & 897 Raagst
T 2 3R STy B & 3iavia TR 91T 11 © b Sl QRIeiRR 8, 98 I Gaensii &l
< 3R ST SFSH €, ITd] AT B Bl IR [T 1T 81 IS ARBRI A I8 SR
fopam a1 8 6 9 59 919 B < b ST 981 W Afeher glagn fHed, SR 70! HiShd
e e firer <1 €, 1 ol fSBTecy THRR &, S Id] YR1 HRard] ST A, ST ISP
EISSACISISED

BART HHAAGT Qe B, 98 JHTdI I 9§ A 81 T, I9d fory o 32() & IRT &
ST fhT 7T E| 899 U8 FET © 6 T8l aRIele™ 811, B9 ariele{ & Ao § RUIE & &
f?fl’i'(’ﬁ?ﬂﬂ’cﬁmaggrieved partyﬁ,ﬁﬁmwww,wwgf?quﬁ
BN AR ¢S YA &1 G Al ITB I H FHIeic BT 8, A1 SAb! W AT w0 F forn
ST 3R S9! immunity ST SIS 399 910 & foU {37 RaetTh IS 59 aRE &7 YaR T8l
o <1 Ah, S S9! AfRAST Bl YUITAT HRA BT BTH B Ahdl

271



I, TeT IR ) AT 7 e BT BT Sooixd T & 3R I8 37 AR B Jawell
P 3R AT B B 91 el 81 TF 39 (99T H o7 TRTHRT F I BT 3R A1 & BT
oTerd | At ITaid B ... (IETH)...

S} YETI=IR PIferdT (3T : TR, B ATID] a1 I A< &

7t g1 TG4 : 319 A &, AT H 3MMIBT SURT TSI B[S PR ol gl ...(TIEM)...
AR STFHTART ST, # $9 fawg 3 A Ae & AR g8 91 91 d1edl § & 89 59
1 ! AT HATAT F A ST B

B ATIOTSY HATAT A I8 AT [ & o AfSwd a1 gaensii I A-s B & faug d
BIS 7 DIg HepTod BT AT H AW g 6 AR arforsd 31 St 1 397 fw 3 g9
AT AT BT AT BT R A A YT 21 89 39 (999 H SR I F99h 4 81 I8l 0R
TS 1A I8 I B s o [ Arerel NRIRET Bl A1ue g4 H g aId A @I gosl uR
AT T ST Aepall &1 HIHRY | IE Sl Iid-A1d ATel Bl RIS 8, URT A6 Arerel RIRIReET &1
¥ R 980 AR WIS TIdhx R AP 3MTs ©1 H $9F oY 39 & & A9 96 I
59 331 57 SRR BIS I AT8d Bl GIdIg <1 A18d §, ATHR Rh AT AT gl Sl gHRI
TS AT FIRIRET Tae &, 3 d8d A1 o<t 301 STt <1 Ueh BOTR BUY BT Tl AT
faagR<t v FafRa frar 81 wiice™ 969 8, S97d foy derd RagRet & &b 99 |,
9 fTY 89 a1iTSy |31 & AHP 4 Ugel 3 1 & 1oy HaTerd 59 vy 3 g9 faaR &
HEHd 21 §HT 3T WR IR M AT NRIRET 41€ & A 9 a1 BI @7 o {7
WICTH g6 Bl [P aIb I Aerdd NARIRE Wi &b 3 R PR A ol 89 IqD
At el &1 g 32 2, A Iy TRy M1 A5, RSBY WIC M ddhd UR A &l ST
A, D! TGACS (AT O |qeh, BH 38D (oY I8 MU fora 81 89 39 4wy § 3w 15y
HRSRI I I DA

ey, H A1 78 =medr o1 f # &R AT wewil & 3iR famgalt &1 o Srare <, {1 wed
BT AGT BT SE gY HIC AR TR 39 A T8GRl BT BaR B DI BIRR BT &, Sl A
AR ¥ TBT WX ISV 21 e g1 HaTel Ig & fob oIl e TR 1T &, NI & &R Axeen
qrgiic 969 8, STd! fhd a¥ih W Uicde a1 Sy, ST6! fRBoid B9 &I SIUl g9+ A18iic
ahd F fawg & v afd U silReese forar o ol Sw 9gd IR gema Ry €1 89 S9!
3PS | A & g Hew 39T %% 21 I8t R A wewdi 7 A a9 o 91d FE 7, T
fferay 99 Tae # T e 99T & 9 TR oldol Bl 917 BT B fhar &1 319 g9 g W
e 72 € for 9% WIS &1 {5 a8ie | R gas! a9741 5 9, 396 foy & f3the ©h
BIeS<d W TN PR I &, GAACIT PR IE & 59 a1 &I 8% {Wg DI Bl ST 8T & b 39
JAE BT S RS B, S UKI-HIT B, B I I U5 Wb, IWHR Ugd 6eh T G-I < ISP
AT W I8 Tdh| 3 TATH &l Bl & w4 H H 59 AeNe fAdued o1 9e & faarmed mgd
FRATE

MR. DEPUTY CHAIRMAN: The question is:
That the Bill further to amend the Plantations Labour Act, 1951, be taken into consideration.

The motion was adopted
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4.00 P.Mm.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the
Bill.

Clauses 2-16 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause |. There is one amendment
(No. 2) by the hon. Minister.

Clause 1 - Short title and commencement
SHRI HARISH RAWAT : Sir, | move:
2. That at page 1, line 3, forthe figure “2008”, the figure *2010” be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, we shall take up the Enacting Formula. There is one

amendment (No. 1) by the hon. Minister.
Enacting Formula

SHRI HARISH RAWAT : Sir, | move :
1. That at page 1, line 1, forthe word “Fifty-ninth”, the word “Sixty-first” be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI HARISH RAWAT : Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

DISCUSSION ON THE WORKING OF THE MINISTRY OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

S} goTuoT forart (STR U<eT) : ST ST, 3151 89 Udh 98 81 Aecdqul HATed & $T
BT B F9] PR I 5| T8 S HogHR B HATAI B, $HD T T SATGT BT AR 0T BT 2
Ard<IfE faaRor gomrelt & SIRY, 89X ST Aférd arredt €, S da 31HTST &l fIdvor & 3 TS
TgT &1 I BT, AT 1 e 3 AR HEedqul vy 59 HATed & Sfi A Bl
ST <9 ¥ SN SIIET Tt 7S Bl Bl HES $I 9l BT 2, 98 36l B 8, @Iel Bl B
UEel IE SRR 17 S HB UL T, 31T 16.61 URIRIG & HAG 37 7121 ST U
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TRISTA BT H) 3MTS B T HH! 3T 37TE B, D ITSTR H TS 311 8T &, FoTea! St gy it
UG T Ul 7, g 999 g1 1d I8 7 % foel 31 auf 3 78S &7 721 81 7 E 2 iR a8
A fIeIy AR R 39 51 IR S ST B 8 3iR ISTHRT DI ST0’d Dl diol ] JAETa! & 9gd g
IIUTE B S §Y TS BT SUT& ©T X861 81 IcUTGH 91 °e 81572 Sl WA 7 Sl 81
FET b 89 Hacl IS &b I Bl [T AT PR &, UG Sl (AT SIS U1 BT &, IHD] Sl
AR & 8, T8 ATHRI Yl T8 17l UIdl &1 R ATHSRI Jod Tl e, A1 SHD! il
# faeraedt w1 BN ATHHRI Hod F folg TRER S Bacll 7, HEITS BT Sl BRI 2, I
IS Ueh BRUI I8 & fob Sl YAaH A9 eI 2, SHP! 98T oall &, U Afe ST gblbe
<l ST, 1 S AT wweiE g 7, 98 feami o 781 et arar =1 S fasiferg an ge-ag
oS4 &, I I9PT w1 of o B H 3R A1 T8l SIHal g, AR 8AR U [I8R 3R IR Jae &
S A €, SR H e § 5 goe iR sRamn o sreay aE Rfr o o gt # g,
Riifh T8l W A TP I HY s ©, d I b& Yol 81 el ol 981 W $Had dre o AT & AT
BHIS BT IR o1 A1 127 B, 7R S9! @RI T8l 81 2T B Y TIRE |l $UdT S 77 B
e fop o &7 e, <ifthT S 99R @1 31Ts 1, |Te 31TS 4 37 Al 1 B9 H, 3i=-11+ g1
H YT TS 99 1 U2l 21 IE Io! &) Warae I 21 31 SId € 8iR g4 f 9l & f
TAR T H, BIHT TSI AT, T 1S Uirerd I SR RN, #eitel 3R i forami @t g1 <t
Tl 3R i foram €, 3 € 9a SareT 3Tt IeT vl 2

I U1 B dTet A1 8 MR IuhT ff 21 S9! I8 R 781 8 % I o1u1 317t 1 1 |
TR S T AN E, I b Fahdl 21 ITD! A ISR H 9997 819 1 I8 2 5 9 wdier) &, 9
I8 central pool BT &1, AT8 I1SA1 H1 &1, ATe fadbf~=d WIS &I Fawer 81, 89 Sl Yaq aaeid
A T P 2, IABT Jg| Adod © (b ISR H DIAd HH-U-$HH S99 R 81 a1y, sqd!
TR 811 R I & 1 I8 i Hed 9 11 51 SAfeTy Sl =g 4ed ©, I8! [ &l 781
fore uTaT § TSI § 6 I8 950 991 BRI 8 3R AP, fIRryes #4371 Sit &l 8ik g9 fawmr &1
S IR 95 & 3G T B STHRA & R BT DTS IR [Tl B ST Bl

S 91 B B, AT S & b el b (AR fopai Rearores 81 39 R Rfy
TR AT TP expert 1 Al HBT & & T8 SNl Wrer GR& B1 AR €, I8 el S H 9gd SUTE]
TR B, SAfo E9eT 59 IR fARIY &1 <11 81 I8 §HRT §a9 neglected sector 81 87 TEX
HaeHd W Igd STET &M o 8, Wi BiY IR &I T8l <d 81 89 HY W &I 78] <d 8,
ST a8 TR AR faahd &1, AR I &1 SR 2

319 O 919 I8 © 5 St Ardsife o yoredt (PDS) &, S9 PDS &1 T RAf 21 3
G BIC 7 GTEd] IEd b IEIETI H T Central Vigilance Committee TS 1l I 3701
R ol GolH B1E H SRa $ <1 98 SRIARI 4 BUT 81 IH HHT 7 3791 RUIS H PDS HT I8
TrﬁERTE‘i?lT%\’, Wﬁﬂ%ﬂif ‘rotten and cancerous’, E?@WW%&T%I Ig SToN g1 S
FET 2 6 SR I 9 96 I8 weraR § 3o forgeT g ® 5 e fore g wast sarer s
T, S TRIG &, S BPL &1 ®, APL BT &, ST 3T firel €1 &1 urar 19+t RuIe § 39+ $aT 8,

“Corruption is all pervasive in the entire chain involved in the PDS. Most of the functionaries

under them in the Department are typically callous and resort to corrupt practices. The Central
Government gives a whopping amount of Rs. 28,000 crores annually to the States to subsidize
food for the poor, but till the recommendations of the Committee are put in place, the poor will
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go on suffering at the hands of corrupt officials.” Jg dTedl HHST B RUIE BT <6y 71 3@
wrTfae € f 59 faa=or qoreft &1 3T $9 GHRT HRA? T THR & suggestions T I8
g - PUA 1 AT 3IR B 8l § AT § P 19 T M9 5 PDS I, AT fIaR01 YUl Bl
ORI T8I B, T IH I8 Sl ARI I &, I8 Sl AR [Sahd &, $qP] Bls M Fdd
TET AT, FAIP AT S qToTRare] Jferdwel §, 98 ga-l MR, e 3R e 81 s @
o 39 R ueT Al i TEl g1 I§ S IOIR B ARG &, I WBR A A Sl 781 81 I8
oIR fhaedT BIaT 87 I8 TRI9 &7 81 811 8, I8 I9HT 8Id1 8, Sl drdhdd” aidl 81 S99
AThaR &b JabTdel R TRIG B & BRAT &, Al 84 [bh1-7-fHAT FHR A HIg 4T J1adm,
Eﬁ’s‘ W mechanism, Q?ﬁ AT B %ﬁTﬁ, aife < fera e %, S targeted sector %\’,
IqD! I M W ST 3MIeIH IIIY 8, Essential Commodities Act & T8 &H ITAH PRI
b

319 3MYP fIYTT | TP Price Monitoring Cell &, fTH®T &0 IR IR FoR 4T 81 3P
Rt 98 ®M g {6 3R I I 191 Il & 6 IR # Sl ¢€ 7, 98 9¢d & I¥W §, dl 98
I 9ISl & M I U Ul B IUD! A & [ofY HIS MaAD H&H oIl 2l Ry MIDT I§
Sl Price Monitoring Cell &, I8 19 &1 T8l Bxdl 5l T8 93T gl 71 fadmT @t ot WS et 2,
I 3Hd IR | 9gd 8 T fewelt oY 2 f& 3FR S Price Monitoring Cell 91T 7, RT9d
R 72t B 2, SUSF I8d §U W 3MTTd SM 3MAMS 96 S 8 3iR IR TR ol JaR &1
[BEELERES

U, M Udh High-powered Monitoring Board d1dTI s?fﬁ High-powered Monitoring
Board & 37X JE Price Monitoring Cell 31TAT &1 TS HHET ¥ eu+i RUIE # T § fh st a1
IuT { SADI BIg WIS &1 el gs 8, Sdfh gqD! HifeH Frafia gt anfey wiifes a8 agd &
High-powered Board €| 39 TR 3T+ ST I 941 {1, ¥R S @7 H Pls U107 HferssT 18] a1,
IE Had I 3T &1 39 AR WISHI & B &b qra[a Wl & IR AT Hs (A0 781 51 3T
A H 3R FET & IR Hact THH THR &I il & SIvomd $Rd I8 2

A 91 8 © 6 S Ao faaRor gorel! 8, S9$ 3R YR 81 3D TS
el H ge & I, IR-TISIRI AT HST & UIRT Ugd ST &1 I forg Al goira 31man &
31y foredt U=t Sr=nfeies fafe &1 s Y, A1 §9 TR | s 379 &1 il S1Iai ©, S9 ST
ST Ak | T g&Td AR T b MU U Quality Rating Improvement System 3[X T ﬂTf%’QI
Non-formal ATdSI& fIaRoT gomTell & SR AMaead dIU dHgles Ml IR AN Bl ST
RIS S Aeh, D! AR 81|

UEh IS 3R & - 9eT dRER| § I8 99 $foy &8 81 § Hifd I8! 99 HRS o, Sl
AR HETE DI 96T &P ol FTHER &1 98T SRR & AR GHHE! PI <@ & dasie i I8
HARBR I9 R B IR JBR BT G2 M B ATTeIH] Hegd o] BT AR Sl A1
?ﬁ( IS HAAT S %, . ATA Trﬂ, S TP dIR dhel, “Government is not in favour of imposing
any ban on future trading of any commodity.” JTHY MY HRAT &) &1 ATEd | 3T Hae bl b
Hifed BILAI IR AP AWM, IHHBT Pls ST a1 Fperd 21 T b I IRIET FRIAR
379 <% H 96 Y81 8, I8 agd [I=ITod 91 81 93-93, {31 MM @i, $ad YR & SIRY
GREl B B WRIGR] BI S RET 8, Al R I8 H R 81?2
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31T 37 W FEd ¢ 6 v agd suret @i forn 5w 98 ff Ue oSt Rt s 2 fo
3TFTST T ST HIFAIRAC B I8 WIRIRHCT qF 31D ! & 279 | 9¢ ST 7, IR FCI & 3T=_%
ST 319 e & T ST A1ST 39 AXIh 3 X SR & [ T8 UR 9gd AR IS T I
21 S e ¥ US A GG T 99 FS §U I BT U AT oATdhR U2 fBam o 39 ar
IFH! SR A T @I Fehd| 3 FHTERYAT # BT {6 dore iR gRaron & el # e
Tl BT TS, S/ g 3R GO ofl ¥ TS §U &, S ¥ & 3R I7h! T& B! S8 & 76l o 37
9 T8 B AT AT ITBT BT IWT SITYIT? 31 FCI BT a1 RART 57 I9a! [RAfy I8 2 fb
S establishment PT GaT AR I ST V8T & 3R 30D A1 & G981 gasaoiil Fe 3 Bl
P A1 B 89 Sl S Al S| o &, WIE W §H Sl g odl ©, SAD] [BAM| Pl DTS BIIGT
Tl 8raT, i &9 St W e S & d1 3¥H FCI & establishment &1 @t At enfie 21 S
SRS A 8, IP] Sl AR T TR & ITST Go i1 PRI 8, IqD B Dl Wl I A B
foraT ST €1 39 AR W4 91 91 I8 © {3 I8 Sl MU FCI 8, SHH Ueh dl rationalisation BT
112, T8 & Y&e DI RA-GOWT BT AR R F12T & 98 & mismanagement & HRIT ST
AR IS Fed & R §ART 3RE1-WRAl $UY T JHAM &Il & SAd! WY AH &7 &4
SO HRAT MY 379 AT < {3 SFATST I+ & ol SR IR qAT M 81 & IR g
TS B9 18R Yol # W &1 2008-2009 H STd1 Y& BT owned capacity 77 IRYC ot 1R g8
PRI UR STST G & FoTT i1 S8 <ft 718, 9% 89 URNic oft| S YR & T 3N+ &5 §, S
9 ST owned capacity 13 T2 § 31R hired capacity 53 FI'P\‘WH%IWW%W rent § §T 9 <0
g1 39 PR FCI BT Sl QT YI€ & AT IRT S &, I IR AR B DI AT 8 3IR
IH GUR DR D IMATIHAT & IRAT ATTHT ART IS HS ST ..(AHI Bl °SY)... T8 BTerd
ware housingEﬁ%lﬂ?ﬁ’ﬂﬂﬁ%%lﬂ%?ﬁﬂﬁﬁﬂﬂ@%lwiﬁaﬁ?ﬁwaﬁ
AR ST Ferdl & S9H A a8 |1 U1 98 @ A1 T8l R Tl 81 37 Al cost AT 81 54
THR ST T BH TS P JdGT BT Sl ST 8| DR 9 T GHRT BIg A Sl 81 8
SEl

R1 Sl ¥ #Eayul 91 &, 98 Al Bl 8, YR Bl 81 § FHIal § b R Bl Aebe
ITRGR BT Al &1 & T &, i 2006 F ABR 2007 3R 2007 F ABR 2008 & ST
FART TG 96T, 7R 2008 & 91 H FHRT AT BT SATG AT T BT STGH AR HH BT
TT ISP HH BN P By BRI &1 WRGR Al I A © fh T8 Th I 7 3R 394 SaR-de1d
BIT &1 8, WR § V4T el A1 E1 9% SAR-9SHd BT ¥ B, YT VS WPHHIdH I S
ool

IR $HH TRBR BI Aerdi H RIRIER 1 89 STd 2008-2009 ¥ T BT T T fbar A
T8 B IR SR & SMER TR a1 7R fram &1 =1 BT et Jour el fHrelv T o 98 71
BT IHTET R HN? fTBTol IEH T BT I da BN (&1, W 399 T & [HaH Bl
BIs WBIYST Te1 3Tl ST SRR Sl A1 FAel-H1fers &, A0 a1 & MeR W, ool 9iki aret
{ I8 AT HATHT TET HHIT, S61+1 ST G151 39 919 3 HAT fordT| Fife q9 I8 gal fh
I BT WP TAR TN SUTET AT iR favg & IR # =1 &1 M a1 A1 A1 897 I9dh
exportEfﬁs’.\_rﬂ\_rlﬁé'fﬁl%ﬂﬁexportﬁﬁmﬂﬂmwaﬁmﬁ@?é@ﬁ?ﬁ@éﬁl
GEREIReCi))
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ot STuTafy : o Sh, 319 3y WA FHIRTT

Y goryEoT R : AR, H I8 P 9Edl g [ O JhR W 89 I8 B4 © [P o9 [Av@
ISR H ST SI1ET 81, 79 &4 Fafd o) 3R 519 I8 TR U981 &9 &1, 79 & 31ITd &Y, I § U1
FHEI § b ST -FFraia &1 g i Terd 81 9 7T & d8d SH®1 Brel fid-Hifee So1 38
& T 399 sugar policy TR TR®BR Bl GARTAR B B NAIHAT 21 A BT S STe 8,
3R T8 T&I I ol &H B3 AP AT STALT BRI T4 ?

ST81 T edible oil BT T &; ITUTEH [FRAR HC V&1 &1 89 Pad 18R A A HRb 3
SIEIDHAT B YT HR X2 &1 § VA1 AT g (5 AR ST @rer-+ifd 8, 98 $ad A W &
MYTRT &1 PR EHD] TTaeRgT BT 8 A1 89 Sl Ul HY, IAD] Sl 3 [daIR0T Bl, IHDI S
A TEE 81, I B9 AR FHRIRT ®1 (18T 3R 9ahd ©| Safo] § I8 de1 aredl § & e g
ST HOGHR ABIA HATC &, I8 95 81 He<ayvl AT 2| SADT 19 9gd g1 81 H AT g
feb 1 QU 4 ugel uig-uie |30 814 2, <Ifd 319 $7 AR BMEl DI HI il Bl bt Gxg=T
TSl &1 39 TR, S HUR 19l I8 ¢ AT 81 I8 VT HHeT & Sl ST ¥ 91 §37T &, TNIg
A T 3N 2 3R fhdT A Y 1 g1 1 3R Y8 Sa-1 Hecd YUl A & ol 59 UR ARy &7
S BT ATTLIRAT 1 I ST ST < B ATALIDBAT I8 8 b (Bl I, °1e d T
Bl AT 3 U1 R a1l [T B, 3R I7h] ATHDBR] o el e, 3R ARBR §RT HIfd
A T e U & oY h-Pl &l el S dRIb I e el Al H I8 weal g P
Wl H i) M TR A BT GUR Tl 81 Ahall| 3R Wil § YUK e 81T, Tl Bl Icd1ad e
TSI 3R 3R ISP IUGH Bl Ifed S 3R ATHSBRI Jod el el a1 § Jer g &
3ITIe! HIRT SfefeeRel eav 81 TG 3R <2 U 98 I ADe W &I §o1 ARl & AT |
Y1 T WA BRl g 9§ -5 gIdre|

SHRI RAJEEV SHUKLA (Maharashtra): Mr. Deputy Chairman, Sir, thank you for allowing
me to participate in a debate which deals with a subject of vital importance. Sir, consumer
interest is paramount for each and every political party irrespective of which Government is in
power. We all want to protect consumers. This Government is also taking a lot of steps to
protect the interests of consumers, though there are certain impediments, there are certain
compulsions before the Government. The 20 per cent shortfall in rains, global recession and the
Minimum Support Price are the issues which cannot be ignored. Whenever the Government is
criticized or whenever we talk about price rise, people forget that these three factors are also

very important.

As regards the Minimum Support Price, Shri Brij Bhushan Tiwari was saying that whatever
the Central Government has been giving was not percolating down to the farmers in different
parts of the country. Whose mistake is this? Is this the responsibility of the Central Government?
The Central Government makes allocations; they provide the money. An allocation of Rs.28,000
crores was made for this purpose. If that is not percolating down, it means that the local

administration and the State Governments should take the onus for that. This money must go to

277



the farmers. If the Purchasing Centres are not being created, if the Procurement Centres are not
being created, or, they are not functioning properly, whose responsibility is that? The Central
Government cannot directly go and open the Purchase Centres. They cannot directly give the
money to the farmers. It is the responsibility of the local administration to take care of these

issues.

Secondly, the Government has taken several steps in order to help the consumers, the
poor people and the farmers. For instance, rice is being provided for the BPL families at Rs.5.65
per kg, and for AAY, it is provided at Rs.3 per kg. The price of wheat is Rs.4.15 per kg. for BPL
and it is Rs.2 per kg. for AAY. There is 66 per cent rise in the MSP in case of rice and 42 per cent
rise in case of cotton. This kind of catapult has been provided to uplift the economy of the poor
people and the farmers. But the benefit has to go down to these people. Sir, the Government of
India has taken a lot of steps in order to help the farmers and the consumers of this country.
When this price rise issue came up, the Government reduced the import duty to zero for rice,
wheat, pulses, edible oils, maize, butter and ghee. They also reduced the import duty on refined
and hydrogenated oils and vegetable oils to 7.5 per cent. The Government allowed import of raw
sugar by sugar mills at zero duty under OGL up to July, 2009 and extended this up to 31st
December, 2010. Further more, import of raw sugar has been opened to private trade up to 31st
December. The Government has also allowed import of white refined sugar by STC, MMTC,
PEC and NAFED up to 1 million tonnes. The Government has withdrawn the export incentives on
milk and milk products so that proper availability can be ensured and milk is available in
abundance in the country. The Government has also withdrawn 5 per cent benefit under VKGUY
for the export of oil cake/meal. The Government reduced the customs duty on Anhydrous Milk
Fat (AMF)to 30 per cent, as in the case of butter and butter oil. The Government has permitted
import of 10,000 MT of Skimmed Milk Powder under TRQ for 2009-10. Therefore, the
Government is taking all steps to ensure the availability of all goods and commodities to the

people of this country.

Sir, | would like to give some suggestions to the hon. Minister. When Shri Subodh Kant
Sahay was speaking the other day in the House, he gave a suggestion that in order to help the
farmers, there should be corporate farming. Now, the corporate sector should come forward
and they should provide some help to the farmers because in villages, the farmers have got very

small holdings, and day by day, their holdings are getting further reduced.
SHRIMATI BRINDA KARAT (West Bengal): Is this your party’s position?

SHRI RAJEEV SHUKLA: | am mentioning what Shri Subodh Kant Sahay said the other day.
Now, if they can take their produce to the market, then, they can get remunerative prices. So
far, what has been happening is that these middlemen are fleecing them by paying a low price,

then, bring it to the cities and towns and sell them at 20 or 30 per cent times more.
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So, | think this can only be reduced if some kind of a channel is created by the corporate
sector. This is what he has advised. | think some thought must be given to the suggestion
because, in China also, a lot many private companies are providing adequate money, adequate
resources and so on to all the farmers and the farmers are getting a higher value for their

produce. Brindaji, don’t laugh at this...

St ga1 HRa: H1 I Qe % 3179 O Bad IPL & YaUe g, offd 3179 dl corporate
affairs & 41 TRIUC B1 T8 B3 BT FhdT 2T ...(FILIH)...

SHRI RAJEEV SHUKLA: | am an expert on everything. | am an expert on BPL also.

Then, Sir, Consumer Courts must be strengthened. So far, the role of Consumer Courts
has been limited to certain areas. People are not aware of them. They do not know where to go
to redress their grievances. There should be adequate public awareness about Consumer
Courts. Publicity campaigns should be launched about how to approach a Consumer Court,
what kind of cases they can handle and complaints about what kind of grievances can be
made to Consumer Courts. If we make Consumer Courts more effective, it would help the

consumers.
[THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair]

Thirdly, Sir, whenever the Government reduces the customs duty or Excise duty on any
product, the benefit is never passed on to the consumer. Once prices rise, they are never
brought down. Prices may remain stable but they never bring them down. So, the benefit of
reduction in Excise duty, customs duty, Sales Tax or VAT must be transferred to the consumer,

the common man. Some kind of mechanism must be ensured for that.

Fourthly, cold chain must be created. | still remember, when Mr. N. K. Singh was Secretary
to the Prime Minister, he had given this concept, that cold chain should be created. When he
was the Revenue Secretary, even at that time he had given this innovative idea that there should
be a cold chain throughout the country. | don’t think much progress has been made on this
concept. Preservation of food and various other such things is very important. Otherwise,
foodgrains, vegetables, fruits worth thousands of crores perish and get wasted. So, cold chains

must be created on a much larger scale.

As far as public distribution system is concerned, this system is purely in the hands of the
State Governments. The State Governments should ensure that ration shops or Fair Price Shops
function well and adequate supply is made for the owners. There is a lot of black marketing
indulged in by these Fair Price Shops. Provisions of the Essential Commodities Act, which is
known as the “3/7" in most parts of the country, is not properly implemented by many district
administrations. | think the State Governments must step in. They should ensure that the
provisions of the Essential Commodities Act are implemented and that the Fair Price Shops run

well so that farmers and consumers are benefited.

279



With these suggestions, | conclude my speech, Sir.

S T PR (FATad yewn): SUHWTee Heled, I8 fAWNT 1 He@yu § R $9fy
HEaqUl §, dIfd TSR] & oI+l aui b a1 Al 3TST $ S H 26-27 HIIS AR IR BT @1 |
Il T8 € MR ST 12-15 BRIS AN 4% 31IR PIMell P IR IR X8 8 AT I8 $eT o
Ig fUTT YRT & BRIS! TRIG] BT Siiad T B, Life line a1 I8 Afaedifs 8l g1ft a9 189
AR ST €, T8[9 ST &1 a7h B RIS BT TR 8, TAMY 9 [IHTT BT B agd Feayvi &l
SFIRT H $% IR $Y AR AW T, I 9gd WA Bl 21 AT Pl fFgee <=
“Tracking Hunger” & 9 ¥ <21 & Td] & $B TR § 38T &l

SATEIEIG & ISTald | id BT AR Sl §Y RIGR 1 fora 8 b a8 IWRIg 9= el
TR BT RT WY TSIRT PR I8 &1 U 3R SE & aR ¥ foran {6 agf drT 7gsn ot 31
JETHR, IAP] U1 3§ IITADR, ATST ICT-ATael AATHR [STRT PR I8 &1 39 TPR &b 98d 4
FHMER Bs IR 3RIIRT § 37 & 3R TGy W a9 Blell 8, STd 894N G+ 3 377 37 & b
ST IR T b YSRI A T 474 ARG &7 ST TSl &, ST6[b gBR Tl P norms bdel
200 TG 1 21 g% IIP A NI ST AR HSRI H & 3R Ik 918 W1 <21 & Tiai 4 §9
UHR & FAMER dgd da-1 U7 B &1 37¥1-3711 UNICEF @ RIS 31T$ 2 ok 339 ®er 1
o RS H 43 URRI e PUING &, Said FrearaeT § 41 URIemd, Wi H 31 9w aiiR
et # 23 URIRIA &1 PUING dedi Bl d1aTe IR 3 3ieidl, b 3R daasr 3 4
e 21 bR ST b R Yd aehT + el b B IR 39 <2 P 3R ST ATAD TS TWRTF Bl
T 3R T Hg H30 SN Bal Bel AT fh 9T 2 ARG Hfgd e 31FTST 8% a9 ER19 &Y STl
2131 ST P 37T MG H R 31T TWRIE BIll §, SHBT QTSI Y - I 4 98 fora
B STl 81 Y I @t RIS & qarfass Sta giar 3 wa a1ferds s & wRa # 384 8, @
I RIS 4, JATSITE] &b 18 ATl & g1 4l I8 €99 2, Sl b 9gd fHarora € 3R 39 e W)
R = gU g1 e Hifd R B G AR & $O U AT &1 S 1 Bl A1-

“Let us annihilate the universe even if a single individual is denied food.”

& U 3rdvet Afth b1 |l WIS T2l frerdT 2, A1 fhR 39 gt & 811 &1 Big Aded el o
39 HifddRI I 7 I8 d% He a1 {5 6 9 universe BT anninilate B 3T A1RY, 3R Tdh
6 BT W1 /I 7 Al JATST SR v HRa R 3 AT SY 3R 3! g1 A1¢ 6 U
T2, e S-I=d BRI N1 U4 8, ST SAT-NERT W @I AN 8, A1 d 1 el FHS
H 78T 377 21 3oy § e $e1 ared g & 591 49 4 S g S €, S71 g ’iR
TR GR PR DI ATTLIH 51 5 I9HT H 4,62,000 Al H 777 <1 Bl b 8, Igd g1 f[IRR
148,000 HHART T B1H & oY 4 A9 A €, <Ifdp1 ST % G314 Ugel axhl be e I fd
G DIE BT Wadhwa Committee @1 RUTE =1 deT & b 42 Hfcrerd amrst St 1Niai & fofg 2,
I IR 8T ST 81 CVC, N. Vittal T H8T 20T- 28,000 RIS BUT B subsidy TETIR F Tefl
STTCH B1 TSI AT @ Wl § Y dgl 7141 2 % 48 URrerd M Ie@R § gl S 2l
Transparency International T “India Corruption Study"ﬁ BT b 67 TP 3N YR |
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AT ST 1 ¥ qRT WRBR b Economic Survey H 337 T Bl IR fham 11 & fb TR gl
2, fireae g1l 8, Gol aToIR # SFTST faedT 21 31d ST 60,000 HRIS BT subsidy § F IfT
50 Hfererd AT 81 ST &, 1 ST 312l I8 ® b o 19T 30,000 HRIS BUAT HETAR § SIAT &
3R g 98 I 7, I <9 & I TR ARG B IT G DI ST 97 P foIy IRBR << B

Yz dgd W) IRIRART F1 S IS START BT Performance Evaluation of TPDS RuTe %\*,
3‘\‘415'[ o fafe= ara wat =it T— “Taking into account all the inefficiency of the PDS, it is found
that Government of India spends Rs.3.65 to transfer Re.1 to the poor.” g afh B TUdh BUy
T TSI i H U & Ty I8 fIHNT 3 3T 65 U W HRAT 81 3R I8 U Sud] Hell TR
BT T T ST A1 2 UV 65 U BHR 9 ST | TS inefficiency BT T 81 Udb 3R 91 394 Hal
TRft & — “About 57 per cent of subsidized grain does not reach the target group of which a little
over 36 per cent is in the supply chain.” HIg qo-TI dredl §ﬁ5 IRaR I Ry Eﬁ’ﬁ%\*, BHRT
T 34 inefficient, ST ¥ AT &1 AT 87 39 91 WR TRl I fIaR &) &1 Soxkd B
HEIGY, I8 Sl WP ICTAR &, SHDT Uh Fa4 I91 RV IE © [ ABISclIferc] T8l 81 Bl
g, o € AfrT SH®! SFeiiie R B R § IR 81 BNl U8 Fael s 9T &) 91
Tl 2, T 9 fI9RT &1 91 71 § SRR # U §HER Ug W8l o1 fh A9 & eier gy H
fdTae g3, |1 95 W, AWM UHs T 3R 6 T F 3SR ST JURIEAT BT BIRAT BT [T &
TN H9 93 SF ¥ GHER UG — “gY H e B dTel 1 SRR Bl il &1 Fr -
ST IR P BTeld FT 87 T8 TR AP FH TR AMHHY H dTel STIRTRAT Bl i BIE F
ERI AT S & 918 W 7 Bl <7 o f2=1d 7, 7 19d 81 I8 Yo ek & 3R SHST IR I8 &
o5 A 7 TR TR 60 TRRIT W TSI 16 TR DR 1 IR THAR < H TRIG] B W1 FReR 98
&l 81 7 g IR A T e BT A8l § [ 31d 997 o1 M1 & % 89 | b 59 9y
TSI BT 89 e Ib I 1% S ? VAT T & 6 59 <2 3 99 PO 9 &1 51 3 a1 Sl @av
P TR A B - I DI 39 W AR BRAT BN, AR BT Bl R dTeShET BN I
YR B Bl 7 B AT 78] 9141 I 98 TSR 39 < B Bidl 0 el <l fhar
fafersr ara & fop 5 49T & 3fe” W YbR & 199 3R B 2

H 9 ey H2A o1, 99 ff I8 Iun off, 59 W AR fhar a7 o iR WRaR 7 9t fagr
A FATE P Udb public distribution system control order frpTeT o &R #9 W 99 W) EK%\r
P B GHAT 27 I ST A IR F - FEM B Ugell IR Bl 31T I81 Ugd ST A1y,
I9D! TET A T8 I8 AMAHRY UgAT, SHST faar 81, darGl o gaIige faar sme,
ST b dT8R [RIBR ST ST - Y ARI AT PR & d1a [ I8 el o b 37 I fpe)
THR BT HH 811 A1 fR Essential Commodity Act & HaTidd FTT el SwaT foreh a1 39
R & 3R 8, Afed Ig &1 9arar M1 & fha= ol Udbs U2 3R 30 BOIR BRI BUdT
TR ¥ ST 8 - S IRI o fofg, ST ST ach YT IET © - S9H PV AN TSdS bR &, SADI
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RIS T8I UgaN & A1 Sh] Ul &l o1 ST, I] Aol &I 81 &l Sl ? BT d belel
3R B, 99 P 2| I8 I I 1Y B 91d & b <21 & @oH J T $ 7g B F oy
ST FAIpTeT ST © 3f1R 3718 Ugad 81 31k I8 |d Bad ¢ Y3 59 I8 U1 ol b Teh BUY bl
TSl UgdM & o o9 9UY 65 U wd B €, A1 g9l WRINT A81 ganl HY el b g
SIS ualT B | A1 Ul oI b T <=1 b 8 |l Sl < Tl fShd BiRiel ol /i 4 a8
I HE! 2131 W & I8 WA &E 72 T U TUY 1 oISt ugA F forg 3 vUg 65 U @
3T &, Y8 AT ATANT BT B &, Tl AT HIIaTe] o1 B I 8, A 91 38 87 I8 4 8l
YT ¥, 98 ¥l 81 &1 &, &9 gUaTY 919d Hd ol o7 78 §1 39 Ry A g & srawgaar 2
H31 RN & b ARPR WTel YR&T B ol R8I 8, Sl 9gd STev] 8 3R 37T 3 YR A4 38 &
% ue afth 31 difesd 9o fel, I8 ST AR B41 A1MRY, AYD! 98 36! 44 ©,
Ig< 37TS] A1 21 AT B Al G971 <31 AfheT SRRIFC DI H? eI awl, IhRIvT
PRC FARYT, FIT U B SHDT FHeIC HIN? Rifh g 1 WIS WTeT GReT DI Sl GRS §
1996 & 19 AT & 37 b G4l 1 9a FHY ISP Ao IuAd 81, <2 & G4 ANl Bl e
Ay Uifeeds Wi U 81, T8 FaRel B &I d1d A+ A 21 A 519 I o7 Sl T8
319 forarT 1 T ST, 9 TR & BT A H2i) I HR BT 19 <0 & 3MH TR MMEHT Bl
REEII

T go! X1 B a1d 8 fb 89 s+ 91dl i ¥R & oifeh1 <91 § 7909 fobaw € I anft a
U BT TET &1 IRBR DI AT TOiRAIST TRIa] D1 ST -TlTT HRAT T Dl PITIT PR &
21 375 T T &b HAldd 77 IRAC AN TR &, UH. 4. R 50 WRIC NG I Bl
TSI SMRAIRT dhadl & fh 6 BRI 52 AR ol TR & 9197, |, ¥ IRBR Hadl & (b
10 RIS 58 AT &1 UAT Al TE1 & e B9 TR I Te| Ard X8 &1 ATRIR ARBR Bl AHT YOIt
BT BIs Vb AT 8HT1 AT {2 H Pt RIS i &1 89 <Tey GREM &l 91 PR I3 8 alfcp
ST el H 3T SR & 1 T8 RT BT 81T, 59 IR A1 faR e anfavl 397 fawmT # 3k ot
gga Al FoweTRAl 8, § S96 R # 1 STl feh ga1 He1 aredn § (6 e St &
WRBR b GHY G O 31 AT, PB| IR Dls B! 8] AT @rer 731 & w9 H 431 Ry ug ot fo
Tt W SIS WS F 9IS B9 U & I AT Bl A IR deEd A1 B S e Aol §
Seal @9 BRI, Seal diel, 3R 81 Al B BIR g Y PRI, qifd 3R SIS 3 8T 8 3iR
SHBT AT 81 WIS < ¥ & Ugell Hichl AT b @rer #3i1 & vy H &4 Al vl 4 ofsd o fob
STeal @ BRI, STeal of ST, R ) @ 721 galm A1 e d 311 Ao I &1, e ol Wer
AR I AT TRIUIE BRAT Y6 (AT I T1 BRI g AT [ I THI SAMGR]T A ARPR el
o, forof <=1 o1 fod A &_ep 81t 9| faelt vwafsl §RT 31FTST & TR H 3 &1 BIfrer a9
WY BT 7S 2| AP SH IHI B WRBR 7 71 DR {71 I8 S © 6 SSRIHR0T 81 1 &, 99
<20 H SR 9 PV BR A o, olfb I8 <2 TR & 3R Y31 IS & WE H3Al & WU § 7 g9
SR ¥ 3 St &b AT BT AT fb ISRISRV & 99 IR d HHAT B8 & & b gl
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TS T ATIR B G, b I S TR B 3R TG BF AT & fomsd) Aeh ool 7+ &
I ARG 981 39 Fad| 519 T IIcd St & WRGR &, T2l Hwfral o M & IR #
2T 3t foa <ot &Y R R 18, faeeh drufal o, 9<1-9<t HHf1 B 3T & IR H 3
BT AMTBR T 771 SIS WRIET, TaRAUIS 5T iR 9 a18 <21 9 Sl 8Ted gs, o
T W HEE T 98 MG A Bl e Ty {5 A @ gaRidid B B, 5 @1 gURe
BT

Bl

T IS WEW Dl 919 T Y IS B, AT HY 7 o A 93 €, 59 7R w9 7
AYBR DI U o b =TT ATST-2ATST 7EM Bl W& 7, FA7 SN [GHRT & vt fova fos warst o
H WIS BT RITGT STHRA 7, $HTY WRA P AT TS Bl SHT B TRIAIC BR I8 &l 89 &
a1 & oiex vaquIc @1 dg fohar ol 98d 9 AT SofRIRM R 3y, faRiyans F1fie & &,
I T | WY 2R #7421, 981 SAiSTe gar, O I9 §HY g4 del [ B ANl Bl drel o0l
BT BIIST UG & I 89 9RT b ARN DI FEM QTS &1 W <31 §HT 24 S H QTS Pl
TRIUIC §5 fhaT, oifheT MU®T TRBR BT BTeld T 82 MY Ul AT fh T+ BT SHTEH B &,
aat o1 o A+t &9 BRM, s qragis i 50 oRg e i+ v BIcft €N HETE & S BIR
2, frd 999 $HIE -1 &, 9 9T UaRIUIC 1 B, 59 9N H g3 (101 fora Sy, a1 9ga
RIEISESERERIE

S AISTT I &1 2, $HP 7Y H AT g=ydTE <l § 1 3MTIT 57 A1 Bl 31T AT
JGRIT &1 T8 TS S FHY TS s ff 59 39 dXE & GHIAR 1 I8 & fh WRPR & S &
HER W TS &, Afrd HEi-ae] Yt 3 g7 81 et ofY, 3o I8 Ao I ol 181 g
ST &1 BB © b AT T GRET BT BRIHH HRY, s I 35 foval arat wfcr alRar fean
ST TTEY| 3T $D! HH Ad HRY, M SHB! Ul faA1 B fHar o1, I8 o9 ge-1 a1y
IR I THY T T IR A 9 UfY fhell o1 S a1 oY, SaH i fhdl avg &1 gers T8l
HRELEY

# U ORIy 91a1 I8 a1 Ag I 6 ARI Sl faaRor Joret! 2, 319 WY o7 T § fh s
pifrdmR) aRacd fPT SIT¢1 39! 3 a¥ 1 Y &1 §9H U ol A%l dI 984 Sovd ©, S99
YIS Aferd! SRet 8, el BT B dTeil bl A& Aol o &1 Soxd 81 39 IR & ShIHIHD
[ H Y WIS IE 1 P TS © (b 1 7 WY IR A4 T Afedrs] Ugd | 59 aR H WRBR DI
THRAT § IR ST 121 TR B3 S8 R IRIeIC Hiolae & w9 3 $Hd] IPH S B
PR Y 773 Bl 39 fIaRT Il H 98aTd B B 9oxd 81 MY $HP aR § Ayl IJg <
I BT 93 & T8 30-40 BTN HRIS BT NI B oIl B, FIT Bls VAT d¥ld 8] 81 Fhal & fb
TR AT B §H AIE ART D1 ARSI U1 Wb ? YT BT qTeb] A3 BT &1 TITHT 40+
50 BOIR HRIS BUIT WRA Bl TIBR TRI! SHAT & [ofg B ATl WOl &, A TRIa] 96 8T
2, ifep U1 71 I b UgadT T8l 21 I8 A1 84 P IR a1 AT © {6 Yo ST FeAdl ©,
A T 15 U Uged 2, b 31TS1 I U8 [l 7 I &l Tl 81 Bl fd A 85 YA I
T 57 IHB! AT b Fl e, ITB] AT I 78] ad ? o7 397 § T BT R HA &
o7 40-50 TOR RIS BUAT W {HAT ST 81, Afh 9 <9 &) TR g¢ <81 81, d g |
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RET BT BT AT 51 H AT P ARBR THRAT I 9 91 IR IR H| pu= e
P! 914§, WIE PUF B a1 8, WY IR BT 7S &l S 1Y 39 IR H, § Ud a1 del
aredl § 6 giam & oo <@l 7 g gan far 21 | ug I8 o1 & areiier 1 g8 v faar 2
STSTE H 60 TFRIRIA @R RIS 1 N1 F <11 &4 o, i I8 s $u Yo (b1l 31 U
I UGB A<ST o fob IBi+ IRIG URAR B Al THE & 9 TR $ {11 I=BIA P
oY Bl Ta1 &1, afes Afeel 31 3711 98 TN 981 R 9hd gaT 51 il o™i i g% &
3R B HIIHH Yo (BT e Aeg HUF e & wY H TRId B &, BIs 4 4 81, Pl a9
QT < Tl 81 3R SHBT IR0 A8 Fiehel & o B8 ATl H qroiiel T HUIvel 73 HiRrd &3
R

fRIY] FY TR 45 YR P B s 3R BPL BT AT 12 TRAC ¥ 8l TS| B =7 <3 1 AT
9 YBR & YN {6 21 § 39 | g fFaas =1 I & a8 f4avor gawen 59 <9 & 359
TR B ST @ 8, fIqd ged a0 B 4 A 81 1S 39 IR0 a1 &l Fdl 4 S
B DI MMATIRT 2| H FHSIAT § Sl S H DHle IS I7 AT, 3FR Ig SHferHC 81 oY,
954 88 d% AN SId 81 Wbl Bl 39 T3 RIS 7 w8l i) Al a8 781 97 {6 59 dbgial
TSR BT THATCRIC PR A el AR BT TSI §8 AR foba AT Uabs g1 i 2, 319 I8 a1l
Hel fh $P! gHferic HRA o RIHART 5T TRGRI W 8, AT HRarT d 3Md! & 3R i
HEE <, g8 A1 A9 1 < 81§ I8 Hel aredl § b A1 Fer #341 Sff 5 9 Hel © {6 I8
IRAT IMTST ST BN 18 21 T AT B S B Dl HIRTY N 3R FB 7T 3 BT A
T P RITCH Y& BN | AT & ATSiel O BIC 9 71 59 RICH B Yo IR $B Aherd]
T @1 8, 1 89 I SHD] AU J&i Yo e | H TSI B 6 I8 F91 Aedqu! a9 2 iR W9
DI ST X1 & AT 594 984 TearoiTe R g150 TR 9 At 31T ! I ART 81 1Y,
S g1 gHITIYU] AT DI 72T 81 ol I8 fauTT ! A Bl IR B g1 fawars &
o5 fUTT 39 IR # fIaR BRdh, TSB! ST B BT BIT BT g=gaTe|

S gaT HRA: IR, H A AR S &I 914 | G A8 G849 g (b I8 FA1erd arey 3§
TRIST % foTg ST @1 &1 HeT 2l Ehidd I8 & [ ATl I Sia+ 1, life line HHSIR B Tal &
IR T8 ARBR DI TeTd Tl b BRI HHGIR B V6! 31 399 Aol TaTHS & gorex] TaATh e
BT AT & MR G $H AT B AHfera w7 Farer 2l

AR, H I8 A § b faRIvax fUerel 39 Arail A ST <21 1 f4aR0T JoTel! &, 98 HHSiR 81
& 21 EAR Y4 aeh1ell 7 FET {6 ISR SHET §& BRUT 8 901 S2I geal dHet &l WY {1
fopan 3R g8 w9 wEl 81 AR, § I8 Al g fob 59 fAaR0T Yormefl &1 SHSIR R Bl Sl g2
BRI E, T8 TRBR BT AT FATEH 81 59 MY SHITSH RIveH A1 $X, 54 3119 TRIaT Bl
e AIUES & 3R YR APL 3R BPL H dic, ST 31T WTel GelhRIA bl 70 HIIRI HH HNl,
1 e W & =T yonelt 7 bad HHGIR 811, dfet dide R 3iR a8 81 381 81 § 3R
B FTel <l 1 B DI FRaTeT sfery 81 S jET g b 31Tl BURI UIST B IRBR 8, Al
PR YR < S AW U (AT 81 IS PRl H 9T g3, YR QeAIheIT H 3 73 AT 78 WRIerd
BT W BIAR YISl AT -G 81 T, A1 I 81 7T 1R d §< 8 X& 61 Sl YD1 Geb
qCqS &, SNl JATID! IRIG] Tb gga b (Y ST I@T &, 3 SIS PReb, TaA[h e I,
IGD! Ae fHar 51§ A1 TRE TR St 9 I8 91 IR 9 o dredl § 6 99 e 59
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5.00 p.m.

BISY ¥ 1 ATl Ugel IT A1 AIel Yg ol FaTdl {1 o1 fd 31 |1e6 qa7g o 3ma Aresifies e
SOTTel & et H & AT fuer # §7 S WY ¥RE Sff 7 Hel fo H g9 uer § 781 §, <ifdp saep
31T S U9 61 STk B, S A< 98 &1 Sexd 8, I8 Moo -9 Bl <+ Iyl § I
q& ATE § [ GiTadoigerer i gfecra fSRgerer RiveH, Sl 3fTel §ad 31fdd STl 8,
FIfE S sffdrs T8t U1 fhy 1Y, BN <2 HUINYT 9 I&T 7, 3TTS1 ST &l § H1H H
Tl BT T I J8] 8, FTT] BIs W M 78] 8, I o1g 3177 AfHsIssl IeH < &
foTQ IR & A1 781 €7 SR AR € A1 319 HIF | AIUSS UG ? JIoTR H Feofl, ATe] b &4
R8I ALY, TS Y8 Y AT g9 1T &1

2 Aiearslt #ed € fo difivat § fovas anr 89 =1f2e) W), s |iqdroh 81 @ 7, S
TG & A1 AP 21 37T 6.52 PRIS URAR BT il (AT ST X812 314 84 ual Il [h oo
1l 7 BT b I8 A1 98 HH &, $HD! g1 ATV 9 37 ey 7 ®el o i, 8f, 39!
IS ABTI I WA HHIE &b UT Y| AT HHIRE &b A, S 9d1Y U 8, IR 3TelT-
3T URHTH 8, § S9! QBRI T8I aTed! g1 W1 BHIe dad B geeHe, R qed
RITET B 8, AGABY HHET & TR Hed, 89 TR Nl 58 W8 & fF TR 81 %2 €, ofed 3 fpam
B A1RY, ITH IR H 3711 W1 989 81 B! &l BIs badl & [P 8.52 BRI$ URAR FHax 81 33 o,
PV HEIR T 7 PIIS B B 72 81T T TAHHCH & 370 ATIES & SR TR 10.05 HRIS IRAR
21 TR, AYES 7 82 I AIGS Dls e ACE el gl WReR &I o | R4l & forg
fora= U1 397 TTed 8, 98 "uCs Bl 39fery sﬂﬁmiﬁ[ﬁﬁﬂ@?ﬁm%, procurement and
distribution, I JFawiel ufeets fSREge Rived & Sl framework B AR, § iU §RT
¥RE S ¥ Raawe A1 Arsdl g b gaRl A 4 aidive & e & 9 W) S 96 d9
HHGART &, S ifdradr TE] $I 8% IW@T ST 8T 7, 9 IFD! 950, SHD! ATdoi1d §79
3R B9 MR TR Food Security Act BT @b 31T, a=AT Food Security Act T B Bis 31ef a1
B

Dubious estimates &% 3R WX, ST fagm & &1, F& ASIaron & &1, afch WHR &
I TREHEH TR FRYR B a3 SY | AR, # I8 A § b o1l I8 9 S & fob ga
UREHSH 2, Afeq<] &1 51 96 AT 8, H s HATAY &b I MBI &b A1 {U=] FSAfT The
DRl g, S8 Standing Committee & AT I AT B fb ST 8H ARV, a8 89 Fe! f&ral
BTEﬁ'af Jgg del, “The requirement of food subsidy is about Rs.72,234 crores, of which about
Rs.14,952 crores is to be given to State Governments and the balance of about Rs.57,282

crores to the FCI. What we get was short by Rs.14,000 crores.” Now, what will be its impact? |
am paraphrasing here what they have said. “Its impact will be that we will be unable to pay the
proper dues to the State Governments which are doing very good work in the decentralized

procurement programme and we will also cause a lot of trouble for the FCI.”

Now, if this is the situation, | would like to ask this to the hon. Minister. State Governments
T decentralized procurement programme BT B

IHH BART 917 A1 B, ARETg 7, He0 U ¥ 8, ST U ¥ 2, 3R 1 1 39 TR WRHRI -
T fopaT| Sifh 3R TR&BRI & AT Central Government &1 I8 989 © {6 &9 waiw
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subsidy &l 31 3R YRT 4151 T TaTHE S HUR STl — IR, I8 H-I 94T T8 &, I8 WM
HATAT & 3fTHAA BT I 7, ST Standing Committee @ RUTS § g1 & — 3 problem &1 B
overcome T SITUe, # @mE< § f& 531 Avaeer & w30 off SR & IR STl

TR, g & g H § U 3f1R G191 a8l gl Leakages F IR H YBT 984 ARI 914 g8
gl Ub g=1d JIAT § - direct cash transfer. 314} 9 U<em & pilot poject %\’, T S 7 6 SFhT
756 o2 €1 9 S direct cash transfer programme T T Y 4 faRTg Wﬂ'@‘cﬂ‘g\'l ERIVT
direct cash transfer programme Zb_clg food security Pt TR T2 81 AhelT 21 H 3T G T
HIROT IR g1 gl a9 I8 ® fF o9 Sa € fF &% uRaR A direct cash transfer @Y
10 emergencies TS BId] &1 ST T8 cash AT, d1 T TIRET & b 89 S cash @1 food & HUR
g H? T 91d I & 6 HI-W YR UR T8 cash TF 8RN? ST Al S 9¢ I8 &1 AT
35 fhell FTST BI-¥ STH & AR R T B ? 31T IE S 8, Al Pl IR § IHDT Y]
T 21 IHD! B 97 H? SR 919 I8 © S o1y 5 Afgarmsil & T R 9] © 99d ©,
IfpT SHB! Bl TRET 81 8 b Al SHB!T U= Ao A @d B Fhl, Fifed TRIR &
3T} Wl JON U FHIST H AT §1 SHfoTY 98 HBl Wxd 81, d @9 BT, IH@! i $ls
RS T8I 21 safoy § 98 FE @rEd) § 6 gAR <9 H 4 9gd 9 el €, #8 aew
ITRBRT =1 ATl U1 B, ST S814 Self-help Gropus @1 involve T, STef Swai= damadi B!
involve faaT 3R I involvement & 3TER WX I8I- Public Distribution System T Holgd
foram| gaferg § g9 geima & |ewd &1 g1 H#3 Sit Annual Report # I8 9gd ¥t 7181 © f& g4
AT B T FHe &1 <ffh § @resdt § b #31 Si direct transfer AT coupon tansfer & aR #
YRR Y| Leakages &, leakages 1 W ST ATRY| ST W ATl 89N <91 9 1 39ferg

please don’t throw the baby out of the bath water which is going to happen. It will further destroy

the Public Distribution System in this country.

Sir, the third point which | want to make is that — it is very good and | want to congratulate
the hon. Minister and his Ministry — $=8I9 2006-07 3R 2007-08 ¥ S YN Tefal & 3R
procurement & &3 H N0 B¢, FT$ BRI 98 ATl H Ugell IR [FgRI Bl import HRAT TSI
3R e a<1-a$! Hrfral &1, faaelt HH=1 o1 BRI gorl, $H9-9-6H I9 Toldd! D -
I S WHR faar a1 72, § 72 @7 G § - < IHD! R ST6%, R 37151 AR
procurement S1d Tl Y81 B 31X 31261 e Y81 &1 I Yo M 91 & s § I8 aracil § b <1a
MY Minimum Support Price dJ B %, ar &g I Minimum Support Price P
commodities & AT WY Gﬁ@’ g dgd AR SATET IR Minimum Support Price 3R ey
agricultural essential commodities # BXI&T B ATY fHAMI Bl 7G I qgfﬂ GESRICIE
corporate sector X iR 781 81 9ad g1 gAR |, ol St 3 corporate farming T J&ITd
fe, <ifept I8 faeper Tora i 81 ¥R, # 39 iR 81 S ET gl

TR, AT 9 T8 & 3 6T Tigedt &7 o )T i< 8, S IgMT 1T, Fifs 39
qHY AT H ATSRIST FeradueiRy 9gd 31fdid oil 9 81 Y8l 21 319 319 SRy o a1re] Ia1
aTel fhATT BT 31T b oy Haet 40 AT 50 U BT fohall fet R@T 2, <ifeh bR o1 a1k H 311y,
10-11 39 fhall fdeh TaT 21 Uasl WRaR W1 59 $© Ales! & Al o, offdb dgd TdTHe ®l
ST THH |aTell IR Ud WS D, T 1T T Hh Fei1 dTfeg] HfY &3 # 5l vayge x4 g,

286



IR TP S Sicd BT 7, A1 F120d 0 I TG Bl 31 BalfS ISt IR 6 g B STovd
Bl

Y T & A4 H S g1 Pel 18 off, I § Fead g, dfee g & § g8 ff S
gred] g b sMRaR g1 T T §7 59 AUS U1 a1 g1 g% LId g, B Al 3y
Afregse Y¢d W THUd JaRr & oy Yaised # 73% dekil &) I@ & I9W T
TA-HCH IR-IR I8 AN IR B! & [ 3HDI IRSR BT, olfh M TH SR | TUIve & UIg9
TGT S &1 Qb IR 3TY S1dT el & b MY Central Issue Price & AT A 81 911 & Ga%!
TR T TaTHCH DI B8 I8 © [ Ugel 89 8.30 B 3 < & I, lH 319 I 39D 1T 14-15
JUY T US| WY, AT MM AT USRS YAl e 3 <1 9Tal, HIee H T TaTHeH
J BT Uh-d1Ts W feroe &1 i I8 Swei+ swfery foba fdp o <19 & arR # iR et
P FEAR I QUIT & oY TSR s U= & A/ IR U ORI XC 96T [T 81 g e
Tt & RT ft oITT 21 39F IR H 39 W) 36T Y B 21T U7 1Sy fh auR
RN BT TR I & oy TR B B fhal el 82 § 78 A1 § fb TRaR 31 78 ifa
1 78T 81 \ebell & b <2 & gg WRUC WY 3R TAR a2 4G 3 R 5| ARPR B A1 I8 Al
&1 81 gl B

IuRrTege (St AR 3FaR): 9T ST, Hedels DI

SHRIMATI BRINDA KARAT: | will take just five to six minutes. {MI’EN X, dlé‘-lc'lhl
319 3BT IRIYI TR TR H e AUS! PT IS ggdT ST R8T &, SHDI BH BRI & (oY
AT YT 3R qrahl AR & folw o I i 90 H9 8, TAfAY 319 H PR W) A
gl

AR, YR F IR ¥ I $ FaTd & JATIDT U Sugar Development Fund 81 HT <1 I 34
Sugar Development Fund ® U@ 3rofiq Tiferil & T g foari & 4% i<t o= § <1
TTE 8, I AT I AHS! BT YR s & gRI < 8137751 41, fUsel I aret 3 fodri 1
ghTIT 2,700 D[S DUY] %I ENEY ﬁﬂ'mwﬁﬁ as season grows, it will get less, offd fhe
Y A TBR T B2 SARNY 3T fHAMT Bl HH Y€ IR S Wi A9 IiRE <1 I18d 8, 9
SRaC ! fohamt o1 SR

AR 910 T 2 b 9T YR s Bl 3000 RIS B (AT €1 530 U AaTel g Hl I3
& & anmue! ot R YR fAred €, Sep! ol 319 Ueb Sar ot 787 farml ammd i A1 YR e 1
U1 < RE 87 9 PR AT 53 w0 H YRR STATHE R R8T 87 3R d AU A1 Pl Saaqiic
HR IE E A 9T IS a1 B, Afh 39S IR H B T A F7Y S Bl 562 B

THAIRTE b IR H H I8 I g b I A1 g8l 3ATY &1 V8T &1 I-[ IR TAR el off
1 93 €, §9! A1 © fF The HRD Ministry owes Rs.3,000 crores to the FCI. 3R M9 fodt
3R UT8dT § | §9 A8 BT A od al 31l T 3MTIHT §F & SId 81 ST, AIHT SHRR IH
ST Bl ST, Wb daR YHHIRNE aTel &, el 3! 3000 BRI 29T &7 §31T &1 Rural
Development Ministry @T ¥ ST 300 RIS SUIT B AT FRT BT IE & [ ST UHRIS BT
HOTY PR DI SR &1 ST81 PR &, I BI3Y SR S8 U Terd i &, I BeT3Y| Make

the officers accountable. For example, the CAG has said that there is a loss of Rs.1300 crores

because the FCI, where it had capacity unutilized, still hired from private godowns. That is a
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contradiction. The CAG has pointed it out. So, take action against FCI officers; make them
accountable. But, please don’t destroy the FCI by not paying its dues. At present, you have a
sanctioned strength of 36,000 employees. You are still 3,000 employees below your sanctioned
strength. Why ? Where are the Quality Inspectors ?

3T FET o IS SHS T2 ol &, olfh BT T8l STy SIT HY &1 82 Sl empirical

evidence &, IUW T2 f@TE T &1 ® % WRT $B SHS 81 &7 7, Afdh 3MU% FCI Inspectors
P &, I T&T SITDR AH -3 BX X &7 33 TDR 396! M @ &1 Sovd =

| have two more points. | come to the Consumer Affairs Department. Here, | have one point
to make that the entire approach of the Consumer Affairs department in the explanation on price
rise, | think, is quite objectionable. TR g AT 39 ‘1'\9[ R a1 ﬁ GICECRIRED 3?115{ S PV
319 E 9 9t WT TaTHCH & B 3R Al AT gU B gell S 7, Siafd 8% Hif Wge e
I HefSd Bl Forward Markets Commission ST1 35 HATT & 3dd BH HRdl 8, SHP IR
= 39 RIS # S #8128, I H g1 arsd g

Saaureae (2t i 3eR): 319 9y T8l Bl

SHRIMATI BRINDA KARAT: “The Government cannot be the Godfather and watchman. Let
the market be the watchman.” W%, T8 S=ai+ BT 21 Market watchmen EId-8Id HThE & HRIN
H fpaT eI R 3B B o1|f?b'1, # g arEd! _E;f, CRIE Standing Committee on Agriculture 3
ft T HET & futures trade H W BIC 3R #eg# fHATHI BT s BIg HIRIGT &1 81 YA T
3R HHCT D1 13 fhaTl SaD! Al 31T < NG| AfehT 3T fh=ar ST & fob SepT S gX
I W) BIg F1-S1 1 g1 ST, W,ﬁaﬂ:ﬁﬁfﬁmﬁreiteratefﬁ?ﬁéaﬁ?agﬁﬂﬁﬁ
A Ao 9Tl P SHMIMEH ©, Sl I8 e o 1 futures trade in essential commodities

should be banned.

safey, W7, § orfid o=t § % 9% va Uan #3merd &, T8t #@3 Sff Y &R 9 full time
attention @1 STRT gl IRE Sff, MY I 98 IWAT €, $AfIY S-S HATA &I <F T Bl
AAfp, #H Al ¢ 5 39 HATTT & A1 SR §9 HATe & 9T AR &l il 719 &, Sren ot 7 T8
BN ARG AT SR 2, IAD! TR MY SR €T S| ST & Hedbs § 70 1 T
EEGIRHERCIC]

7} T TROT (SR U202 3R HElqd, H SUHITHT #1Hel Td Wrer 3R ATdSifidb faavor
AT F HTA A AT @t W I & fog @ g g1 anft g9R fagT awhisl, A o
AT HHR ST 3MR #7HA J&T HIRA ST 1 $96 U= 379 g 3rew faaR fu

qeled, § SUHhT A A 3791 a1 Yo BT gl 31T <21 e ) wrer-vered a2 &,
I G-t § FaN SITET fAerTde 81 Xel 81 84 XISl SRIIRI H UG 7, ISl Selde e Hifedr
P AT A ATIST H <@ © 6 H2T SAM & &l IR H TS S dTell 149 H fHefrae gy
HEIE B

St A1aT B 7, R freTgdl et 8, 98 Taelt Aral faacdl # avme 81 %81 81 W g
SIHER] ST =€l I el <2 Hl SR I ]8T 81 31 ol © [ g9 A #3i) St ff I8
JGERT § ggd 81 3R St & Id 8| 519 89 <11 § <& € 3R 3RgaRI H Ugd & Al 89RT
HT 9} BTY ST & b 89 1 7 R & 31X 1 4T /8 €1 ST 37T 89 < 8 & [ bl
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AP 4T AR IS WX H AT 9) deTe H SR 8 B 2| fheft ) freft erm g @ g A
frelt BT offaR ERT9 1 &7 1 8BTS 3¢ 3R ISUIR &F SIHTRAT 3 &1 1t €1 9% AT o 9
YT H SATST BRI ol &, b TRIG G §41G &1 STt 21 d 31YHT SATl Tl BT UTd 8 3R
TSY-TST B AR ST 21 I8 T TR AT &1 oid fag it o g9 <97 7 arra & o  fifad g
2 5 & =t o) geqgalt &1 @ a1 e @1y, I8 &1 9 9 a1 7 9182 I8 frerae fid mrede
X # el 81 W@ ¥ U Hm bt €, 9 gu H gRar e w8 ¥1 IS dEe § 5 aiR
IRAT AR g8 X8 &1 7181 Wobdll, 98 Be S| 374 “gfear S 1 “Hqei-di & aR | ani
P IATAT| Afh, Hvs ARBR BNl b Ig AT BT fATT 81 98 B sl H B8 <l & [ I8
BRI fawg €1 721 8, AR RTHeR) I3l @1 81§ 98 S aredl § 5 919 3ud! s et
2T ® A1 39 UIferamie § arelt o <71 U8T 98 ®F STeRd T 87 HaATerdl iR w3 &
SR ST @9 B 8T 21 9a H 74l 81 8 2 3R 89 IR) el | 98 &8 &) 99 oI &
o g <t &1 fawg 2

319 JRIART H UGy, TN IR U<¥ B g7 H3Al g8 AREdl Sl 7 Gad ST 81U
SAAY &l I'M Thell aIY M dral AR Thell Wrel AUl T aTell Bl I SITaT
JhSdIT 81 S9¢ &UR TR Tae 3R TAUHY oiarr 21 fasdt ff o o & S=m gt
HEH TE IoTIT AT B ...(AYH)... TR Fe1d HA1 BTl 310 W 9, ST fHerae &3 arel
AT E, STP! feell H ydmsHI 1By U= o1 SIS IR 71 IS el Gad Sa1eT fAerae gkt 8
Al a8 ool & ORI # Bt 81 T81 9 SATGT Adhel! ot et &1

§ o1 Al § % g ¥9e wad § ff S Yod feurdie &1 @ T o 7, e oft
firetrae gIch ® 3R 89 ol 4R S 914 &1 ...(a9m™)... el 9 g9+ Yoo 8Td 8§ W=l @l
3R food poisoning BT ?J%T\_rﬁ@GﬂQ%[W P C:QIS»HT %\;, T WY Tdell 31T T2 &1 &H A Bl
Thell gaTE T < I XE B ..(AIEH).... TIA 19 S, M9 7 Y ¥ 22 ..(HqETH)...

SywuTeae (st aIRE FaR): MMUBT FHY I 8 ¥&T 8, 3MY §Iffv| 3M9d U1 g fieie
AR B

i} T AR TR, AT ST FRA St Dl UrE e gaRgT T E1 3T HeWTa 7 Hifvrgl 89
W g e Tt o

X, H I8 He Aredl § [ frarae &1 $1E e are T8 gl 519 9 AR §UT SIa”]
BT BT PR <1 1 g PBI 3 Y2 Y ST & oy v Ul 1 & o TR g8 & Bl URaR
T el Aol 51§ TuT ATEd1 §, WMERI H O SR UTel e e © il J8f e o g8 8 af
orERl # gY@ YT waEr A BRM? S guRe SMaR €, 96 protection & folf TRER H1g
ESSIEEHEAREI R

IF oI HIS IRIME el a91Y o1 X2 §1 S TROME ¥, ST AR FXeh B a978
ST RE] 8 3R IRI TRB HDHRIC & STel s fbY S X8 81 GHR AF1G 31 Sff 920 b 95 99
T § 3R S U 98 d9-a$ fAHFT &1 M9 fBATE1 BT Bl A% BRP, U SRIER I
foram ol # s =med § o o1y Uas =11 Sfirerd iR 9 <Y, Ffs <21 o srelegasen fhami
R 1R 2, 3T 39 9 I & TS SIMAR] & WREV HRY, IREMET B &l HRY 3R
HRBR B TR I SI B! P TG AT SIMTI H 371 ISTER0T <71 A18 1 g 1§ U T
UTefll 39 TR R YSINT 5 $aT foh 39 TR 8T UTel Febel, dRilfeh 3Tk ©R FH g6 e P e ATl
21 I HET 3 3MMUd! TMeR &I 18 95 X oIl &, oifh1 31md it R fiyerr gonm gu i
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g, el g Ui 2, I8 31T 3TEH! & YRR BT T I & 2, TP IR H MY $B e Al &2
1 I Qe AFRIBAT 99 15 81 H e aTedl g (b A9 VAT UTaeT $HiRG fF 8% AT B g
GHTE STER YT US| 3119 375 {77 BT g1 ST b 8 URER BI U GET SR
T US| AT DI §, AT DIl BT T a4 URT HRT ST ST ST BIF Wier- Bf At
IRAT & ...(HIYT)...

7} TG TS (HBRTE ) : RT3 BJP join B ofl 87

7} T AROT : 37 SIH BJP join B I AT B 3115 7 31T Tebel| g@ U1 o1, JRAT aTel g8
G o1, SR 39 fofT 31T {31 ARG Beil? ISl |18, BH ¥ BH ATYD! I VAT T8
DET MY ...(TFET)...

Squreet (3N IR ER) ; 771 TROT S, 31T IR Bl address BINT

S} 71 AR : H U8 P AEdl § b &4 U BT a1 g, T 89 GET SIaR] B
RET BR Ah| TE PIs ¥H BT A T8 &, IE (B UICT BT A 8] 2, T§ AR TR A ST
EEINEISE]

A Aot IE 8 b <11 iarae@R €, 97 foy 84 e B a1 g1 il ga183] 3R
YraeT Tl g4 a1y 3iR 37 AT & UeR & foTT Fast Track Courts T UTaET 8191 912,
TIfh 3 HEAT AT 6 AEHI & 3G U HAST BT Hael &1 AT

AR, § I8 HE1 9181 g (&b 98l 98 sample ST1d & folg ST 8, 981 IR Y<ER &,
gafery g8t IRt RUIE A= 81 St 81 99 ReaR # U Food Inspector &, S8+ f2fed
Y g9 dTell U SART BT sample o1l G S SART T Ao, U dgd F1 ATGHT T,
gafeTy 39 Yo 9 e, I inspector ®1 81 §& &vdl faam I8 el @t g1 21 o1t it
SHFER] I B P, I Sl 81 ST 8 3R I3 bl JRIBR AT 2
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SHRI S. ANBALAGAN (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir, for permitting me
to participate in the Discussion on the Working of the Ministry of Consumer Affairs, Food and
Public Distribution on behalf of All India Anna Dravida Munnetra Kazagham. Sir, the Ministry of
Consumer Affairs, Food and Public Distribution is the nodal Ministry for taking corrective steps
and containing prices of commodities such as foodgrains, pulses, edible oil, sugar, milk and
vegetables. Market prices of all these commodities have sky-rocketed in the recent time. My
question is: Should the Government not take steps to cut down the price of essential

commodities ? What is the reason, | don’t know.

There is a Price Monitoring Cell in the Ministry which merely watches the price rise of

essential commodities while people are facing severe hardship. Functioning of this Cell should
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be thoroughly reviewed and corrective steps should be taken by the Ministry. The
present situation of price rise of food items benefits neither the farmers nor the consumers.
Big traders are the only beneficiaries of the prevailing situation. In the name of liberalization,
fixation of prices of even the essential commodities has been left to the market forces. The
Government has systematically diluted the provisions of the Essential Commmodities Act, which
has given free hand to the middle men, such as wholesale traders and retail merchants to
arbitrarily fix the prices of the essential commodities, such as foodgrains, pulses, edible oils,
sugar, milk, vegetables etc. | request this House to look into the matter and make the
Essential Commodities Act an effective instrument in controlling the prices of essential

commodities.

In the Demands for Grants of the Department of Food and Public Distribution, a provision of
Rs. 200 crores has been made for giving subsidy to the sugar mills for maintenance of buffer
stocks of sugar. Last year, the sugar production in the country was less and large quantity of
sugar was imported to meet the demand. In such a situation, how were the buffer stocks
maintained by the sugar mills? This should be explained by the Ministry. Moreover, there are
complaints that the sugar mills could not properly maintain the stocks of levy sugar. If it is the
case, why should they be given the responsibility of maintaining buffer stocks of sugar? The
sugar production in the country witnesses periodic highs and lows as a cycle. During the years of
bumper production, the Union Government encourages the export of all the excess sugar. No
buffer stock is maintained, as is done in the case of wheat and rice. This is one of the main
reasons for the abnormal price rise of sugar in the country. My request is that buffer stocks of
sugar should be maintained by the Government agencies, such as, the Food Corporation of

India.

A provision of Rs. 40.40 crore was made in 2009-10 for monitoring and research in
foodgrains management and strengthening of the Public Distribution System. However, it was
reduced to Rs. 14.60 crore at the revised estimate stage. | would like to know the actual
expenditure in this regard. Again, a provision of Rs. 29.69 crore has been made for this purpose
during this financial year as well. Strengthening of the PDS is an important area where the
Government has to work with full vigour. They are unable to spend funds even on research in
this area. Such a situation raises serious doubts about the credibility of the efforts made in
this regard. | urge the Ministry to make concerted efforts for strengthening this system in the

country.

Sir, a concept note on the proposed National Food Security Act was circulated
in the month of June last year. This Act is very essential to entitle by law each BPL family to a
certain quantity of foodgrains each month at subsidized prices. | urge the Government to act

expeditiously in the matter and introduce the Bill in the Parliament at the earliest.

292



Sir, there is another important point. The enumeration of BPL families has not been done
with right parameters. The present outdated parameter which is being applied to select BPL
families should be dropped so that the gains of PDS can reach the targeted poor, Sir. Thank

you, Sir.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you very much, Mr. Anbalagan. Shri
N.K. Singh.

SHRI N.K. SINGH (Bihar): Thank you, Sir. A lot of what | have to say today is more

descriptive than prescriptive.

Let me begin by conceding really that the mismanagement of the overall price economics in
this country may not be as salacious as the IPL scandal or, perhaps, as suspicious as the
telephone-tapping scandal, but, certainly, in terms of its impact, it affects vastly a greater

number of people than the other two issues on which the House has been engaged.

Let me also say, Sir, that when the hon. Minister, for whom | have great respect, assumed
the office of the Minister in charge of Agriculture, Animal Husbandry, Consumer Affairs and
Public Distribution, | felt that at long last, these issues would get a holistic attention. | had, for a
long time, Sir, when | was in Government, felt that, perhaps, the absence of an integrated
approach, really, was one of the principal factors behind why the issue of price rise and
consumer distribution could not get the kind of overall integrated attention which that Ministry
needed. Unfortunately, whatever that expectation may have been, the fact remains, in line with
what some of my other preceding speakers have said, that the issue of price rise has not
received the kind of an integrated attention which the Prime Minister had enabled the Ministry to
take considering that he joined together all fragmented parts of responsibilities for one unified
approach. | concede, Sir, there is a Committee of Secretaries, under the Cabinet Secretary,
which meets quite frequently and monitors prices. There is also a Cabinet Committee under the
Prime Minister, which meets often. The Minister has created a Cell in the Consumer Affairs
Department to do it. There is also a Board which does it. | do not want to go into the statistics of
how many times each has met, whether the meetings have been coordinated or not, but the fact
remains, Sir, that the Cell which the Minister created has become a statistical Cell. It had little
ability to do long-term demand-supply projections; it has not been able to marry and symmetrise
really domestic trends of production, international trends of production, and, in any case, Sir,
unfortunately, is not empowered to take the vital decisions which are needed for the price

management behaviour.

So, my first plea with him, Sir, is, looking at the fact that he has now integrated
responsibility — and | totally agree with Brindaji who paid compliments to his great ability to

try and mismatch many multifarious responsibilities — would you want to have a look that the
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country should buy at the right time, you should cell at the right time, not buy when international
prices are misallowing and not sell when the long-term or the medium-term trends in production
do not allow. How can we have a better harmonization of food intelligence and management of
short-term food economics where you maximize the gains with the viewpoint of the country?

The Minister is fully capable of this.

My second broad point is, urge him, Sir, to decide. Decide on what? Decide on five
important things: decide in respect of the Food Security Bill, which is an overarching
consideration for the Social Securities Programme on the five important things which need to be
decided. One, number of BPL families. Now, Wadhwa Committee - 20 crores; State
Government estimates - 10.5 crores; Tendulkar Committee, which Planning Commission likes, -
9.25 crores; World Bank - 7.5 crores; Arjun Sengupta - 20 crores; N.C. Saxena - 12.5 crores;

Planning Commission - 7 crores.
Mr. Minister, please decide.

As regards the estimated bill on food subsidy, it is Rs.1,177,000 crores as per
Wadhwa Committee, Rs.61,000 crores as per State Governments, Rs.54,000 crores as per
Tendulkar Committee; Rs.44,100 crores as per the World Bank, Rs.1,17,000 crores as per the
Arjun Sengupta Committee, Rs.73,500 crores as per the N.C. Saxena Committee and Rs.41,000

crores as per the Planning Commission. Please decide, Sir.

As regards the current allocation as per all these five parameters, a mere Rs.35,000

crores.

As regards the additional cost to meet the food requirements, Rs.82,000 as per the
Wadhwa Committee, Rs.26,000 as per the State Governments, Rs.18,000 crores as per the
Tendulkar Committee, Rs.8,600 crores as per the World Bank, Rs.82,000 crores as per the
Arjun Sengupta Committee, Rs.38,000 crores as per the N.C. Saxena Committee and Rs.5,660

crores as per the Planning Commission. Please decide, Sir.

The next big issue which you have to decide is: What do you mean by poverty? It is as old,
Mr. Minister, as the first time when this word was used by the Dadabhoy Naoroji Committee.
When the first time the Congress used the word “poverty” it meant the minimal amount of
nutrition which a person needs for survival. Since then all over the world it has been a trend of
sophistication. The Supreme Court feels that the right to live is fundamental and if the people are
healthy enough to be able to absorb the food, the food security does not mean anything. So,
should food security imply a mere calorie intake or should it include vitamins, minimum amount
of health, minimum access to clean drinking water and sanitation facility to be able to give a

minimum dignity to life? What constitutes poverty ? Please decide, Sir.
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The next big thing for you to decide, Sir, is this. As we move on, apart from the scope of
the Bill which, of course, we hope will be universal because the right to food is a universal right
— | agree in this with some of the critiques which you have made — if you certainly wish to
restrict it, please don’t restrict the access to the public distribution system. Please make that
universal even when you begin to circumscribe your methodology and your definition to include

one of your preferred models on which there has been so much debate.

The next thing, apart from poverty numbers and all that, which you need to decide is
differentiated modality. There is a lot of debate on whether you are going to have a differentiated
modality, treat some people who are getting a minimum access to food and people who are
much poorer have got much larger access to food. There is a lot of public debate on it. Please
decide, Sir.

The next big thing which you need to decide is revamping the Public Distribution System
versus trying more innovative methods to be able to administer the food programme. | agree that
you can’t dismantle today’s Public Distribution System (PDS) and that needs to be
strengthened. That includes a whole slew of things. | need not go into it. It needs better laws.
For instance, my good friend here has pointed out that at a time when the prices were going up,
the conviction rates under the Essential Commodities Act were coming down. At a time, for
instance, when the people were facing hardships, black-marketeering, hoarding and such kind
of things were really going up. It is not merely the responsibility of the State Government. If for
debt recovery we can have a Fast Track Court, why can’t we have a Fast Track Court when it
comes to the administration of the Essential Commodities Act? So, | think, certainly the

regulatory culture there needs to be substantially strengthened.

Beyond this, this is a slight variation of what Shrimati Brinda Karat, whom | admire, had
spoken. | do believe that a time has come when we need to experiment with different models. |
think, we certainly need to experiment on the issue of food coupons which can give the
consumer a greater diversity of choice, which can build a degree of competition when he goes to
fair price shop and which enlarges the bouquet of the consumer choice. A time has come, Mr.
Minister, when you may consider experimenting with the food coupon system like the Brazilian
model about which Shanta Kumarji mentioned. The Brazilian programme is not only a familiar
programme which covers the entire ambit of the anti-poverty programme but also hunger
programme which is making a conditional availability of cash for purposes of buying food in a
manner which we consider suitable. Brazil has found that it has been a very successful model. A
time has come to do the treble things for strengthening the public distribution system by
improving the regulatory framework and structure and being able to experiment more innovative
ways to be able to bring in the fresh window and fresh culture based on best international

practices.
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These are challenging responsibilities. They have, Mr. Minister, remained in public domain
and discussed for too long. The time has come and the compulsions have come to decide on
the broader issue of poverty in which, in a country, which is deeply stripped of social security
measures, a country where the social safely net is next to negligible, the only big social safety
net which we are looking for is the Right to Food Programme. These six important critical

decisions are pending. Please decide. Thank you.

ot R, Rig (aflFersh darer) : AR, Us 9 § el 21 uran g 6 4% uret &1 99y uiw
frfe S =i g e?

7t TTofta wama w3t ([98R) = Ut & fede 3 ere e g
Syureae (it aIiR® 3FaR) : 39! Uit BIct B
ft IR Y. 2 : TR, 399 BIC ool &1 99y SITeT Bl Bl

SguTeHe (3 aIRP AR : U1 81 ®1 UTeT Bl WU & A9 I 9y fAerdr 81 maah)
U1l &1 97 ure fiee B 8l

2t R g : W), TR AgAPR SN Bl HACT BI, AS FRAT SNl Bl HHSI B, 4TS
ST I ST BT PS8, A= Hafedl & w9, fafi= w9 TRl o1 39T ofel-
ST RIep  STTAT GAT &1 Tfep1 H AT HTETH 3 Ueb a1 A1 53 He 16 I Bl a18dl §
o <1 BT uferas fefeeger RiveH o1, S A1ead 9 1, TR ATS] I1ed Al ol fyerd o,
1 ST Al feave &R a1 1 o U AN &, S IR 4 TR 8, G ol & fFae
BRI 20 FIRIRI AN BT R BTS 81 8, SAY SAHT 7 QU B FAeT § 3R 7 Jidet B
Gren B 39 foIQ 1 HH IBIY 1 Wbl & 6 ! WY 1ed A 9, fo1es ar anft d&
RT BT el Bl

AR, § AT § o TRBR AU 3P fofavel iferd] & 3feid AR BRIdTe! B I8! 2
St e RS @il &Y <7 $Y a1 B, TRBR SEH g3 AT Sff 381 8, ria 39 eR-4R
IRETBR PR B B, clfh1 § TR fob I8 gFTe] STvd & 3iR $9 IR ATYep! (21 e < Bl
SRR 21 Sl AU BTS 8lesd &, d W1 SR H8WH Y8 SIK ©, S WM 81 [Ael Ui 8,
SHD! FaRAT W WRBR DI 3R A B! A1

AR, H g8 HEAT A b 1 G BIIUS &, GRBR I Ui oG PRI BT Rellb & Febell
2, oifd 39 NIENd Rieed &1 94l d% e & oy Ush aRg RIs 20T doies] |ule 4,
SHSIE # WREBR T8 & 8! gl STy H Ared g 6 Neivd RRes 3§ S9! Ue arg RIS ol
BT G el 3R GIEies Raves &1 e oy =1 R f&ar S, sy 3 |l &l 18
et A1

AR, H g8 91 AT 6 TAR < H BSU B HHI 8] ©, olfbd 3HD! IS IOR B
TN MEMB RIS FHHI §1 SR ATIRT ISR B RABT 1 A, AT $4 <2 H HSUNT B BIg I
TE T, TEUN B dgldl ¥ W I ANl d%b UgAdT O FHdl ¥, AY 3 W
AYBR DI &I <1 AT & G&T HRA Sif 1 B DI a1 Hal [ 85 TRIC ITDI Sl I
frerar o, SHH Bkl @1 T51 HRT Fae § {6 39 ARE B dekil T8I Bl S =118y, Hifd
8T IR IBR delel ¥ W 2l 29 fbell & faare A e <<t 2, i fob 3 ol & firerar 21

296



ﬁQ’cﬁETHEI‘W?EEW% ﬁmﬁ@\"‘ﬂfair remunerative price of sugar %Gﬁ'ﬁ’ﬂ%‘mfﬁ
TITY 3R $HPT & DI 31 fhaT ST 3R S99 oidt R HfEdel! of off WY iR fireied Ried &
A F 3P TATS B SV, T S 3 AN 6l IT8d Al Aahell 81 9, ORPBR J I SIh
oot foram o £ w1ia & TrfoT S Wield 3R fA2ivds orsaa 831 # wfid B3| S0 T8y 4845
ITHIOT S Wrer &1 91 oft, RTTe J1es | oAl b1 Refie <1 <1 Aaba oft a1 98f i iRiRHe
DT FILT DI ST bl 2T

IS TRPR 59 IR A &I <, 1 F AHSIAT g P T8 BT B! I 81 Fehall 81 37T IFR
% T S SIIGT 9 = 8, ofd 3l HelGd Bl ol dhal (h G 7 9§ 9114, 399 91 &I 8 e dT
21 3T SHPI SCT T SHIIC R STTY 311X 3 AT 1 ufeetss fSRg e Rwed, PDS T
feram S 5727 < aTdl o ey H U+l a1 AT BRaT g

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Dr. Barun Mukherjee. Not present.
Shri Kumar Deepak Das.

SHRI KUMAR DEEPAK DAS (Assam): Sir, thank you for giving me an opportunity to share
my thoughts in this important discussion on the working of the Ministry of Food, Consumer
Affairs and Public Distribution. The prices of essential commodities are increasing high day by
day. The Central and State Governments, like the Assam Government, has failed to prepare an
effective road map for the arrest of future hike. It is due to the absolute lethargic attitude of the
Government to Public Distribution System. The businessmen often go in for hoarding of PDS
items. The Fair Price Shops are not under control. They are having their quotas of sugar and
kerosene; they hoard them to earn more. There are not even any periodical checking systems of
Fair Price Shops by the departmental officers concerned. Ration card holders never get
information about the availability of PDS items. Again, most of the traders, who are approved by
the Government, do not display the stock position of such items. In every district, authorities are
getting short supply of the items of the Food Corporation of India. And, whatever it supplies, it is
not timely. There must be a system of buffer stock of PDS items in every FCI godown. The
concerned Ministry has failed to understand that PDS is an important measure to protect the
poor against inflation and to keep the price of essential commodities under check. It must ensure
regular supply of essential commodities at reasonable prices. The Government arranges import
of edible oils for their distribution through Fair Price Shops, because production of such items is
not adequate. The Government should also take more effective steps to promote and support

PDS and strengthen the consumer protection movement.

An estimated population of 30.17 crores is living below the poverty line, out of which
22.09 crores of people are in rural areas. Assam’s position in terms of BPL population stands at
36.09 per cent against the national average of 26.1 per cent in 1999-2001. On the other hand,
Assam’s per capita income is the lowest. In 1998-99. Assam had a per capita income of
Rs.8,700 against the national average of Rs.14,712. We need special attention from the Centre in
this regard so that the common people get more facilities and more opportunities to lead their

lives perfectly.
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In order to provide support to the farmers in marketing their produce, the Government
should address the issue of opening of retail trade. It will help in bridging down the considerable
difference between farmgate, wholesale and retail prices. But the Government, on the other

hand, has given an opportunity to engage the multinational companies in the retail trade.

That is not understandable to us. Sir, what | feel is, the Government has failed to
understand better the nature of the problems and respective roles to be played by the
Government of India and the State Governments in containing the price increase. The
Government has failed to better targeting and strengthening the PDS, better procurement, and
better off-take of the commodities.

Sir, there is need to implement agricultural market reforms. The Government has failed to
involve cooperatives and other institutions to reduce the gap between wholesale and retail
prices, in true sense to stabilize prices. Sir, there is a need to amend the Essential Commodities
Act of 1955 and properly implement it. There is also a need to take some effective steps to stop
illegal hoarding. Sir, | urge upon the Government to take steps to bring out the hoarded stocks,
and make it available to the common people at reasonable prices. Sir, with these few words, |
conclude my speech. Sir, | thank you very much for having given me the opportunity to speak on
this subject.
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smart card will contain biometric features of adult members of the ration card holder families.

AP SR TR TR A1 918 vl

31Tell a1 § I Pl @l g b 1., 9RaRT &I ugeT &1 daRieT dafoy| <21 &l
R IRE &1 e TR < BT YA {51 91 7, 51 41 A IR & iR 7 AT daryo s 2l
Ry 1 & 1= 7 21 O A, 9 W 1.d1.et. aRaR formar ganm 2, S 31 qaes IS
21 ruen! fa@m & fofg IR g1 b #eh &1 $foTy hell & e WR §.1.gdt. aRar &l
e B & AUSTS Bl g9 PR AW BIg AR AUSUS g918Y1 H ISER0T 1 aTed] gl
RTI®T 7HHT YapT 81, RTI® 1 R Ydb 81, SAHT 9 91907,  dre g e o
HIERATS[Pel Bl, Gaex Bl, U HIC Y| 3P Afdbs Ul dR IR 91T U&T H a1 &,
! g9 | AR WM T89-T89 8l I8! 21 e YN PR W 9 F4ed 7 g, a1 59
RITCH B TG PR IUARHT DI $S U AT WY AleqS! &1 ST AT dlfh g8 8% Fe
ReiRT g1 a1 3T ATdhe F TS WlIE 9| 399 [=iferal | gl frerfll 39 R
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91.E1.59. Pl §HIER subsidized WG IR TR 78] e, dfch T.S1.04H. TR HU of ol
3R R AT I H STHT BRT B P dacl § GARIRT <11 SYHIHT fhsdl WY R A Wrers
o P fIT = B 399 91,8109, WRI Bl 31T 31 ST BT IS, Al al d S als
P 3T YIY T8 S|

H U 91 59 <2 H 3 b SATGT b dR H HE1 a18dl g1 S Aafed dioil &1 S a1 abl
ST IE 2, SHY BART 919 FHET qU dR IR T B St BN ST ST T8l @ 84
A el DUl UR AR 81 S| Sfd BHR YT 379 IoT <Te1 8141, 84 q18R B byfai
SIST <, URT A SR 9 31 T 1T R UR T8 1 <41, 1 8 g Bl B el &l g | SHRT [T
Pac] HOIGY! BRAT Y& QN §AR I8 IS bl Hbe Ul & el H Y drd
JHIAT § b P& dIsil dT ST faell dRT 37d Wrer U1l & TR UR T8 bR, 99 41t S
21 RG] § U T 8] W, IRI9 H 39 ST 8] @, I8 $Hadl qF S qR bl
Reeman SIram 2, fe! AR &R 9 IHHT A9 KA R ol 3R &9 gl & 9 9
FfRRT 71 R 9% SIR TR S=A1 A, @ I8 Terd g

319! IR 3 91 g31? Qe U1 7 Hebl BT 1T (AT, SR -7 UIeT A1 Wl 81 T, wifeh
I U & HUR I Tl AT I8f B ARPR 1 [HAMI BT 4RUTs Bl, feb § duar g fb
ARBR IFD! WRUTS R B ? R S 7 9771 aofat iR 9971 w2 iy @il &1 9 i faan
8, S DUl P HUR 3 91 B Al 8141 AMSY| 4 S T odl 78] &, SN Al a1 ol &, (b
o1 TRq 3eHl 1 U1 FAR Ca b WY W A 8, g8 Foll UTdl 51 8H T SISH BT AL
I, g™ @ Tfidedr gafadisT orgsiens o, a1fds €7 & aR ¥ AR iR =i
<l

§ o g ARl TET BRAT ATEAT gl IST W YR b R H AT P a1 8 @ Bl
U 9 Q¥ W AR B Tl BT &Y, AT AT 39 < A AFHR Al B A=
BIH 21 TG P A1 ST §AT Sl HEHHAT &, I TWRAT S A1 &4 Ao TRacT B BT
TRITH AT ANV AT ¥ dletT BT F9 &1, IS9P fofg § 1aeh 0y MR IR d=ar gl
gIdTE|

Suauregy (N IR M) ; ) Ioid UdTT we! S, 37 B8 F9I of FifP 89 6.30 91
TP THTE BT AT Bl

it Xroita gam we! : 31T Ol S=T 2|

Syaured (st a® 3MaR) : U 91 $B e H 3| §H I el $8 I8 § (B AMID
I 9 71 8, <ifehT RITHT STed! FHTW B Heb, ST 3107 2l

3 ol TAT9 WSl : HBlqy, Wed ¥ 9l Hewi 7 98 faWR A S fIaRor gorel,
fauur ergwen iR 39 #AEd & IR § At 79 ol § 399 A1l &8¢ IR $B W die
argmi

TEIeY, ol & 718 W &9 AR HETS & IR ¥ g&i Hxd I8 81 Ud1 T8l a1 J¥ S
2 & TSTd et 59 <1 & @ IT TSI § HENS & YR $Is WG 81 e Yl 8, Uh ThR |
H $O A Bl AT 81 3T ATGeTD 81 AT & b 89 Al I IR Bl 31d & gas] fawn
H TP ST ST 89 HETTS ) 91 BRd & A1 S P 1l Bl A= Idid siar & f T8ms
ST &1 U 9T & 3R U Ar= 1 91 81 /e & Uiy it diet faxesh @nfee, a8 =18 faxah
21 79 3MRIR 34 fATT BT &H AN HH M o T8 ? g1 =2l & A1 77T 1S A H 5
forea weg=m =g
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PEl 7 Bl Hes, TRIET AR fAquE e faurT & € 3 281 39 fawg &1 § gafere v war
g, FI1b JeT oI & b TR 89 ART TR & IR H I8 G R © [b 39 2 4 B TR 6
s TN &5 G131 § ST AT Te-ford ol & i ff o fawg o= 919 e 21 31} o 99y
Ugcl § P SMMSUITH UMY & d19 SoPhR ITh! PV odeR < I8 AT, SH FHY H I79 RIS
B =t Bl H ST YT fF &9 AN IS 97 T4 e § 5 e B 2 iR US89 98 ded §
o <1 # RIS 7, <t oRex T & n? S T3l H WRER & gRYTTS Y 3 | 79 IR @t
1A B 8, T 8H S TR & AGT BI 91 Tal Bl &, S R B 91 78] R &, SqD
UT R HRP S Il Fhdl 21 S ATl $B AR a1 71 B &1 SHH 41 S1d SIS -rs PR
I G & b U S I S AhdT B, A1 ARBR A 3T IhR gaqrT fob R amefior & 4
& W= ¥ 2400 FART @M B firet ST IR &< &5 # 2100 BaR! el Sy, a8 T @1 &
T 2 3R S SR B! U arell AfRh TR T &6 S0 &

R, 39 2400 AR B AT FIT B, IE T4 g d1d 21 3FR 8H 9 <9 ol Irdi b 599
2400 HelRT B BIAT BT &7 H 19 DYV AR AT &7 F 15 BUY T ARBR A I8 I T8
HEcll T TET 2 fob 9 <2 H IRIST @1 H 71 I8+ dTel 25 BRIS AN &1 ST Adold I8 gall [
T Uh-AIATS AT 15 BUY AT 17 BUY F $HF H Sil &l A8lqd, I§ Saq1 A8yl T8l o,
FIfh 25 BRI AN 4 9gd F AT U W1 & S Gob BUAT, ]I BUY, A9 BUY AT 4iF $9Q H A
S 21 I8 6T S 25 BRI ANl Bl 7, Rl a4t &9 T8 ) 9 81 7eiey, g9 d R
3P IRYIT B I8 &, R STg 87 o7 TR BT 97 R & 3R S 15 BT F 377 ehex
gg A1 &1 9§ e e uTQm, A1 U S U URER Bl 12 BUT, 15 1YY AT 10 BUY H b
TATY? 9 <2 4 AT &b 60 I dT8 1 TS 25 HRIS AN 4§ A g F AN U & e
3G 15 $UT, 12 BUY, 10 $UY, 5 BT AT 2 BUY BN 379 8 @ a1 o o &1 R v
BT B T S 81 81l 81T A G&1 AR &, TTTeh aR H gAY YRT H307 #01 2111 HAR St 7
HE1 P I Tic @ & 3R ITH 9 980 9 TG T U Wt € S ot @ 1 7 21 s f s
T H BAR O ST & it S fohaem gwra oS

AR, ARI g1 ST IRHTYT Sl 81 &F RN 7 o TRI9 Bl TS 2E<t &5 H A1
IR A TUT AEHAT AR ST &3 § Fqa1 < a1 By 721 FeiRa o0t SRR eiids! & fRare
W VR 25 BTG AT B 379 &H 3 M 961 39 IR ¥ fA9[a I 1 el £2 98 Ul 39 forg
T IR HEAT AT| U STk BT AT 42 I 45 BUY GATI I FTebT 3T 42 H 45 BUT I
P 81 <l 98 TRIE! BT X1 S A1 21 AR b 7 9 I IR Pl 98 HR Hel b A Ig U
TR 20 ¥T g1 S 3919 T 319 39 I F 60 BRIs ol TR T & 1 &l 6! S 8
TRYTYT 31 aTefl B, I8 2 STelR Bl 81 3R 3 &1 STolk B IT ST df $99 <3 & 80 Ufrerd o
TR X1 & i 2

HEISY, 39 <9 H TR BT URHTYT FAT 87 SR <31 3 SIF 89 RId! B G B €, Al 98
TG B &2 981 T Th 31 afth & e o= e arel S 7, R 9 % e B 8,
forreh ar ST T U1 2, FoTRreh ury Sty 8, T Uy waed &l ey € ik g7 99
Jieraii I8 & a8 W I <A b AN AT P o (b 39D 91 TRId DI 8| TR I8l 34
UhR BT BIS HIFG o] &l TgT RIS AT & 1 I8 dTell H vulnerable section @19 82 d
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UScE CI5d & AN &1 5 25 BRIS AN H FIY vulnerable section IF 87 $HH 51 Hferera
ANT USYcS TT5ed b ©, 47 YRR AN S cs HRTH & &, 50 UL WTERT H $1H PR arel
urban labourers & 3fIR 47 U BT H BT PR dTel AOIGR &1 3 UHR AR $7 bS] I
TR & HIdR TRIG BT Y d PI S AT IS $9 <2 4 Pls Wl AR [T IR 301 R el
ESRSEDI

HeIeY, 319 fORT ARE | §HR <3 B 4TS 96 J81 8, IHD! o U 2020 T SHRT AT
T 1.5 T3feraa & IrauTd Uga SMY 3R IS9P d1e 2050 Tb AT § G TG A&l
BHN 3 B &1 S| U IRE I8 <l 81 8 X81 81 FHRT <2 AT HI 8 IRS JaR St geds |
Y& B TS gITaT o7 AT wEd SR @fth WA &1 gof A 21 39 ddy # g9 e wee
B W) F@l HRA Bl g BT UiEdi FIH IR ATSH], b I, TR WIR BT 81 el 2l
ST BT woT [ad IR ATEHT, I AT, HRT BT 81 8l 3R IqP 918 39D! Gl ad@!
S A1 G BT BoT ¥ 3RIR JATeHT, WRd H, &.41. {18 St €1 g1 & 52 [ R dm
T &, S billionaires &1 3 o & foIy &% IR A= § gaf ft B 81 T-T B3 T B! 91d
P B, AP § 25 BRIS AN DI ATATST SSTHT 3R 39 A& I HdGHT ST 9T HfS B
IR I BIs YISl 81, S TR T B BIs deldl 81, S fadR BT BIs BrihH 81 AT S
oI TRBR A — H I IR 31 =1 HRAT 78] AT 59 e & d18 3R 39 TR B B 4T
e ST, wiife a8 aRYTYT A IRGR A9 R Fodl 21 IfS 57 TRUTST 0”19 ufrerd 78S
TG < 1Y T4 39 < BT AT 81T, $9 <9 & TRIG BT T 81T 3R 9 S & TR & IR |
At BT HAT?

AT H30T Sfl, 3179 A1 894 984 Fs | 3141w § dIoRi Suqiedel Heledy fory urel 9§
g, 99 UIST & AT 3feel &1 ATIHT g1 39a &1 317 o7 S5 4 €, S <@d gy H 37yl
JeT-Jod IS 311R 31TYh RAR & AT #31 &1 37 b Bl

TdT STE1 MBI 39 60 I H 3H S B AT S@T & 91§ BT ovTel 21 § a1 fIgr 4
faermre o 3R faemId & 918 ARAg 971 ART ST 22 9T 6T active political career Bl BTifd
d 3o el Sl Ao W SITHR diadT g, dfdhd § 33 fIgR & ordr g ofR 39 AEla 4 &
TeT-9¢ DR g1 IATAT 1 9 < H 40-50 U1 b1 ISTIT DI <% HR YT 81 ATYeh! T oI 2,
H A1 319 37U JATIH! ATHTHITH A §1 50 2 b YA [ DI TSHI bl 9 BR Y31 I8 il
& o5 AR S @177 319 39 Q¥ A PV T2 R G ©| U1 T SMID] HA1 Hegd eIl B, i
39 T I fABAdl & I8 BRI §9 < $ ol 3R TSI &1 We have failed the nation.
Irrespective of what we may talk today, the country has been failed by the political set-up. H
IOTdY AT B YICT B a1 T8l bR 8T gl But the country at some point of time has to realize
that this political set-up, this political system, we as politicians, have certainly failed. 315 §9
< 8T 60 BRIS ART WIHT @M Bl ARG 81, a8 39 dAldbds IR Ud 91 U8 Tl 811
Il &1 I8 TS WSl 81 gdl &, 912 98 84 (o 8] <8l 81, olfdh M drel {1 # 57 4R
ATl & STaTd 39 <2 BT ST (e ®U A AN EF I8 39 98 § doH) 3R 39 fawy
TR Y T FEN 8l Al I8 MY BT fq9 21 AT fha= &R 3R ST8] H TR B 7eT-37eT
R 81 HEled, # TR U= & 91 B § HEE B Bl Sl §, S IR MMID] T 9 BT
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g Y| H IR BT a7 B @1 IR 39 9 P (oY e g1 I8 A a1 & b Ay o
et €, IRBR H I8 B 89 AT Sl WY i a9 €, 31T 89 TRI61 Bl ST 52000 HRIS
I AfRTSI B wY F T BT AT B I8 8, I[P I8 Il aTell el &l 89 I8 B db Il
JA?

319 39 I8 <RIV foh ges §& A famine &1 b ARE ¥ definition T &1 Famine @1 aRHTST
P W9 H 8 Bl & [ 3R IR BT BMI 18 U9 & HH BT 3R K577 <97 & T 40 frerd @
g, 98 <9 TNI9 ¥ 3R YRd S URYYT § 3111 &1 I&8T BMI ST &H & fdb I BT 90 uferd
ST BT & ARSI aRHTYT § 79 719 €1 377 60 991 H§ 9N} U8! U Y& 81 319 39
9 B! faswHT, TR, & fds BT SRIT| AT HHIIH HEdl © fh TR J8i 28 uferd, It
TV 28 BRIS AT TRI9 &1 59 e+ § U1, a1 &t off RUTe It off, 98 dga 8 fb 54
<=1 50 TR ART IR @ & 19 &1 375 T BI Sl RIS off, R 20 30 &1 A1
AT T 21, 98 He<hl & P 39 < A 77 URIRIG ART TR 3@ & 1 81 dgad afifd &
R el 8 o 37 afcrera @y e X1 & i €1 317 89 YU BIS &b fHaer uR i grear
AT & fowg wR Y 1 SE IE BET {6 I 70 UA9rd T 39 < H IR T F A B
TRIR & T AT ? TRIST B {1l gRATIIY 872 Girm 1 I8 /il & b 89 N9 &, aifdp
9P T 89 RIT H5H IST B B, IT AIH-3MMT § U go! Fa=1 &1 fawg 21

H ARBR b R 3 Pl [T & B=A1 AT, WAfehT JA0-1 | JUTg-11 &b da A, frser 7
9T 91 § G WRBR & Sl AHS &, T8 9 I I He o I+ TG B a7 981 <1 7,
$fY I8 URad™ B, <ifep=T fUsel A1 Ui aut § <97 & 10 BRIS AT TRIET T $ 14 el 3
2189 14 7 gfcrerd &fR 9 ufcrerd & faar4 @ 91d o= 3= ©, s afg aut § o sidel &
SRSINEN] 1 H TN 100 million people have come below the poverty line. Who is going to
answer all this? And this is happening. Irrespective of Governments, it is happening again and

again, and there is no check on it.

HeIGd, 3119 P #4318, olfpT H He1 A &b Yo R STgl 4@ Bl a1 8l I8! 8, S8l
IAEHT B 91 B T8 &, T81 Y &1 fIRAR SR Bl 91 81 W& 8, TAR fIRAR oI
7 AR &, Ifehd P &3 3 g9R1 [Ih™ hadl U 4 &1 SRMed | BIT 81 ORI & 4 1
P It B H 84 BiSHTS BT &1 UdT 81 3T 7T § T UG B, i1 39 <9 H U Xog
BT g 31 U1 A1 & F o0 81 Y 31 A <= 1 9 uferd W ugen faan 81 86 59
T B WIHR AT 1Y, IF AfRh I 91 SR A1y 3R 99 qu1 91y {6 i I8
P PR AT 57 AR 39 W BT I BT AT 2 1 SRR IH a1 B H R HISATS 287
I 1 PR Yo § R BSTS 8 b 18, A9 A1 98 B (@ Sl g9 o 60 aui 3
&1 fohanl 78 # gafey E1 #R YET § & H Bl U« © V@ §, ifb 39 < H Sf8f w=ars
<@ 3l e, I WHR BT 1123

HEIGT, BH A4 ¥ ol B | A4 § T 100 Ffores s R o &3 B

T8I BT IT 400 AR T 81 89K I8l SV &3 BT Wil &bl T 146 HferaT
IR T 3R AR TeT IauTe 250 fferas e &, ey Va1 o 82 99 & UT Q4T B 9T
TR E, T8 F N e fohd ATl H 98oR € 5 981 3F STTe s 3R AR Sredhdr H g
B 57 STP A W I B AT €, S s9R AP &1 g9 favary g 6 w3 Aeley s
Oyt 1 SR < 3B B
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SUTAHTEIET ST, H3] Sff 9L FCI & IR § 91 HRd &1 FCl & IR § IR 941 81 I8 Bl
T EAR Y IS TegeT 7 4oTTd iR <97 & fafie Il uR S <@ & 72 g e @ren=
qTER U1 §AT &1 39 <91 H g T HSRUI 14T 183 I Hifgreh <1 8, I 4 80 g < 1§
ol SATAATT b =1 TST g3AT 21 ATSIET P 60 Il P q1e, Y&A &b FaTdl UR, T & FaTel UR,
YSRUT & LT 6 AT IR I8 BTcT A TS < R8T 7, offeh 89 39 IR 7] B+ B A
H 81 81 Sl QR WreiT= 9$ Sl 8, WRI9 81 ST 8, S9P] 8 & 1Y, IHD! dispose off
PR & fIT B TRBR BT 3 BRIS TIAT G HRAT YSdT g1 3MRER 39 09 1] BT S1a1d B
<7 BH I & fob H3ll oIt 1 S 1511 b1 98 $HRd sl

HRIGY, Heldhdl & §G¥ITE IR AT Tuticorin Port TR STcl UST §s &1 Y19 40,000 faacd
STel BTl P GRS W TSI €8 8, 391 UBR A Tuticorin Port TR 40,000 fFaed pulses TST
g% ©| § U8 PE1 918 J8T § [ 1997 ¥ TR 2007 AP 9 <2 H A 10 I 7 WE 9
TRIT 3R T 10 TTRY T4 WIE~ U qY dh, U BhRIs oAl Bl Raell Fehell o1l I8 af FRax &1
Y81 2 5 T O™ &9 qRRI B G PR I2 & AR ORI IRG 59 THR 3 IS HS V8T 6, 18
P S 91 BV Bl 3T ARBR b AU b & b 9T 50,000 HRIS BYY BT JHAT Had
W & qdTd UR &1 Y& § - W & IG-IE@1d H, Qe &b transportation H, WIET B
GRET 3 AT Bl preserve B HI AR S BT IoIc TG A AT BRIS $UT BT & AR IAH
{ T 50,000 PRIS BUY P JHAM Hddl W & AM H 8l W8T 21 MR WWHR $H
wpfoat ot 2, 39 g ol 8, O B T B S 6 AN 59 TR [aTel SoTY, IE STl
9Ifeal &1 BT Tl Bl

HeIed, H SI-CI a1l BI 3R ATIHT e PBisicd PRI §Y AU G FATG B fob MY
gole 991 &, S T ISl &7 &9 9 & 3R T8l I 3P HATed & goIc bl FdTe 7, Sl
JMYH HATAT BT 1€ T, food production H HeIT FoTC 2T, IHFH S total subsidy 2, 31t d&
It #5311 7 S total subsidy THT B &Y, T8 I 1 ARG, 30 TR BRI BUY & A -UI
oY, IR T S FSTa 1,16,000 HRIS BUYY B AT 1 MRIR W TS T T NI 21?
IIH S food subsidy off, T8 T 56,000 BRI BT oY, AAfhT 57 faxia o # 3+ s
gTTHR 55,000 HRIS SUY B AT 81 3R Udh fa<ii a8 # MU U E9TR BRI U &l Aferet
el g, a7 9 39 fhae Ue wifad g1 &R 7 ST fobe™ TRI9 9R SIUA? Ife a8 &=
ofT, Tl ST MR HAT AT? (TS 397 < H T TNET & U BT YR P {oTT 3T 39 55,000
PRIS BUY o IAATAT, HH A BH 86,000 PRIS BUY BI IaID &1 Joi [award g &b 37 5w
39 WX fIgR B 38 8|

HEIGY, 3T Food Security Bill BT 1T @1 &1 SHH 3MTUHT AS FIT 872 M9 25 fhairam
ST ATE € AT 35 [P <1 918l &2 91 98 UdT 2?2 H 399 91 4 (ieea wu 4 w1 g &
PR 39 W AR 3R I 8 b g8 Rt qxg e &1 a1 81 81 379 Food Security Act 3
4% a1, T 3iR g B 1d PR T2 8, oAl IS IHA AH B MMAWIDH 21 S DR
9 IR fqIR $R IET 2, 1 I8 378 a1 B

HEISY, 3T 91 FHTG HRd 8T Y31 Rt ST &1 Hel & b g § fJumga o1, A vsh IR
H 319+ 7T ST BT AT| SMTH BT FHY AT| FRT I 97 &5 IRT 21, 987 U BT & 978%, H TS
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TR I G TET 11 H T b U Bich Ul sl o118, IHH Hol-Faol HUS U8+ gU Y, Al
gier T oY 3R ST+ Il H et 9Iel X T

IAP B H U lell Al 3R G8 ISR | Sl 8T o1 AT, 981 4 B ANT-Heoll WIS B
A9 AT 8] 21| HA I qedl DI AP (o1 SR IH Yo b 39 Sileil H 1 87 {1 S a8] B
AT, HISTYRY, | YT & “Tvrd qearar fas &7 a7, faw@rd & areai far YT+ &r a1/ 39 aeat
T TS U9 9 el Wi aR fe@man BIel- el off ok S fH-9R o, 3% S, ue-al
TS MR Tep BICT-HT deiTgiel al 2Rt off| #1 go b 37 2ol # T &, A1 S+ qam g4
T 21 9SGt B 2l & omelt fef W=l &1 It oM 49 yB1 % I8 foam &1 9ok garn g,
A1 I Pel b aTgotl 1 31 9 DUV (Y &, § I 7 3716 BUY W PR Sl el o

TEIEd, § oMy wremw | WA S § FE aredl g 5 i e e, 9 59 sl
TSDH! BT T BITY MR $H BIT-T D! D el H Ah b SRITI IHD! Sl § AT
A o1, 98 i &7 & forg on dwad: a8 &1 Aeare &1 9t off a1 fHdl 7gar &
921 oftl 98 <RRT &7 W 9 w¥ied a1 offl S BIE-AT dsd! Bl Sl § 9@ & 918
ATH U1 T AT {59 29 # W9 H Sfid B 98 <9 vU¢ ¥ O &7 /e '’ garn
B 81 HA 98ISy, 3N 5 e 59 BII-A) dsd] Bl U8 BY SHD! el BT Wi B
< AT, AT 39 <% &1 FHRATAT BT S 81 bl 81 Y&l 3T A A & 98-8
RIS |

#f fFeR PR A=l (SN : Y9I HEIed, § g8t W) IR Seorg T SR
AN H PO B el H AU II FAI B0 R, H S8l A AT §, T8 3 P & §| el
ST & fob ST H U B WA 3 W © QIR I8 & ST WA | R AR fRre
31T T ST ISIAT H 1 g3 AT PRIYE b [T &7 H 37 Bl Ua1891 g AT, VAT H&T Sl 6
iy # S &5 W 31T §, STET 3 I SuTeT IcTe BT 81 HAAl ARGy &l 71 ¥RE TR B,
W?ﬁ@ﬁgreeneryﬁﬂﬁ%@?wﬁﬁﬁm%\l%‘Tﬂﬁﬁ%méﬂ%ﬂmﬁﬁﬁ
BIEATS &, I W BISATE BT ARM A TR B Ah, WA ITP] 30D (o1 ARk <1 § Sa-1 &
FE 5 B9 A $ &R &5 4 Sl g9 B ST el 5, ITH I+ & He=d sl 5, o
HEId I8l IR g IS 3 BT 81 AR g &b YaH 9T Jod F U 1 AT S Al BUY HH
&7 BT G FHL o BId1 81 519 6 IR Uaps I1g, IS # o7 SUSTH 4 $H @9 ol 2|
B9 AN IR-TR 39 IR X {6 ST ATGH AT S AOIgR W W SR S B gl &
T T IR 6 A H b H¥cl ST 2, I8 (¥ axid 3 S Bl IR e 31 T |,
9 IR IR TRGR DI & G BT SToxd &l AR ST H 3(TUHT il FCI 2, 94 a8 did Frali
H Wl B dTel ASTGRI A 989 HH YA T I UR g1 WIS 31 SR I81 W 91 &
gR ¥ distress sale §311 27| 31T FBT IR A9 T e et B € 3R 81 IR e Ta-He
Sill WRIE Bl %\’, SP U WA aﬁﬁcapacityﬁﬂ%ﬁ, T market yard %ﬁﬁﬂT%Q,
I market yard T W@<IE &) Ia+1 2fh amaef T 8, s¢ BRI AN W¥iE T Ihd 8 3R
Igd AR paddy TIEM & JIER TS & o

IR § IRETE BN §, SHD HRUT B A9IGY MMHATT Wl B &, Tg WY ! 7o |
31T BTN ATy &9 ared € f &g OReR &) dRG I ST AREHR B 8 g Jiaerd <
STTY, T1fe 981 UR 919 d paddy procure B Y8 &, 3R 8 sufficient godowns &1, T SA®T
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T ST GBI ART I8 Al 3B & fob 1 18 3R &1 4 difference &, SH®! U & (AT 91T, AT
ﬁé&ﬁ’\’gﬁiﬁrﬁprocuremem %\’, Wﬁaﬁ’gqﬁ%ﬁﬁl

AR, H AT ATEIH ¥ HIA HElGy I b a1d MR HEIT AT S & b IS T H IRATST
ST Plc B §, 98 95 top quality BT Bl &, ol SHD! TGS BT I8f IR 37T IP Dls
Tde 1 gl 81 3R 3T IFH W Minimum Support Price (MSP) &R 1R ST I T HY
g 8, IP! TR JfGeT <1 SR, AT WIS g7 PIe D Wi PR dlel ASGR AHSAT 7 PR
AR, RIIITST BT 1 Hoarl el &, I sffearyt agot TRAT &, I TRAT 3 Sl Asigr A
HXP Blcd BT TG B =7, I sufficient price T T B HROT IMTHET B I8 &l ST §
= b I8 ST Minimum Support Price &, 31TT 39T ®hdd aI-<9 AT, S ﬁ—g{ g7 I a6
[T 7 @d gy, Sl 26 items @, SI 26 selected essential commodities &, 3R I FaH
Minimum Support Price B BT Ude Eﬁ, Fﬁ@hgﬂﬁvﬁamﬁrﬁ, ﬁﬁméﬁm%, ST
Wl B B, RIS I9T8 H ATST 120 HRIS MEH! 31T U &, STh! G & Feh| ma= g1

g 1 99 &3 , ¥ mﬁ&llqdnl RIS dn‘h‘ll?&"l

SHRIMATI T. RATNA BAI (Andhra Pradesh): Mr. Vice-Chairman, Sir, | am thankful to you
for giving me an opportunity to speak in the House today on this important subject which
concerns the common people. The Budget allocation for the Department of Consumer Affairs
has been increased to about 14 per cent compared to that of the last year, and | think, it is a

good measure.

Identification of beneficiaries is an important aspect. Regarding Public Distribution
System, the State Governments are adopting their own norms for the identification of BPL
families for distribution of foodgrains. For example, the Planning Commission has estimated that
the BPL families eligible for Public Distribution System in Andhra Pradesh are 40 lakh. But, as
per the estimation of the Government of Andhra Pradesh, there are 140 lakh such families.
So, there is a difference of 100 lakh eligible families who are suffering very much in getting the
PDS items. Most of them are the tribals who are losing their genuine right in availing the
PDS items. Hence, | request the Government to properly identify the eligible BPL families in

future.

There are so many irregularities in the issue of ration cards to BPL families, especially the
tribals living in the rural areas of Andhra Pradesh. Sometimes, the officials do not issue ration
cards as per the existing guidelines, or sometimes, they issue the ration cards with incomplete
information. This is causing a lot of problems to the uneducated people, especially the tribal
people who do not have proper knowledge about their rights. This situation needs to be
addressed immediately to protect the innocent tribals and other people in our country, especially
in Andhra Pradesh.

Then, | would like to mention about operation of Fair Price Shops. As per the rules, the

owners of the Fair Price Shops are required to display the items available on a day-to-day basis
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on the notice Board. But, it seems that majority of the Fair Price Shops are not following the
existing guidelines and thereby, the people are put to many hardships and are forced to

purchase the items from the market.

I request the Government to strictly monitor the fair price shops regularly to ensure that the
people, especially the tribals get the items as per their eligibility, especially in the scheduled
areas. | also request the Government to take strict action against the guilty, those who violate

such existing guidelines like irregularity in maintaining of registers at the fair price shops.

| suggest that cooperative societies or self-help groups should be given preference in the

allotment of licenses of fair price shops in future.

Sir, there is a demand from the scheduled areas to set up adequate number of godowns to
cater to the genuine needs of the tribal people. They demand for setting up of more fair price
shops, that is, at least one fair price shop for every two kilometers in the scheduled areas and
other areas also with proper transportation system. To ensure this, adequate godowns are to be
set up more in the nearby areas of fair price shops. This is the need of the hour to remove the

difficulties of the tribals, especially in Andhra Pradesh.

There is abnormal diversion of food items, of more than 75 per cent of the total off-take of
BPL quota in some States like Bihar and Punjab and it is nearly up to 25 per cent in Andhra
Pradesh. This needs to be stopped immediately by implementing strict laws in each and every
State especially in the scheduled areas including Andhra Pradesh. To avoid this, the
Government should take steps to make the details of the items available online so that the

misuse and diversion of food grains will be stopped in future.

The ration items carried by the trucks to fair price shops should be tracked and monitored
by the global positioning system to ensure that the goods reach the shops where they are
designated for a particular purpose. Strict action should be taken on the spot by monitoring with

the global positioning system.

If there is a delay in delivery of stocks, the stage at which the delay has occurred must be
identified and responsibility must be fixed and action should be taken through the global

positioning system immediately to arrest the misuse of ration items. Thank you, Sir.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Sir. At the outset, | appreciate
the Congress-led UPA Government for keeping up their promises to the farmers like agriculture
loan waiver, extending the time to repay their loans and also increasing the interest subvention
for prompt repayment of crop loans from 1 per cent to 2 per cent. This has definitely resulted in
increase in production of agriculture. | am really happy to note that, as per the annual report,

page 44, the stocks in the central pool is 476.95 lakh tonnes. This is the first time when this has
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reached this much in the last seven years. The procurement has gone up substantially and the
stocks have also increased to double. | just wonder whether the FCI godowns have the capacity
to hold and manage such huge stocks because they often prefer to go for the private godowns.
Sir, if not properly managed, it will go to the rodents, | mean, to the rats, but not to the human

beings. So, Sir, a better stock management policy of central pool and PDS is required.

As per your annual report again, the quantum of food grains in excess of the BPL families
was provided to the States as transitory allocation. This is to the tune of 103 lakh tonnes last
year. But the annual report does not contain the State wise details of what are the commodities
given to which States. That detail is not found. So, | am not in a position to know what Tamil
Nadu has received as per your report. In this context, | have collected some reports of Tamil
Nadu. Very often when we talk about price rise here, the hon. Minister shares his views saying
that the State Governments have to share responsibility in curbing price rise through better
management of the PDS and all that. | would like to mention very proudly here that in Tamil Nadu
we are giving rice at Re. one per kg. Not only that, | would also like to share some other facts
with you. The quantity ordered for Urad dal was 29,590 tonnes; procurement was only 19,580
tonnes; and Tamil Nadu has distributed 62,184 tonnes through the PDS. The quantity ordered
for toor dal was only 2,250 tonnes; procurement was 2,260 tonnes; and through the PDS Tamil
Nadu distributed 1,27,267 tonnes. In case of palm oil, we distributed 1,30,000-odd litres. In case
of fortified atta, we distributed 38,842 tonnes; in case of sooji, we distributed 5,675 tonnes; and
in case of maida, we distributed 19,812 tonnes. We procured it from open market; and we are
giving it to the poor people at subsidized rate. | hope that the Central Government under the able
Ministership of Pawarji will take into consideration the States which are doing very well like Tamil
Nadu. The supply through the Union Government to the States is inadequate. | hope you will do

the needful for the States.

| would like to share my views on computerization of ration cards. It is hundred per cent in
Tamil Nadu, and no extra card is being issued unnecessarily to anybody to avoid wastage under

the PDS. | wish this could be extended to all over India under your able Ministership.

My next appreciation goes to the Government for increasing the allocation of rice or wheat
from 10 kg to 20 kg for the BPL family. If you divide this 20 kg per month per family of 6 persons it

comes to 280 gm per person.
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Please conclude.

SHRIMATI VASANTHI STANLEY': It is not at all adequate for BPL families who do manual

labour to earn their livelihood. Sir, | will take two more minutes.

As per your report, conviction rate under the Essential Commodities Act, 1955, was 15 per

cent in 2006; 20 per cent in 2007; 12 per cent in 2008; and only 1.4 per cent in 2009. Is there no
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black-marketing of essential commodities? Or is your Department not taking proper care of
this? | want to highlight this point so that the Essential Commodities Act is taken seriously and

State Governments are induced to make more raids to curb black-marketing.

My next concern is that the Minimum Support Price should be not just for sugarcane and
rice. It should be given for dal also. It should be on a par with changing market rates, so that

poor farmers are not left as goes a song from Tamil cinema.

It means whatever they may produce on their farm, they will be left with their legs and hands
if they are not properly taken care of. The Minimum Support Price should be fixed for dal and

other agricultural commodities also.

Last but not least, | am really very surprised to see from your Annual Report about the
export of edible oil and rice. As per the diplomatic decision of the Government, they are
exporting very large quantity of rice and oil to countries like Nigeria and Cote D’lvoire. We have
not even heard of such nations. More diplomatic thing would be to save your own skin. That
should be the policy. | hope the Minister will reconsider this export policy or, at least, reduce the
quantum of rice being exported to such countries and see that food subsidy is raised and there

is complete food security is the country. Thank you.

£} AR 3rett (UBR): SUqHTEer HE1e Y, MUD] ggd-agd ishal b Ao 91 5 fawy
W i BT FHI &A1 F Jach A | A JA S Bl A8 HEAr Aredl § b g9N I8
220 fafera e @t YSER & St 7 3R 399 Ugd W AW 9ewl | Jfids Uw fhy &
FHHAEET 30 TRHT TS WX Bl ST &, T IW-IE[ Sld dRE A el [l STl 81 did
70 fHferae T B9R <21 &7 3TFTST WR19 &1 ST 2 iR S dd 78l ggadl 8, Sl $9$ 8haK
[T B A1 1980 H elch AT S b fofQ e vare 3= =1T| § 737l g o gae 911, ol
9 R RUR 781 8191, Tae R $Is gae 8] 811 3R I8! 9978 © 5 3R I8 @l ATpfeT
o W= o Igcht <71 32 2 QiR I9H el /e @l DIs “hlac a1 71 N ¥ U8t I IR 7
Fel fh TR <9 H S UHAIRME & NS &, I ATHTH 2, Y% gIRT WRIGT T TS AHAT
F I G T &, IAD! Wel S8 ddb 8] Ugandl Sl 8, S0P Fel ARl dP T8l ggan
ST 21 37Tqh T&T ¥ B ATl A 31 7, <Afh 39 IR D5 37 Tal fhar Sl g

IYFHTEIE A&, HAT 31 8, S 8, 74 & iR fIsel 62 |1el  9gd 3 #301 a9 811, gae
T I &, SR UaE AT S &, <lfh H AT ATeqd A HA1 il BT &1 A8 g 1 3T
HI F&T SR 59 I Bl 2 [ 39 <20 H Sl a1g @l &, o ARl & SR f$Rgegers 9
TS 1 TG T e B RER 2, Sl TRGR F AR 2, Sl TSR § T8 o 8,
IP RIATH ATYH! TR® A RIT HIRIATE! DI SN 8, T HaH ST S & 1 d AN db, T
TP TS B UATY, b &F AT A1 Sl 1 Q1Y < <l &1 § ST § o 39 ARPR A M
[er #3T BIg AR T2 &, 3T ST SFHAT BIg T8l &, 31T T2 b JRIIT IS &, M9 9 <9
@1 {4 1 <@ 2, 31T SIGRT BN 301 g 8, AT TR YR < <@ BT 8| 39 9T < &
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Tig-31ig H HEHTS B 3 & g &1 AT S &, AT G AR Pl Aol | 1 8, g81 R
PRIG-HIG 80 ARI AT G | ST AT & b I S1-<IH BOIR B4 HEH HHTS BRb $B U
FATHR 70 IRAR & forg Tia 3 51 <3, oMo a1t fRufy 9ga wwre 21 = fieeh wrev ), A
s 2R B, TS WGl WBR 81, S99 1d A AN AIGR] PR P (oY 31T 8, BIS-BIC BIH HRA
31T 2, ifeheT I7ab! 31rot I fRIfT 8 1o 9 a7 fory @ a1 3fR ¥&+ &1 gaoTd Sl dve A e8]
PR D B, Mg H IRAR P forg 31 gares 41 41 G &l a1 B

IYFHTETE HeIed, J8f IR G| - Wrel yerdi 3 ferae &1 a1 9 $el 2, § S9! a1 4
qEHd gl g9 faeell R 4 €, el 599 <91 &1 /IS &, 39 3TTe-a7e 4 .41 8, siRamn
2, 981 W frae 9IRI faacd e Idel Y Udhsl ST 8, Idhell qagdi Udbs! off I o,
afesral # farae ydhs! <1 81 &, offdh S96 Raars wriare! 981 gidl 31 % vae a1 faa
T 8, e &= arell & (9% SRIArs! T8l &1 Sl 81 § GHei § b I8 89K S9SN 6l
B9 SR B8 A1 Td &, 989 A1 I ol &, Aifh STq D! AT G&H Bl a1 31Tl &, @
SHB] SIS el Ue-Id &1 H 39 a7 B! R STBRT1 A8 g 3 ATST ST g9 a1 Bl &
o ARBR T AN W FTs B, Fifp PR dTel d AN & AR GCMAR g81 SATET 81 131 P
forg @e1 ST1e & o6 3 @l g &, <ifepT § dea § o -l A STeT a1g | 9 8, g9y 39
R B! PRI @ BT ST0”d 51 J8i IR GRS MP J1ef 78 & AR Y Sff 8 8 I 6 g9 ar
H31 ST 7 gera o o1, garg wid w1 S 7 Geid &1 {6 314 corporate AN ®I & |11 I8
3o Sft /i e &, AfehT # 39 9T § I8 H' A8l § f% corporate B a1 R B B,
FIT 39 <9 & fBHAMI DI corporate BT Il I aTed 817 FTa- Wi 59 <= & corporate T,
3T J YU 8R PTH R SITel [IBTY §U 8 3R I8 = &l o 8, 91 39 IR IPL H U9 g RIS
BT SRIPBY BS &1 Y3 T8 Pel § BIs HhId el ¢ (& ...(FdHH)... Heled, 341 &l e a1 &
3R 37T AHY IR TH PR G| A8, § 3P ATEIH A I8 HE1 a8 § [ gae are fofe
A 94, Afp vae W gaer 81T 13| D! AT 8T &l SToxd o, 9T 89 fora
T g1 ¢l

AR, § 3MMTD! T BIC FTel BT ITERV 1 §1 514 H AT {3 b U BIC AfRh Bl B
PR g b AID 59 Uds ¥ TMe™ 78] 61 98 Hedl &, eall Sil, B difergl #4 $el fd § Afer
3T(_*ﬁ, Member of Parliamentaﬁ?{@_ﬁl g, Wlﬁaﬁmgﬁ%ﬁmmsﬂ-gﬁmﬁwﬂ
T TNaT el a1 &1 I8 dIeAdl & [ § P8 T8I PR Al g AR BT oW HRb /g ol 51 Sl
3 MBI AT &, IAHT T8 R Bl ITH! 39 AFRIME! Bl A B STHRd & AR ITh
FWR BI R T B ST67d 21 H ST § b ST81 A 314 R A &, 98 2SR $9 Q¥ Bl
THAT AER B Webell 51 31T TR U AT &1 3T AU TSI DI eI ST IR bR 1Y &1, S
3T TFANRTEH &, STH! TAR e A W grferdic o o HIRTY SIS, arfes xR fBr
ST AT, ST ST U 3R e Sir 9eer ot aReat & IR WR 31| § Fwsrn g 5 S
YD TFRAUIRUY ®, 3 <9 BT ST STH) BIIT fHe T, ST & Aq1er § 319+ 919 Bl WH

EaSIEESREENRRICIE]
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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Discussion is over. The hon. Minister will
reply on Monday. Now, Message from the Lok Sabha.

MESSAGE FROM LOK SABHA—Contd.
The National Green Tribunal Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the National Green Tribunal Bill, 2010, as
passed by Lok Sabha at its sitting held on the 30th April, 2010.

Sir, | lay a copy of the Bill on the Table.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): The House stands adjourned till 11 A.M. on
Monday the 3rd May, 2010.

The House then adjourned at fifty-eight minutes past six of the clock till
eleven of the clock on Monday, the 3rd May 2010.
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